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LOK SABHA DEBATES

LOK SABHA

Monday, December 5, 1988/Agrahayana
14, 1910 (Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chair]

WELCOME TO THE MALAYSIAN
PARLIAMENTARY DELEGATION

[English]

MR SPEAKER : Hon'ble Membaers, at
the outset, | have to make an announce-
ment.

On my own behalf and on behalf of the
Hon'ble Members of the House, | have great
pleasure in extending our warm welcome to
Honourable Senator Dr. Nordin Bin Ahmad
Selat and the Hon'ble Members of the Ma-
laysian Parliamentary Delegation who are
on a visit to India as our honoured guests.

The other Hon'ble Members of the
Delegation are:

i) Hon. Senator Mohd. Noor Bin
Bedah

2) Hon,SenatorMadame LawJack
Yoen

The Delegation arrived Delhi to-day
early morning. They are now seated in the
Special Box. We wish them a happy and
fruitful stay in our country. We also convey
our warm greetings and very best wishes
through them to His Majesty the King. the
Prime Minister, Parliament, the Government
and the friendly people of Malaysia.

ORAL ANSWERS TO QUESTIONS
[English)
States Per Capita Income

*329. SHRI CHINTAMANI JENA : Will
the Minister of PLANNING be pleased to
state:

(a) the States which are having per
capita income below the national averagse.;

(b) the present per capita income at the
national average;

(c) when the last per capita income,
State-wise, was calculated; and

(d) the steps taken to improve the posi-
tion of those States which are having per
capita income below the national average?

THE MINISTER OF PLANNING AND
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRIMADHAV SINH SOLANKI) :
(a) to (d). A statement Is given below.
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STATEMENT

(a) to (c). Latest information on per
capita net State domestic product at 1970-
71 prices is available for 1986-87. The
computed per capita net national product for
All India in 1986-87 at 1970-71 prices is Rs.
812/-. The States which are below the na-
tional average are Andhra Pradesh, Assam,
Bihar, Jammu & Kashmir, Karnataka, Ker-
ala, Madhya Pradesh, Manipur, Orissa,
Rajasthan and Uttar Pradesh.

(d) Apart from the action taken by the
State Governments for their economic de-
velopment, the Central Go/ernment has
also been taking the following steps for
accelerating the development of these
States:

i)  The Central Assistance is provided
to the States on the basis of ‘Modified Gadgil
Formula’ as approved by the National Devel-
opment Council (NDC), according to which
20 per cent of the Central assistance is
distributed among those States whose per
capita income is below the National
average. Such States also benefit from
Central assistance earmarked for special
problems.

i) The formula for the allocation of
market borrowings has been revised to
ensure higher allocation for States whose
per capitaincome is below national average.

iii) Plans of special category States
who have very meagre or no resources of
their own are financed through Central as-
sistance.

iv) While making Statewise allocation
of resources under the poverty alleviation
programmes, more emphasis is given to the
incidence of poverty during the Seventh
Plan as compared to that in the Sixth Plan.

v) Special incentives are provided in
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the form of investment subsidy and conces-
sional finance for accelerating the industrial
development of industrially backward re-
gions.

SHRI CHINTAMANIJENA : | am grate-
ful to the hon. Minister for the statement in
which he has suggested five measures for
increasing the per capita income of those
States which are below the national
average.

May | know from the hon. Minister while
executing these five measures, what would
be the period by which these States’ per
capita income will be brought to the national
average?

As far as the new Gadgil 'ormula is
concerned, in respect of the States which
are below the national average, the popula-
tion will be taken as a criterion.

May | know whether the Government is
thinking of considering the availability of
resources of the concerned States and the
degree of developments already achieved
and also the scope of further industrialisa-
tion while allocating the funds? These are
the things which are to be considered while
allocating the funds.

Inthe Gadgil Formula, 10 percentof the
project cost are to be allotted by the Centre
to the concerned States. But, in my humble
opinion, it is not adequate. May | know
whether the Government will reconsider the
issue so that this 10 per cent may be in-
creased to 25 per cent for the special proj-
ects for getting more income from those
projects? What is the Government'’s view on
this subject? . " -

SHRI MADHAV SINH SOLANKI: Sir,
the States which have their average income
below the national level and which are given
special assistance are Bihar, Orissa,
Madhya Pradesh, U.P., Kerala, Rajasthan,

-



5 Oral Answers

and Andhra Pradesh. But there are certain
States which have income below the na-
tional level and which are given special
assistance are Manipur, Assam and Jammu
and Kashmir. They are special category
States. These States have been given
Central Assistance which is more thanthat is
given to average States in the country.

The hon. Member asked about the
Gadgil Formula. The formula originally pro-
vided for 10 per cent only for States which
have per capita income less than the na-
tional average. But in 1980-81, that is from
the beginning of the Sixth Plan, the formula
was revised and instead of 10 per cent, 20
per cent Central Assistance was given to
those States whose income was less than
the national average.

With regard to other help which the hon.
Member mentioned, | would say, there are
certain schemes under which special assis-
tance is given from the Centre. For example,
the Hill Area Development Programme,
Western Ghat Area Project, Tribal Sub-Plan,
NEC and Common Regiona®Programme,
efc.

SHRICHINTAMANIJENA : Sir, the first
supplementary asked by me was notreplied.
| wanted to know by which time can we
achieve the desired results so that all these
States under Nationalaverage be brought to
the national average? This was my first
supplementary.

SHRI MADHAV SINH SOLANKI: The
precise date cannot be given when a State is
going to achieve its target. But all efforts are
made to see that those States which are
weak or backward are provided extra help
from the Centre.

SHRI CHINTAMANI JENA : | want to
know from the hon. Minister whether in the
recent pastthe 9th Finance Commission has
cautioned all the States including those
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States mentionad by the hon. Minister which
are below the national average to have Zero
based budgeting; all sorts of subsidies to be
discontinued; employment to be frozen at
the existing level; and that expenditure on
social security measures like the old age
pension, etc. to be kept as usual? If so, how
can we achieve the desired resuits because
these are all poverty eradication program-
mes and also it will increase the per capita
income of the population of a particular
State? Will the government re-consider this
issue?

SHRI MADHAV SINH SOLANKI: Ali
the points suggested by the hon. member
are under the consideration by the Planning
Commission because the exarcises for the
formulation of the 8th Plan are under way.

SHRIE. AYYAPU REDDY : May I draw
the attention of the hon. Minister to clause 5
of the answer wherein it is stated: “Special
incentives are provided in the form of invest-
ment subsidy, concessional finance for
accelerating the industrial of the industrially
backward region. What do you meant by
concessional finance ? Have the National-
ised Banks been instructed to be liberal in
giving finances to entrepreneurs who want
to start industries in backward area? Are any
instructions given to the Nationalised Banks
to give financial assistance or loan at re-
duced and soft rate of interest? Would they
reduced it by at least 1 per cent when com-
pared to the industrial entrepreneurs in for-
ward area? Will the location of public sector
undertakings be given a priority for the pur-
pose of locating them in the backward area?

SHR!I MADHAV SINH SOLANKI: Re-
cently the Ministry for Industrial Develop- .
ment have announced growth centres for
location of industries in the backward areas,
with a view to developing those areas
through industrialisation. As regards some
of the concessional finances, subsidy incen-
tives, etc., the details could be had if the hon.
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Member addresses his question to the Min-
istry of Industry.

SHRI E. AYYAPU REDDY: Kindly ex-
plain what do you mean by concessional
finance?

SHRIMADHAV SINH SOLANKI: This is
the information received from the Ministry of
Industry where it is stated that in order to
promote speedy industrialisation of the
backward region, a number of incentives,
concessions like Central investment sub-
sidy, transport subsidy, infrastructural sub-
sidy, concessional finances, priority in the
grant of industrial licence, registration, etc.
are provided. If the hon. member wants to
retain the question, it should be addressedto
the Ministry for Industry.

SHRI DIGVIJAY SINGH: Is the geo-
graphical area of a State a consideration for
the allocation of central assistance; if not, will
the hon. Minister consider the size of a State
and the geographical area of that State for
allocation of Central assistance?

SHRI MADHAV SINH SOLANKI: The
geographical area could be one of the fac-
tors; and geographical conditions could also
be one of the factors. For example, hilly area
in a particular region would be given more
assistance. The States which are located on
the border of the country geographically also
receive special attention.

SHRI DIGVIJAY SINGH : The answer
has not come to me. Is the large size of a
State and the geographical areaof that State
a consideration or not? Will he consider it ?

SHRIMADHAYV SINH SOLANKI: { have
already replied. The hon. member asked for
geographical consideration. If the hon.
member asks about the size of a State, etc.,
weé have already stated that under the Gadgil
Formula, the size of the population is-ene of
the considerations.
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MR. SPEAKER: 'Geographical ' areaor
the ' are a -wise’ is the same thing.

Balloon Experiment from Hydera-
bad

*330. SHRIC. MADHAV REDDI{t:
SHRI DHARAM PAL SINGH
MALIK:

Will the PRIME MINISTER be pleased
to state:

(a) whether Government’s attention
has been drawn to the news- item appearing
in 'Indian Express’ dated 6 November, 1988
wherein it has been stated that balloon stud-
ies received a minor set-back when a zero
pressure balloon with scientific equipment
launched from Hyderabad failed to stay
afloat;

(b) it so, the reasons therefor;

(c) whether any inquiry has since been
conducted in this matter; and

(d) it so, the details of the results
thereoi?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R.NARA-
YANAN): (a) to (d). A Statement is given
below.

STATEMENT

(a) to(d). Yes, Sir. The Balloon flight
referredto inthe Question was carried outon
November 5, 1988. The scientific experi-
ment on board was for carrying out aerosol
studies and for the measurement of atmos-
pheric electrical conductivity. The former
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was the main experiment and the latter was
for supplementary information. The experi-
ment was a part of post monsoon aerosol
investigation campaign conducted under
the Indian Middle Atmosphere Programme
(IMAP) by various government agencies
with Indian Space Research Organisation
(ISRO) acting as nodal/coordinating
agency.

On November 5, 1988, in the early
morning at 0610 hours the scientific payload
was successfully launched on a huge poly-
ethylene balloon from the National Scientific
balioon Facility, Hyderabad (operated by
Tata Institute of Fundamental Research
TIFRY). The balloon was initially climbing at a
steady rate of about 260 meters/minute as
required by Scientific payloads-both the
payloads giving proper data. The balloon
was tracked by radar. It reached an altitude
of 16.5. kilometer at 0715 hours and got
stagnated in the cold tropopause (-80 de-
gree C). Attempts to push the balloon up by
dropping the ballast did not succeed. The
balloon developed a leak and lost gas. it
started descending. The termination device
was actuated and the balloon got separated
from the scientific pay-load. The scientific
pay-load descended on a parachute and
touched the ground at 0747 hours, 67 kilo-
meters east of Hyderabad. The scientific
pay-load was recovered.

The aerosol experiment continuously
gave good data during ascent phase upto
16.5.kilometer and also during the descent
phase while it was coming down on para-
chute.

Due to gas leak in the balloon system
made out of 25 micron thin polyethylene, the
balloon failed to risae to the designed float
altitude of 32 kilometers. As a result the
supplementary experiment, i.e. conductivity
experiment could not give data as it was
designed to work only after reachingthe float
aftitude. Otherwise the scientific balloon
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expariment was successful in giving aerosol
data which was the principal objective of the
campaign. Based on the successful balleon
flight, the remaining pant of the aerosol
campaign, viz, launching of RH-300 rocket
from Thumba was carried out on November
6, 1988 together with observation using
ground based experiments.

The balloon failure has been analysed
and the conclusion is that it has taken place
dueto arare balloon ga leak developed after
launch. There has not however, been any
setback in the aerasol campaign experi-
ment.

Similar balloon experiments had been
conducted on four occasions earlier. The
whole aerosol campaign has been success-
ful and the data is being analysed for scien-
tific results.

The balloon was designed by TIFR and
WINZEN Inc. USA and was fabricated by
WINZEN Inc. U.S.A. lts launch as well as
recovery were performed by TIFR Balloon
Facility. The payload experiments were
designed and fabricated by Physical Re-
search Laboratory (PRL) Ahmedabad.

SHRI C. MADHAV REDDI : Have the
causaes for the failure of the balloon experi-
ment been properly investigated either by
the Tata Institute of Fundamental Research
or the Space Research Organisation; if so,
what are the reasons for that?

SHRI K.R. NARAYANAN : This failure
was not exactly a failure as it has been
explained in the answer. It has been investi-
gated by a failure analysis committee set up.
by the Tata Institute of Fundamental Re-
search, and the conclusion arrived at was
that it was due to to leakage of air from the
balloon, May be due to some manufacturing
defect of the balloon itself, but this has not
been decisively established.
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SHRI C. MADHAV REDDI : Has this
failure caused any set-back to the further
experimentation and what is the future pro-
gramme of the balloon experiments?

SHRI K.R. NARAYANAN: As it was
made clear in the answer, the programme
has been completed, that is, the particular
investigations into the aerosol which was the
specific purpose of this balloon launching,
and following it a rocket also has been
launched. That programmae of studying the
aerosol has been completed. But there are
other programmes, what are called the In-
dian Middle atmosphere programme which
is going on, as well as other programmes of
studying the atmosphers, the stratosphere,
efc.

[Translation)

SHRI DHARAM PAL SINGH MALIK :
Mr. Speaker, Sir, the hon. Minister did not
give any reasons of the gas leakage from the
balloon. My main question was why the gas
leaked from the balloon and what was the
financial loss inthis experiment. Who are the
officers found responsible for this and what
action was taken against them.

[English]

SHRI K.R. NARAYANAN: As already
explained, the mission actually was not a
failure. Its main purpose was the investiga-
tion of the aerosol in the atmosphere. This
has been completed because aerosol is up
to 20 kilometres; the balloon went up 1o 16.5
kilometres and together with the rest of the
earlier balloon programme we could com-
plete the entire programme when we send
up the rocket which was the next stage the
experiment? Therefore, there was no ques-
tion of enquiring against the staff or fixing
responsibility. | have the failure analysis
report with me. It says that the balloon leak-
agetook place, andthey could only establish
the probable causes. What happened in the
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space cannot be exactly determined and the
reasons must have been ieakage. The bal-
loon was an imported one, manufactured in
the United States and it must have come with
some defect, probably in the manufacturing
which led to the leakage. But, | can tell the
hon. Member that out of five scientific bal-
loons which we launched only one had this
kind of a defect. The rest were hundred per
cent successful.

[ Translation)

Implementation of Tribal Welfare
Schemes

*332. SHRI SHANT! DHARIWAL.: Will
the Minister of WELFARE be pleased to
state:

(a) whether Union Government are
running tribal welfare schemes in States/
Union Territories:

(b) if so, the names of these States/
Union Territories and the details of work
done under these schemes;

(c) whether Government are contem-
plating to start these schemgs in other
States also; and

(d) if so, the time by which a decision in
this regard is likely to be taken?

[English)

THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR. RAJEN-
DRA KUMARI BAJPAI): (a) to (d). A state-
ment is given below.

STATEMENT

(a) Schemes for the welfare and devel-
opment of Scheduled Tribes (S.Ts) are
implemeanted by State Govts. under Tribal
Sub-Plan. The Union Government provides
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financial, material and organisational sup-
port to the State Governments/UT Admini-+
strations under the Schemes.

(b) Tribal weltare schemes are imple-
mentedin 19 T.S.P. States/UTs. viz, Assam,
Andhra Pradesh, Bihar, Gujarat, Himachal
Pradesh, Kerala, Karnataka, Madhya
Pradesh, Maharashtra, Orissa, Manipur,
Rajasthan, Sikkim, Tripura, Tamil Nadu,
West Bengal, Uttar Pradesh, A & N Islands
and Daman & Diu; and in six tribal majority
States/UTs, namely , Meghalaya,
Nagaland, Arunachal Pradesh, Mizoram,
Lakshadweep, Dadra & Nagar Haveli.

Details of work done under schemes
meant exclusively of substantially for the
welfare and development of S.Ts are as
follows:-

1) Special Central Assistance for
Tribal sub-Plan:

Rs. 461.5 crores have been released
from 1985-86 to 1987-88 to 19. T.S.P.
States/UTs.

S.C.A.isused bythe T.S.P. States/UTs
in conjunction with State Plan funds on

schemas which fall into the following broad
categories:-

i) Family oriented income generat-
ing schemes;

i) Infrastructure development pro-
© grammes;

iii) Human resource development
programmes; and

iv) Protective and anti-exploitative
measures.

2) Hostels for Scheduled Tribe girls:

The Centrally Sponsored Scheme for
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S.T. girls hostels is funded equally by Centre
and States. An amount of Rs 428.47 lakhs
has been released as the Central share over
the period 1985-88. With this assistance,
350 hostels with 14,323 seats have been
establishaed in 17 States/UTs,

3) . Grant-in-aid to Voluntary Organ-
isations:

Voluntary Organisations of an All india
Character are assisted, in accordance with
the norms, in schemes, for the welfare and
development of S.Ts. 32 Voluntary Organ-
isations have been given Rs 230.48 lakhs in
the period 1985-88.

4) Educational/Training Schemes
common to SCs/STs.

Assistanceis given to States/UTs under
three Centrally Sponsored Schemes. These
are:-

a) Post matric Scholarships for SC/
ST students. The objective is to
enable SC/ST students to pur-
sue higher education. About 12
lakh SC/ST students were
awarded scholarships in 1987-
88.

b) Book Banks for SC/ST students
studying in Medical and Engi-
neering Colleges. The scheme
is funded 50:50 by Centre and
States/UTs. The objective is to
set up common banks of books
for groups of three SC/ST stu-
dents studying degree courses
in medicine and engineering.
About 19,000 students are being
benefitted each year at current
level of expenditure.

Coaching and Allied Schemes:

c) Ths scheme is also funded



15 Oral Answers

equally by Centre and States/
UTs. Coaching centres are run
for SC/ST candidates intending
to compete in the examinations
conducted by the U.P.S.C. State
Public Service Commissions
and other recruiting to agencies
in order to improve their repre-
sentations in the public services.

5) Research and Training:

There are 13 Tribal Research Institutes
in the country. The scheme is funded 50:50
by Centre and the States and aims to assist
the research, evaluation, data collection and
training activities of institutes.

The scheme has two other compo-
nents, namely, grant of research fellowship
to students working in tribals, problems and
supporting research project; by export bod-
ies.

The total expenditure in the three years
1985-88 under this scheme has been Rs
167.94 lakhs.

6) Indira Awas Yojana:

This scheme is an earmarked compo-
nent of the Rural Landless Employment
Guarantee Programme. From 1985-86 to
1987-88 Rs. 347.00 crores have been re-
leased to States/UTs. for construction of
houses and creation of micro habitats free of
cost for beneficiaries belonging to Sched-
uled Caste/Scheduled Tribe. In this period,
3.32 lakh houses have been constructed
under this scheme with expenditure of Rs
327.26 crores.

7) Million Wells Scheme:
This scheme has been started from

1988-89 as an earmarked component of the
RLEGP and the National Rural Employment
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Programme (NREP), It aims to construct

"one million wells for small and marginal

farmers belonging to Scheduled Caste/
Scheduled Tribe in the two years 1988-90.

8) Concessional
Foodgrains:

Supply of

This is a non-plan scheme under which
rice and wheat are supplied at concessional
rates to the Integrated Tribal Development
Project (ITDP) areas in the TSP States/
UnionTerritories as well as in the tribal ma-
jority States/Union Territories. The off-take
of foodgrains from December 1985, when
this scheme was started, to March, 1988,
has been 46.71 lakh tonnes.

9) Control of Shifting Cultivation:

Shifting Cultivation is practised, aimost
exclusively by Scheduled Tribes in the nine
States of Andhra Pradesh, Arunachal
Pradesh, Assam, Manipur, Meghalaya,
Mizoram, Nagaland, Orissa and Tripura.

The Schemae is likely to operate upto
1991-92. There is a provision of Rs. 4550
lakhs in the VIl plan for this scheme.

10) TRIFED and National Scheduled
Caste and Scheduled Tribe Finance and
Development Corporation

Tribal Co-operative Marketing Devel-
opment Federation of India Limited has
been set up to market Minor Forest Produce
and surplus agricuitural produce of tribals to
enablethemtoget remunerative price and to
stop exploitation by middlemen. A National
Scheduled Castes and Scheduled Tribes
Finance and Development Corporation is
being set up to develop schemes for employ-
ment generation and to finance pilot-pro-
grammes.

(¢) and (d). Tribal welfare schemes are
already being implemented in all the States/
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Union Territories having Identified Sched-
uled Tribes.

[ Translation}

SHRI SHANTI DHARIWAL: Mr.
Speaker, Sir, through you | would like to
know as to how many Adivasi families have
been benefited under the Special Assis-
tance scheme of the Tribal sub-plan. Did the
Central Government over review the same
and if so, the details thereof.

DR. RAJENDRA KUMARI BAJPAI:
Assistance is given to different States on
year to year basis under the Special Assis-
tance Programme in which the contribution
of the centre and the State Government is
50:50. The details of families benefited by
this programme are as follows. 8.72 lakhs
families in 1985-86, 10.29 lakh families in
1986-87, 11.99 lakh families in 1987-88 and
in 1988 upto October, 1988 4.69 lakh fami-
lies have been benetited by this programmae.

The performance of the programme is
being reviewed from time to time. Under the
review it is seen as to how the programme is
being implemented in the States. The review
is made at the ministry level with the various
departments of State Governments under-
taking the implementation of the pro-
gramme.

SHRI SHANTI DHARIWAL : Mr.
Speaker, Sir, the people of various tribes in
Rajasthan have sent applications to the
Central Government fortheirinclusion inthe
list of Scheduled Castes and Scheduled
Tribes. | would like to know the decision
taken by the Central Government on their
applications. If the decision is not in their
favour, the reasons therefore.

DR. RAJENDRA KUMARI BAJPAL: Mr.
Speaker, Sir, the Government is actively
considering their case. But | am not in a
position now to tell as to what decision has
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been taken in the case. The decision what-
ever will be taken, will come before the
Parliament and it is the parliament only
which could take any decision on it.

SHRI BALKAVI BAIﬁAGI:Mr. Speaker,
Sir, through you, | would like to tell the hon.
Minister that the Government of Madhya
Pradesh enhances the amount of scholar-
ship to the Scheduled Castes and Sched-
uled Tribes students. Than what is sanc-
tioned by the Central Government for the
purpose. Willthe hon. Minister be able to co-
ordinatethe scheme by linking the same with
the price index or is there any other proposal
in this regard. Is there any scheme with the
Government to provide matching grants to
enable the Government to mget the in-
creased expenditure. | am making this sub-
mission in the context of Madhya Pradesh.

DR. RAJENDRA KUMARI BAJPAI: Mr.
Speaker, Sir, so far as the pre-matric schol-
arship is concerned, it is for the State Gov-
ernmenttoincurthe expenditure. Thereisan
open hearted scheme for the post graduate
scholarship. Under the above programme.
The Central Government reimburse the
entire amount spent by the Governments of
the States on this account whether it is the
Government of Madhya Pradesh or Uttar
Pradesh.

SHRI V. TULSIRAM : Mr. Speaker, Sir,
a number of schemes are being run in the
country. The hon. Minister has circulated a
long list of such schemes. We are satisfied
on going through the Ist. But the hon. Minis-
ter herself, as well as the entire Home is
aware that the benefits of these schemes do
not reach the Adivasis in the real areas who
are supposed to get it. There are a number
of schemes and the Government is spend-
ing huge sums of money on them. But the
poor people do not get the benefits which
they are supposedto get. The officers do not
go to these areas. The same is the position
with regard to Madhya Pradesh. Shri Bairagi
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is sitting here and he knows it. The position
regarding the other States is also the same.
Due to non-implementation of these
schemes the number of naxalites is ris-
ing......... (Interruptions)

MR. SPEAKER : That is why Shri
Bairagi ji has taken ‘bairag’.

SHRI V. TULSIRAM: The naxalites are
ontheincrease inthetribal areas. In orderto
check the rise in the number of naxalites,
welfare schemes should be implemented
properly. The Central Government is spend-
ing money, but to no avail. Is the Govern-
ment making any efforts to formulate a new
scheme to ensure the benefits of that
schema for the tribals. Besides, is the Gov-
ernment formulating any scheme to see that
the number of naxalites do not increase in
these tribal areas.

DR. RAJENDRA KUMARI BAJPAL: Mr.
Speaker, Sir. | am thankful to the Hon.
Member for his statement that the Govern-
ment is formulating good schemes. Due to
economic reasons there grows discontent-
ment in different areas. It is because of the
economic reasons that the people are turn-
ing naxalites. This phenomena is prevalent
in other tribal areas also. | do not agree that
the benefits of the Government schemes are
not reaching to the people anywhere. Work
under these scheme is satisfactory and
being undertaken smoothly. But it requires
furtherimprovement and more assistance. It
is for this reason that we are required to
introduce more and more new sghemes.
This year a sum of Rs 50 crores has been
earmarked to set up a Tribal and Scheduled
Castes National Development Corporation.
Processing for that has been completed.
Officers are being posted to run the corpora-
tion. The plan regarding Board of Directors
and certain other things is ready. We will
implement project oriented schems through
this corporation, under this scheme financial
assistance is being given to individuals. At

DECEMBER S, 1988

Oral Answers 20

the some time clustaral programmes under
these development projects will be imple-
mented in association with other develop-
ment corporations. This will ensure more
developmental work.

The Government is quite vigilant and
taking all out steps to remove the poverty. |
shall certainly request the hon. Minister to
personally verify the facts regarding the
schemaes running in his area and if he feels
that there is really some difficulty in the
implementation work, he should bring the
facts to our notice we will definitely consider
them.

[English]

SHRI KAMAL NATH: In the last 20
years, a huge amount of money under Tribal
Sub Plan has been passed on to various
tribal blocks in the country. Has any assess-
ment been made of what is the mileage
which we have got out of this huge outlay
underthe Tribal Sub Plan because if we look
at the amount of money allocated in the last
20 years to these tribal blocks and we see
the development which has taken place in
the tribal blocks for which the Tribal Sub-
Plan is there, we find that this money has
either been mis-spent or it has been used for
capital construction, like rest houses, bun-
galows, etc. relating to the administrative
outlay.

Would the Government, in the light of
the experience gained in the last 20 years,
consider following the same procedure for
approval as how the schemes are approved
under the RLEGP at the Central level where
the procedure is that the schemes are pre-
pared atthe district level; then these are sent
to the capitals and then finally these are
approved by the Central Government ? Will
the Government consider such a procedure
for the approval of the schemes under the
Tribal Sub-Plan also?
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DR. RAJENDRA KUMARI BAJPA|: At
present 19 tribal sub-plans are operating in
our country. The hon. Member has asked
whetherthese plans are reviewed as to their
effectiveness. Every five years a Working
Group is constituted to go into the efficacy of
the triba! sub-plans and give suggestions for
improvements. Steps have been taken in
accordance with the suggestions given by
the last Working Group. This time also a
working group is being formed for this pur-

pose.

A committee consisting of the hon.
Members of Parliament has also been
formed which visits every corner of the coun-
try and reviews the working of these plans
from time to time and its suggestion are also
considered. Last week a Report was placed
before the Parliament. Such Reports are
also a means of making an appraisal and
taking the necessary steps. | do not agree
that no tribal development work is being
done. Work is certainly being done in this
direction. Deficiencies may be there since
the problem is of enormous proportions. But
tribals are benefiting from the programmes
and plans the Government has introduced
for them.

[English)
Ropeway to Chamundl Hills in Mysore

*333. SHRI V. S. KRISHNA IYER: Will
the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) whether Government of Karnataka
had sent any proposal for Ropeway to
Chamundi hills in Mysore; and

(b) if so, the steps taken to provide
financial assistance for Ropeway facility at
Chamundi hills to attract foreign and domss-
tic tourists?

AGRAHAYANA 14, 1910 (SAKA)

Oral Answers 22

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ. V. PATIL): (a)
No, Sir. The Central Department ot Tourism
has not received any proposal from the
Government of Karnataka for Central finan-
cial assistance for installation of a Ropeway
at Chamundi Hills in Mysore.

(b) Does not arise.

SHRI V.S. KRISHNA IYER: Mysore is
abeautiful city and Chamundi hills in Mysore
is one of the attractive beauty spots in our
country. It is necessary to develop that
beauty spot not only by providing ropeway
there but also by developing the surround-
ings. The Government of Karnataka long
back had drawn up another project by name
Nehru Lok Kendra to develop the foothills of
Chamundi, something on the lines of
Disneyland but It could not take it up be-
cause of financial constraints. Will the Gov-
ernment of Indiatake initiative to see that the
Nehru Lok Kendra project is taken up or
come to the assistance of the State Govern-
ment to take up this project so that areas
surrounding Chamundi hills, foothills of
Chamundi hills and areas surrounding
Mysore are made one of best most attractive
spots in the world?

SHRI SHIVRAJ V. PATIL: Sir, | agree
that Chamundi Hills are very beautiful and
there is scope for the development of those
hills and the areas surrounding those hills.
But the schemes have to be prepared by the
State Government and they have to be sent
to the Central Government. After the
schemes are sent to the Central Govern-,
ment, they are examined and the decisions
are taken. It will depend on the kind of
scheme prepared, the amount of money
required and all those things. After the
schemes are received, they can be exam-
ined.

SHRI V.S. KRISHNA IYER: Sir, the
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idea of my putting the question today on this
matter is that this year happens to be the
Nehru Centenary Year. It will be very proper
if that scheme is taken up now. So, | will see
that the State Government sends the pro-
posal very soon. Will the Government, at
least during this Nehru Centenary Year,
sanction the project, Sir?

SHRI SHIVRAJ V. PATIL: Sir, what |
have said is that we will certainly examine
these schemes. | have not given my reply in
negative. But let the schemes be prepared.
Let the schemes some to the Central Gov-
ernment, we will examine them properly.

[Translation)

Arms Manufacturing Factory unearthed
in Delhi

*337. DR. CHANDRA SHEKHAR TRI-
PATHI: Willthe Minister of HOME AFFAIRS
be pleased to state:

(a) whether any arms manufacturing
factory has been unearthed recently in
Delhi;

(b) if so, the details of arms recovered
from the said factory; and

(c) the action taken against the persons
concerned?

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) Yes, Sir.

(b) and (c). One finished country made
revolver, one semi-finished revolver and two
dismantled barrels and cylinders alongwith
tools and implements required for manufac-
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turing these weapons were recovered. A
case FIRNo.374 dated 30.9.1988 u/s 25/54/
59 Arms Act has been registered and the
factory's owner Mohan Lal has been ar-
rested.

Sir, with your permission, | would like to
add that after this answer was furnished, on
the 2nd of December, 1988, another case
has been investigated and eight persons
have beon arrested and a case has been
registered.

DR. CHANDRA SHEKHAR TRIPATHI:
Sir, the hon. Minister has just added in his
reply which was not formerly supplied to us.
Nevertheless, | would like to know specifi-
cally that when Mohan Lal was arrested and
certain finished and semi-finished country
made revolvers were recovered from his
possession, simultaneously, the imple-
ments were also thare to manufacture. He
was in a position to manufacture any sort of
arms. | would like to know whether he was
interrogated by the police during his custody
to find out the names of persons whom he
sold those revolvers and other arms. If so,
who are the persons and‘what action has
been taken by the police against those who
purchased the revolvers from Mohan Lal?

SHRIP.CHIDAMBARAM: Sir,thecase
in which Mohan Lal was arrested was regis-
tered and they were apprehended on the
30th of September 1988. The case has been
registered. Mohan Lal has ben interrogated.
Interrogation has led to a lot of information.
Infact, it is as a result of the interrogation that
the police party were able to locate the
tactory in Bara Bazar, Anai Mandi,
Shahdara, and after searching the factory,
we have been able to recover large amount
of weapons as well as machinery for manu-
facturing. This case is still under investiga-
tion. it would not be proper for me to disclose
the results of investigation now because that
will alert the others.

The other case which we have investi-
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gated and a case has been registered is on
2nd of December, 1988 and, therefore, |
could not add it in the answer.

DR. CHANDRA SHEKHAR TRIPATHI:
Sir, an important portion of the question has
definitely not been answered. The interroga-
tion can be made within a second, within a
minute. That never takes two months or
three months or five years. The moment he
was taken on remand, he might have been
interrogated by the police officials. After
interrogation, he might have disclosed the
names of the persons whom he had sold the
arms. Who are those persons and what
action in that regard has been taken by the
Department, that has not been disclosed.
Secondly, a very pertinent question is that
this has been the practice in our country that
the Department and the Government have
been giving rewards to the police officers or
the police officials who catch any hardened
criminals or criminals found involved in hei-
nous crimes. But whenever such heinous
crimes are taking place in the territory of the
Police Officers, | would like to know whether
punitive actions are also taken by the De-
partment or not in whose territory such sorts
of heinous crimes are occurring in a sizeable
number.

SHRI P. CHIDAMBARAM: As regards
the first part of the question, | am not saying
that he has disclosed the names or he has
not disclosed the names. | am asking your
permission, Sir, not to give that part of the
answer here. Otherwise, if | disclose the
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names — it would not be proper for me to
disclose the name here — it would alert
others. As regards the second part of the
question, the answer is ‘Yes'. If we find
negligence on the part of the supervising
officers who have not done their duty, we will
take action against them. But that will again
be after the investigation.

Hotel Accommodation

*338. SHRIN. TOMBI SINGH: Will the
Minister of CIVIL AVIATION AND TOURISM
be pleased to state:

(a) the increase in hotel accommoda-
tion in the country during the Seventh Five
Year Plan and the projected increase in the
coming five years, grade-wise and region-
wise, taking the metropolitan cities as the
regional centres;

(b) whetherthe India Tourism Develop-
ment Corporation has a time bound pro-
gramme for promotion of hotel industries in
the coming years; and

(c) if so, the details regarding the
amount being spent, the regions being cov-
ered and the number of hotels with capaci-
ties and grades?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL): (a) to
(c). A Statement is given below.
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SHRI N. TOMBI SINGH: Mr. Speaker,
Sir, regarding hotel accommodation full'in-
formation is giveninthe statement. Sir, inthe
first part ofthe question, | wantedto knowthe
reason why the break-up of the existing
capacities and the projected capacities of
the country has not been given. Side by side,
the mention has been made about the pro-
moters as also a study of economic feasibil-
ity of all these has been made. | would like to
know who are these promoters and whether
they have made any economic feasibility
study in the Eastern region of the country
and whether they do it on their own without
any guidslines given by the Government of
India. If there are guidelines, what these
guidelines are and if they have made these
studies and what the findings are.

SHRI SHIVRAJ V. PATIL: Sir, | have
replied saying that there are 565 hotels and
there are 36,369 rooms available. In the
Seventh Five Year Plan, we had added upto
this time 4,967 hotel rooms. | have also said
that there are proposals for constructing
about 225 hotels in the days to come, in the
8th Five Year Plan. And with the construction
of these number of hotels, it is expected that
15,860 rooms will be available. Every year
about 2000 or more rooms are likely to be
added. But with the incentives that we have
given, more rooms are likely tobe added and
so this number has been given. It is to be
understood that in the case of hotel industry,
we have left it to the private sector and we
expect that the private sector would set up
the hotels at different places. But wherever it
is absolutely necessary to establish hotels
and if the private sector is not going in for
them and if it is necessary for tourism and for
other purposes, only then the ITDC will set
upthe hotels. Otherwise we have left it to the
private sector. Now, so many concessions
have been given. The list of concessions is
with me. If | read it out here, it will take the
valuable time of this House. So, Sir, we are
encouraging the private sector and also we
are going to those areas where they are not
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doing it.

SHRI N. TOMBI SINGH: Mr. Speaker,
Sir, information concerning region-wise
break up is not available. | hope the hon.
Minister will kindly provide it. My second
supplementary is that in view of the vastness
of the country and there is imbalance in
respect of development of tourism, | would
like to draw the attention of the hon. Minister
to his statement in which he has given a list
of hotels and some tourist lodges in different
places. | would like to make a special refer-
ence about the North-Eastern region where
the tourist potentials are rich, but due to lack
of hotelfacilities and otherinfrastructure, the
interest of the tourists is still lacking. In view
of this fact, will the Government consider
providing special facilities particularly for
hotel accommodation, not of the highest
grade like 5-star or 4-star, but hotels which
can be just afforded by middle class people
and lower class people of these areas? Will
the Government consider providing special
facilities to these North-Eastern States and
similar backward areas of the country?

SHRI SHIVRAJ V. PATIL: Sir, North-
Eastern region is really very beautiful and
natural spots are there and there are so
many places where tourists would like to go.
In fact, we are setting up hotels in those
areas, but atthe same time we would like the
private persons also to go there and set up
hotels. We have been discussing these
matters with the State Governments also
and with the help of State Governments as
joint ventures we would like to set up hotels
also. Naturally, we would like to pay more
attention to this area and do our best to see
that tourism is improved.

SHRI THAMPAN THOMAS: | would
like to know about the two tourist centres
which were identified in my constituency —

one is Kayankulam and another is Ar-
anmula — for the construction of hotels
under the tourist development scheme. |
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would like to kncw whether the Central
Government will assist the State Govern-
ment through the ITDC for the development
of hotels. With the cooperation of the State
Government and the Central Government
together joint venture will be made and tour-
ism will be promoted in this respect. Has the
Government got any plan on these lines —
joint venture with the State Government and
the Central Government?

SHRISHIVRAJ V. PATIL: Sir, inKerala
as a matter of fact we are establishing many
hotels. But as far as this particular area and
particular project is concerned, | need no-
tice. If you want, | can give the information
outside the House.

SHR!I THAMPAN THOMAS: What
about the State’s cooperation, | would like to
know. (Interruptions)

PROF. N.G. RANGA: Let your Govetn-
ment send the proposal. Your Government
does not send any proposal. What can they
do? (Interruptions)

SHRI P.A. ANTONY: ‘Hotel industry’
means luxury hotel, that is, the hotel which
can be used only by big foreigners. There
are so many middle class people and lower
middle class people who can also tour india
and see the beautiful places. Will the Gov-
ernment plan for the construction of ordinary
hotels, not Star hotels, with minimum facili-
ties like a bath room and a latrine? Will the
Government be planning for encourage-
ment of such kind of tourism?

SHRI SHIVRAJ V. PATIL: Sir, it is
realised by us that one-Star or 2-Star or 3-
Star or No-Star hotels also are needed in our
country and we propose to give them all the
help that they need. As a matter of fact, the
Government has decided to give increased
subsidy from 1 per cent to 3 per cent for the
hotels which come in the category of 1-Star
to 3-Star hotels. This facility is not available
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to hotels which are 4-Star or 5-Star, and the
approach suggested by the hon. Member is
really the approach the Department of Tour:
ism would like to adopt.

SHRI SHANTARAM NAIK: Sir, he has
referred to the Stars of the hotels. My Sup-
plementary relates to that only. What | have
seenis that there is no uniform graduation of
hotels. | would like to know whether the
Ministry of Tourism has fixed a graduation of
hotels by 5-Star, 4-Star, 3-Star etc. and
whether this gradation of hotels is observed
by allthe State Governments and whether all
those gradations have been incorporated
into any legislation of a State Government or
the Central Government or in the rules.

SHRISHIVRAJ V. PATIL: Sir,there are
certain criteria laid down for this purpose and
those criteria are followed. These are not the
statutory criteria as such. These are the
criteria laid down by the Department and
they are generally followed.

Introduction of water sports in Tun-
gabhadra Dam

342. SHRI V.S, KRISHNA IYER: Will
the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) whether the Government of Karna-
taka had sent any proposal regarding intro-
duction of Water Sports in the Tungabhadra
Dam;

(b) if so, the details thereof; and

(c) whether Union Government have
approved the proposal?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIiL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL): (a)
Yes, Sir.

(b) The Government of Karnataka had
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sent a combined proposal to the Central
Department of Tourism for Central financial
assistance for purchase of boats and water
sports equipment for the following places:—

1. Tungabhadram Dam
2. Ulsoor Lake

3. Shanthisagara/Hebbal
4. Malpe

5. Maravanthe

The total estimated cost of the project
was Rs. 47.70 lakhs. The proposal for pur-
chase of boats and water sports equipment
included Passenger Lounges with inbuilt
engines, Fibre Glass Boats, Pedal Boats,
Inflatable Water Craits, Floating Restau-
rants and Wind Surfers.

(¢) The proposal has been approved in
principle. However, financial sanction will be
issued after requisite formalities are com-
pleted by the State Government.

SHRI V.S. KRISHNA IYER: Sir, | am
glad, for the first time, | get a positive reply
from the Government.

While thanking the Minister for accept-
ing this scheme, | understand from my State
Government that they have sent all the te-
quired information to his Department. In
view of that, will the Minister see that the
amount is released during the current finan-
cial year?

SHRI SHIVRAJ V. PATIL: Unfortu-
nately, the hon. Member has not understood
it. To his Previous Question also, | gave a
sort of positive reply and he should avail of
the position taken by the Government.

MR. SPEAKER: You thank him that he
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is at least now considering it to be a positive
one.

SHRI SHIVRAJ'V. PATIL: 1 have al-
ready said, in principle we have agreed to
help. But, as a matter of fact, there are
certain specific points on which the informa-
tion would be required from the State Gov-
ernment. if you expedite this matter at the
level of the State Government and try to
sendtheinformation onthose specific points
as early as possible, it should not be difficult
forthe Central Government to extend help in
these matters also.

SHRI V. SOBHANADREESWARA
RAO: Through you, | would like to know this
from the hon. Minister. The Government of
Andhra Pradesh has already sent a proposal
regarding water sports projects near Vijaya-
wada. A very prominent daily has already
conducted the survey.

MR. SPEAKER: Ido notthink, he willbe
able to give a reply.

SHRI V. SOBHANADREESWARA
RAO: Already the Government has it.

MR. SPEAKER: Might-be but it should
be relating to this question.

SHRI V. SOBHANADREESWARA
RAO: May | enquire through you, from the
Minister whether that water project...

MR. SPEAKER: This does not pertain
to this question.

SHRI V. SOBHANADREESWARA
RAQO: Technically not, but it is very much
connected.

SHRI E. AYYAPU REDDY: Tun-
gabhadra water joins in the Krishna river.
(Interruptions)

MR. SPEAKER: | cannot expect tha
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Minister to give a reply.

SHRI SHIVRAJ V. PATIL: I do not have
the exact points on this. But the approach is
to help the water sports activities and it
depends on what kind of information we
receive.

Dowry cases reporied in Dethi Police
Women'’s Cell

*345. SHRIMATI PRABHAWATI
GUPTA: Will the Minister of HOME AF--
FAIRS be pleased o state:

(a) the number of dowry cases reported
in Women's Cell of Delhi Police since its
constitution;

(b) the number of cases solved with
mutual agreement;

(c) the number of cases sent to the
courts; and

(d) the steps taken to improve the
working of the cell?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCE AND PENSIONS AND MINIS-
TER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDAMEA-
RAM): (a) 15, 533 cases were reported in
Women’s Cell of Delhi Police since its
constitution ie. 1983 to 1988 (upto
31.10.1988)

(b) 3390.
(c) 1321.

(d) The Women's Cell in Delhi Polica is
headed by a Woman D.C.P. and assisted by
adequate staff comprising 50% male officers
and 50% lady officers. A control room with an
independent telephone also functions round
the clock. Adequate number of vehicles
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have been provided for expeditious action.
[ Translation)

SHRIMATI PRABHAWAT! GUPTA:
Mr. Speaker Sir, the hon. Minister gave
information regarding the setting up of a
Women’s Cell in Delhi Police, which func-
tions in relation to dowry cases. Further he
said that 15,533 cases were reported in the
Women's Cell from 1983 to 1988. Of these
3390 cases were solved with mutual agree-
ment and 1321 cases are pending in courts.
May | know the nature of the rest of the
10,000 cases; the number of those which
involve dowry deaths; the names of the
persons who have been convicted and the
nature of punishment awarded tothem? The
Government is not taking the issue of dowry
deaths seriously. What steps are being
taken to ensure that in future innocent girls
are not burnt for dowry? ‘

[English)

SHRI P. CHIDAMBARAM: Govern-
ment is very seriously concerned about the
number of dowry deaths and other offences
and crimes against women. As regards the
action taken by Government, hon. Members
are aware that we have amended Section
176 Cr. P.C. and we have introduced a new
offence in the Indian Penal Code under
Section 304 B called the Offence of Dowry
Death and we have amended the IPC by
introducing Section 498A. The Dowry Prohi-
bition Act has been amended. A large num-
ber of legislative measures have been
taken.

As regards cases which are pending
before courts and pending investigation, in
the case of dowry deaths, originally the
cases were registered under Section 302.
Now they are registered also under Section
304 B. These cases take a long time for
being tried in courts. But, we have secured
four cases of conviction in which nine per-
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sons have been convicted.

In the case of dowry deaths, 257 cases
are pending trial. 66 cases are pending in-
vestigation.

Similarly, in the case of Dowry Prohibi-
tion Act, we have secured conviction in one
case and three persons have been con-
victed. 41 cases are pending trial and 12
cases are pending investigation.

In the case of cruelty of husband or in-
laws falling under Section 498A, we have
secured conviction in 2 cases ending in
conviction of 3 persons. 761 cases are
pending trial and 378 cases are pending
invaestigation.

These figures are up to 15-11-1988.
[ Translation)

SHRIMATI PRABHAWATI GUPTA:
Mr. Speaker, Sir. the hon. Minister has given
a very detailed answer. The hon. Minister
has himself admitted that these casestake a
long time for being tried in courts. Onthe one
hand the girl dies and on the other the case
is not disposed of quickly. It has been said
that many legislative measures have been
taken under the |.P.C. How will the Govern-
ment ensure the strict implementation of
these measures so that in the near future
girls and women can be protected from
these merciless killings?

[English]

SHRI P. CHIDAMBARAM: | entirely
share hon. Member's concern thatthe trial of
these cases should be expedited. But the
executive Government alone cannot do
much in this behalf unless the courts aiso try
these cases expeditiously without giving
long adjournments and without giving room
for undue delay. We are examining whether
some courts can be earmarked for trying
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offences against women. But, this is a very
serious problem. We have to find courts,
judges and finance. But, | would certainly
bear the hon. Member's suggestion in mind.

[ Translation)

SHRI RAM BHAGAT PASWAN: Mr.
Speaker, Sir, the hon. Minister has said that
there are thousands of cases of dowry
deaths and it is well known that women are
burnt and killed. Section 302 and Section
304-B should be enforced inthese cases. As
far as | know in majority of the cases the
offenders are let off with a mere 2-4 months'
sentence. May | know whether there is a
provision for imposition of death sentence
for every death and how many killers have
been sentenced to death?

[English]

SHRI P. CHIDAMBARAM: Both Sec-
tion 302 and the new Section 304 B are
attracted inthe case of adowry death. But as
regards imposing death sentence, that is a
matter which is left to the judge. We can only
provide for death sentence in the Indian
Penal Code which is provided in Section
302.

[ Translation)

SHRI JAI PRAKASH AGARWAL: Mr.
Speaker, Sir, in a number of incidents the
Police have prepared cases after the girl's
death wherein the declaration states “I have
committed suicide of my own accord”. This
saves the in-laws of the girl while the girl's
parents are not accorded a hearing. | have
referred several cases to the hon. Minister
where such excesses have been committed.
May | know from the hon. Minister whether
any action is taken against the policemen if
such complaints are received? The police
accepts bribes from the girf's in-laws and
works in connivance with them.
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[English}

SHRI P. CHIDAMBARAM: Every case
that is brought to our notice, every case
which is brought to my notice, we ensure that
the case is registered. | don't think the hon.
Member can point to a case where it has
been brought to my notice or the Home
Ministry's notice where we have not directed
registering the case. If there is any such
case, | apologise. He canbring itto my notice
again. | will see that it is registered.

As regards action against Police Offi-
cers, if we find there is negligence, if we find
there is collusion, we will take action.

Demonstration at Narora Atomic Power
Plant

*346. SHRI P.M. SAYEED: Will the
Prime Minister be pleased to state:

(a) whether recently there was a dem-
onstration held by people from all walks of
life at the Narora Nuclear Power Plant to
protest against the environmental hazards
and radiation risks;

(b) whether the demonstrators submit-
ted any memorandum and if so, the reaction
of Government thereon;

(c) whether some defects have been
revealed in the design and foundation of the
plant; and

(d) if so, the action taken by Govern-
ment in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) There were demonstrations by a
small group of students and Press Reporters
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on the 6th October and 28th October, 1988
at the main gate of the Narora Atomic Power
Project.

(b) The demonstrators did not submit
any memorandum to the authorities of the
Narora Atomic Power Project.

(c) No, Sir.
(d) Does not arise.

SHRI P.M. SAYEED: Mr, Speakaer, Sir,
the Narora Atomic Power Plant is situated on
the banks of Ganga, 125 Kms. away from
New Delhi. The hon. Minister himself has
agreed in his answerthat there were demon-
strations by a small group of students and
Press Reporters on the 6th October and 28th
October, 1988. The main contentionthat has
appeared in the newspapers happens to be
on the allegation about the environmental
hazards. Forthe atomic power wastes, so far
there is no technology developed. The ten-
dency ig the whole woHd is that the devel-
oped countries are dumping the atomic
power plants to the developing countries. On
account of this, the developing countries are
accepting the atomic power plants. May |
know fromthe hon. Ministerthat onthe basis
of this trend in the whole world, whether the
Government is going to have are-thinking on
this line.

SHRIK.R. NARAYANAN: Sir, the world
trend has been highly exaggerated. Actu-
ally, the developed countries which have
almost reached a saturation pointfor nuclear
energy are having a pause in setting up new
nuclear plants. Countries like France, get 70
per cent of atomic electricity and Europe
around 30-35 per cent. It is some of these
countries which have already developed
atomic energy to a considerable extent
which are having a pause due to environ-
mental and other risks. But, we in India,
produce today only 3 per cent of our total
electricity through atomic energy plants.
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Even our ambitious plan for 2000 A.D. will
give usonly 10 percent of this electricity Non
nuclear plants. Apart from this, our atomic
plants are carefully engineered so that the
likelihood of radiation risk is very little. Infact,
we have taken all manner of technological
and environmental precautions for prevent-
ing the leakage of radiation to the back-
ground. Of course, there can be a major
disaster. There have been, luckily, very few
such disasters in our atomic plants, like the
Bhopal disaster. There has happened noth-
ing so serious with regard to atomic power
plants except for Chernobyl which killed
about 31 people. This is serious thing. We
are taking all manner of precautions and
safeguards — technological and organisa-
tional for dealing with this question.

SHRI P.M. SAYEED: Are we also ley-
ing emphasis to harness the conventional
sources of energy?

MR. SPEAKER: The Question Hour I1s
over.

WRITTEN ANSWERS TO QUESTIONS
[English)

Letters Written by MPs to NDMC
Administrator

*328. SHRI KAMLA PRASAD SINGH:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of letters from Members

of Parhament received by the Administrator,

- NDMC during the last threc years and the
number of letters still pending teply;

(b) the break up of the period for which
they are pending and the reasons theretor;

and

(c)the steps taken to ensure that replies
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to the letters from MPs are sent within a
reasonable period?

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH): (a) to (c). New Delhi
Municipal Committee have informed that
during the last 3 years 1236 letters/refer-
ences from the Members of Parliament were
received by the Administrator, New Delhi
Municipal Committee. Only 23 references
are still under examination of which 17 are
less than one month old. Most of these
references pertain to the allotment of stalls
for which necessary proof for past squatting
has been asked for by New Delhi Municipal
Committee from the applicants.

2. According to New Delhi Municipal
Committee instructions already exist to all
the Departmental Heads to diaries and dis-
pose off the letters 1eceived from the Mem-
bers of Parliament on priority and send re-
ples to them/applicants.

Jodhpur Detenues

SHRI RANJITSINGH GAIK-
WAD:

SHRIMATI
ABEN
MAVANI:

*334.

PATEL RAM-
RAMJIBHAI

Wili the Minister of HOME AFFAIRS be
pleased to state:

(a) whether some Jodhpur Jail de-
tenues have been released recently;

(b) it so, the details thereof;

(c) the conditions on which they have
been released,;

(d) the number of detenues still in van-
ous jails; and

(e) the reasons for not releasing them
and when they are likely to be freed?
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THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH): (a) to (c). Yes, Sir. 137
undertrial prisoners in connection with wag-
ing of war case were released recently as a
gesture of good will.

(d) 188 undertrial prisoners are lodged
in Jodhpur Jail.

(e) They are charged with offences
under Sections 121 IPC and 25/27 Arms Act.

Atomic Minerals in Sea-Bed

*335. SHRI AMARSINH RATHAWA:
Will the PRIME MINISTER be pleased to
state:

(a) whether any explorations have been
conducted for atomic minerals, particularly
for uranium, in the sea-bed;

(b) if so, when the exploration was
conducted and on which coast;

(c) what have been the results of such
explorations; and

(d) what are the details of other minerals
found in the sea-bed?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) Explorations have been cun-
ducted for heavy minerals including uranium
in near shore areas.

(b) Since 1987 Atomic Minerals Division
of the Department of Atomic Energy has
conducted preliminary surveys along east
and west coast of India.

(¢) and (d). Some heavy minerals like
limenite, Rutile and Zircon, etc. have been
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found.

Expenditure on indian Defence Person-
nel Sent to Maldives
*336. SHRI PRAKASH CHANDRA:
SHRI SANAT KUMAR MAN-
DAL:

Will the Minister of DEFENCE be
pleased to state the expenditure incurred on
the Indian defence personnel in Maldives so
far?

THE MINISTER OF DEFENCE (SHRI
K.C. PANT): The expenditure on the Indian
defence personnelin Maldives has notbeen
separately computed.

Scheduled Castes/Scheduled Tribes
below Poverty Line in Tamil Nadu

*339. SHRIP.R.S. VENKATESAN: Will
the Minister of WELFARE be pleased to
state:

(a) whether any survey has been con-
ducted in Tamil Nadu to ascertain the num-
ber of Scheduled Castes and Scheduled
Tribes living below the poverty line; and

(b) if so, the measures being taken by
Government to uplift these poor people and
the amount of money proposed to be spent
on these measures in the current financial
year?

THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR. RAJEN-
DRA KUMARI BAJPAI): (a) and (b). Al-
though no Survey has been conducted by
the State Government in this regard, various
poverty alleviation programmes are being
implemented in Tamil Nadu to economically
assist Scheduled Caste and Scheduled
Tribe families so as to raise them above the
poverty line. A statement showing details of
the measures being taken and the financial
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outlays for 1988-89 is given below.
STATEMENT

The special Component Plan for
Scheduled Castes and the Tribal Sub-Plan
for Scheduled Tribes are the main instru-
ments through which the task of improving
their socio-economic conditions are being
undertaken. In addition to providing infra-
structure development in Scheduled Caste
and Scheduled Tribe inhabited areas, it is
proposed to economically assist 2 lakh
Scheduled Caste families and 9000 Sched-
uled Tribe families through family oriented
poverty alleviation schemes during 1988-
89.

(i) Special Component Plan for
Scheduled Castes:- The Special
Component Plan (SCP) is de-
signed to channelise the flow of
benefits and outlays from the
general sectors in the State Plan
for the development of Sched-
uled Casts both in physical and
financial terms. They are envis-
aged to help poor Scheduled
Caste families through compos-
ite income generating schemes
and to improve their living condi-
tions by providing basic ameni-
ties like drinking water, health
care, link roads, educational
facilities, electricity, etc. In
Scheduled Caste inhabited ar-
eas. The outlay under SCP for
1988-89 for Tamil Nadu is Rs.
177.99 crores.

(i) Tribal Sub-Plan for Scheduled
Tribes:- The flow from the State
Plan to Tribal Sub-Plan areas
during 1988-89 is Rs. 1298.26
lakhs. There are 9 Integrated
Tribal Development Projects in
the State covering a population

of about 2.10 lakh Scheduled .
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Tribes.

(i) Special Central Assistance:-
The Speciat Component Plan
and the Tribal Sub-Plan are
supplemented by Special Cen-
tral Assistance (SCA) with a view
to create a multiplier effect and
help fill the gaps which the nor-
mal financial flows from the
Central and State Plans are not
able to fil. An amount of Rs.
7.035 crores has been released
as firstinstaiment to supplement
the Special Component Plan
and Rs. 195.00 lakhs has been
released to supplement the
Tribal Sub-Plan during 1988-89.

(iv) Scheduled Caste Development
Corporation: The Tamil Nadu
Adi Dravidar Housing and De-
velopment Corporation Ltd.
(THADCO) is engaged in the
mobilisation of institutional credit
in respect of economic develop-
ment schemes of Scheduled
Castes by functioning as a cata-
lyst, guarantor and promoter.
The amounts released as SCA
are also being placed at the dis-
posal of the Corporation for fi-
nancing various development
schemes. During 1988-89, the
Corporation proposes to assist
29,086beneficiaries through
disbursement of Margin Money
loans, subsidy and loans from
financial institutions. The total
anticipated outlay for this pur-
pose is Rs. 21,51,34,000 during
1988-89.

C.S.LR. — University Centres

*340. PROF. K.V. THOMAS: Will the
PRIME MINISTER be pleased to state:
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(a) whether there is a proposal to start
joint CSIR-University centres;

(b) what will be the functions of such
centres; and

(c) whether Cochin University will have
such a centre?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND THE MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN DEVEL-
OPMENT, ATOMIC ENERGY, ELEC-
TRONICS AND SPACE (SHRI K.R.
NARAYANAN): (a) Yes, Sir.

(b) The functions of these centres would
be to develop excellence inchosen scientific
areas of relevance to CSIR.

(c) A proposal has been made to the
Department of Ocean Development for set-
ting up a centre of excellence in marine
Geology and Geophysics at the Cochin
University. It is under examination.

Plan for the Aged

*341. DR. B.L. SHAILESH: Will the
Minister of WELFARE be pleased to state.

(a) how much population of aged iIs
likely to be by 2001 A.D. as per recent
population projections;

(b) whether Government have drawn up
or propose to draw up any Plan to afford
assistance to the aged as per one of the
directive principles enjoined in article 41 of
the Constitution;

(c) if so, the outlines of such Plan?

THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR. RAJEN-
DRA KUMARI BAJPAI): (a) According to
Population Projections for India 1981-2001
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published by the Registrar General, the
population of aged, 60 years and above,
would be 7.57 crores by 2001 A.D.

(b) and (c). The State Governments are
already implementing old age pension
schemes and a number of homes are also
functic ning in the States. The Government
of India is providing financial assistance to
voluntary organisations since 1983-84 for
various types of activities for welfare of the
anea,

State Domestic Product

*343. SHRI ANADI CHARAN DAS: Will
the Minister of PLANNING be pleased to
state:

(a) what difficulties Government are
facing in measuring the State Domestic
Product of each State on income accruing
approach; and

(b) whether in order to formulate district
level planning for each district of the country,
Government propose to develop appropri-
ate methodology to find out per capita in-
come of the respective districts on income
accruing approach?

THE MINISTER OF PLANNING AND
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAVSINH SOLANKI):
(a) The problem in measuring the State
Domaestic Product on income accruing ap-
proach is the non-availability of data on
factor income flows among States and be-
tween States and the Rest of the World.

(b) No, Sir.

Citizenship Rights to Refugees Settied
ind &K

*344. SHRI C. JANGAREDDY: Will the
Minister of HOME AFFAIRS be pleased to
state:
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(a) whether the refugees from West
Pakistan etc. who settled in the State of
Jammu and Kashmir 35 years ago still do not
have full citizenship rights there despite the
Supreme Court’s judgement; and

(b) whether Union Government have
taken up the matter with the State Govern-
ment and if so, with what results?

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH): (a) The persons who had
migrated from West Pakistan have not been
granted permanent resident certificates of
the State of Jammu and Kashmir under the
provisions of the Jammu and Kashmir
Constitution. They however enjoy the rights
to vote for parliamentary elections.

(b) The Government of Jammu and
Kashmir has recently informed that except
for the constitutional status as the perma-
nent residents of the State, there is nobarfor
these people for running an industry, plying
transport, obtaining agricultural loans and
setting up of self employment units.

Selection of Languages for UPSC
Examinations

SHRIMATI KISHORI SINHA:
SHRI SATYENDRA NAR-
AYAN SINHA:

*347.

Will the PRIME MINISTER be pleased
to state:

(a) the guidelines to the Union Public
Service Commission about selecting the
language for its examinations;

(b) whether major language spoken in
Bihar are being allowed to be used in an-
swering questions at the Civil Services
Examinations conducted by the Union Pub-
lic Service Commission; and

(c) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS'AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI! P. CHIDAMBA-
RAM): (a) The languages to be used for
various examinations conducted by the
Union Public Service Commission are speci-
fied in the rules of the respective examina-
tions.

(b) In the Civil Services Examination, a
candidate has the option to answer the
question papers, except the language pa-
pers, in any one of the languages included in
the Eighth Schedule to the Constitution or in
English. These include Hindi which is the
major language spoken in Bihar.

‘c) Does not arise.

Development of Special Category
States

*348. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of PLANNING be
pleased to state:

(a) whether Government are committed
to accelerate the development of special
category States and other hilly/tribal regions
by providing them liberal financial alloca-
tions and giving high priority to their various
on-going Central projects;

/

(b) if so, the relaxation of norms allowed
and allocation of liberal finances and high
priority accorded to such States and regions
in respect of their on going as well as projects
under sanction especially in the railways,
communications, tourism, national high-
ways and hydel generation; and

(c) the projects as are held up for want
¢, tunds and other reasons, Ministry-wise
and the steps being taken to ?xpedite them.

THE MINISTER OF PLANNING AND
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MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAVSINH SOLANKI):
(a)to (c). Priority is baeing accorded fordevel-
opment of Special Category States, hilly
areas and tribal areas. Since Special Cate-
gory States have very weak resources base
and capacity to mobilise resources, their
plans arefunded through Central assistance
almost entirely. Pattern of Central assis-
tance too is much more liberal in their case
than for the other States, as Central assis-
tance is provided to them on 90% grant and
10% loan basis, excepting for Assam (ex-
cluding its hilly areas) and Jammu and
Kashmir for which the pattern is 70% loan
and 30% grant on par with Non-Special
Category States. For development of tnbal
areas, Tribal Sub-Plans are formulated for
which special Central assistance is pro-
vided. Similarly, Sub-Plans are formulated
for development of designated hill areas ot
Assam, West Bengal, Uttar Pradesh and
Tamil Nadu as also forthe Western Ghats for
which also special assistance is provided.
Pattern of spacial Central assistance for hill
areas is 90% grant and 10% loan whereas it
1Is 100% grant for tribal areas and also for
Wastern Ghats Development Programme.

2. While sanctioning and funding
projects in difficult areas, due consideration
is given to accepted norms, but other as-
pects like difficulties of the areas, impact on
overall development of the area etc., are
also kept into consideration.

3. It has been possible to provide
necessary funds for the Central sector proj-
ects under Communication and Power,
whereas schemes of construction of new
railway lines are facing the problem of con-
straint of resources. Taking up of a bridge on
National Highway No. 39in Assamiis held up
because it would encroach on reserve for-
ests and land acquisition is also proving
problematic.
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[ Translation]

Employment/Promotion on Fake SC/ST
Certificates in NDMC, Delhi Administra-
tion and Delhi Municipal Corporation

3230. SHRI SARFARAZ AHMAD: Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) the number of officers of New Delhi
Municipal Committee, Delhi Administration
and Delhi Municipal Corporation who have
been apprehended for getting employment
or promotion by submitting fake scheduled
caste/scheduled tribe cettificates; and

(b) the action taken by Government
against these officials?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SONTOSH MOHAN DEV): (a) 13 (Thirteen)

(b) Action has already beentaken inthe
proven cases.

Ownership Rights to the People of
Village Purani Nangal, Delhi

3231. SHRI RAMASHRAY PRASAD
SINGH: Will the Minister of DEFENCE be
pleased to state:

(a) whether 1t I1s a fact that people of
village Purani Nangal, Delhi Cantonment

are living there for the last 40 to 50 years:

(b) f so, whether these people have
been given ownership rights to their houses;

(c) if not, the reasons therefor;
(d) whether Government are contem-
plating to evacuate the people of this village;

and

(e) if so, the name of the place where
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these people are likely to be provided land/
house after their evacuation?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI CHINTAMANI PANI-
GRAH]I): (a) to (c). One hundred and eight
houses built from Cantonment Funds in Vil-
lage Purani Nangal, Delhi Cantonment have
been rented out by the Cantonment Board
since the last 40 to 50 years. A large number
of houses have also been built therein un-
authorisedly by encroachers. The question
of giving ownership rights to the occupants
of these houses does not arise since the
houses are on Defence land.

(d) There is no such proposal.
(e) Does not arise.
[English]

Creation of Sub-Cadres in Selected
Departments

3232. SHRI PARASRAM BHARDWAJ:
Will the Minster of WELFARE be pleased to
state:

(a) whether the Union Government
have issued instructions to State Govern-
ments to create sub-cadres in selected
departments for service in tribal areas; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
SUMATI ORAON): (a) and (b). Maheswar
Prasad Group on Administrative Arrange-
ments and Personnel Policies in Tribal Ar-
eas appointed in 1978 by the then Ministry of
Home Affairs (now Ministry of Welfare had
made a recommendation for creation of sub-
cadres within the selected State cadres such
as health, education etc. in States having
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gizeable tribal areas. The personnel ofthese
sub-cadres, the Group recommended,
would have an obligation to serve in tribal
areas for a certain prescribed length of time
after which they could join the main cadres.
This recommendation of the Group along
with other recommendations has been sent
to States by Central Government for consid-
eration and implementation.

Shortfall of SC/ST Candidates in
Central Services

3233. SHRIHARIHAR SOREN: Willthe
PRIME MINISTER be pieased to state:

(a) whether there is shortfall in the se-
lection of candidates belonging to the
Scheduled Caste and Scheduled Tribe in
the Central Services; and

(b) if so, the reasons therefor and the
steps taken to provide adequate pre-exami-
nationtraining tothe SC and ST candidates?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) A statement indicating the number
of vacancies reserved for Scheduled Casts
and Scheduled Tribes and the number of
vacancies actually filled by Scheduled Caste
Scheduled Tribe candidates during the year
1986 is given below.

(b) The shortfall in the selection of can-
didates belonging to the Scheduled Castes
and Scheduled Tribes in the services under
the Central Government is generally due to
the lack of availability of suitable candidates.
The SC/ST candidates possessing requisite
educational qualifications often do not fare
well in the written examinations and the viva-
voce. Inorderto enable SC/ST candidatesto
overcome these shortcomings and to im-
prove their performance, 96 pre-exsmina-
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tion training centres for preparing SC/ST
candidates to overcome these shortcom-
ings and to improve their performance, 96
pre-examination training centres for prepar-
ing SC/ST candidates for the various com-
petitive examinations held by the Union
Public Service Commission, Staff Selection
Commission, Public Undertakings and other
recruiting bodies have been set up by the
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Government. IN addition to these, two pri-
vate institutions of repute have also been
entrusted with the work of providing coach-
ing facilities to the Scheduled Caste/Sched-
uled Tribe candidates for IAS, IPS etc. and
Indian Economic/Statistical Service, LIC/
GIC respectively on contract basis. The
coaching at these centres is free of cost with
provision of payment of monthly stipend.

STATEMENT

Filled, Reserved for Scheduled Castes and Scheduled Tribes During 1986

No. of No. of No. of No. of
vacancies vacancies vacancies vacancies
reserved filled reserved filled

for SCs by SCs for STs by STs
1 2 3 4 5

Group A 647 498 367 155
Group B 1031 835 410 202
Group C 22941 24811 10878 9247
Group D 8500 10237 4367 3707
(excluding

sweepers)

Radiation from Nuclear Power Planis

3234. SHRI PIYUS TIRAKY: Will the
PRIME MINISTER be pleased to state:

(a) whether coal-fired (thermal) power
plants give out more radiation than atomic
power plants;

(b) it so, the details thereof;

(c) what action has so far been taken by
Government to educate the general masses

about the hazards of radiation; and

(d) the details of other precautionary

measures taken by Government to save the
people from radioactivity? -

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND THE MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN DEVEL-
OPMENT, ATOMIC ENERGY, ELEC-
TRONICS AND SPACE (SHRI K.R.
NARAYANAN): (2) and (b). Coal is known to
contain naturally occurring radionuclides
like Potassium, Uranium and Thorium.
When coal is burnt in a thermal power sta-
tion, the fly ash and stack gases release
radioactivity into the environment. In the
composition of the total radiation exposure
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to population in our country, 0.01% is the
contribution of coal based thermal power
plants and 0.0003% from radioactive dis-
charges from nuclear power plants. In com-
paring these numbers, it should be noted,
that, at present, power generation from coal
is about 30 times that from nuclear sources.
In both cases, exposures to the general
public are well within permissible limits.

(c) A sustained public awareness pro-
gramme has been taken up by the Depart-
ment of Atomic Energy. Seminars, exhibi-
tions, lectures and workshops are being
conducted at various centres in the country
to inform the public about different aspects
related to nuclear power, radiation and
measures taken for protection of public. Lit-
erature in various Indian languages is being
made available.

(d) Radiation protection measures in a
nuclear power plant start right from the
design, through construction and operation.
During normal operations, the releases are
regulated well within authorised himits stipu-
lated by Atomic Energy Regulatory Board. In
the unlikely eventof an uncontrolled release,
the philosophy is one of containing the re-
leases within the containment of the reactor.
Both on-site and off-site emergency plans
are worked out for the nuclear power plants
to protect the operating personnel, the gen-
eral public and the environment. The Atomic
Energy Regulatory Board reviews safety
aspects during all stages of setting up and
operation of nuclear power plants and other
nuclear facilities.

[Translation]
Propellant Factories
3325. SHRI NANDLAL CHOUDHARY:
Will the Minister of DEFENCE be pleased to
state:

(a) the names of the places in the coun-
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try where Propellant Factories have been
set up in the country during the last three
years;

(b) the names of the items proposed to
be produced or being produced in these
factories; and

(c) the reasons for delay in opening a
propellant factory in Sagar district of Madhya
Pradesh?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI CHINTAMANI PANI-
GRAHI): (a) No Propellant Factory has been
set up in the Defence sector during the last
three years.

(b) Does not arise.

(c) The proposal requires detailed
scrutiny in terms of economic feasibility and
utilisation of existing capacities in the coun-
try. The overali investment decision is also
still to be taken.

[English]

Five Per Cent Rise on Average Alloca-
tions

3236. SHRI JAGANNATH PATNAIK:
Willthe Minister of PLANNING be pleased to
state:

(a) whether the Planning Commission
has proposed five per cent rise on an
average allocations in the budget for all the
major departments in view of a satisfactory
revenue position this year; and

(b) if so, the details in this regard?
THE MINISTER OF PLANNING AND

MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAV SINH SOLANKI):
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(a) No, Sir.
(b) Does not arise.

Freedom Fighters Pension to Particl-
pants of Kallara-Pangode Struggle

3237. SHRI T. BASHEER: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) whether there is any proposal under
Government’s consideration to recognise
Kallara-Pangode struggle in Kerala as part
of freedom struggle; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SONTOSH MOHAN DEV): (a) No, Sir.

(b) Movements which have not been
recognised for the purposes of Swatantrata
Sainik Samman Pension Schemse, 1980 are
not being considered for recognition now.

Stores Stolen from Field Gun Factory,
Kanpur

3228. SHRI M.V. CHANDRA-
SEKHARA MURTHY: Will the Minister of
DEFENCE be pleased to refer to the reply
given on 31 August, 1988 to Unstarred
Question No. 4617 regarding stores stolen
from Field Gun Factory, Kanpur and state
the details of further investigation made to
ascertainm how 86 items were taken out of
the factory premises in spite of tight security
arrangements?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI CHINTAMANI PANI-
GRARHI): After conduct of initial investigation
and the submission of preliminary report by
a Board of Enquiry ordered by the factory

DECEMBERS, 1988

Written Answers 64

management, the Ordnance Factory Board
constituted another Board of Enquiry on
11.11.88 to further go into the loss of 86
Carbide Tips detected in Field Gun Factory,
Kanpur on 23.5.88. This Board of Enquiry
will carry out investigation and, inter-alia,
ascertain whether loss of Carbide Tips had
occurred due to Security/administrative
lapses, the persons responsible for the
lapses and identification of system failure.
The local police authorities are already
conducting a separate investigation into the
matter.

Development of Tourism in Harutl
WReglon of Rajasthan
l ' L3
3239. SHRI JUJHAR SINGH: Will the
Minister of CIVIL AVIATION AND TOURISM
be pleased to state the steps taken to de-
velop tourism in the Haruti Region of Rajast-
han and specially the Jhalawar part of it
which is rich in historical monuments, its
festivals and culture?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL): The
Ceontral Department of Tourism provides
financial assistance to States for develop-
ment of tourism infrastructure on the basis of
specific proposals received from the State
Governments. The Department has re-
ceived proposals from the Government of
Rajasthan for development of tourism infra-
structure in the Haruti Region. These pro-
posals are forfinancial year 1989-90 and will
be taken up during the next financial year.

Clearance to Hydel Power Projects

3240. SHRI PRAKASH V. PATIL: Will
the Minister of PLANNING be pleased to
state:

(a) whether a number of hydel power
projects after getting clearance from the
Central Electricity Authority are awaiting
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clearance from the Planning Commission;

(b) if so, the details of these projects
with reasons for delay; and

(c) when they are likely to be cleared?

THE MINISTER OF PLANNING AND
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAVSINH SOLANKI):
(a) No hydel power project is pending in
Planning Commission for clearance.

(b) and (c). Do not arise.
[Translation)

Performance of Rajasthan Atomic
Power Plant

3241. SHRI VIRDHI CHANDER JAIN.
Will he PRIME MINISTER be pleased to
state:

(a) the number of atomic power stations
in Rajasthan;

(b) the quantum of power in megawatts
being received by Rajasthan from these
power stations;

(c) whether these power stations are
generating less power as compared to other
atomic stations in the country; and

(d) if so, the details of the measures
being taken to bring about improvement in
the functioning of these power stations?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) Two nuclear power units each of
220 Mwe are under operation at Rajasthan
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Atomic Power Station near Kota. Two units
each of 235 MWe are under construction.
Four units each of 500 MWe are also envis-
aged for construction at the same site.

(b) The power generated from the two
units under operation is supplied to Rajast-
han amounting presently to about 260 MWe.

(c) Unit-2 of RAPS is operating at the
rated capacity; unit-1 is presently being
operated at apower level of about 50% of the
rated capacity as stipulated by the Atomic
Energy Regulatory Board following repair of
one of the end shields.

(d) With regard to unit-1, the perform-
ance of the end-shield which was repaired is
under observation. The question of increas-
ing the power level is receiving attention.

[English]
Uniform to Class IV Employees

3242. SHRI KRISHNA SINGH: Will the
PRIME MINISTER be pleased to state:

(a) whether Class-1V employees in dif-
ferent Ministries and Departments of Gov-
ernment of India are entitled to winter and
summer unform duly stitched;

(b) if so, the scale prescribed for the
purpose;

(c) whether in some of the Ministries
only cloth for the winter and summer uni-
forms are supplied to class IV staff including
Jamadar of Ministers, stitching charges
being left to be borne by the employees
concerned;

(d) if so, the reasons for the disparity
and whether directions are proposed 10 be
issued to all the Ministries to bring about
uniformity in the matter of duly stitched win-
ter and summer uniforms; and
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(e) if so, the steps taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) The common categories of Staff
like Peons, Farashes, Daftries, Staff Car
Drivers, Despatch Riders etc. are supplied
ready-to-wear uniforms. However, in re-
spect of uncommon categories of staff in
subordinate and operative units of Depart-
ments of Posts and Telecommunications,
like, Postal Overseers, Postman, Mail
Guards, Telegraph Peons, Line Mazdoors,
Cable Guard etc., the employees are sup-
plied with cloth and are advanced a fixed
sum towards stitching charges to have the
uniforms stitched privately.

(b) A statement is given below.

(c)to (e). Afew cases cametoour notice
where there was violation of the policy in-
structions about supply of uniforms. The
policy instructions have beenreiterated from
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time to time to ensure compliance.
STATEMENT

Scale of entitlement of uniforms supplied
to common categories of Group ‘C' & ‘D’
employees, like, Peons, Daftries, Far-
ashes, Staff Car Drivers and Despatch
Riders

() Summer Uniform:

4 Khadi bush-shirts in white and 2
terricot pants in grey colour in a period of 2
years.

(1) Winter Uniform:

Woolen buttoned-up coat and — 1
in 2 years pant in navy blue colour.

In addition, certain’other livery items
like, shoes/chappals, woollen jersey,
woollen socks, turbans for sikhs and
habitual turban wearers are also sup-
plied at fixed intervals. Staff Car Driv-
ers/Despatch Riders are given some
additional livery items:

Staff Car Drivers

Despatch Riders

(i) Over-coat (1in 5 years)
(i) Leather gloves (1 pair in 3 years)

(iii) —

(iv) -

— Over-coat (1 in 5 years)

— Leather gloves (1 pairin 3
years)

— Goggles (1 in 3 years)

— Leather jacket (1 in 5 years)

Note: No summer uniform is supplied to employees posted at places classified as All-
Winter Stations and no woollen clothings at All-Summer-Stations.

[ Translation)

News Item Captloned “Ab Samne Aa
Rahe Hain Nau Crore Ke Ghaple”

3243. SHRI KALI PRASAD PANDEY:
Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government's attention
has been drawn to the news item captioned
“Ab Samne Aa Rahe Hain Nau Crore Ke
Ghaple™ appearing in the ‘Jansatta’ dated
27th October, 1988;



69  Wiitten Answers AGRAHAYANA 14, 1910 (SAKA)

(b) if so, the tacts in this regard;

(c) whether any enquiry has been con-
ducted into the matter; and

(d) if so, the outcome thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SONTOSH MOHAN DEV): (a) Yes, Sir.

(b) to (d). Municipal Corporation of Delhi
have informedthatthey floated tenders valu-
ing about Rs. 8 crores for the purchase of 45
tipper trucks, 88 mini refuse collectors, 60
dumper placers, 10 sewer jetting cum suc-
tion machines and 28 front and loaders. The
loaders have been purchased after technical
bids were examined by Technical Commit-
tee. Alithe equipments including loaders are
being purchased as per specifications given
inthe N.L.T. The total cost of the purchase of
28 front end loaders is Rs. 1.82 crores. MCD
has its own vigilance departmentsto enquire
into such complaints if received by them.

[English)

Memorandum from HAL Employees
Union regarding Corruption

3244. DR. A.K. PATEL: Wilithe Minister
of DEFENCE be pleased to state:

(@) whether Government have received
recently amemorandum from the Hindustan
Aeronautical Ltd. Employees’ Union,
Lucknow alleging malpractices in the work-
ing of the Undertakings; and

(b) if so, the reaction of Government
thereon?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI CHINTAMANI PANI-
GRAHI): (a) and (b). Government have re-
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ceived a memorandum from Hindustan
Aeronautics Ltd. Employees’ Union,
Lucknow, which is an un-recognized union,
alleging malpractices in the working of the
Lucknow Division of HAL. It has been for-
warded to M/s. HAL for appropriate action
and repart.

Handing over of Air India Counters to
British Airways at Heathrow Alrport

3245. PROF. MADHU DANDAVATE:
Will the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) whether Air India counters at
Heathrow airport at London which were so
far handled by the Air India staff are being
handed over to the British Airways for being
handled by their staff;

(b) if so, whether the services of 30 staff
members of the Air India are likely to be
terminated; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL): (a) to
(c). Yes, Sir. For some years Air India had
been unsuccessfully trying to obtain more
check-in counters at Heathrow Airpart, Lon-
don. ltwas also found necessary to augment
the work force and invest in additional
ground handling equipment at considerable
costto cater to the demands of increased Air
India operations to London. Therefore, it
was decidedto hand overthe passenger and
ramp handling to British Airways, who have
adequate counter space and staff at
Heathrow to handle the flights of Air india,
with effect from 10.11.88.

As a result of this decision, the work
force of Air India had to be reduced. 40 Air
India employees and 6 European airhos-
tesses based at London have volunteered
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for being declared redundant; compulsory
redundancy is being effected in the case of
38 employees, thus making a total of 84
employeas whose services will be dis-
pensed with.

Black on alr ticket for Calicut-Bombay
sector

3246. SHRI VAKKOM PURUSHOTHA-
MAN: Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whether it has been brought to the
notice of Government that air tickets for
Calicut-Bombay sector are being sold in
black in Calicut by travel agents; and

(b) if so, the steps proposed to be taken
by Governmentto regularise the procedure?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOUR!SM (SHRI SHIVRAJ V. PATIL): (a)
No complaint has been received about the
air tickets being sold in black in Calicut by
travel agents.

(b) Does not arise.

Report of Indo-US Scientific Commitiee
on Growth of Micro-Electronics Indus-

try

3247. SHRI Y.S. MAHAJAN: Will the
PRIME MINISTER be pleased to state:

(a) whether Government have exam-
ined the report ofthe Indo-US Joint Scientific
Committee on Micro-electronics;

(b) if so, the details thereof;

(c) the action being taken to implement
the main recommendations of this Commit-

tee; and

(d) the policy changes proposed to be
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made on the basis of recommendations of
this Committee?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI KR. NARAY-
ANAN): (a) The report of the Indo-US Joint
Scientific Committee on Micro electronics is
being examined by the Government.

(b) to (d). Do not arise.

Development of Naval Bases along the
Waest Coast

3248. SHRI K. MOHANDAS: Will the
Minister of DEFENCE be pleased to state:

(a) whetherthere is a proposal to further
develop the Cochin Naval base and other
bases along the West Coast in view of the
increasing foreign naval presence in the
Indian Ocean; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI CHINTAMANI PANI-
GRAHI): (a) and (b). All developments hav-
ing a bearing on national security are kept
under careful watch and timely effective
steps are takento ensure defence prepared-
ness. In Cochin, apart from a jetty which has
already been commissioned, the augmenta-
tion of the training facilities and the construc-
tion of berthing, repair and maintenance
facilities for ships are underway. At Karwar,
an integrated Naval Base is being set up and
in Bombay, additional facilities are being
established. Certain Naval support facilities
are also planned at Porbandar and La-
kshadweep. Further details cannot be di-
vulged in the interest of national security.
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Progress made Under District Level
Planning

SHRI MULLAPPALLY
RAMACHANDRAN:
SHRI H.M. PATEL:

3249.

Will the Minister of PLANNING be
pleased to state:

(a) the progress made in the district
level planning introduced by Government;

(b) the States where the scheme has
been implemented so far; and

(c) whether reports on achievements
under district level planning have been re-
ceived from the State/Union Territories; if so,
the details thereof?

THE MINISTER OF PLANNING AND
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAY SINH SOLANKI):
(a)to (c). Inthe area of district level planning,
progress has been made by different States
at different levels. States like Uttar Pradesh,
Gujarat, Maharashtra, West Bengal, Karna-
taka, Andhra Pradesh, Orissa, etc. have
made considerable progress and district
plans are being regularly prepared. In other
States like Rajasthan, Madhya Pradesh,
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Haryana, Punjab etc., efforts are being
made to prepare district plans. Further ef-
forts to improve the level of planning efforts
at the district level in all States are being
pursued.

[ Translation)
Investment in Atomic Power Plants

3250. SHRI DILEEP SINGH BHURIA:
Will the PRIME MINISTER be pleased to
state:

(a) the total investment in all the atomic
power plants in the country at present;

(b) whether thesa plants are functioning
to their full capacity, if so, the details thereof;
and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) The capital costs incurred in
setting up the currently operating nuclear
power units are as follows:

TAPS-1 &2 — Rs. 92.99 crores
RAPS-1 — Rs. 73.27 crores
RAPS-2 —_— Rs. 102.54 crores
MAPS-1 — Rs. 118.83 crores
MAPS-2 — Rs. 127.04  crores

The capital costs for the projects under construction are as given below:

NAPP-1 & 2 —_ Rs.

KAPP-1 & 2 -—_ Rs.

532 crores (under approval)

745  crores (under approval)
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Kaiga-1 & 2 — Rs.

RAPP-3 & 4 — Rs.
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730  crores (sanctioned)

711 crores (sanctioned)

(b) and (c). The capacity factors of the plants under operation during the current financial

year are as given below:

TAPS-1 - 92%
TAPS-2 —  63%
RAPS-1 — 26%
RAPS-2 —_

MAPS-1 —  B5%
MAPS-2 — A47%

81% (with steam supply to Heavy Water Project)

RAPS-1 is presently being operated at a power level of 50% of the rated capacity as
stipulated by the Atomic Energy Regulatory Board following the repair of one of the end
shields. The lower capacity factor of MAPS-2 has been due to the leakage in one of the
calandria tubes which developed towarcs the end of August 1988 resulting in the non-
availability of the reactor for threa months.

[English]

Committee to Study Fare Structure of
indlan Airlines
3251. SHRI BANWARI LAL PURO-
HIT:
PROF.
MORE:

RAMKRISHNA

Will the Minister of PLANNING be
pleased to state:

(a) whether the Planning Commission
set up a five member committee to study the
fare structure of Indian Airlines and tc sug-
gest measures to rationalise it;

(b) if so, the details thereof;

(c) whether the committee has since
submitted the report to the Government; and

(d) if so, the details thereof and the
steps taken by Government to implement
the recommendations of the Committee?

THE MINISTER OF PLANNING AND
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAV SIiNH SOLANKI):
(a) Yes, Sir.

(b) The composition and terms of refer-
ence of the Committee are given in the
Statement below.

(c) No, Sir.

(d) Does not arise.
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STATEMENT

A Commiittee to examine the Domestic Air Fares, Freight Rates and Pricing of Infrastruc-
ture Facilities

Composition

1. Dr. Vijay Kelkar Chairman
Chairman,
Bureau of Industrial Costs and Prices.

2. ShriK.L. Thapar Member
Adviser (Transport & Tourism),
Planning Commission.

3. Prof. U. Shankar Member
Professor of Economics,
Madras University,
Madras.

4. Prof. S. Chakravarty Member
Indian Institute of Management,
Calcutta.

5. Shri B.K. Mangaokar Member
Director (Commercial)
Air India, Bombay.

6. ShriR. Prasad Secretary
Dy. Managing Director
Indian Airlines.

Terms of Reference:

1. To examine the present tariff structure of domestic air carriers and infrastructure
facilities and recommend a rational framework for revision of tariffs, both for
passenger and freight, keeping in view the service and other considerations
including special importance of air transport in certain remote and backward
areas;

2. To identify services which are not able to meet the cost of service and to
recommend restructuring of routes;

3. To recommend eligibility critena for grant of any direct subsidy for loss making
services otherwise considered essential to operate; and

4, Any other matter relevant to the above issues.
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Rise In Debt Service
3252. SHRIS.M. GURADDI:

SHRI SHANTILAL PATEL:
SHRI G.S. BASAVARAJU:

Will the Minister of PLANNING be
pleased to state:

(a) whether the Planning Commission
has projected a sharp rise in India’s debt
service ration in the Eighth Plan;

(b) if so, the details thereof;

(c) what was the ratio during the Sev-
enth Plan; and

{(d) the steps being considered in this
regard?

THE MINISTER OF PLANNING AND
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAVSINH SOLANKI):
(a) No, Sir. The Planning Commission has
set up Working Groups on Financial Re-
sources and Balance of Payments to assess
the resources for financing of the 8th Five
Year Plan. The actual components of
external financing required and the debt
service ratio will be known when the esti-
mates of these two groups become avail-
able.

(b) The Working Groups are still deliber-
ating on the various issues involved.

(c) The debt service relative to current
receipts during the 7th Plan (1985-90) was
projected at 17.6 percent.

(d) The necessary steps are expected
to be considered by the Working Group on
Balance of Payments in their report.

Parity in assistance to displaced
persons of Dandakaranya Project

3253. SHRIMATI JAYANTI PATNAIK:
Will the Minister of HOME AFFAIRS be
pleased to state:
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(a) whether Government are aware of
the problems with regard to the parity in
assistance given to displaced settlers and
tribal families in Dandakaranya Project,
Orissa;

(b) whether Government of Orissa has
made a request to the Union Government to
approve the pattern of assistance to be given
to the tribal families and Dandakaranya
Project settlers as suggested by the
Committee set up to speed up settlement of
landless tribal families in Dandakaranya
Project; and

(c) if so, the steps takento give an early
approval to the pattern of assistance?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SONTOSH MOHAN DEV): (a) and (b). Yes,
Sir.

(¢) In pursuance of the recommenda-
tions of the Committee appointed for the
purpose, the scale of financial assistance for
atriba! family was enhanced from Rs. 5,075/
-to Rs. 10, 570/- with effect from 1.10.1987.

Thefinancial assistance admissibleto a
displaced family is Rs. 12,295/-. As such, the
disparity between the aggregate assistance
available in either case has substantially
been reduced. The meagre difference that
remains is accountable to the maintenance
grant provided 1o Displaced Persons who,
unlike their tribal brethren, have had to
undergo the trauma of uprooting and reset-
tlement.

Pre-flight fitness certificate to pilots

3254. SHRI! V. TULSIRAM: Will the
Minister of CIVIL AVIATION AND TOURISM
be pleased to state:

(a) whether pilots have to obtain a
fitness certificate from an authorised medi-
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cal officer;

(b) it so, whether there have been
violation of this provision; and

(c) whether there is any proposal to
introduce a new procedure to issue neces-
sary fitness certificate to the pilots before
taking off, if so, the details thereof and if not,
the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL): (a)
Where as pilots of Indian Airlines and
Vayudoot are subjected to pre-flight medical
examination before operating flights from
the originating stations and from out-stations
where they night stop, pilots of Air India are
subjected to pre/post-flight medical exami-
nation on random basis. Pawan Hans pilots
are not subjected to pre-flight medical test.
Certain instructions on consumption cf alco-
hol by their crew have been issued. Director
General Civil Aviation also conducts sur-
prise inspections.

(b) During the last five years, one case
in Indian Airlines and 6 cases in Air India
were detected.

(c) The present procedure of periodical
medical assessment of pilots and pre-flight
medical examination is considered
adequate.

Upliftment of weaker sections in Bihar

SHRI SHANTILAL PATEL:
SHRI S.B. SIDNAL:

3255.

Will the Minister of WELFARE be
pleased to state:

(a) whether Union Government have
asked the State Government of Bihar to
concentrate on economic upliftment of
weaker sections in Jehanabad district where
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the massacre of Scheduled Castes took
placs;

(b) if so, whether Government have
since obtained the report in this regard; and

(c) the details of the incidents took
place and the suggestions made by Union
Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
SUMAT!I ORAON): (a) to (c). There are
guidelines issued by the Government of
India to State Governments and Union Ter-
ritory Administrations to activate the admin-
istrative machinery to meet out a fair deal to
Scheduled Castes/Scheduled Tribes, even
taking up economic development program-
mes for them through the mechanisms like
Special Component Plan with objective of
effectively preventing atrocities on them.

Specific information asked for is being
collected and will be laid on the Table of the
House.

Restricted area permits in Assam

3256. SHR! BHADRESWAR TANTI:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government proposae to lift
the condition of restricted area permit on the
foreign tourists visiting Assam; and

(b) if so, the steps taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) No, Sir.

(b) Does not arise.
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Promotion of Tourism in A.P.

3257. SHRIMATI N.P. JHANSI LA-
KSHMI: Willthe Minister of CIVILAVIATION
AND TOURISM be pleased to state:

(a) the proposals included in Seventh
Five Year Plan for development of tourist
spots in Andhra Pradesh which are yet to be
completed/implemented;

(b) the other proposals, if any, under
consideration of Government for promotion
of tourism in that State; and

(c) when the schemes are likely to be
completed/implemented?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL): (a) to
(c). The Central Department of Tourism
does not allocate funds or include proposals
in Five year Plans State-wise but scheme-
wise.

During thefirstfour years of the Seventh
Plan so far, the Department has sanctioned
the following projects for development of
tourism infrastructure in Andhra Pradesh.—

« 1. Wayside facilities with accom-
modation at Lepakshi.

2. Construction of Cafeteria with
accommodation at Nagarjuna-
sagar.

3. Construction of additional ac-
commodation at Ramappa.

4. Construction of additional ac-
commodation at Pakhal.

5. Construction of six single bed-
room and six double bedroom
cottages at Rishikonda.
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6. Provision of boats at Hussainsa-
gar, Ramappa an Pakhal
Lakes.

7. Master Plan for Golconda.

8. Yatri Niwas at Hyderabad.

9. Sound and Light Show at
Golconda

10. Water Sports at Bhawanipuram
11. Water Sports at Nagarjunasagar
12. Water Sports at Rishikonda

13. Cottage Complex at Pulicat
Lake.

The projects are in various stages of
implementation.

[ Translation}]
Rehabllitation of Nov. 84 riot victims

3258. SHRI BALWANT SINGH
RAMOOWALIA:

SHRI TEJA SINGH DARDI:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Dethi High Court has di-
rected Delhi Administration to rehabilitate
about 1128 persons affected during Novem-
ber, 1984 riots;

(b) it so, whether Government have
taken any effective steps in this regard;

(c) if so, the number of persons, out of
them whose cases were disposed of {ill
October, 1988; and

(d) the time by which the remaining
cases are likely to be disposed of?



85 Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SONTOSH MOHAN DEV): (a) to (d). Ac-
cording to the Delhi Administration, Delhi
High Court passed an order directing the
Administration to consider 1128 cases in the
light of the criteria laid down in that regard.
The High Court further directed that claim
applications would be filed within one month
and thereafter the Administration would
decide claims within six months as far as
possible. The Administration has so far re-
ceived only 532 applications through the
Riot Relief and Rehabilitation Society. The
Society has filed a writ petition before the
High €ourt seeking further extentsion of the
period for filing rest of the applications.
According to the Delhi Administration, the
cases would be decided within six months
from the last date of filing applications by the
Society as directed by the Delhi High Court

[English)

Loss to Pawan Hans Ltd. due to
accident on 12.8.88

3259. SHRIAJAY MUSHRAN: Willthe
Minister of CIVIL AVIATION AND TOURISM
be'pleased to state:

(a) whether any accident took place
involving the Helicopter of Pawan Hans Ltd.
on 12 August, 1988 at Madras;

(b) if so, the details thereof and the loss
suffered:

(c) whether any rewards were given to
the vessels involved in the salvage; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL): (a)
and (b). A Dauphin Helicopter VT-ELH
owned and operated by Pawan Hans Ltd.,

AGRAHAYANA 14, 1910 (SAKA)

Written Answers 88

commitment with the Oil & Natural Gas
Commission crashed off Pondicherry coast
on 12 August, 1988. Ten persons including
two flight crew members on board were
killed. The loss suffered on this account is
Rs. 260.05 lakhs, which is the written down
value of the helicopter.

(c) and (d). A sum of Rs. 20,000/- has
been paid towards search and rescue
operation.

Indlan Airlines service between Banga-
lore-New Delhi

3260. SHRIV.KRISHNA RAQ: Willthe
Ministerof CIVIL AVIATION AND TOURISM
be pleased to state:

(a) whether a new Indian Airlines flight
service has been introduced between New
Delhi and Bangalore; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF CiVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL): (a)
No, Sir. There is no addition to the daily
Airbus service between Delhi and Banga-
lore.

(b) Does not arise.
[ Translation)

Fire safety measures in high rise
buildings

SHRIMATI MANORAMA
SINGH:
SHRI S.D. SINGH:

3261.

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the action taken by Government
against those 171 multi-storeyed building
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owners in Delhi where necessary fire fight-
ing arrangements have not been made;

(b) whether a number of such multi-
storeyed building owners have sought
extension of time to provide required fire
safety \arrangements in their buildings;

(c) if so, the details thereof; and

(d) the steps taken by Government to
ensure expeditious installation of fire safety
measures in these buildings?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SONTOSH MOHAN DEV): (a) to (d). The
owners/occupiers of the high rise buildings
were directed to provide necessary fire
safety requirements within a period of 3
months. After expiry of the notice period a
fresh survey was conducted with a view to
ascertain the compliance with the notices.
Fresh notices were issued by the Chief Fire
Officer to the builders/owners to submit their
action plans within 30 days. Since the work
could not be completed, the Government
departments have been granted extension
of time for six months for completing fire
safety measures. The private owners/build-
ers who have asked for extension, have also
been granted extension in time. Action can
be taken as per the provisions of the Delhi
Fire Prevention & Fire Safety Act, 1986 and
the rules framed thereunder after the expiry
of extension period.

[English)
Food Irradiation Plants

3262. DR. G. VWAYA RAMA RAO: Will
the PRIME MINISTER be pleased to state:

(a) whether Government have cleared
for irradiation as a safe device for food pres-
efrvation;
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(b) if so, how many food irradiation
plants are in operation, under construction
and at planning stage indicating their capaci-
ties for food handling and food items to be
handled for export and/or home use; and

(c) the source of radiation in each of
these plants?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) Government has cleared irradia-
tion of frozen sea foods and spices for ex-
port. It has also accorded clearance in prin-
ciple for irradiation of potatoes and onions.

(b) A prototype research facility has
been established at the Bhabha Atomic
Research Centre for multi-purpose irradia-
tion. Commercial food irradiation facilities
will be set up in the country after finalisation
of the procedures by the National Monitoring

Agency.

(c) Cobalt-60 is the source used in
irradiation plants.

Commercial Application of Bio-Tech-
hology

3263. SHRIMATI MADHUREE
SINGH: Will the PRIME MINISTER be
pleased to state*

(a) the special measures contemplated
to accelerate the commaercial application of
bio-technology research efforts;

(b) whether the Indian R&D efforts in
the field of bio-technology are adequate to
catch up with the rest of the world; and

(c) the proposed allocations for this
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sector in the next three years?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL.-
OGY AND MINISTER OF STATE IN THE
DEPARTMENTS OF OCEAN DEVELOP.
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a). The main measures contem-
plated to accelerate the commercial applica-
tion of biotechnology research efforts are as
under:-

(i) Industry and University/Institute
interaction including creation of
science parks so that R&D capa-
bilty can be used for solving
problems of the industry and
also generate new products and
technologies for the industry.

(i) Promoting tie-ups between Uni-
versity/Institute and Industry for
the transter of research results.

(i) Extending market support to
industries/institutes for produc.ts
developed in publicly funded
institutes,

(iv) Making available venture capital
for commercial research resulls.

(v) Extending R&D suppott to Insti-
tutions/Universities to conduct
product oriented research.

(vi) Supporting industry-university
workshops.

(b) India’s attempt is towards the setting
up of competent R&D base and centres of
excellence with a view to solve problems for
faster development and growth in the coun-
try in areas like agriculture, health, fuel-
fodder and biomass, industry etc. In somne
areas such as production of biomass, crop
improvemer:t, production of vaccines &c
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diagnostics for certain widely prevalent
bacterial and parasitic diseases like leprosy,
amoebiasis, malaria, filariasis etc. the prog-
ress is substantial.

(c) Inthe VIl Pian, forthe Department of
Biotechnology an outlay of Rs. 170.27 crore
is sanctioned. Accordingly on the basis of
expenditure upto 1988-89, for the year
1989-90 an allocation of Rs. 75.87 crore may
be available; actual figures for next 3 years
would be available only when the annual
plan for 1989-90 and the VIl Plan outlays
are finalised.

Fatiure of ASLVs

3264. SHR!I ATISH CHANDRA
SINHA:
SHRI A. CHARLES:
SHRI SRIKANTHA DATTA
NARASIMHARAJA
WADIYAR:

Will the PRIME MINISTER be pleasaed
to state:

(a) the reasons for the failure of the
ASLV-D2 launch and the remedial action
taken in this regard;

(b) the future programmes for ASLV,
PSLV and finally GSLV;

() in view of repeated failures of
ASLVs, whether Government propose 10
look into any detects in the Space establish-
ment; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) and (d). A Failure Analysis
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Committee (FAC) and an Expent Review
Panel (ERP) have been constituted to find
out the exact causes of ASLV-D2 {ailure.
The reasons will be known when the
Committees submit their reports. The action
to ba taken depends upon the recommenda-
tions of the Committee and further analys:s.

(b) The future programme for ASLV/
PSLV/GSLV envisages -

~ Further tlights of ASLV, based
on the recommendations of the
Failure Analysis Committees
and further analysis.

— The first developmental flight of
PSLV is scheduled for 1989-€0,
which will be followed by further
flights.

— GSLV is planned to be deval-
oped for launch of INSAT -il
class satellites in the 1993/24
time frame, studies forwhich aie
still underway.

[ Translation}

Panika Caste in the List of Scheduled
Caste/Scheduled Tribe

3265. SHRI MOHAN LAL JHIKRAM
Will the Minister of WELFARE be pleasead to
state:

(@) whether Government propose tn
include 'Panika’ caste inthe list of Scheduled

Caste and Scheduled Tribes; and

(b) if so, the time by which it 1s likely to
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bo done?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
SUMATI ORAON): (a). The information
cannot be disclosed in public interest.

(b) Notime limits can be specified since
inclusion of any community in the lists of
Scheduled Castes and Scheduled Tribes
can be done only by an Act of Parliament in
view of Articles 341 (2) and 342 (2) of the
Constitution

[English]
Loan to State WAKF Boards

3266.SHRI E. AYYAPU REDDY. Will
the Minister of WELFARE be pleased to
stata:

(a) whetherthe Central Wakf Councilis
giving assistance by way of softterm louns to
State Wakf Boards for developing Wakf
properties; and

(b) if so, the financial assistance given
by the Central Wakf Council inthe year 1987
and 1988 to various State Wakf Boards?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE(SHRIMATI
SUMATI ORACN) : (a). Yes, Sir

(b) The Central Wakf Council has given
tinancial assistance in the form of loans to
the following Wakf Boards during the finen-
cial year 1986-87 and 1987-88 as indicated
against each:

(Amount in lakhs of Rs.)

S.No. Nams of the Wakf Boa:d 1986-8/ 1987-88
1 2 3 4
1. Andhra Pradesh Wakt Board 9.30 7.00
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1 2 3 4

2. Bihar State Shia Wakf Board 5.64 Nil
3.  Bihar State Sunni Wakf Board Nil 2.00
4. Karnataka Board of Wakts 38.38 28.80
5. Madhya Pradesh Wak{ Board 4.00 Nil
6. Orissa Board of Wakfs Nil 6.40
7. Punjab Wakf Board Nil 17.59
8. Tamil Nadu Wakf Board 13.62 12.35

Total 70.94 74.14

Plan to Make Vayudoot an Independent
Company

3267.SHRI ASHOK SHANKARRAO
CHAVAN: Will the Minister of CIVIL AVIA-
TION AND TOURISM be pleased to state:

(a) whether Government have seenthe
Press Report appearing in the “Business
Standard’ of 23 September, 1988 regarding
making Vayudoot an independent company;
and

(b) if so, the details thereot?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL): (a).
Yes, Sir.

(b) At present, Government is not con-
sidering any proposal to make Vayudoot an
independent Company.

Nuclear Danger From Narora Atomic
Power Plant

3268. DR. V. VENKATESH: Will the
PRIME MINISTER be pleased to state:

(a) whether recently senior officials of
the Atomic Energy Commission visited Na-
rora Atomic Power Plant;

(b) whether there has been serious
delays as Narora Atomic Power Plant has
failed to “take off”;

(c) whether there is a danger due to the
Nuclear Reactor; and

(d) if so, the steps taken to meat the
situation?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN)): (a). Yes, Sir.

(b) Constraints such as design changes
necessitated by the seismicity of the region,
delays in delivery of major equipment like
steam generators have contributed to the
delay in the commissioning of the project
However, these have bean overcome and
the first unit is expected to be commissioned



85  Written Answers
shortly.

{c) No, Sir.

(d) Does not arise.
[Transiation]
Night Landing Facility at Ranchi Airport

3269.SHRI SHIV PRASAD SAHU: Wil
the Minister of CIVIL AVIATION AND
TOURISM be pleased 1o state:

(a) whether the work relating to provi-
sian of night landing facility at Ranchi airport
has been completed;

(b) if not, the reasons for the delay and
action proposed to be taken against the
authorities responsible for the delay; and

{(c) the likely date by which the work
will be completed?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL): (a)
Yes, Sir.

(b) and (c). Do not arise.
Departmental Promotion in C.S.L.R.

3270. SHRIMATI SHANT! DEVI: V/ill
the PRIME MINISTER be pleased to staie:

(a) whether any evaluation policy has
been adopted to promote deparnmental
technical employees in the Council of Scien-
tific and Industrial Research;

(b) if so, when this policy was intro-
duced and the number of categories/groups
of tachnical employses covered under this
policy;

{c) the number of categories/groups vet
to be covered under this promotion policy
and the time by which these will be covered:

(d) the provision made to provide reser-

vation to departmental technical SC/ST

employees for promotion in Indian National
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Scientific Documentation Centre on the
basis of evaluation policy and the number of
technical SC/ST employees remained to be
promoted and when they witl be promoted;
and

(e) whether any Scheduled Caste rep-
resentative is appointed in the Interview
Committea?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) and (b). Yes, Sir. The existing
assessment scheme covering all scientific
and technical employees has been rational-
ised and simplified with threshold criteria
and uniformity in quantification of marks.
The ravised scheme has been implemented
with effect from 1.4.1988.

(c) Does not arise.

(d) As the scheme is not vacancy
based, maintenance of roster for reservation
for SC/ST 1s not possible except at induction
level. However, as per instructions SC/ST
candidates are required to be judged by
relaxed standard in Laboratories/Institutes
(including INSDOC). The new Scheme also
envisages that threshold criteria will be less
by 5% in the case of SC/ST Employees.

(@) Instructions provide for nomination
of a member belonging to SC/ST on the
Assessment Committees.

[English)

Development of Grenade Launchers by
China

3271. SHRIMATID.K. BHANDARI: Wil
the Minister of DEFENCE be pleased to
state:

(a) whethar Government are aware that
China has developed two new grenade
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launchers;
(b) i so, the facts thereof; and
(c) the reaction of Government thereto?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRi CHINTAMANI PANI-
GRAHI): (a) and (b). Govemment have
been reports about China having developed
two new grenade launchers ot 30mm and
35mm calibre.

{c) Government constantly monitor all
developments which have a bearing on
india's security and take appropriate meas-
ures to ensure full defence preparedness.

Equipment Supply to Narora Atomic
Power Plant from B.H.E.L.

3272. SHRIK. RAMAMURTHY: Willthe
PRIME MINISTER be pleased to state:

(a) the steps being taken to solve the
equipment supply problems from the
B.H.E.L. for unit-ll of Narora Atomic Power
Plant, Bulandshahar, Uttar Pradesh; and

(b) the steps being taken to ensure
alternative arrangement for the supply of
three SGs required for Heavy Water Project
Manuguru, Andhra Pradesh as Messrs ABL
have gone into liquidation without supplying
the 3 SGs ordered on them?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND THE MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN DEVEL-
OPMENT, ATOMIC ENERGY, ELEC-
TRONICS AND SPACE (SHRi K.R.
NARAYANAN): (a). The fourth steam gen-
erator of Narora Atomic Power Project-1l has
been delivered by M/s. B.H.E.L. on October
3, 1988. With this, all the major equipment of
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NAPP-11 to be supplied by M/s. BHEL have
been supplied.

(b) Ms. ABL have revived their
operations from June 1988. Work on the
supply of three steam generators for the
Heavy Water Project (Manururu) has since
been taken up on priority and is in progress.
No alternative arrangements are, therefore,
required at this stage

Construction of Aerodrome at Shirdl

3273. SHRI BALASAHEB VIKHE PA-
TiL: Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state.

(a) whether a proposal for construction
of an aerodrome at Shirdi in Maharashtra is
pending clearance from Union Government;

(b) whether State Government of Ma-
harashtra have requested for an early clear-
ance of the project; and

(c) i so, the steps taken or proposed to
be taken to expedite the clearance of the
project?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRISHIVRAJ V. PATIL): (a) to
(c). The Government of Maharashtra pro-
poses to construct an airport at Shirdi at an
estimated cost of Rs. 2.71 crores and has
sought ‘No Objection’ from the National Air-
ports Authority. Since the proposed site is
quite near to the Ozar airfield belonging to
HAL and may interfere with their flying activi-
ties, the Ministry of Defence have been
approached by the National Airports Author-
ity for their 'No Objection .Certiﬁcate’.

Traffic Light on Crossings/Chowks in
Delhi

3274. SHR! HAFIZ MOHD. SIDDIQ:
Will the Minister of HOME AFFAIRS be
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pleased to state:

(a) whether Government have identi-
fied the crussing/chowks in Delhi where traf-
fic light signals are proposed to be installed
for smooth running of traffic;

(b) if so, the details thereof; and

(c)whenthe trafficlight signals are { nely
to be installed at those crossings/chowks?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MiIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDAMEA-
RAM): (a) Yes, Sii.

(b) The requisite information is given in
a statement below.

(c) By the end of March, 1989.

STATEMENT
Crossings/Chowks in Delhi’/New Delhi
identified for the installation of traffic light
signals/blinkers.
Signals
1. G.T. Road-Ochandi road crossing.

2. G.T. Road-Mahmudpur
Crossing.

Road

3. Pedestrial Signal at the entry gate
of Subzimandi.

4. Rohini ‘T’ Point.

5. Paschim Vihar-Gurukishan Nagar.

6. At the crossing of main approach

road and new road for Cargo Ter-

ming’
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10.

11.

12.

13.

14.

15.

Blinkers

1.
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At G.P.O. round about and
Babakharak Singh Marg.

Fountain Chowk in Chandni
Chowk-near Sis Ganj Gurudwara.

Q- Point in front of Taj Hotel.

Multani Danda-Raj Guru Road and
D.B.Gupta Road crossing.

Shalimar Bagh (Near Mazdoor
soap Factory).

Shalimar Bagh (Near flyover).

Mathura Road-Bhagwandass
Raod.

K.G. Marg-Ferozeshah Road
(Hanging of controller for Sych. on
K.G. Marg).

Guru Ravt Dass Marg-Shri Anand
Mai Marg.

Infront of Mahilla College-Vigyan
Vihar and Yojana Vihar.

South Avenue, Jwalapuri, Karari
Road, Mundka Mode, Karala Mode
and Tikari Mode.

Najafgarh Road-Raghubir Nagar
T-Paoint.

Najafgarh Road-Mahabir Nagar
and Ganesh Nagar crossing.

Traffic Accounts Office, New Delhi
Rly.Station and Kishan Gan,j.

T-Point of NH and Road going
towards Samaypur.
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Place and Munirka.

8. Talkatora Road-Bhishambar Dass
Road.

9. Park Straet-Talkatora Lane.
10. R.K.Marg-Park Street.
1. Mandir Marg-Scindia Marg.

12. Haily Road-Atul Marg-Harish
Chander Mathur Lane.

13. Near Kamia Nehru College and
Gargi College.

14. At the crossing of Baba Kharak
Singh Road near Gurudwara Ban-
gla Sahib.

15. Infront of Quarter No.573 near Don
Bosco School-Greater Kailash.

16. Lala Lajpat Rai Marg at A,B, C&D.
[ Translation)
Electronics Industry in Bihar

3275. PROF. CHANDRA BHANU
DEVI: Wil the PRIME MINISTER be
pleased to state:

(a) whether Government propose to set
up a big electronics industry in Bihar; and

(b) if s, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE(SHR! K.R. NARAY-
ANAN): (a). There is no such specific pro-
posal from the State Government of Bihai
under consideration of the Government of
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India. The Seventh five year plan does not
envisage setting up of any electronic indus-
try under Department of Electronics.

(b) Does not arise.

Territorlai Army Battalions for Environ-
mental Protection

3276.SHRI HARISH RAWAT: Wil the
Minister of DEFENCE be pleased to state:

(a) whether Government propose to
have some more battalions of the Territorial
Army for the protection of environment in the
hilly regions of the country;

(b) if so, the details thereof; and

(c) whether any such battalion is pro-
posed to be formed for the Pithoragarh Dis-
trict of Uttar Pradesh?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI CHINTAMANI PAN!-
GRAHI): (a) There is no proposal at present
for raising more Ecological Battalions of
Territorial Army.

(b) and (c). Do not arise.
[English)

Placement of Women Officers in Senlor
Positions

3277. SHRIDAULATSINHJII JADEJA:
Will the PRIME MINISTER be pleased to
state:

(a) whether Government are imple-
menting the recent policy announced to
place women officérs in higher echelons of
administration; and

(b) if so, the stepstakento place women
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officers in senior positions?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P CHIDAMBA-
RAM): (a). Yes, Sir.

(b) Adequste care is taken to ensure
that women officers are duly represented in
the Government, while making placements
for senior positions.

Meeting of National integration Council

3278. SHRIRAM PYARE PANIKA: Wil
the Minister of HOME AFFAIRS be pleased
to state:

(a) when was the meeting of the Na-
tional Integration Council last held and when
its next meeting will be held; and

(b) the progress made in respect of the
schemes launched by the Council to pro-
mote national integration?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) and (b). The last meeting of Na-
tional Integration Council was held on
12.9.1986 to review the welfare measuies
for the minorities with special references to
15 Point Programme of the {ate Prime Minis-
ter Smt. Indira Gandhi. This was followed by
a meeting of the Standing Committee of NIC
held on 23rd June, 1987. to discuss the
interim report submitted by the Sub-Group of
NIC, headed by Shri P.N. Haksar. The cop-
ies of the intetim report of the Sub-Group,
which was unanimously accepted and
adopted for further discussion, have since
been forwarded to all concerned for initiating
necessary action. The date of the next
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meeting of NIC has not yet been fixed.
Population of SC/ST.

3279. SHRIANANTA PRASAD SETHI:
Will the Minister of WELFARE be pleased to
state:

(a) the population of Scheduled Castes
and Scheduled Tribes and their percentage
of population to the total population of the
country State-wise;

(b) the percentage of increase in the
population of Scheduled Castes/Scheduled
Tribes, State-wise, from 1981 till date;

{c) the literacy percentage among the
Scheduled Castes/Scheduled Tribes men
and women separately, State-wise;

(d) the percentage of population of
these Scheduled Castes/Scheduled Tribes
peopls living below poverty line;

(o) the steps Government have takenor
propose to take to bring these people above
the poverty line?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATL
SUMATI ORAON): {a) The statistics based
on 1981 Census jast conducted are given in
Statement | betow.

(b) The last National Census was held in
1981 and in the absence of any subsequent
Census at National level no such statistics
are available in this Ministry.

(c) The statistics based on last 1981
Census are given in Statement 1l below.

(d) No such statistics are available in
this Ministry since no such survey has been
undertaken on National basis.

(e) The strategy for the development of
Scheduled Castes and Scheduled Tribes



105 Whitten Answers

during the Seventh Five Year Plan under
Special Component Plan for Scheduled
Castes and Tribal Sub-Plans is to provide a
package of services to SC&ST families be-
low poverty line for income generating
schemes to enable them to raise their living
standards and ensure adequate income to
enable them to cross the poverty line. The
emphasis during the Seventh Planis to raise
the productivity of the sectors in which SC/
STifamilies participate like agriculture, horti-
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culture, fisheries, forestry animal hus-
bandry, and village and cottage industries by
providing such inputs as improved seed,
fertilizers, irrigation, institutional credit, in-
frastructural facilties for marketing, supply
of raw-materials for village and smail indus-
tries as well as training. These schemes
being implemented in conjunction with the
major poverty alleviation programmas of
IRDP, NREP, RLEGP help in enabling
SC&ST families to cross the poverty line.
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Memorandum for New Migrant Welfare
Assoclation

3280. DR. PHULRENU GUHA: Wil the
Minister of HOME AFFAIRS be pleased to
state:

(a) whether Government have received
memorandum from the New Migrant Wel-
fare Association representing refugees from
Pakistan (Now Bangladesh);

(b) if so, the details of demands made
therein; and

(c) the reaction of Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SiRI
SONTOSH MOHAN DEV): (a). Yes, Sir.

(b) The Association has been repre-
senting for a new housing scheme for reset-
tlement of its members in Delhi. The de-
mands are:

(i) A plot of land measuring about
125 sq.yds. per family, free of ali
charges, except cost of develop-
ment;

(i) Some land for open space, patk,
roads, schools, etc. and

(vii) Location preferably somewhere
in South Delhi so that they could
avail themsaelves of the existing
infrastructure like Bengali me-
dium schools, temples, etc.

(c) it has not been possible for the
Government to accept the request.

“Manned Indian Satellite”

3281. SHRIJITENDRA PRASADA:
SHRI PRATAPRAO B.
BHOSALE:

SHRI CHINTAMANI JENA:

Will the PRIME MINISTER be pleased
fo state:
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(a) whether attention of Government
has been drawn to the news item captioned
“Manned indian Satsllite in 1990s” appear-
ing in Hindustan Times dated 3 November,
1988:

(b) if so, the phase-wise details of the
programme; and

(c) the probable year by which the
satellite will be launched?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAYANA):
(a) Yes, Sir.

(b) At present, there is no specific
proposal for sending a man to space from a
national range in India or for conduct of a
manned flight as a joint venture with any
other country.

(c) Does not arise.

Appointment of Helper/Peons in indian
Airlines

3282. SHRI BANWARI LAL BAIRWA:
Will the Minister of CIVIL AVIATION &
TOURISM be pleased to state:

(a) whether it 1s a tact that the candi-
dates who were selected for the posts of
Helper (Engg.) were offered the posts of
Helper (Catering) by Indian Airlines, North-
ern Region during the years 1982, 1983 and
1984;

(b) if so, the reasons therefore;
(c) the number of Scheduled Caste/
Scheduled Tribe candidates among them:;

and

(d) the number of candidates amongst
them during the said period who were found
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medically unfit and were absorbed in the
cadre of half grade employees peon, Stores
Helper etc. and the number of SC/ST among
them?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRISHIVRAJ V. PATIL): (a)to
(c). Only during the year 1983, 5 candidates
empanel'ed forthe post of Helper (Engineer-
ing) were offered appointment as Helper
(Catering) in the Northern Region. This was
partially due to the fact that a given time no
panel was available when appointment to
four posts was made and subsequantly, no
Scheduled Tribe candidate was available on
the panel when the fifth appointment was
made. Indian Airlines, therefore, offered
appointment to the candidates available on
the Helper (Engineering) panel and ap-
pointed the candidates only after they had
given their acceptance for appointment
against the post of Helper (Catering). Out of
5, 2 were S/Cs and 2 S/Ts.

(d) None.
Expenditure by C.S.I.R.

3283. SHRI SYED SHAHABUDDIN:
Will the PRIME MINISTER be pleased to
state:

(a) the total expenditure by the CSIR
during the last three years with break up for
individual laboratories and research estab-
lishment, year-wise;

(b) the number of patents registered by
each laboratory/establishment, year-wise;

(c) the number of scientific papers
published by each laboratory/establish-
ment, year-wise; and

(d) the number of scientists in various
grades working under the CSIR, laboratory/
establishment-wise as on 1 April, 1988,
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grade-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAYANA):
(a) to (d). Information is being collected and
will be laid on the Table of the House.

Science Congress

3284. SHR!I PRATAPRAO B.
BHOSALE: Wil the PRIME MINISTER be
pleased to state:

(a) whether a Science Congress is
proposed to be organised in the country
during the next year;

(b) if so, the objective of holding the
Congiess;

(c) whether the said Congress will be
attended by the scientists of the country and
of other countries;

(d) if so, the details thereof; and

(e) the issues expected to be discussed
by the Science Congress?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRONIC
AND SPACE (SHRI K.R. NARAYANAN):
(a) Yes Sir. The 76th Session of Indian
Science Congress will be held at Madurai
Kamraj University, Madurai from 7-12th
January, 1989.

(b) Indian Science Congress Associa-
tion is holding its annual sessions right from
its inception since 1914, The purpose of
such Congress is to provide opportunities 1o:
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(i) Science community to interact
among itself;

(i) Young scientists to expose
themselives at a national forum
through involvement in special
programmes organised for
them;

(i) Focus important national S&T
issues for attention of all con-
cerned through discussion
around a focal theme for a given
year; and

(iv) Government to inform the scien-
tific community of the S&T activi-
ties taken by it with regard to the
basic focal theme.

(c) and (d). Yes, Sir. Normally 3,000
scientists and engineers both young and old
participate in the annual session of Science
Congress and around 30-40 foreign scien-
tists also participate every year in the Sci-
ence Congress. Foreign scientists partici-
pate on the invitation of the Indian Science
Congress Association, Calcutta. However,
eminent scientists who are Members of the
Organising Committee and Council, young
scientists who are recepient of ISCA and
INSA awards and representatives from vari-
ous scientific departments and institutions
and universities of the country also partici-
pate.

(e) The Science Congress adopts a
Focal Theme for each of its annual session
and the discussions of the various Sections
and Committees take place round it. The
Focal Theme for the 1989 Science Con-
gress is “Science and Technology: in India:
Technology Mission.”

Yatri Niwas in Orissa

3285. DR. KRUPASINDHU BHO{: Will
the MINISTER OF CIVIL AVIATION AND
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TOURISM be pleased to state:

(a) the number of Yatri Niwas built in
Orissa both in Central and State sector;

(b) the cost and capacity of those Yatri
Niwas;

(c) whether there is any proposal to
construct a Yatri Niwas at Sambalpur and
Bargarh in Orissa; and

(d) if so, the details thereol?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHR! SHIVRAJ V. PATIL): (a)
Department of Tourism, Government of
India has sanctioned Yatri Niwases one
each at Satpada and Konark in Orissa.
There is no such scheme in the State Sector.

(b) The cost of Yatri Niwas, Satpada is
Rs. 26.50 lakhs with bed capacity for 60
persons and Yatri Niwas, Konark costs Rs.
29.25 lakhs with bed capacity for 60 per-
sons.

(c) No. Sir.

(d) Does not arise.

Scheduled Caste Girls Hostels in
Orissa

3286. SHRI RADHAKANTA DIGAL:
Will the Minister of WELFARE be pleased to
state:

(a) whether there are inadequate
numbers of Scheduled Caste girls hostels in
Orissa;

(b) i so, the Central assistance pro-
vided to the State of Orissa in Seventh Plan
for setting up more girls hostels for Sched-
uled Caste students; and

(d) the number of Scheduled Caste girls
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hostels under construction in the State?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
SUMATI ORAON): (a) No such complaint
has been received.

(b) The Central assistance provided to
the Government of Orissa for the construc-
tion of Scheduled Caste girls’ Hostels during
first four years of the Seventh Plan is Rs.
42.03 lakhs.

(c) There are no girls hostel buildings
still under construction in the State.

Per Capita Income of Scheduled
Castes/Scheduled Tribes

3287. SHRIHET RAM: Will the Minis-
ter of WEILLFARE be pleased to state:

(a) the per capita income of the people
belonging to the Scheduled Caste/Sched-
uled Tribe communities, State-wise; and

(b) the percentage increase in their per
capita income during the last three plans
both in the rural nd urban areas?

f

THE MINISTER IN THE MINISTRY OF
WELFARE (SHRIMATI SUMAT! ORAON):
(a) and (b). The information is being col-
lected from the State Governments/U.T.
Administrations and will be laid on the Table
of the House.

Compensation to Nov. 84 Riots Victims

SAIFUDDIN CHO-
WDHARY:
SHRI V.S. KRISHNA IYER:

3288. SHRI

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Justice Ranganath Mishra
Commission has recommended that every
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business loss of uninsured commercial
properties of the November, 1984 riot vic-
tims should be compensated liberally in the
case of small business and in a graded
manner for higher categories;

{b) whether the Government has ac-
cepted this recommendation of Mishra
Commission and the same is being imple-
mented in its true spirits;

(c) the reasons for amalgamation of the
losses of different establishments/commer-
cial vehicles owned by the same individual
for the purpose of compensation; and

(d) whether any instructions are pro-
posed to be issued so as to ensure that each
business loss is compensated irrespective
of its ownership by one individual?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SONTOSHMOHAN DEV): (a)te (c). Justice
Ranganath Misra Commission of Inquiry has
recommended that reasonable compensa-
tion as may be decided by the State should
be paid for commercial premises whether
owned oroccupied and loss sustained by the
victims without the commercial premises
should, also be taken into account in such
manner as may be agreed to by Govt. to be
paid to the victims. The Commission has
further suggested to liberally compensate in
every case of business loss where victim
had a small business and in a graded man-
ner for higher categories. A victim who had
received compensation otherwise as in a
case of insurance need not be compen-
sated.

The Govt. has agreed that instead of
reasonable compensation, reasonable ex-
gratia amount should be given. The modali-
ties have already been worked our in consul-
tation with the concerned State/U.T. Govts.

It has been decided to club ail the busi-
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ness losses of an individual and then work
out the amount of ex-gratia payable to him.
This decision is not contrary to the recom-
mendations of Justice Ranganath Mista
Commission of Inquiry.

(d) No. Sir.
Kerala Map in Survey of India Maps

3289. SHRI K.P. UNNIKRISHNAN:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Survey of India has
published maps showing latest district
boundaries and roads of Kerala State:

(b) if not, the reasons thereof; and

(c) when was the last edition of the map
published and why map of Kerala has not
been published when maps of other States
have been published in several editions?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) Yes, Sir.

(b) Does not arise.

(c) Thefirstedition ofthe map of Kerala,
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Pondicherry, Tamil Nadu and Lakshadweep
on 1:1 million scale was published in 19686.
The second edition of this map has been
printed during September, 1988.

Development of Tourist Spots in
Jammu and Kashmir

3290. SHRIMOHD. AYUB KHAN: Will
the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) the names of the tourist spots in
Jammu and Kashmir which are being fi-
nanced by the Department of Tourism;

(b) the expenditure incurred so far on
each project;

(c) the names of other projects of the
State which are ptoposed to be undertaken
for development; and

(d) whether Government propose to
develop Salallake in view of its close vicinity
to Shri Vaishnodevi Shrine as a tourist spot
and centre for development of water based
games; and if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION ¢AND
TOURISM (SHRI SHIVRAJ V. PATIL): (a)
and (b). The following are the details of the
projects in Jammu and Kashmir for which
central financial assistance has been ex-
tended by the Department of Tourism:-

(Rs. in lakhs)

Si. No. Name of the Projects Amount
Released

1 2 3

1. Facilities at Bagh-i-Bahu 45.00

2. Cafeteria-cum-Information Centre at Qazigund 5.00
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1 2 ] 3

3. Accommodation at Qazigund 7.00

4. Wayside amenities at Hemis Gompa and Lamayuru 17.00

5. Development of Mughal Garden at Biybehara 12.00

6. Wayside facilities at Dayala Chowk, Manser and Udhampur 5.00

7. Cafeteria at Adhkwari 2.50

8. Cateteria at Bhawan 2.50

9;  Yatri Niwas at Pahalgam 10.00

10. Floodlighting of Hari Parbad 3.81

(c) The Department has received pro-
posais from the Government of Jammu and
Kashmir for central financial assistance for
other projects. The proposals are incom-
plete and detailed information/clanfications
are awaited from the State Government.

(d) The Department has received a
proposal from the Government of Jammu
and Kashmir for central financial assistance
for development of Salal Lake. The propasal
1s for 1989-90 and will be taken up dunng the
next financial year.

Incidence of House Burglary in Trans
Yamuna Area

3291. 'SHRISODE RAMAIAH: Will the
Minister of HOME AFFAIRS be pleased to
state:

T - v AU w5 . e, oo POV T

v(a)  'winether the incidents ©f *house
burglary in Delhi especially trans Yamuna

P e P

area haveincreased recently;
by

-

(b) i so, the number of such cases
reported during the last six months; and

(c) the steps taken to arrest the culprits

and to recover the stolen property?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY'OF
HOME AFFAIRS (SHR! P. CHIDAMBA-
RAM): (a) Thera has been nd appretiable
change. ' s

(b) 141 cases have been reported for
the period May 88 to QOct, 88.

() The following steps, have been
taken:~

(1) Effective patrolling in the area
has been Intensifred.

(2) Veriticdfion' trom ‘Ciline Rrecord
-~ -—Qfficerecords. and-interrogation
of knowyn burglars whose namas
are in this hist is dona.
(3) Strict'watch 1s kept ovér local
“bad characters and burglars.

(4) Finger Pnnts of doubtful crimi-

nals arb sent to$RE Figst Pt
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Bureau.

(5) Raids are conducted at the dens
of criminals.

Vayudoot Service from Indore

3292. SHRI SUBHASH YADAV: Will
the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(@) whether Vayudoot Services were
started from Indore to different destinations
such as Delhi, Jaipur etc;

(b) whether these services have been
suspended;

(c) if so, the reasons thereof; and
EieC

(d) whether there is any proposal to
restart the suspended Vayudoot Services
from Indore?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL): (a)
and (b). Yes Sir.

(c) and (d). Following services are pres-
ently operating through Indore:

(i) RF 311/312-Bombay-Pune-In-
dore and back on Tuesdays, and
Saturdays.

(i) PF 159/160-Bhopal-Indore-
Jaipur and back on Mondays,
Waednesdays and Fridays.

The other services were suspended
due to shortage of aircraft capacity.
Vayudoot will consider resumption of these
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on induction of additionai aircraft capacity.

Land Grabbing Cases in Delhl

3293. SHRIMATI USHA CHy,
OUDHARY: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government are aware of
the news item appearing in the Times of
India dated 3 November, 1988 under the
caption “Police hand in Land Grabbing”;

(b) # so, the details thereof;

(c) whether the incidents of land grab-
ing are Increasing in Delhy;

(d) 1 so, the number of complaints
regarding land grabbing received In various
Police Stations of Delhi; during the last three
years, Police Station-wise;

(e) the action taken on each com-
plaints;

(f) whether a large number of com-
plaints are still pending in various Police
Stations; and

(g) if so, the reasons therefore?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! P. CHIDAMBA-
RAM): (a) Yes, Sir.

(b) Information is being collected and
will be laid on the Table of the House.

(c) to (e):-

Name of police 1985 1986 1987 1988 upto 31.10.88
station

1 2 3 4 5
Sadar Bazar 1 1 —_ —

Bara Hindu Rao 1 2
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1 2 3 4 5
Sarai Rohilla — — 1 —
Narela —_ 2 1 1

Dabri — —

Prompt legal action is taken in all such complaint.

(f) No, Sir.
(g) Does not arise.
Development of Advance Mathematics

3294. SHRI VUAY N. PATIL: Will the
PRIME MINISTER be pleased to state:

(a) the action taken by Department of
Atomic Energy on the recommendations of
eminent mathematicians in a conference
held inBangalore in 1975 made to University
Grants Commission for the development of
advance mathematics;

(b) whether Department of Atomic
Energy has set up an autonomous Indian
Council of Mathematical Sciences as sug-
gested in that conference; and

(c) i not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL -
OGY AND MINISTER OF STATE IN THE
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) Most of the recommendations
made by the Binational Conterence on
mathematical education pertain to educa-
tional institutions and do not fall within the
purview of the Department of Atomic En-

argy.

(b) The Department of Atomic Energy
constituted in 1980 a committee consisting

of eminent mathematicians to examine in-
depth all aspects of mathematical educa-
tion, research and applications. The matter
regarding setting up of an autonomous
council of mathematical sciences was also
referred to it. In pursuance of the recommen-
dations of this committee DAE set up in
1983, a National Board for Higher Mathe-
matics to formulate polices for the develop-
ment of mathematics, help in the establish-
ment and development of mathematical
centres and to give financial assistance to
research projects and doctoral and post
doctoral scholars. The Board has 12 emi-
nent academicians as Members.

(c) Does not arise.
Border Check Posts in West Bengal

3295. DR. GOLAM YAZDANI: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) whether Government have any plan
for reconstructing the Border Check Post at
Hitin in West Dinajpur district in West Ben-
gal;

(b) if not, the details of arrangement
made for the passengers who after crossing
the border from Bangladesh require a place
for night stay or the passengers from Indian
side who have to spend the night at the
Boarder;

(c) it there is any such plan, the details
is thereof; and
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(d) when it is likely to be implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) According to the information
available, there is no check post at Hitin in
West Dinajpur district of West Bengal.

(b) to (d). Do not arise.,
Private Security Agencies

3296. SHRI GANGA RAM: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) whether Government utilise the
service of private security agencies on cer-
tain occasions and for manning some Gov-
ernment establishments;

(b) if so, the details thereof;

(c) the policy or Government in this
regard; and

((d) whether Covernment propose to
issue licences to such agencies for regulat-
ing and proper utilisation of their services?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDAMBA.-
RAM): (a) to (c). The Government do not
utilise the services of private security agen-
cies for manning Government establish-
ments.,

(d) There is no such proposal under
consideration of the Government.

Proper Care of Gifted Chiidren

3297. SHRI LAKSHMAN MALLICK:
Will the Mirusie: « '\ _LFARE be pleased to

state:
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(a) whether no attempts have been
made to identify gifted children and they
have remaiiied the most neglected group in
the society;

(b) if so, whether any study has been
conducted in this regard; and

(c) if so, the suggestions put for-ward in
the study to fully develop the talent of the
gifted children?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
SUMATI ORAON): (a) to (c). “Gifted Chil-
dren” is a term usually referring to children
who show considerably higher attainments
in some areas of learning knowledge. The
National Gouncil of Educational Research
and Training has been implementing the
National Talent Search Scheme under
which 750 students are identified through a
selection process consisting of a State level
and Central level test followed by interview.
The tests level have been so designed as to
identify general intellectual ability rather
than information about specific subject ar-
eas. The selection is made at the end of
Class X. The selected candidates are given
scholarship upto Ph. D. level on the condi-
tion of maintaining satisfactory progress.
Similarly under the Rural Talent Search
Scheme being implemented by the Depart-
ment of Education, 38000 scholarships are
awarded annually with reference to Commu-
nity Development Block as a Unit. This
schema is in operation with a view to achiev-
ing greater equalisation of educational op-
portunities and to provide afillipto the devel-
opment of potential talents trom rural areas
by educating them in good schools. The
scholarships are awarded at the end of
middle school education (Class VII/VIII) and
continue till the end of Secondary Education
including “2" level. The Scheme is being
implemented through States and UTs. For
General Category, children of Landless
Labourers’ category and in Scheduled
Castes category 5000 Blocks are covered
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wherein in Scheduled Tribes category 500
Blocks are covered under this scheme.

In pursuance of New Education Policy
1986, residential schools, called Navodaya
Vidyalayas, are also being set up in each
district of the country during the Seventh
Five Year Plan for the talented children
mainly from the rural areas. Admissions to
these schools is in Class VI and then upto
Class Xll. Navodaya Vidyalayas provide
free residential facility and education.

Scheme to Raise Scholarship Amount
for SCS/STS

3298. SHRIANANTAPRASAD SETHI:
Will the Minister of WELFARE be pleased to
state:

(a) whether Government have drawn
up any scheme to raise the scholarship
amount for the Scheduled Caste Students;

(b) if so, the details of the scheme and
the amount earmarked for the purpose; and

(c) the number of Scheduled Caste
students being benefited by this scheme in
the State of Orissa?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
SUMATI ORAON): (a) and (b). The matter
relating to increase in scholarship amount,
etc. under the Centrally Sponsored Scheme
of Post Matric Scholarship Scheme for SC/
ST is under active consideration ot the
Government.

(c) In Orissa, 16508 Scheduled Caste
students were benefitted under the scheme
during 1987-88.

SC/ST in Directorate of Social Welfare

3299. SHRI VIR SEN: Willthe Minister
of WELFARE be pleased to state:
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(a) the total number of employees,
Group-wise, working in the Directorate of
Social Welfare, Delhi Administration;

(b) the number out of them belonging to
SC/ST communities;

(c) whether quota reserved for SC/ST
persons is full in all categories of posts in the
Directorate of Social Welfare, Delhi Admini-
stration; and

(d) if not, the steps taken or being taken

to fill up the backlog of reserved vacancies?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
SUMATI ORAON): (a) and (b). The number
of employees including Scheduled Castes
and Scheduled Tribes in different groups is
indicated below:-

No. of employees SC ST
Employees
A 18 3 1
B 54 7 3
o 565 83 40
D 760 111 52

(c) and (d). The backlog of posts re-
served for SC/STs is as under:-

Group S.C ST

A 1 —_—
B — 2
Cc — 30
D — 21

The backlog is largely due to non-
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availability of SC/ST candidates in Dethi.
These posts will be filled up in due course of
time.

Persons Appointed to Group ‘D’ Posts
in A & N Islands Administration

3300. SHRI DHARAM PAL SINGH
MALIK: Willthe Minister of HOME AFFAIRS
be pleased to state:

(a) the number of persons appointed
against Group ‘D’ posts in Andaman and
Nicobar Islands Administration during the
last 3 years, year-wise;

(b) the number of such persons whose
names were not sponsored by Employment
Exchange; and

(c) the number of persons appointed
without notifying vacancies?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SONTOSH MOHAN DEV): (a) to (c). Infor-
mation is being collected and will be laid on
the Table of the House.

Shortage of Senior Selection Grade
Officers for Posting in A & N Islands
Administration

3301. SHRI DHARAM PAL SINGH
MALIK: Willthe Minister of HOME AFFAIRS
be pleased to state:

(a) whether in Andaman & Nicobar
Islands Administration non-selection Grade
DANI officers are holding senior posts in-
cluding those identified for junior administra-
tion grade;

(b) whether there is any shortage of
suitable and senior Selection Grade officers
for posting in the Islands; and

(c) it not why non-selection grade offi-
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cers are allowed to hold Selection Grade
posts including posts identified for junior
Administration Grade?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SONTOSH MOHAN DEV): (a) Yes, Sir.

(b) No, Sir.

(c) Four posts identified for Junior
Administrative Grade were outside the
cadre of Delhi, Andaman and Nicobar Is-
lands Civil Service and as such, cadre offi-
cers could not be posted against these

posts.

Raising of Funds to Meet the Future
Requirements

3302. SHRI CHINTAMANI JENA: Will
the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) whether an exercise to broaden the
equity base of different organisations work-
ing under his Ministry has been started in
order to raise sufficient funds to meet their
future requirements; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL): (a)
No, Sir.

{b) Does not arise.
Rape Cases

3303. SHRIPARASRAM BHARDWAJ:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of rape cases reported
in the country during the current year, State-
wise; and
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(b) the number of cases where the
police personnel were involved?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDAMBA-
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RAM): (a) A statement showing, State-wise
and Union Tetritorywise the number of rape
cases reported during the current year is
given below.

(b) The information regarding involve-
ment of police personnel in rape cases is not
collected and tabulated by the central agen-
cies.

STATEMENT
Sl States/Union Number of cases Remarks
No. Territories reported
1 2 3 4
States:
1. Andhra Pradesh 284 upto June, 1988
2.  Arunachal Pradesh 8 upto September, 1988
3. Assam 199 upto July, 1988
4. Bihar NA
5. Goa 16
6. Gujarat 100 upto August, 1988
7. Haryana NA
8. Himachal Pradesh 36
9. Jammu & Kashmir 101 upto June, 1988
10. Karnataka 150 upto September, 1988
11. Kerala 150 upto September, 1988
12. Madhya Pradesh NA
13. Maharashtra 635 upto September, 1988
14. Manipur 8 upto September, 1988
15. Meghalaya 8 upto August, 1988
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1 2 3 4

16. Mizoram 46 upto September, 1988
17. Nagaland 4 upto September, 1988
18. Orissa 118 upto September, 1988
19. Punjab 45 upto September, 1988
20. Rajasthan 452 upto September, 1988
21. Sikkim 5

22. Tamil Nadu 214 upto September, 1988
23. Tripura 35

24. Uttar Pradesh 1,114 upto September, 1988
25. West Bengal” 360 upto August, 1988

Union Territories

26. A& N Islands 3 upto September, 1988
27. Chandigarh 4

28. D & NHaveli 3

29. Delhi 71 upto August, 1988

30, Daman & Diu 2

31. Lakshadweep NA

32. Pondicherry 4

NOTE: 1) Figures are based on monthly crime statistics and may, therefore, be treated Js
provisional.
2) N.A.stands for NOT AVAILABLE.
3) ‘“Figures of West Bengal are excluding Calcutta City.

Permanent Lease of Defence Lands to state:
Farmers in Sagar Cantonment
(a) whether Govemmen} hay‘e‘;gceive,d
3304. SHRINANDLAL CHOUDHARY:  any representation regardfnvg giving perma-
Will the Minister of DEFENCE be pleased to nent lease of the defence-land in the Sagar
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Cantonment area of Madhya Pradesh to the
farmers who are cultivating it;

(b) if so, the action taken thereon sofar;

(c) the reasons for delay in according
approval to a scheme under which Govern-
ment are to transfer this land to State Gov-
ernment and get some other land from State
Government in lieu of it; and

(d) the time by which this matter is likely
to be disposed of?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI CHINTAMAN! PANI-
GRAHI): (a) Yes, Sir.

(b) The Defence Land Policy does not
envisage grant of long term leases of tempo-
rarily surplus Defence lands for agricultural
purposes, and hence no permanent lease
has been granted.

(c) ltis not possible to transfer tempo-
rarily surplus Defence lands leased for agri-
cultural purposes to the State Government
on exchange basis.

(d) Dose not atise.
[ Trans/ation)

Establishment of Police Academy in
Sagar (MP)

3305. SHRINANDLAL CHOUDHARY:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the area of land acquired for estab-
lishment of a Police Academy in Sagar in
Madhya Pradesh;

(b) when the construction work is likely
to be started; and
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(c) the amount proposed to be given by
Union Government for this purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! P. CHIDAMBA-
RAM): (a) to (c). There is no proposal with
the Government of India to set up a Police
Academy at Sagar in Madhya Pradesh.
Since the proposed Academy referred to in
the question appears to be a State level
academy, the Government of India has no
role to play either in its construction or fi-
nancing.

[English}

Appeals Against Judgements of Central
Administrative Tribunal

3306. PROF. NARAIN CHAND PAR-
ASHAR: Will the PRIME MINISTER be
pleased to state:

(a) whether Government have ac-
cepted in principle that it will not go in appeal
against the judgements of the Central Ad-
ministrative Tribunal;

(b) whether Government are still going
in appeal against the judgements of the
Central Administrative Tribunal in most of
the cases relating to seniority matters; and

(¢) if so, the number of cases in which
Governinent have gone in appeal during the
currentfinancial year and the reasons there-
for?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! P. CHIDAMBA-
RAM): (a) to (c). The Ministries/Depart-
ments have been advised to comply with the
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judgements of the Central Administrative
Tribunal within the time limit stipulated in
judgements. Appeals against the judge-
ments are filed int he Supreme Court only
where a Question of principle, interpretation
of a Rule or interpretation of a Section or any
other important question is involved.

Since Ministries/Departments file such
appeals, the number of cases in which such
appeals have been filed during the current
financial year is not centrally available.

Expansion of Vikram Sarabhal Space
Centre

3307. SHRI T. BASHEER: Will the
PRIME MINISTER be pleased to state:

(a) whetherthere is any proposalforthe
expansion of Vikram Sarabhai Space
Centre at Thumba in Trivandrum, Kerala,
and

(b) if so, the details thereof?

THE MIN!STER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENTS OF OCEAN DEVELOP-
MENT ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI K.R. NARAYANAN):
(a) There is no proposal at present for ex-
pansion of Vikram Sarabhai Space Centre
(VSSC) at Thumba.

(b) Does not arise.

Import of Picture Tubes by TV Manufac-
turers

3308. SHRI AMARSINH RATHAWA:
Will the PRIME MINISTER be pleased to
state:

(a) whether picture tubes of black and
white and colour TVs are being imported;
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(b) whether the import is being made by
the manufacturers direct or through some
Government agency;

(c) the amount involved in the import of
picture tubes; and

{d) the steps being takento develop this
technology in the country to save foreign
exchange?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY ELECTRONICS
AND SPACE (SHRI K.R. NARAYANAN):
(a) While Black & White TV Picture Tube's
imporis are now negligible, most of the re-
quirement of Picture Tubes for Colour TV are
being imported.

(b) The import of Black & White as well
as Colour TV Picture Tubes is not canalised
through any Government agency. The im-
pontof permissibletypes of TV Picture Tubes
are being resorted to by individual actual
usersdirectly. However, Electronics Trade &
Technology Development Corporation Ltd.
also imports picture tubes for supply to ac-
tual users who wish to procure the same
through them.

(c) Expected outgo of Foreign ex-
change for import of Picture Tubes during
1988 is expacted to be of the orderof Rs. 120
crores.

(d) In the field of Black & White TV
picture tubes, sufficient capacity has been
created and imports are not required. For
coiour picture tubes 3 projects are under
implementation and all the three are ex-
pected to be in full production in 1989. The
outgo of foreign exchange for import of pic-
ture tubes is expected to reduce substan-
tially by next year.
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Rise in Spying in india by Forelgn
Agencles

3309. SHR! PRAKASH CHANDRA:
SHRI MANIK REDDY:
SHRI M. RAGHUMA REDDY:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether there is a considerable rise
in Spying in India by foreign agencies;

(b) if so, the number of cases which
have come into light during the past on year;
and

(c) the action taken by Government in

this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND THE
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) There is no such information.

(b) During 1987-88, 40 cases of espio-
nage and two cases of suspected espionage
have been detected.

(c) Constant vigilance is being main-
tained by security agencies to unearth, de-
tect and neutralise any attempt at espionage
by any individual or organisation.

Project Report of Kalpakkam Atomic
Power Station

3310. SHRI Y.S. MAHAJAN: Will the
PRIME MINISTER be pleased to state:

(a) whether the detailed design and

project report of the Kalpakkam 500 MW
prototype fast breeder reactor has been

received by Government;

(b) if so, whether the reactor will be
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(c) if not, with which country’s know-
how and technology it will be erected and the
foreign exchange involved; and

(d) the safeguards to be provided in the
proposed nuclear project?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) A detailed project report (DPR)
is under preparation and is expected to be
finalised in 1989.

(b) and (c). The reactor will be built on
indigenous design. It is too early to state the
extent of foreign exchange requirements for
this project.

(d) Safeguards do not arise as the
project will be based on our own designs and
technology.

Kalpakkam Atomic Power Station

3311. SHRIG. BHOOPATHY: Wilithe
PRIME MINISTER be pleased to state:

(a) whether a leakage of heavy water
within the reacter vassel has resulted in the
shut down of unit-ll of Kalpakkam Atomic
Power Station recently;

{(b) i so, the cause of the leakage; and

(c) the remedial steps Government
propose to take to prevent such accidents in
future?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENTS OF OCEAN DEVELOP-
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MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) Yes, Sir.

(b) The reactor vessel (Calandria) is a
horizontal cylindricai vessel having 306
tubes made put of Zircalloy-2 passing
through it and rolled at the two tube sheets at
each end. One of the tubes developed three
pin holes from which heavy water leaked out.
This water was collected at the sump of
calandria vault and was recovered.

(c) The tube with pin holes has been
plugged and the leakage stopped. The reac-
tor has since been started. The tube with the
pin holes will be taken out in due course of
time and subjected to detailed physical and
metallurgical examinations to establish the
cause of the failure and remedial measures
will be taken to prevent recurrence of the
problem.

Uniform Price Structure for Public
Distribution System

3312. SHRIPRAKASH V. PATIL: Will
the Minister of PLANNING be pleased to
state:

(a) whether the Ptanning Commission
has suggested introducing uniform pricing
all over the country for the supplies through
Public Distribution System and define the
socio-economic objectives of the Public
Distribution System operations;

(b) if so, the reaction of Government
thereto; and

(c) the action contemplated in this re-
gard?

THE MINISTER OF PLANNING AND
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAVSINH SOLANKI):
(a) A Steering Group has been constituted
under the Chairmanship of Minister of State
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for Planning to examine various facets of
Public Distribution System fo the formulation
of policy, programmes and strategy includ-
ing socio-economic objectives for the Eighth
Five Year Plan.

(b) and (c). Do not arise.

Voluntary Retirement Scheme for
Central Government Employees

3313. PROF. NARAIN CHAND PAR-
ASHAR: Will the PRIME MINISTER be
pleased to state:

(a) whether Government propose to
extend voluntary retirement scheme as
applicable to public sector employees to
Central Government employees also; and

(b) if so, the likely date when it will be so
extended?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) No, Sir.

(b) Does not arise.

Recelpt of Cases by Central Adminis-
trative Tribunal in Bangalore Bench

3314. SHRIV.S KRISHNA IYER: Will
the PRIME MINISTER be pleased to state:

(a) the number of cases relating to
seniority and promotions in Government
services received upto June, 1988 by the
bench of Central Administrative Tribunal at
Bangalore;

(b) the number of cases pending for
disposai; and

(c) the action taken for speedy disposal
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of pending cases?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MIN|STRY OF
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) Though statistics relatingto cases
subject wise are not generally maintained by
the Central Administrative Tribunal, the
number of cases relating to seniority and
promotion received upto June, 1988 in the
Bangalore Bench is available and the figure
is 156.

(b) The number of cases pending for
disposal is 4.

(c) Priority Is given for disposal accord-
ing to chronological order of the case. Ad-
journments are not given unless the grounds
are valid. Date of next hearing is given in the
Court itself to avoid any further adjourn-
ments.

Letters Written by MPs

3315. SHRI KAMLA PRASAD SINGH:
Will the PRIME MINISTER be pleased to
state:

(a) the number of letters received from
the Members of Parliament in the Ministry of
Personnel, Public Grievances and Pensions
during the last three years;

(d) the number of letters to which re-
plies were sent;

(c) the number of letters still pending for
the period (i) upto 3 months; (ii) 3-6 months;
(iil) 6-9 months; (iv) 9-12 months and (v)
more than one year; and

(d) the steps taken to expedite the
replies to those letters?

THE MINISTER OF STATE N THE
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MINISTRY OF PERSONNEL PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! P. CHIDAMBA-
RAM): (a) 2881

(b) 2693 (As on 15.11.1988)

(¢) () upto3months 100
(i) 3-6 months : 49
(iii) 6-9.months : 16
(iv) 9-12 months X 6
(v} more than 1 year : 17

(d) Every effort is made to send final
raplies to Members of Parliament as expedi-
tiously as possible.

Punctioning of National Councii

3316. SHRI KAMLA PRASAD SINGH:
Will the PRIME MINISTER pleasad to state:

(a) whether all the points submitted by
Members of National Cauncil (JCM) to Sec-
retary, staff side are included in the agenda
of the maeetings;

(b) if not, the reasons therefor;

(c) whether the maetings of the Na-
tional Council are held regularly and the
minutes of the meetings issued as par the
terms of the Constitution;

(d) if not, the reasons therefor; and

(e) i so, the corrective steps taken to
make the functioning of JCM meaningful and
effective and to remove the shortcomings?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MiN-
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ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) and (b). kemsfor discussioninthe
National Council (JCM) are forwarded by
Secretary, Staff Side and such items which
are mutually agreed to by the Secretary,
Staff Side and the Secretary, Official Side
are included in the Agenda.

(c) to (e). The meetings of the National
Council are generally held regularly and
there is no serious shortcoming in this re-
gard. As per the Rules of Business, meet-
ings of the National Council are to be held not
less than oncae in four months. During the 3
years (1986-88), 5 meetings of the National
Council were held. The dates of such meet-
ings were fixed in consultation with the Staff
Side. The Minutes of the meetings have
been issued.

Compilation of Central Administrative
Tribunal Judgements

3317. SHRI KAMLA PRASAD SINGH:
Will the PRIME MINISTER be pleased to
state:

(a) whether Ministry of Personnal,
Public Grievances and Pensions has com-
piled subject-wise all the orders issued by it
as also the judgements issued by Central
Administrative Tribunal and Supreme Court
thereon;

(b) if not, the reasons therefor; and

(c) whether a book has been compiled
by Ministry of Personnel, Public Grievances
and Pensions containing orders on facilities
available to JCM Members and orders on
various subjects pertaining to JCM including
the duties, function and responsibilities of
the leader and secretary staff side; etc.?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
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ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) and (b). Ministry of Personnel,
Public Grievances & Pensions has issued
compilations of rules, orders and guidelines
on the subjects dealt with by it. Judgements
of the Central Administrative Tribunal and
the Supreme Court on the instructions is-
sued by this Department have not been
compiled by this Ministry. Priced publica-
tions of such compilations are available.

(c) Yes Sir. Two Brochures, (1) “Bro-
chure on facilities to be extended to Mem-
bers of the JCM and to the Service Associa-
tions/Unions” (2) “Brochure on JCM for
Central Government Employees™have been
brought out.

Pending Cases with Administrative
Tribunal

3318. SHRI KAMLA PRASAD
SINGH:
SHRI'YOGESHWAR PRASAD
YOGESH:
SHRI SATYENDRA NAR-
AYAN SINHA:
SHRI VIJAY N. PATIL:

Will the PRIME MINISTER be pleased
to state:

(a) the number of cases filed by Gov-
ernment servants in the Central Administra-
tive Tribunal, Bench-wise during the last 12
months and how do these compare with the
cases filed since inception, year-wise;

(b) the number of original cases and
cases transferred from High Courts still
pending with Central Administrative Tribu-
nal Bench-wise; and

(c) the steps proposed to be taken to
bring down the cases?

THE MINISTER OF STATE IN THE
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MINISTRY OF PERSONNEL, PUBLIC.
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) The number of cases filed by
Government servants in C.A.T., Bench-wise
during the last 12 months l.e. from 1.11.1987
to 31.10.1988 is indicated in statement |
given below.

The number of cases filed since incep-
tion of C.A.T. Bench-wise is given in state-
ment-1l below.
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(b) The number of original cases and
transferred applications received from High
Courts which are pending with the Tribunal
(Bench-wise) are given in statement-iil be-
low.

(c) To bring down the pendency of
cases the Government have decided to
appoint more Vice-Chairman and Members
to the Central Administrative Tribunal. It has
also been decided to open additional
benches of the Central Administrative Tribu-
nal.

STATEMENT—

Sl. No. Namaé of the Bench No. of cases filed during

1.11.1987 to 31.10.1988

TAs OAs

1 2 3 4
1. Principal Bench 41 2688
2. Ahmedabad Bench 86 1169
3. Allahabad Bench 268 2006
4, Bangalore Bench 52 2290
5. New Bombay Bench 166 1041
6. Calcutta Bench 201 1630
7. Chandigarh Bench 88 1143
8. Cuttack Bench 45 518
9. Guwahati Bench 34 198
10. Hyderabad Bench 176 982
. Jabalpur Bench 80 929
12, Jodhpur Bench 133 998



159 Written Answers DECEMBER 5, 1988 Written Answers 160

1 2 3 4

13. Madras Bench 102 1481
14, Patna Bench 81 376
15. Ernakulam Bench 9 128

1562 17577
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STATEMENT—II!

Number of Cases pending as on 31.10.1988 (Excluding M.P.)

SlI. No. Name of the Benches T.As O.As Total

1 2 3 4 5
1. Principal Bench 826 3967 4792
2. Ahmedabad Bench 234 1132 1366
3. Allahabad Bench 1907 2541 4448
4, Bangalore Bench 4 977 981
5. New Bombay Bench 516 1265 1781
6. Calcutta Bench 1072 1661 2733
7. Chandigarh Bench 189 1178 1367
8. Cuttack Bench 102 498 600
9. Guwahati Bench 43 165 208
10. Hyderabad Bench 357 1034 1391
11. Jabalpur Bench 438 978 1416
12. Jodhpur Bench 1355 1308 2661
13. Madras Bench 82 783 866
14, Patna Bench 101 294 396
15. Ernakulam Bench 417 711 1128

7642 18490 2632
CBIl Raids during the year 1988 till date;
3319. SHRI CHINTAMANIJENA: Will (b) if so, the number of raids conducted

the PRIME MINISTER be pleased to state: and the details of assets discovered; and

(a) whether CBIl has conducted a (c) the number of Government ofﬁpials
number of raids to unearth frauds andcases  and private parties whose premises were
of disproportionate assets in the country raided; and
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(d) the action taken against the offend-
ors?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY CF
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) Yes, Sir.

(b) 4 country-wise searches under the
“Special Drives” were conducted by the CBI.
During the course of these searches, the
following movable/immovable assets have
been discovered:-

Movable Assets - 256.15 lakhs.

Immovable Assets - 184.71 lakhs.
Besides, a large number of incriminat-
ing documents have also been seized.

(c) Premises belonging to 122 Gowt.
officials and 43 private parties were
searched.

(d) 86 cases have been registered.
Loss due to Bird Strike Incidents

3320. SHRIC. MADHAV REDDI:
SHRI PRAKASH CHANDRA:
SHRI DHARAM PAL SINGH
MALIK:
SHRI M. RAGHUMA REDDY:
SHRIMATI MANORAMA
SINGH:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) the number of bird strike incidents ot
aircrafts of national airlines during the past
one year; and

(b) the estimated loss as a result
thereof?
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THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL): (a)
and (b). 158 bird strike incidents involving
the national airlines took place during the
period 1.10.87 to 30.9.88. Tha lpss suffared
due to these incidents is Rs. 224.25 lakhs
(approximately).

Charges against a retired Army Officer
under the Officlal Secrets Act

SHRI C. MADHAV REDDI:

SHRI PRAKASH CHANDRA:

SHR! DHARAM PAL SINGH
MALIK:

SHRiIM. RAGHUMA REDDY:

3321.

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Goverhment's attention
has been drawn 10 the prass report appear-
ing in “The Indian Post” (Bombay) dated 28
October, 1988 wherein it has been stated
that a Retired Senior Army Officer has been
charged under the Official Secrets Act after
sensitive Defence files were seized by the
C.B.l. from his residence;

(b) if so, the nature of documents
seized,

(c) the number of persons arrested; and
(d) the action taken by Government?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! P. CHIDAMBA-
RAM): (a) Yes, Sir.

(b) A case has been registered by the
C.B.l. against Lt. General{Retd.) Nirmal Puri
and Shri Vinod Kumar Khanna, Chairman,
Concord Internationat (P) Ltd. New Delhifor
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offences u/s 120-B IPC read with Section 3/
5 of the Official Secrets Act, 1923 and sub-
stantive offences u/s 3/5 of the Officlal Se-
crets Act, 1923 for conspiracy to obtain/
possess secret unpublished official informa-
tion relating to procurement/use of arms and
equipment in Indian Army during the period
1984-87.

(c) One person has been arrested.

(d) The investigation of the case is in
progress.

Ban on recruitment in Indian Airlines/
Air India

3322. SHRIC. MADHAV REDD!: Will
the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) whether there is ban on the recruit-
ment on all the posts in Indian Airlines and
Air India;

(b) i so, the reasons thereof;

(c) whether applications were called for
recruitment in Air India and Indian Airlines
and panels for various posts formed but
appointments have not been made;

{d) if so, the reasons therefor; and

(e) the position in this regard in respect
of examination held for the post of Hindi
Typists in Air India?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHR1 SHIVRAJ V. PATIL): (a)
No, Sir.

(b) Does not arise.
(¢) and (d). Applications are called for

* from time to time for recruitment for various
posts and those who qualify are kept on the
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panel and are appointed as and when va-
cancy arises.

(e) Written test for the post of Hindl
typist in Air India was conducted in March,
1988. The candidate selected for the post
has been offered appointment.

News item captioned “Alr India may
slip into the Red”

SHRI C. MADHAV REDDI:

SHRI SITARAM J. GAVALI:
SHRI PRAKASH V. PATIL:

DR. KRUPASINDHU BHQL:
SHRI KRISHNA SINGH:

3323.

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whether Government's attention
has been drawn 1o the press report appear-
ing in the ‘Hindustan Times' dated 7 Novem-
ber, 1988 under the caption ‘Air India may
slip into the red’ regarding ctisis in Air India
after the withdrawal of the free first class
travel facility of certain categories of its
employees and other points;

(b) if so, the details of the demand of the
employees and the loss already suffered by
Air India due to the agitation by the employ-
ees; and

(c) the steps taken or proposed to be
taken to avert the crisis?

THE MINISTER OF STATE OF THE
MINISTRY OF CiVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL): (a)
and (b). Yes, Sir. Whereas engineers de-
manded restoration of 1st Class travel facili-
ties, the pilots agitated againstchangeinthe
pattern of operation in the Gulf. From
30.9.1988 to 17.11.88, the estimated loss of
revenue is Rs. 9 crores.

(c) The management of Air India have
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decided to keep the changes inthe first class
travel in abayance so far as the Engineers’
Association is concerned. Discussions with
the Pilots and Engineers’ Associations are
being held to resolve the iasue.

Agreement between C.M.C. Lid. and
l.C.L.

3324. SHRI G. BHOOPATHI: Will the
PRIME MINISTER be pleased to state:

(a) whether Computer Maintenance
Corporation Ltd. has entered into an agree-
ment with ICL, the British computer firm
recently; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) Yes, Sir. CMC Limited has
signed an agresment with International
Computers Limited (ICL) the British com-
puter company recently. This agreement is
subject to approval by the Government of
India.

(b):

(i) ICL will place contracts worth a
minimum value of UK £ 2 million
(pounds sterling two million only)
over a period of 4 years with
CMC for software and services.
In order to deliver the above and
to strengthen INDONET, CMC
has agreed after careful and
detailed techno-economic study
and analysis to procure an ICL
Series 39 level 80 computer
system, associated hardware
and system software at a total
net FOB price of UK £ 2,031,398
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(pounds sterling two millljon
thirty one thousand three
hundred ninety eight only). The
ICL machine would be intercon-
nected with other computers al-
ready installed in India's first
national computer and data
communication network IN-
DONET. This would add to the
computing power of INDONET
and enable it to meet the fast
growing demand for network
services.

(i) ICL and CMC can within aperiod
of 2 years, mutually negotiate
further supply of software by
CMC and procurement of hard-
ware for continuing the activities
envisaged in the agreement.

Development of Kemmangundi as
Tourist Spot

3325. SHRI V.S. KRISHNA IYER: Will
the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) whether Kemmangundi in Karna-
taka is a very good place of tourists attrac-
tion;

(b) whether proper facilities have not
been provided to tourists in that place;

(c) whether Government had con-
structed Yatri Niwas and ITDC hotels in
Kemmangundi; and

(d) the steps proposed to be taken to
popularise this tourist spot to attract both
foreign and domestic tourists?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRISHIVRAJ V. PATIL): (a)to
(d). Assessment of potential of a tourist
centre, formulation of proposals for develop-
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ment of infrastructure, etc. are the responsi-
bility of-the State Government concerned.
The Central Department of Tounsm pro-
vides financial assistance to States on the
basis of specific proposals received from the
State Governments. The Depariment has
not received any proposal from the Govern-
ment of Karnataka for Central financial as-
sistance for development of tourism infra-
structure at Kemmangundi. The India Tour-
ism Development Corporation has not con-
structed any hotel at Kemmangundi. As and
when the Department receives proposals
from the Government of Karnataka for Cen-
tral Financial assistance for development of
tourism infrastructure at Kemmangundi,
these will be considered subject to merits of
the proposals, availability of funds and inter-
se priorities.

Acquisition of advanced Jet Liners

3326. SHRIV.S. KRISHNA IYER: Will
the Minister of DEFENCE be pleased to
state:

(a) the total number of advanced jet
liners acquired by Indian Air Force so tar,

(b) the cost of each advanced jet liner;

(c) whether there is any proposal to
acquire more advanced jet liners; and

(d) the countries from which these
advanced jet liners are imported?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHR! CHINTAMANI PANI-
GRARI): (a) to (d). The Indian Air Force has
not yet acquired any Advanced Jet Trainer.
It would not be in the public interest to
disclose further details in this regard.

Chinese Missiles in Tibet

SHRI RANJITSINGH GAEK-
WAD:

3327.
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SHRIMAT! PATEL RAM-
ABEN  RAMJIBHA}
MAVANI:

SHRI CHHITUBHAI GAMIT:

SHRI UTTAMBHAI H.
PATEL:

Will the Minister of DEFENCE be
pleased to state:

(a) whether China has atleast 8 ICBMs,
70 medium range missiles and 20 intermedi-
ate range missiles in Tibet which can easily
be targeted within minutes on the atomic
station and other Indian vital installations at
Bombay and on other parts of the country;

(b) if so, the details thereof;

(c) what counter preparations have
been made by India in this regard;

(d) whether Government have taken up
the matter with China; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI CHINTAMANI RANI-
GRAHYU): (a) and (b). Government have seen
reports about China possessing various
types of missiles and some of these being in
Tibet.

(c) Government keep under constant
review all developnients having a bearingon
India's security and take appropriate meas-
ures for defence preparedness.

(d) and (e). Our stand regarding the
possaession, stockpiling, testing and use of
weapons of mass destruction has been
expressed forcefully in all international fora.
The Chinese Government are aware of our
position on this issue.
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" Freedom fighters pension cases

3328. SHRI AMARSINH
RATHAWA:

SHRI P.R.S. VENKATESAN:

SHRI MOHANBHAI PATEL.:

SHRI A. CHARLES:

SHRI D.K. NAIKAR:

SHRI RAM SWARUP RAM:

SHR{ VIRDHI CHANDER
JAIN:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of applications for free-
dom fighters pension pending before Gov-
ernment for clearance, State-wise;

(b) the reasons therefor,;

{c) whether Government propose to
increase the amount of pension duetorise in
the prices; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

SONTOSH MOHAN DEV): (a) As on 30th -

September, 1988, 1029 cases were pend-
ing. Out of these 337 cases having special
features are pending for wantof reports from
State Governments. Another 692 cases are
to be scrutinised by the Committee for Arya
Samaj Movement, State-wise position in
regard to these cases has been given inthe
Statement below.

(b) The cases having special featutes
will be finalised on receipt of verification
reports from State Govts. The Arya Samaj
Movement cases will be disposed off of
receipt of the recommendations of the Non-
Official Committee on Arya Samaj Move-
ment.

(c) and (d). Proposals have been re-

DECEMBI'R 5, 1988

Written Answers 176
ceived by the Government to enhance the
amount of pension to freedom fighters. No
decision in the matter has been taken.

STATEMENT

The position of the pending cases
(Statewise) on 30th September, 1988

(a) Cases having special features

1. Andhra Pradesh — 45
2. Bihar — 240
3. Kerala — 1
4. Madhya Pradesh — 27
5. Maharashtra — 24

Total 337

(b) Cases to be scrutinised by the Non-
Otficial Committee on Arya Samaj

Movement.

Andhra Pradesh — 3
Bihar — 160
Delhi —_ 24
Gujarat — 1
Haryana — 85
Himachal Pradesh — 1
Jammu & Kashmir — 1
Karnataka —_ 34
Madhya Pradesh — 4
Maharashtra —_ 25
Punjab — 317
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Rajasthan — 15 (e) if s0, the details thereof?
Uttar Pradesh - 21 THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
West Bengal - 1 GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
Total 692 HOME AFFAIRS (SHRI P. CHIDAMBA-
— RAM): (a) and (b). Available information
[ Translation) State-wise and Union Territory-wise on the
number of dowry deaths and, among them,
Dowry deaths the number of cases as dowry suicide by
burning and dowry murder by buming re-
3329. DR. CHANDRA SHEKHAR  ported during the current year is given in the
TRIPATHI: Statement below.
SHRI KALI PRASAD PAN-
DEY. (c) The registration, investigation, de-

SHRI LAKSHMAN MALLICK:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of dowry deaths re-
ported during the current year State-wise;

(b) the number of bride burning cases
out of them;

(c) the action taken in these cases;
(d) whether Government propose to

take any concrete steps to check such inci-
dents; and

tection and prevention of crime is the re-
sponslbility of the State Governments/Union
Territory Administrations. They are respon-
sible for enfarcing laws relating to offences
pertaining to dowry deaths.

(d) and (e). The Dowry Prohibition Act,
1961 has been amended in 1084 and 1986
to make the law more stringent. The Indian
Penal Code, the Criminal Procedure Code,
1973 and the Indian Evidence Act, 1872
h:re also been amended to deal effectively
nof only with dowry death cases but also with
cases of cruelty to married women. Dowry is
a soclal evll, the eradication requires con-
tinuous efforts by all sections of the society.
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import of U.S. Technology

3330. DR. CHANDRA SHEKHAR
TRIPATHI: Will the PRIME MINISTER be
pleased to state:

(@) whether talks regardirg import of
technology are going on with the U.S.A_;

(b) if so, whether any decision has been
taken in this regard so far; and

(c) if so, the details thereof and if not,
the time by which a decision is likely to be
taken?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) to (c). Information is being col-
lected and will be laid on the Table of the
House.

[English)

Safeguards for Economically and Edu-
cationally backward Communities

3331. SHRIN. TOMBISINGH: Willthe
Minister of WELFARE be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to the need for provid-
Ing safeguard to communities like Manipuri
which are economically and educationally
backward but not included in the list of
Scheduled Castes or Tribes in the matter of
services, educational selection and financial
concessions;

(b) if so, whether Government propose
to bring necessary legislation in this regard;
and
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(c) if not, whether Government propose
to make a study of the matter in depth for
taking suitable steps?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
SUMATI ORAON): (a) to (c). Manipuris do
not figure either in the list of Scheduled
Castes orinthe list of Scheduled Tribes. Any
amendment in the existing lists of Scheduled
Castes/Scheduled Tribes can be done by an
Act of Parliament in view of Article 341 (2)
and 342 (2) of the Constitution. All proposals
received so far are under consideration in
the context of the proposed comprehensive
revision of the lists of Scheduled Castes and
Scheduled Tribes.

Purchase of books for the defence
forces

3332. SHRIN. TOMBISINGH: Willthe
Minister of DEFENCE be pleased to state:

(a) the amount allocated and spent on
the purchase of books for general reading by
the three wings of the defence forces during
the last three years showing annual break-
up, giving separate figures in respect of
number of books and amount spent, lan-
guage-wise;

(b) whetherthe books so purchasedare
distributed to different libraries located at
regional Headquarters; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI CHINTAMANI PANI-
GRARHI): (a) to (c). The requisite information
is given in the Statement below.



188

Written Answers

DECEMBER 5, 1988

187 Wnitten Answers

00°'0S0°C} 0SL — — £8'91£'€2 4o irebueg

00°000°'6.L'} 0529 00'v1¥'S0‘L SLvS S87196'v1'L G8ES ysybuz
00°000'61 'y 0s2e2 00'62E'SL't 52601 99°6.5'87'E 82002 tpUIH

Junowy syoog jo ‘ON Junowy syoog jo ‘ON junowy syoog Jo "ON
o0 Ay AreN Awry ebenbue]

IN3dS SINNOWY ANV ISIM-IDVNONYT 3SYHIHNd SHOO08 40 'ON n

syxe| 91 sy syxey 6 sy ysye| g1 "sd 88-/861
syxe| £ sy syve| G 'sy ysxe| €1 "sH /8-9861
*98-G86 | 10} uaAlb sem weib o el
snoesd  Wwoyy spremio} Wybnaiq syunowy, sye| 0SS sy syel 8°€ 'sH syye) 85°S "sH 98-986 1
syrewey ,80104 1y AnreN Jwiy

S30IAH3S 33HHL 3HL O1 3AVN SINFNIOTIV 7

-:Jepun

sv e ‘esim—aoBenbue) ‘seaialeg 8aiy) eyl Ag peseydind s)ooq uo siesk eelyl ise| eyl Bulinp Jueds sjunowe 8y} pue peAledsi sjueibeyy ‘2

"S8(BIS UMOP pie] Jod se 'seLreiqi] Jufypuewwo)

sey Buowe weys Aq peinqginsip ere pue sjuelb pung eoueje( [euoeN eyl j0 Ino sednieg ealyl eyl 4q peseyoind ese Buipee. jeseusb 10} syoog

IN3IW3LVI1S



AGRAHAYANA 14, 1910 (SAKA)  Written Answers 190

189 Written Answers

00°008'61 802! 00°082'2 061 85°69V01 2e8 Kreseyy
00's/S'E} 1501 — — S2'0659 geL ieBueg
00°000'8.'2 ¥S18 SL'22L'06 095 92'08¢€€81 £vS9 ysnoug
00°000°£0'¥ 0LLiE S8°'051'8S'1 5126 0L'00L¥Y9 €2Le€ IPUIH
18-9861 (q)
- - - - §2'522's 0S€ nBnge
- - - — 05'966'| 121 uboq
- ~ SG°18E'Y 08¢ 05°0.5 0L eAio
00°000'9 00€ - - SL'LL8') oyl ueyisefey
00°000°LE 059} 0S°0€S'8 Siy £8'020'82 6evL npuf
00'S85'6€ 0522 00°0E}'S 08€ 29vov'LL 6£01 iqelung
00°S.8'01 009 - — 0S'518°12 012t yerep
junowy syoog Jo ‘oN junowy syoog o ‘oN junowy syoog 4o ‘oN
8210 MY AreN sbenbue]




192

Written Answers

DECEMBER 5, 188y

Written Answers

191

0006.'I LSO0L 00°¥SE‘L 08¢ £6°G/69¢ 020¢ yeiepy
00°0EY'LY 1952 GE'9S0°E} 0LS 89'8.699 ySYs npin
00°0¥S'.E 6982 RATAA 045 SE'SYEOEL 8989 Iqefund
00°000°0}‘y 9LpLL 00°9¥2'v6'} SLLS §9°//2€€€ 2L ysybu3
00°000'8L°S 6809€ 00°015°20°2 0682€ 90°059056 2L0¥9 IpUIH
88-2861 (D)

nyeN I 4o

- — — —_ 00'8¥S'1S'Y 02sV S)iom pejoejes
00'599'6 20g — — — — eALO
00°0¥S'y ISt — — 62'0659 202 lueysefey
00°0€S'8 09 — — — - nbnje |
00°051'02 0iGk _ — EL°LOLYY si2e npin
00°00/°2€ 91¥2 06°08V'E 0614 0€'924L9 goLP Iqefund

wnowy syoog Jo ‘ON unowy syoog J0 ‘ON unowy syoogd Jo ‘oON

ealo Ny Arey ebenbue]




194

AGRAHAYANA 14, 1910 (SAKA) Written Answers

193  Whitten Answers

ruyeN

— - - — 00'8YS'LS'y 02s¥ JO SHIOM pelos|es
- — — — S.'9612 Lo} Iypuis
00°01G'E 20g - — S TAA A 10} el
00'0L¥'S 2o0e — — 00'v9vi 101 iueyiseley
00°08¥°61 Zisl SE'$80°'C S6 €L°190L1 LLEL Ifebuag
00°06%"y esy — — — — wejekejepy
00°009'¥ esy — - . 8Y°0SYS1 bEEL nbnje |

junoury syoog JO 'ON unowy syoog Jo ‘ON junowy syoog Jo ‘ON

AreN Awry abenbuey




195  Written Answers
Tribal Hostels in Tamil Nadu

3333. SHRI P.R.S. VENKATESAN :
Will the Minister of WELFARE be pleased 1o
state:

(a) the placas in Tamil Nadu where tribal
hostels have been set up during 1986 and
1987:

(b) whether Union Government have
any provision for providing any financial aid
for setting up of tribal hostels in Tamil Nadu:
if so, the details of funds granted during 1986
and 1987;

(c) whether more such hostels are pro-
posed to be set up in Tamil Nadu in 1988-89;
and

(d) it so, the details of the proposod
locations and estimated cost of such hos-
tels?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
SUMATI ORAON) : (a) Information is being
collected from the State Government.

(o) to (d). Under the Centrally Spon-
sored Scheme of Girls’ Hostel for Scheduled
Tribes grants are given to the State Govern-
ment to the extent of 50 per cent of the
approved expenditure on such hostels. No
grants have been given to the State of Tamil
Nadu under that scheme during the years
1986-87 and 1987-88. No proposals have
been received from the State Government
for the year 1988-89.

Furnictioning of Atomic Reactors

3334. PROF. K.V. THOMAS : Will the
PRIME MINISTER.be pleased to staté:

(a) whether all the atomic reactors in the
country are functioning satisfactorily;
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(b) if not, the reasons therefor;

(c) how many new reactors are pro-
posed to be installed within the next five
year:

(d) which are the countries giving tech-
nical assistance for the installation of new
reactors; and

(e) the total amount spent so far for the
installation of the atomic reactors?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN) : (a)and (b). Yes, Sir. The capacity
factors of the currently operating atomic
power units during the current financial year
are as given below:

TAPS-1 92%
TAPS-2 63%
RAPS-1 26%
RAPS-2 81%
MAPS-1 85%
MAPS-2 47%

RAPS- 1 is presently being operated at
a power level of about 50% of the rated
capacity as stipulated by Atomic Energy
Regulatory Board following the repair of one
of the end shields. In respect of MAPS-2, the
lower capacity factor is due to the leakage of
one of calandria tubes. The leak has since
been plugged and the reactor has been
broyght back to power.

(¢) Currently 8 reactors of 235 MWe
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capacity each, two each at Narora, Kakra-
par, Rajasthan and Kaiga are under con-
struction. Sites have been announced for
four more reactors of 235 MWe each and six
reactors of 500 MWe each and two reactors
of 1000 MWe each, the construction of which
is expected to commence during 1989.

(d) An agreement has been signed
between India and Soviet Union to cooper-
ate in setting up two nuclear power reactors
of 100 MWe capacity each.

(e) The capital costs incurred in setting
up the currently operating nuclear power
units are indicated below:

TAPS-1&2 Rs. 92.99 crores
RAPS-1 Rs. 73.27 crores
RAPS-2 Rs. 102.54 crores
MAPS-1 Rs. 118.83 crores
MAPS-2 Rs. 127.04 crores.

The amount spent for the projects under
construction upto the end of September
1988 is indicated below:

NAPP-18&2 Rs. 502.69 crores
KAPP - 182 Rs. 399.02 crores
Kaiga-1&2 Rs. 80.78 crores
RAPP-384 Rs. 81.97 crores

Inclusion of Kudumbi Community in the
List of Scheduled Castes and Sched-
uled Tribes

3335. PROF. K.V. THOMAS : Will the
Minister of WELFARE be pleased to state:

(a) whether Kerala Government and
different social organisations have re-
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quested to include Kudumbi community in
the list of Scheduled Castes and Scheduled
Tribes; and

(b) if so, the action taken or proposed by
Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
SUMATIORAON) : (a) and (b). The proposal
to include Kudumbi community in the list of
Scheduled Castes and Scheduled Tribes in
Kerala is being considered along with other
such proposals, suggestions, representa-
tions, etc. in the context of the proposed
comprehensive revision of the lists of
Scheduled Castes and Scheduled Tribes.
Further, any amendment in the existing lists
of Scheduled Castes and Scheduled Tribes
can be done only through an Act of Parlia-
ment in view of Articles 341 (2) and 342 (2)
of the Constitution.

Tourism Development Projects in
Kerala

3336. PROF. K.V. THOMAS: Will the
Minister of CIVIL AVIATION AND TOURISM
be pleased to state:

(a) the details of on-going projects
sanctioned by Government for tourism de-
velopment in Kerala which are progressing
as per time-schedule laid down; and

(b) the projects which have not been
able to keep the time schedule and the
reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL) : (a)
and (b). The Central Department of Tourism
does not prescribe any time-schedule for
execution of projects. Time -schedule for
execution of projects is fixed by the State
Government concemed and the executing
agency depending upon the size of the proj-
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ect, its location, etc. However, projects are
expected to be completed within a period of
two 1o three yaars.

Survey About Persons below Poverty
Line

3337. SHRIC.JANGA REDDY: Wilithe
Minister of PLANNING be pleased to stata:

(a) whether the estimates of persons
below poverty line are prepared on the basis
of the National Sample Survey data on
household consumer expenditure:

(b) whether this survey has not been
held since 1983-84, if so, the reasons
thereof;

(c) the methodology of monitoring the
increase and decrease in the estimates of
persons below poverty line due to decline in
the value of rupee; and

(d) whether Government have e:ti-
mated the present number of persons below
poverty line by any other methodology, if <0,
the details of the findings?

THE MINISTER OF PLANNING AND
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAVSINH SOLANKI) :
(a) Yes, Sir

(b) The household consumer expend-
ture survey has been carried out under
quenquennial work programme, by National
Sample Survey Organisations (NSSO) i.e .
once in every five years. The third quinquen-
nial survey was carried out in 1983- The
fourth quinquennial survey on household
consumer expenditure has been conducted
in 43rd round of NSSO (July, 1987-June,
1988) the results of which would be available
in due course. From 42nd round (1986-87)
onwards NSSO has decided to carry out the
enquiry in every NSS round in a thin sample
in addition to the quinquennial large scale
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surveys,

(c) The Private consumption expendi-
ture deflator of National Accounts Statistics
published by Central Statistical Organisa-
tion has been used to update the poverty
line, in order to take into account the general
decline in the value of the rupee.

(d) Based on the results of the thin
sample survey of NSS 42nd round, number
of persons below poverty line are being
estimated.

Banning of Books

3338. SHRIC. JANGA REDDY: Willthe
Minister of HOME AFFAIRS be pleased to
state:

(a) whether Government have been
following consistently their policy of banning
such books as tend to hurt religious senti-
ments of a certain community or communi-
ties and sections of the people;

(b) i so, the names of such books
banned during the last three years; and

(c) if not, the cases of exceptions and
the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! P. CHIDAMBA-
RAM) : (a) to (c). Whenever a book or other
publication comes to the notice of the Gov-
ernment which may attract the provisions of
Section Il of the Customs Act, 1962, the
matter is examined carefully and if the pub-
lication offends Sec-ll, its entry into India is
banned. No exception 1s normally made in
this regard.

The details of the books which have
been banned during the last three years will
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not be a matter of public importance. Also
such disclosure will not be in the public
interest. If the Hon. Member desires infor-
mation about any specific book or publica-
tion, such information could be furnished to
the Hon'ble Member.

Loss to Hotel Corporation of India

3339. SHRIC. JANGAREDDY: Willthe
Minister of CIVIL AVIATION AND TOURISM
be pleased to state:

(a) the cumulative lossees suffered by
the Hotel Corporation of India and also the
yearly losses suffered in each of the last
three years and the current year;

(b) Government’s policy about this huge
drain on public money due to the losses of
the Corporation; and

(c) how the Corporation’s performance
compares with hotels in the private sector
e.g. the Oberoi Group, Taj Group of hotels?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL) : (a)
Hotel Corporation of India has suffered a
total loss of Rs 20.88 crores upto 31.10.88.
The yearly net losses during the last three
years and during the current year are as
follows:

AGRAHAYANA 14, 1910 (SAKA)

Year Rs. in crores
1985-86 4.06
1986-87 6.33
1987-88 4.73
1988-89 (upto 31.10.88) 3.00

(b) During the period 1982-87, Hotel
Corporation of India made an investment of
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Rs. 77.89 crores in the Delhi, Srinagar and
Juhu hotels and the Chefair flight kitchens in
Delhi and Bombay. The losses of the Corpo-
ration are mainly on account of heavy inter-
est and depreciation during the gestation
period of the investment. The Company
earned a gross operating profit of Rs 1.830
crores during the 1985-86, Rs 1.89 crores
during 1986-87, Rs 5.86 crores during 1987-
88 and Rs ~.29 crores during 1988-89 till
October, 1988.

(c) Both the Taj and Oberoi are well
established and older Chains of hotels
compared to the Hotel Corporation of India.
They have much larger number of hotel
properties and higher revenue as compared
to HCI.

Protest Against Serving of Liquor in
Restaurants

3340. SHRI P.M. SAYEED : Will the
Ministerof CIVIL AVIATION AND TOURISM
be pleased to state:

(a) whether Delhi Administration is
planning to allow public serving of liquor in
restaurants of the capital;

(b) whether Delhi Nashabandi Samite
has protested against the decision of Delhi
Administration ; and

(c) if so, the reaction of Government
thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL) : (a)
Delhi Administration has decided to grant
licences for serving only wine and beer ir
approved restaurants in the Capital.

(b) No, Sir.

(c) Does not arise
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indian Alirlines Flights to Kabul
3341.

SHRI P.M. SAYEED:
DR. B.L. SHAILESH:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whether the Indian Airlines pilots
refused to operate flights to Kabul in the first
week of November, 1988;

(b) it so, the reasons therefor and
whether some flights to Kabul had to be
cancelled as a result thereof;

(c) the present position regarding these
flights; and

(d) the loss suffered by the Indian Air-
lines due to such cancellations?

THE MINISTER OF STATE OF THE
MINISTRY OF CiVIL AVIATION AND
TOURISM(SHRISHIVRAJ V. PATIL) : (a)to
(c) No, Sir. The pilots did not refused to
operate, but they apprehended certain haz-
ards in the operation of flights to Kabul.
Flights to Kabul are not suspended on regu-
lar basis.

Operation of flights to Kabul depends
upon the availability of B-737 aircraft and the
situation and is decided on day-to-day basis.
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A Memorandum of Understanding at airfine
level has been reached on 18.11.88 wherein
Ariana Afghan have agreed to operate two
weekly flights on Kabul/Delhi sector for in-
dian Airhnes w.e.f. 1.12.88. Indian Airlines is
guaranteed profitability irrespective of the
revenue generated. There has been no
regular suspension of flights to Kabul.

(d) No loss has been suffered by Indian
Airlines.

Dowry Deaths In Delhi

3342. SHRIMATI KISHORI SINHA :
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Delhi has registered the
largest number of dowry deaths in 1987 and
in the first nine months of 1988 as compared
to earlier years; and

(b) how many of these cases have led to
prosecutions and how many to convictions?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND THE
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM):: (a) and (b). Yes, Sir,
Comparative figures and disposal of cases
are given below:-

Year Cases reported Challaned Convicted
1986 64 57 -
1987 79 60 —_
1988 70 35 —_—
{upto 30.9.88)
Dowry Offers to IAS Probatloners state:

3343. SHRIMATI KISHORI SINHA :
Will the PRIME MINISTER be pleased to

(a) whether it has come to the notice of
Governmentthat IAS probationers are being
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contacted at the various training centres to
book them with huge dowry offers; and

(b) if so, the steps taken to prevent this
malpractice?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI
P.CHIDAMBARAM) : (a) and (b). It is a fact
that some probationers receive visitors dur-
ing the period when they stay in the Lal
Bahadur Shastri National Academy of
Administration, Mussoorie where they un-
dergo the post-induction training. It is pos-
sible that these visitors may include pro-
spactive in-laws but there is no sure way of
knowing that the visits are occasioned by
negotiations for dowry. The Government
feels that it is not practical to screen such
visitors and impose restriction on meeting
the probationers. There is nothing to prevent
the probationers from meeting prospective
in-laws in town or even outside Mussoorte.
Information is not centrally available regard-
ing such contacts being established at other
training Centres.

The fact about dowry menace among
IAS probationers was brought to the notice
of the Government by various academics,
social activists, lawyers and journalists last
year. Special efforts are being made by the
Academy to expose IAS probationers to
various problems relating to women, and
specific sessions organised during the train-
ing courses with the help of prominent aca-
demics, social activist etc. tointeract withthe
probationers so as to explore the ethical
issues involved in the matter. Every male
probationeris also required togive an under-
taking that he will not give/take or abet giving
or taking of dowry when he joins the acad-
emy for training. The All India Service
{Conduct) Rules, 1968 also prohibit taking/
giving dowry by members of All india Serv-
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ices and violation of thig calls for disciplinary
action.

identification of New Hill Areas

3344, PROF. NARAIN CHAND PAR-
ASHAR : Will the Minister of PLANNING be
pleased to state:

(a) whether the National Development
Council has approved the identification of
new hill areas by the Planning Commission
on the recommendation of an expert group;

(b) if so, the list of such hilt areas, in
addition to the Special Category Stages,
which have been recognised as such and
included in the Hill Areas Devalopment
Programme; and

(c) if not, the reasons therefor and the
likely date by which it would be done?

THE MINISTER OF PLANNING AND
MINISTER OF PROGRAMME {IMPLEMEN-
TATION (SHRI MADHAVSINH SOLANKI):
(a) No,Sir.

(b) Does not arise.

(¢) The National Development Council
(NDC) meeting has not been held since
inclusion of new hill areas was recom-
mended by the Planning Commission of the
National Development Council. Date for the
National Development Council meeting not
fixed.

Rewards for Killing Terrorists

3345. SHRIMATI PATEL RAMABEN
RAMJIBHAI MAVANI:
SHRI RANJITSINGH GAEK-
WAD:
SHRI UTTAMBHAI H. PATEL:

Will the Minister of HOME AFFAIRS be
pleased to state:
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(a) whether a large number of terroris!
have beenkilled in Punjabduring the last two
years; and

(b) if so, the rewards, prizes and com-
mendation cenrtificates given in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSION AND MINIS-
TER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! P. CHIDAMBA-
RAM) : (a) Yes, Sir.

(b) The following medals have been
awarded during the period 1.1.1987 to
30.11.1988.

i) President’s Police Medal
for gallantry.......... 12

ii) Police Medal for gallantry......... 54

Shortage of Scheduled Caste/Sched-
uled Tribe Candidates

3346. SHRI T. BASHEER : Will the
PRIME MINISTER be pleased to state:

(a) whether sufficient number of candi-
dates are not forthcoming to fill the vacan-
cies reserved for Scheduled Castes and
Scheduled Tribes in IAS and other Cuvil
Services; and

(b) if so, the remedial measures Gov-
ernment propose to take in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P CHIDAMBA-
RAM) : (a) There is no shortage of candi-
dates forfilling up the vacancies reserved for
Scheduled Castes and Sheduled Tribes in
the indian Administrative Service, the Indian
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Police Service and Central Services, Group
‘A’ and ‘B' recruitment to which is made
through the Civil Services Examinations.

(b) Does not arise.
[ Translation)
Alternative To INSAT-1B

3347. SHR! DILEEP SINGH BHURIA:
Will the PRIME MINISTER be pleased to
state:

(a) how long INSAT-1B telecommuni-
cation satellite is likely to remain operative;

(b) whether INSAT-1C is in a position to
replace INSAT-1B; and

(c) if not, the alternative arrangements
made by Government to meet the require-
ments of telecommunication and telecasting
when INSAT-1B becomes inoperative?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) INSAT-1B spacecraft is likely to
remain operational till September, 1989.

(b) and (c). INSAT-1C is intended to
provide a back up to INSAT-1B and also
augmentits system capacity, INSAT-1Bisto
be replaced by INSAT-1D when it is
launched in April/May 1989.

Programmes for Welfare of Scheduied
Castes/Scheduled Tribes

3348. SHR! DILEEP SINGH BHURIA:
Will the Minister of WELFARE be pleasedto

state:

(a) whether tribal welfare programmes



209 Written Answers

are being implemented effectively and their
benefit is reaching to the intended benefici-
aries;

(b) if not, whether Government propose
to constitute a national agency to oversee
the implementation of these programmes;
and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
SUMATI ORAON) : (a) Yes, Sir. During the
Sixth Plan period, 39,66,609 Scheduled
Tribe families against the target of
28,23,032 Scheduled Tribe families, were
economically assisted under family oriented
programmes. During the first four years upto
September 1988 of the Seventh Five Year
Plan, 34,77,749 Scheduled Tribe families
have been economically assisted under
family oriented programmes. However, the
strategy and policies for tribal development
are reviewed from time to time at the State
and national level to bring about more effec-
tive implementation of tribal welfare pio-
grammes.

(b) and (c). Do not arise.

Financing Agency for Electronics
Industry

3349. SHRI YX.S. MAHAJAN: Will the
PRIME MINISTER be pleased to state:

(a) whether the tunds required for high
technology segments of the electronics in-
dustry are not being adequately provided by
the existing financial institutions;

(b) it so, whether Government propose
to create a separate financing agency for
providing funds to the high technology seg-
ments of the electronics industry; and

(c) if so, the specific advantages in
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setting up a new funding agency?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHR! K.R. NARAY-
ANAN): (a) to (c). The feasibility of creation
of an Investment Corporation for the Elec-
tronics Industry is under consideration of the
Government. It is proposed as a supplemen-
tary source of funds for the Industry.

Manufacture af Aircraft In Private
Sector

3350. SHRI Y.S. MAHAJAN: Will the
Ministerof CIVIL AVIATION AND TOURISM
be pleased to state:

(a) whether Government propose to
permit private sector industrial houses to
manufacture aircrafts especially for export to
foreign countries; and

(b) if so, whether the private sector
industrialists will be able to successfully
manufacture such aircrafts?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRf SHIVRAJ V. PATIL) : (a)
and (b). Inthis respect afinal decisionistobe
taken by the Government.

Education About Narora Nuclear Power
Plant

3351. SHR! SATYENDRA NARAYAN
SINHA : Will the PRIME MINISTER be
pleased to state:

(a) whethgr the Department.of Atomic
Energy has taken any steps to equcate the
villagers around the Narora Nuclear Power
Plant aboutthe dangers fromthe plant and to
prepare them in case of any accident;

q

4
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(b) i so, the details thereof;
(c) if not, reasons therefor; and

(d) whether Government would regu-
larly come out with the levels of radiation
pollution in the neighbourhood once the
plant bacomes operational?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHR!I K.R. NARAY-
ANAN): (a) and (b). Yes, Sir; steps have
been taken by the Project Authorities to
educate villagers around Narora on radia-
tion and emergency preparedness in case of
accidents. Contractors’ employees, hailing
from the villages around NAPP have been
trained in protection against radiation. Edu-
cation of village Pradhans and Sarpanchs
has been taken up along with civil defence
training and is being organised on a continu-
ing basis.

(c) Dnes not arise.

(d) & is the standard practice of an
operating nuclear power station to monitor
radiation levels on a continuous basis and
keep records for scrutiny by the Atomic
Energy Regulatory Board.

Catering Service of indian Airlines

3352. SHRI BANWARI LAL PURO-
HIT:
SHRI H.N. NANJE GOWDA:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whether Government are aware that
there is deterioration in catering services of
indian Airfines;
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{b) whether any complaints have ben
received in this regard;

(¢) if so, the details of such complaints
received during the last one year; and

(d) the action contemplated on these
complaints and steps proposed to be taken
to provide qualitative catering services?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL) : (a)
to (c). Every attempt is made by Indian
Airlines to ensure that food served is of a
high standard. Indian Airlines has received
1,088 complaints during the last one year.

(d) Each complaint received by Indian
Airlines is examined and immediate correc-
tive action taken either by way of denying
payment to the caterer completely or by
some other penalty.

Recent steps to improve the quality of
food are:-

(i) Constant review and daily rota-
tion of menus,

(i) Stringent quality/quantity control
checks; and

(i) Upliftment of food from the best
caterers available in the town.

Theft of documents from Army Head-
quarters Oftice

3353. SHRIS.M. GURADDL:
SHRI S.B. SIDNAL:
SHRI G.S. BASAVARAJU:

Will the Minister of DEFENCE be
pleased to state:

(a) whether CBI has been asked to take
over investigations into the theft of some
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doouments from an Army Head-quarters
office during July, 1988;

(b) if so, whether any report has been
submitted to the Government in this regard;
and

(c) i so, the details thereof and the
action taken against those found respon-
sible in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI CHINTAMANI PANI-
GRARHI): (a) Yes, Sir.

(b) No report has been submitted yet by
the CBI to Government.

(c) In view of the answer to (b) above,
question does not arise.

Deilay of indian Airfines flights at Palam

3354. SHRI S.M. GURADD!I:
SHRI SHANTILAL PATEL:
SHRI S.B. SIDNAL:
SHRI SOMNATH RATH:

Will the Minister of GIVIL AVIATION
AND TOURISM be pleased to state:

(a) whethrer there were delays in sev-
eral schaeduled flights of Indian Airlines from
Palam Airport on 13 October, 1988;

(b) if so, the reasons and duration of
delays;

(c) whether the passengers were nou
informed about the reasons and duration of
the delays causing a lot of uneasiness
among the intending passengers; and

(d) the measures contemplated to keep

the waiting passengers informed of the rea-
20ns for the delay and to ensure availability

of articles of basic necessity to the at them
airport?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL): (a)
Yes, Sir.

(b) The flights had to be rescheduled
due to grounding of three B-737 aircraft at
different outstations on 12.10.1988. The
extent of delay varied from 30 mts. to 9 hours
30 mts.

(c) and (d). Information regarding de-
lays was displayed on the Flight information
Boards and also periodically displayed on
Closed Circuit T.Vs. Periodical announce-
ments were also made about the delays.
Appropriate meals were served 1o the pas-
sengers of delayed flights. Hotel accommo-
dation and surface transport between airport
and hotel were also provided to the stranded
passengers.

Complaints against IPS officers ot U.P.
and Rajasthan

3355. SHRI M.V. CHAN-
DRASEKHARA MUR-
THY:
DR. V. VENKATESH:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether complaints of corruption
and disproportionate assets have been re-
ceived by the C.B.l. against some IPS offi-
cers of Uttar Pradesh and Rajasthan;

(b) if so, the details thereof; and

(¢) the action proposed to be taken in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
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GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) to (¢). During the period 1-1-1987
to 31-10-1988, complaints of corruption
against 5 IPS officers of Rajasthan and Uttar
Pradesh cadres were received by the CBI. A
Statement showing names of these officers
and allegations;-in brief, made against them
is given below.

2. Outof these five complaints, only one
against Shri B. Verma, who was on deputa-
tion to the Central Govt. and was posted as
1.G., Internal Security Academy Mount Abu
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was verified by the CBI. As the alle ~tions

could not be substantiated the complaint
was filed.

3. Other four complaints pertained to
the officars working under the State Govern-
ments, Two of these viz., against Shri Madan
Lal Sharma, the then S.P. Udaipur and Shri
Hari Das Singh Sr. S.P. Mainpuri contained

yecitic verifiable allegations. These were
forwarded to their respective State Govern-
ments for necassary action.

4. Complaints against the remaining
two officers did not contain specific verifiable
allegations and were filed by the C.B.1.
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Loss to IA/Al due to free travel

3356. SHRI V. TULSIRAM: Will the
Minister of CIVIL AVIATION AND TOURISM
be pleased to state:

(a) the loss suffered by the Indian
Airlines and Air India during the last three
years, year-wise as a result of issue of free
travel tickets to its employees; and

(b) whaether there is any proposal forthe
increase in the air fare to meet the loss; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL): (a)
The free/rebated tickets are issued to em-
ployees of Indian Airlines and Air India sub-
ject to load and space availability basis and
therefore, there is no financial loss to the
Airlines as the stalf is accepted on flights
only after all the paid passengers have bean
accommodated.

(b) and (c). Do not arise.
Accident prone airports

3357. SHRIV. TULSIRAM:
SHRI KAMAL NATH:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whether any study has been con-
ducted to find out the accident prone airports
in the country;

(b) if so, the findings thereof;

(c) the details of the airports and loca-
tion thereof which were found to be most

accident prone airports; and

(d) the steps being taken to implement
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the recommendations of tha study team?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL): (a)
and (b). No, Sir, However, investigation of
accidents to civil registered aircraft carried
out during the last § years did not reveal that
airport related factors were the main cause
of the accident.

(c) and (d). Do not arise.
Application of Nuclear Technology

3358. SHRI V. TULSIRAM: Will the
PRIME MINISTER be pleased to state:

(a) whether there has been arise in the
application of nuclear technology in the
country;

(b) if so, the details of the fields where
such arise has taken place; and

(¢) the extent to which it has lead the
country towards self-dependency in the field
of nuclear technology particularly in agricul-
ture?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) Yes, Sir.

(b) The fields in which application of
nuclear technology has been on the in-
crease are Nuclear Power Generation, In-
dustrial Radipgraphy, Radiation Sterilization
of Medical products, Tracer Applications in
Industry and Hydrology, Radioisotopes for
Industrial and Medical Applications, includ-
ing Cancer Treatment, Radiopharmaceuti-
cals, Mutants of seeds with high yields for
agriculture.
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(c) Self-reliance has been the main
objective of the programmes of the Depart-
ment of Atomic Energy. India is one of the
few countries in the world that has the capa-
bility to design, build and operate nuclear
power units, 1o produce nuclear fuel and
heavy water and to reprocess spent fuel.
Contribution to agriculture is in the form of
providing electrical energy from operating
nuclear power units and providing the farin-
ers with mutants of seeds with high yields.

Transfer of deputationists during
middle of academic year ~

3360. SHRIV. KRISHNARAOQ: Willthe
PRIME MINISTER be pleased to state:

(a) whether his Ministry has issued
instructions to transfer back the employeus
to their parent offices who are on deputation
only at the end of the academic year if their
children are studying in educational institu-
tions;

(b) whethe: it has come to Government
notice that several employees have be:n
asked to go back to their parent offices inthe
middle of the academic year even though
their children are studying in schools; and

(¢) if so, the steps taken to avoid hard-
ship to such employees?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! P. CHIDAMBA-
RAM): (a) to (c). As per general instructions
governing deputation, a Central Govern-
ment servant who is on deputation has to
revert to his parent cadre on completion of
the period of deputation irrespective of the
fact whether the deputation ends in the
middle of the academic session. Howevaer,
instructions have been issued to ensure that
officials who are on deputation under Cen-
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tral Staffing Scheme are relisved, on com-
pletion of their deputation, to their parent
cadre at the end of the academic year by
making suitable adjustment ol their period of
deputation. In respect of other Central Gov-
ernment officials on deputation, instructions
provide that on completion of their normal
deputation, if an extension of that deputation
1s considered, such an extension shoukd be
given to ensure that it is upto the end of the
academic session. These instri ctions are
qgenerally followed in respect ¢, those whe
are eligible to continue on deputation subject
to the administrative requirements.

Reservation of seats for women

3361. SHRIV.KRISHNARAO: Willthe
Minister of WELFARE be pleased to state:

(a) whether Government have received
representations regarding reservation of
seats to women in various elected bodies;
and

(b) if so, the reaction of Government in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
SUMATIORAON): (a) and (b). The informa-
tion is being collected and will be laid on the
Table of the House.

Wayside amenities at certain places In
Kerala

3362. SHRI VAKKOM PU-
RUSHOTHAMAN: Willthe Minister of CIVIL
AVIATION AND TOURISM be pleased to
state:

(a) whether a proposal for constructing
wayside amenities at some places in Kerala
is pending sanction of the Union Govern-
ment,

(b) if so, the details thereof; and
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{c) when it is expected to be cleared?

THE MINISTER OF STATE OF THE
MINISTRY OF CIviL AVIATION AND
TOURISM {SHRI SHIVRAJ V. PATIL): (a)
and (b). On the basis of a proposal received
from the Government of Kerala, the Central
Department of Tourism has sanctioned an
amount of Rs. 58.00 lakhs as Central finan-
cial assistance for construction of wayside
amenities at Valara, Kanjirapally,
Kayamkulam, Badagara and Kunjathur.

(c) Does not arise.
Import of Microlight Aircraft

3363. SHRI VAKKOM  PU-
RUSHOTHAMAN:
SHRI S.D. SINGH:
SHRI SHANTILAL PATEL:
SHRI G.S. BASAVARAJU:
SHRI MOHD. MAHFOOZ ALI
" KHAN:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) the number of microlight aircraft
being operated in the country at present;

(b) whether there was a proposal to
import some such aircraft for aero sports in
Delhi by Aero Club of India;

(c) if so, whether any objection has
been raised by the security agencies against
the import of such aircraft;

(d) it so, the details thereof; and

(‘e) the reasons for allowing use of such
aircraft in the country?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL): (a)
No microlight aircraft is being operated in the
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country at present.
(b) Yes, Sir.

(c) to (e). Security Agencies have not
objected to the impon and operation of mi-
crolight aircraft for development of aero-
sports, but have made certain suggestions
considering the security aspects involved in
the operation of microlight aircraft.

R & D on low cost satellito

3364. SHRIMATI MADHUREE
SINGH: Will the PRIME MINISTER be
pleased to state:

(a) whether Government are aware of
the low cost stationary satellite and launch-
ing mechanism being promoted by some
countries like Japan; and

(b) #f so, the steps Government propose
to take for R & D efforts in this sphere to
improve the commercial economics of our
space efforts?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) Yes, Sir. The Government is
aware of the studies being made especially
in the West for the design of low cost satel-
lites and launch vehicles. Most of these
studies assume production of satellites and
launchers intairly large numbars and availa-
bility of technologies like launcher and mini-
ature electronics eic., available with the
industries. But most of these plans are still in
the study phase.

{b) The R & D efforts made so far and
the results achieved thereof, for example, in
the two major areas of satellite applications
namely communication and remote sensing
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amply demonstrate the economics of the
Indian Space efforts. The major thrust of the
space programme is towards utilisation of
space technology to its full potential for
several applications of importance aiming at
national development by adopting a self-
religntintegrated programme with maximuin
utilisation of industrial infrastructure in the
country. Continued developmental efforts
are undertaken to increase the indigenous
content and to improve efficiency of space
and associated ground systems as wellas to
reduce the costs and improve the commer-
cial economics of space systems.

Commitiee to scrutinise freedom figlit-
ers pensjon cases in the eastern regicn

3365. SHRIATISH CHANDRA SINHA:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether a new committee has been

S/Shri

1. Sachindra Lal Sinha

2. Makhan Pal
health reason)

3. Jagdish Chatterjee
4.  Arun Maitra
5. Kanti Ranjan Chatterjee
6. Bibhash Ray
7. Dr. Phul Renu Guha
8.  Pratul Chowdhury
9. Ganesh Ghosh
10.  Mohotosh Purokayastha

The functions of the committee are to con-
sider and give their views on each case
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constituted to look after the freedom fighter's
pension cases in the eastern region;

(b) if so, the details of the funation of this
committee and its members; and

(c) the address of this Committee
where freedom fighters from West Bengal
can write about their different grievances?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI!
SONTOSH MOHAN DEV): (a) A committee
called “Eastern India Committee” has been
constituted to scrutinise applications al-
ready received in this Ministry for grant of
Swatantrata Saintkk Samman Pension from
pcrsons claiming to have participated and
undergone suffering in connection with free-
dom struggle in areas now in Bangladesh.

(b) The composition of the committee is
as under.—

Chairman

Vice Chairman (Since resigned for

Member (Since expired)
Member
Member
Member
Member
Member
Member
Member

referred to it by the Gowt., on the basis of the
evidence furnished by the applicant as sup-
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plemented by the personal knowledge and
judgement of the Committee Members.
While examining cases, the committee will
keep in view the norms of eligibility under
Swatantrata Sainik Samman Pension
Scheme, 1980, as modified from time to
time.

(c) The meetings of the committee aie
normally held in Delhi. The grievances can
ba sent to the Deputy Sacretary, Freedom
Fighters’ Division, Lok Nayak Bhavan, New
Delhi. 110 003, who is the convenor.

Assistance to Mohamadia Wak{ Com-
plex, Kurnool

33686. SHRIE. AYYAPU REDDY: Will
the Minister of WELFARE be pleased to
state:

(a) whether the Andhra Pradesh Wak{
Board has sought financial assistance from
the Central Wakf Councilforthe Mohamaaia
Wakt Compliex, Kurnool;

(b) whether any assistance has beun
given to the Mohamadia Wakf Complex,
Kurnool; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
SUMATI ORAON): (a) No formal request
has been received by the Central Wakt
Council from the Andhra Pradesh W.ikf
Board seeking financial assistance for the
Mohamadia Wakf Complex, Kurnool.

(b) and (c). Do not arise.

Enforcement of Waki (Amendment) Act,
1984

3367. SHRIE. AYYAPU REDDY: \Vili
the Minister of WELFARE be pleased to
state:
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(a) whether the Wakf (Amendment)
Act, 1984 has been brought into force;

(b) if so, since when; and
(c) it not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
SUMATI ORAON): {a)to (c). Two provisions
of the Wakt (Amendment) Act, 1984 were
brought in force on 23rd June, 1986. The
enforcement of further provisions has been
kept pending till further amendments are
considered in view of the objections raised
by various sections of the Muslim commu-
nity.

Financial assistance to State Wakf
Boards

3368. SHRIE. AYYAPU REDDY: Will
the Minister of WELFARE be pleased to
state:

(a) whether the State Wakf Boards are
not in financially sound conditions and
whether their functioning has been handi-
capped on account of meagre finances;

(b) o so, whether the Central Wakf
Council has prepared any scheme for giving
financial assistance to the State Wakf
Boards if so, the details thereof; and

(c) whether the Islamia Bank has been
approached by the Central Wakf Council for
interest free loans so as to anable it to revive
and develop the Wakf properties in India: if
so, the details thereof?

\

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
SUMATI ORAON): (a) it is a fact that some
of the State and U.T Wakf Boards are notin
financially sound condition and in some
cases this has affected their functioning
also.



229 Writton Answers

{b) The Ceniral Wakf Council has not
prepared any scheme for giving any direct
financial assistance to the State Waif
Boards. However, under the scheme of
development of urban Wakf properties, the
Central Wakf Council extends financial as-
sistance in the form of soft loans to such
Wakf Boards, as appicach the Council for
thus purpose, for development of their urban
Wakf properties to enable them to augment
their financial resources on a psrmanent
basis.

(c) No, Sir.

Fear complex regarding nuclear power
stations

3369. SHRIE. AYYAPU REDDY:
PROF. MADHU DANDAVATE:

Will the PRIME MINISTER be pleasrd
to state:

(a) whether there is popular prejudice
against nuclear power stations in the coun-

try;

(b) the stepstakento dispelthe genuine
fear complex of the public about nuclear
power stations; and

(c) the States which have offered fulle st
co-operation for the location of nuclear
power plants?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) A section of the public and media
have expressed reservations mainly relating
1o the safety of nuclear power plants, the
public and environment around.

(b) A systematic effort to educate the
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public about the facts regarding nuclear
power through publications, lectures, semi-
nars and exhibitions has been undertaken
by the Department of Atomic Energy. Litera-
ture in Indian languages is being distributed
as a part of the education programme.

(c) All the State Governments where
nuclear power plants are either operating or
under construction have extended their full
cooperation. They are Maharashtra, Rajast-
han, Tamil Nadu, Uttar Pradesh, Gujarat
and Karnataka. There are also a number of
State Governments like Madhya Pradesh,
Andhra Pradesh, Kerala, Haryana, Punjab,
Bihar and Orissa who have offered full coop-
eration for locating nuclear power plants in
these States.

Committee to Monitor implementation
of Recommendations of National
Tourism Commiites

3370. SHRI ASHOK SHANKARRAO
CHAVAN: Will the Minister of CIVIL AVIA-
TION AND TOURISM be pleased to state:

(a) whether a Committee appointed to
monitor the progress of implementation of
the recommendations made by the National
Tourism Committee has started functioning;
and

(b) f so, the composition of this
Committee and time hmit fixed for finishing
the work by this Committee?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIiL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL): (a)
Yes, Sir.

(b) The composition of the Committee
1s as follows:
1. Shri Mohammad Yunus  Chairman

2. Shri S.K. Mishra, Member
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3. Shri G.K. Khanna, Member
4, Shri Cyrus Guzder, Member
5. Shri P.M.A. Hakeem, Member

Since the implementation of many of
the recommendations require clearances
and approvals of a number of agencies,
amendment of rules and existing legisla-
tions, etc., notime limit has been fixed for the
Committee though the effort of the Commit-
tee is to complete the work as early as
possible.

Espionage Cases

3371. DR. A.K. PATEL: Will the Minis-
ter of HOME AFFAIRS be pleased to state:

(a) the details of espionage rings like
those of Coomar Narain, Ram Swarup etc.
detected during the last three years;

(b) the persons involved in each case;
and

(¢) the present stage of the case?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) to (c). In the cases of Coomar
Narain and Ram Swarup, 18 and 2 persons
respactively were charged under the provi-
sions of Officials Secrets Act and Indian
Penal Code as per statement given below.

These cases are under trial. Some
other cases been unearthed recently and
their ramifications are still under investiga-
tion.

STATEMENT
The Names of Persons who were arrested
' in—
() Coomar Narain Case:

1. Coomar Narain, Regional Man-
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ager, Manaklal Group of indus-
tries.

P. Gopalan, Sr. P.A. to the Prin-
cipal Secretary to the PM.

T.N. Kher, Under Secretary to
the Principal Secretary to PM.

K.K. Malhotra, Sr. PA to Princi-
pal Secretary to the PM.

S.L. Chandna, PA to Principal
Secretary to the PM.

J.M. Tiwari, Sr. PA to Addl. Sec-
retary, Department of Economic
Affairs, Ministry of Finance.

S. Sankaran, Sr. PA to Press
Secretary to the President.

J.C. Arora, PA to Secretary,
Defence Production.

S.N. Ram, UDC in the Office of
the Principal Secretary to PM.

Amrik Lal, Sr. PA to Joint Secre-
tary, Defence Supplies, Ministry
of Defence.

Ashok Kumar, PA to Deputy
Secretary to the President of
India.

H.N. Chaturvedi, Assistant, Min-
istry of Commerce (EPLSG
Section).

B.K. Aggarwal, Managing Direc-
tor, Gangaur Impex (P) Ltd.,
New Delhi.

Ashok Jaidka of Jaidka Hosiery
Factory, Ludhiana.

A.P. Sarathy, Retd. Civil Staff
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Officer, Ministry of Defence
(since dead)

16. Yogesh T. Maneklal Managing
Diretor, SLM Maneklal indus-
tries Ltd, Bombay.

17. V.K. Palaniswami, Sr. PA to the
Director, Major Ports Reform
Committee, Ministry of Shipping
& Transport, New Delhi.

18. K.C. Sharma, formerly Sr. PA to
Secretary, Ministry of Finance

and Secretary, Planning
Commission.
(i) Rama Swarup Case:

(a) Rama Swarup, D-83 Defence
Colony, New Delhi.

(b) Javed Saeed Siddiqui, House
No. 63, Ghaffar Manjii, Okhla
Extension, New Delhi.

Share of Farm Sector in Total Domestic
Product and National Income

3372. DR. A.K. PATEL: Willthe Minis-
ter of PLANNING be pleased to state:

(a) the share of farming sector in total
domastic production in 1950-51 and 1985-
86;

(b) the share of farming sector in 1950-
51 and in 1985-86 in the national increase
and in the total invesxment;

(¢) the reasons for variations, if any,
(d) the total loans towards farming
sector and towards the other sector in 1986-

87; and

(e) the loans written off in 1986-87
towards the farming sector and towards
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other sector?

THE MINISTER OF PLANNING AND
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAVSINH SOLANK]):
(a) The share of agriculture sector in the
Gross Domaestic Product at factor cost at
1970-71 prices in 1950-51 and 1985-86 was
57% and 34.5% reSpectively.

(b) The share of agriculture in National
Income (Net National Product) at factor cost
at 1970-71 prices in 1950-51 and 1985-86
was 58.9% and 35.7% respectively. The
share of agriculture in Gross Capital Forma-
tion at 1970-71 prices in 1950-51 and 1985-
86 was 21.4% and 16.4% respectively.

(c) The share of agriculture inthe Gross
Domestic Product of the economy has come
down becausa the rate of growth of industry,
infrastructure and services sector has been
faster than the rate of growth of agriculture.
Planning forindustrialisation, modernisation
and overall development has brought about
this result. In the natural process of eco-
nomic growth it is seen that the higher the
level of development, higher is the contribu-
tion of secondary and tertiary sectors in the
economy. The growth rate of value added in
agriculture increased from 2.06 per cent per
annum during 1950-51 and 1974-75 t0 2.30
per cent per annum during 1974-75 and
1983-84. The output of foodgrains increased
from 50.8 million tonnes in 1950-51 to 150.5
million tonnes in 1985-86.

(d) According to the latest information
furnished by the Reserve Bank of India direct
loans issued to the Farming Sector i.e. agri-
culture and allied activities, by Coopera-
tives, Scheduled Commercial Banks, Re-
gional Rural Banks and State Governments
during the year 1986-87 (July-June)
amounted to Rs. 7921 crores. As regards
advances to other sectors such information
is available only in respect of Commercial
Bank which pertain to outstanding advances
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of Scheduled Commercial Banks. Atthe end
of March, 1987 outstanding gross banking
credit amounted to Rs. 62554 crores of
which Rs. 5104 crores was towards public
food procurement credit, Rs. 10590 crotes
for agriculture, both direct and indirect, and
balance Rs. 46860 crores to other sacters,

(8) The aggregate amount of Rs. 7.26
crores of bad debts was written off by Public
Sector and Private Sector Banks during the
year 1985 and Rs. 98.89 crores during 1986.
Of these bad debts relating to agricultural
sector written off by public sector banks
amountedto Rs. 1.33 croresin 1985 and Rs.
6.00 crores in 1986.

[ Translation)

Amount Spent on Upliftment of Sched-
uled Tribes in Bihar

3373. PROF. CHANDRA BHANU
DEVIE: Wil the Minister of WELFARE be
pleased to state:

(a) the amount spent on the upliftment
of Scheduled Tribes in Bihar during the
years 1986-87 and 1987-88; and

(b) the number of persons benefited
from the various development works during
the same period?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
SUMATI ORAON): (a) and (b). The amount
spent under Tribal Sub-Plan for the
upliftment of Scheduled Tribes in Bihar dur-
ing the year 1986-87 and 1987-88 was Rs.
277.92 crores and Rs. 413.63 crores re-
spectively. The number of families benefited
during the same period from various devel-
opmental programmes were 1,50,000 and
1,62,444 respectively.

Construction of Artificlal Lake in
Pithoragarh

3374. SHRIHARISH RAWAT: Wilithe
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Minister of DEFENCE be pleased to state:

(a) whether M.E.S. propose to con-
struct an artificial lake in Pithoragarh;

(b) if so, whether any amount has been
sanctioned for it; and

{c) if so, the amount thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE: (SHRI CHINTAMANI PANI-
GRARHI): (a) No, Sir.

(b) and (c). Do not arise.
[English]
Death Sentence

3375. SHRI JAGANNATH PATNAIK:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of persons awarded
death sentence but still awaiting execution,
Sate-wise; and

(b) the main reasons for delay in execu-
tion?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! P. CHIDAMBA-
RAM): (a) and (b). The required information
will be collected from the State Government
and laid on the Table of the House.

Integrated Triba! Development Agen-
cles in Orissa

3376. SHRIANANTAPRASAD SETHI:
Will the Minister of WELFARE be pleased to
state:
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(a) the places in Orissa whare Inte-
grated Tribal Development Agencies are
operating;

(b) the year from which the abovo
scheme was introduced:

(c) the total amount of Central assis-
tance provided to each ITDA during the last
three years, year-wise; and

(d) the details of main developmental
works started for the welfare of tribals in
those places?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATH
SUMATI ORAON): (a) The names of the 21
Integrated Tribal Development Agencies
(ITDAs) in Orissa and the districts in which
these are localed are given in the Statement
below.

(b) ITDAs were introduced during the V
Plan.

AGRAHAYANA 14, 1910 (SAKA)
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{c) ITDAs-wise indications made to the
State Gowi. in respect of the aliacations of
Special Central Assistance (SCA) in 1986-
87 and 1987-88 are given in Statement-il. In
1585-86, an amount of Rs. 1680.00 lakhs of
SCAwas allocated forthe ITDAs to the State
Government, but ITDA-wise indications was
not made.

(d) the works started for the welfare and
development of tribals in the ITDAs fall
broadly into the following four categories:-

iy Family oriented income generat-
ing schemes.

i) Infrastructure development pro-
grammes.

ni) Human resources development
programmes.

iv) Anti exploitative measures.
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Assistance to West Bengal in the form
of Grant or Loan

3377. DR.PHULRENU GUHA: Willthe
Minister of PLANNING be pleased to state:

(a) the amount of assistance given to
the State Government of West Bengal dur-
ing the last three years in the form of grant or
loan;

(b) the percentage of assistance given
to West Bengal as compared to other States;

(c) itthe percentage of assistance given
to West Bengalis relatively less, the reasons
therefore; and

(d) the steps being taken to increase
the assistance to West Bengal?

THE MINISTER OF PLANNING AND
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAVSINH SOLANKI):
(a) Anamount of Rs. 710.26 crores has beon
allocated to West Bengal during the last
three years for funding its Annual Plans.
According to the prevailing pattern of assis-
tance, 70 per cent of the above amount is in
the form of loan and 30 per cent by way of
grant.

(b) As compared to othar States, the
amount allocated to West Bengal accounts
for 5.7% of the total allocation.

(¢) and (d). The percentage share of
West Bengal in the total assistance allo-
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cated amongst 14 non-special category
States is higher than that of 5 States, but
lower than that of 8 States. The allocation
made to each State is based on its respec-
tive share in the total allocation for the Sev-
enth Plan determined under the modified
Gadgil Formula as approved by the National
Development Council. Besides, additional
assistance linked to externally aided proj
ects has been allocated to each State taking
into account the progress of disbursement of
aid for the concerned projects. Hence, the
question of taking steps to increase the
assistance to West Bengal or any other
State does not arise.

Allocation to W.B. for 20-Point Pro-
gramme

3378. DR. PHULRENU GUHA: Willthe
Minister of PLANNING be pleased to state:

(a) the total amount of money provided
to West Bengal to accelerate the 20-Point
Programme during 1985-86, 1986-87 and
1987-88; and

(b) the amount actually spent for this
purpose during the said period?

THE MINISTER OF PLANNING AND
MINISTER OF PROGFRAMME IMPLEMEN-
TATION (SHRI MADHAVSINH SOLANKI):
(a) and (b). The total amount of money
provided for 20-Point Programme in the
State of West Bengal and the amount actu-
ally utilised during the years 1985-86, 1986-
87 and 1987-88 was as follows:

(Rs. lakhs)
Year Amount allotiad ) Amount utilised
1 v 3
1985-86 34872.C0 | 4170100
19€6-87 41025.00 36679.00
1987-88 33439.00 36739.00

(Anticipated)
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Crafts Exhibition by Voluntary Organ-
isations

3379. DR. (SMT) PHULRENU GUHA:
Will the Minister of WELFARE be pleased \0
state:

(a) whether Government have any
proposal to help crafts exhibitions organiscd
by voluntary organisations particularly Ly
disabled and handicapped organisations:
and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
SUMATIORAON): (a) The scheme of assis-
tance to Voluntary Organisations for dis-
abled persons does nct cover the holding of
exhibitions which the NGO’s organise them-
selves to raise funds.

(b) Does not arise.

Voluntary Organisations in the Welfai <
of Scheduled Castes/Scheduled Tribe s

3380. SHRIMATIJAYANTI PATNAIK:
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Will the Minister of WELFARE be pleased to
state:

(a) the number of voluntary organisa-
tions engaged in the Welfare of Scheduled
Castes and Scheduled Tribes receiving
grants from Union Government, State-wise;
and

(b) the type of assistance givento these
organisations during the last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
SUMATI ORAON): (a) 52 voluntary organ-
isation whose State-wise break-up is given
inthe attached statement below, were given
grant-in-aid under the Central Scheme of
‘Aid to Voluntary Organisations' for the wel-
fare of Scheduled Castes and Scheduled
Tribes during the last three years.

(b) Agrant-in-aid of Rs. 4.77 crores was
given to these voluntary organisations dur-
ing the last three years for various schemes
like social, educational and economic uplift
of Scheduled Castes and Scheduled Tribes.

STATEMENT

The State-wise break-up of the voluntary oiganisations which were given grant-in-aid during
the last three years for the welfare of Scheduled Castes and Scheduled Tribes.

Name of State/U.T. Admn. Number of voluntary
ordanisations

TL

1 2

1.  Andhra Pradesh 1
2. Arunachal Pradesh 4
3. Assam 1
4. Bihar 3

Karnataka

&
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1 2
6. Kerala 1
7. Madhya Pradesh 2
8. Maharashtra 3
9. Meghalaya 3
10. Nagaland 1
11.  Orissa 2
12. Rajasthan 2
13. Tamil Nadu 2
14. West Bengal 12
15.  Delhi 12
Total 52
[Translation] the Government of Uttar Pradesh for central

Tourist Facilities in Pithoragarh District

3381. SHRIHARISH RAWAT: Willtne
Minister of CIVIL AVIATION AND TOURISM
be pleased to state:

(a) whether Government propose to
extend tourist facities in Pithoragarh dis-
trict, Uttar Pradesh during the current {inan-
cial year and Eighth Five Year Plan; and

(b) it so, the details thereof?”

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRIi SHIVRAJ V. PATIL): (a)
and (b). ldentification of tourist centres for
development of infrastructure and formula-
tion of proposals tor central financial assis-
tance, are the responsibility of the State
Governments. The Central Deparment of
Tourism has not received any proposal from

financial assistance for tourism infrastruc-
ture in Pithoragarh District.

Central Assistance to SCs/Sts in Uttar
Pradesh

3382. SHRIHARISH RAWAT: Willthe
Minister of WELFARE be pleased to state:

(a) the amount provided during the
current financial year so far io Uttar Pradesh
Government for the Weliare of Scheduled
Castes, Scheduled Tribes and other primi-
tives tribes separately;

(b) whether the State Government
have utilisaed the entire amount, if so, the
details thereof; and

(c) it not, the reasons therefore?

THE DEPUTY MINISTER OF THE
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MINISTRY OF WELFARE (SHRIMATI
SUMATI ORAON): (a) So far the following
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ment of Uttar Pradesh during the cutrent
finantial year for the welfare of Scheduled

amounts have been raleased to the Govern-  Castes/Scheduled Tribes:
Rs. in lakhs
A 2 3
1. Special Central Assistance to Special
Component Plan for Scheduled Castes
(first instaiments) 1930.00
Il. Special Central Assistance to Tribal
Sub Plan 21.66
Hl.  Financial Assistance under Article
275(1) of the Constitution for S.Fs 8.68
I¥. Research and Training 3.00
V. Post-Matric Scholarships for SCs and
Sts (ad:hoc) 357.12

e

-

(bi-and (c). Detalls regarding utilisation
of Central grants will be known only after tne
current financial year is over.

[English]

Effect of Hotel Rooms Shortage on
Tourism

3383. SHRI SATYENDRA NARAYAN
SINHA: Willthe Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

@) whether any group of tourists have
been tumed back when the bookings for the
current gseason from abroad started, due to
lack of hotel rooms;

{®) whether the inability to providc
domastie air connections was another rea-
son for turning back these tourists:

(c) whether travel agents had ax-
pressed concarn at this state of affairs; and

— \Bar o) v

{d) the steps taken to overcome this
situation?

THE MINISTER OF STATE OF THE
MINISTRY QF CIViL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL): (a)to
{c). Shortage of hotel rooms, Airlines capac-
ity and other tourism infrastructure facilities
is generally felt during the peak tourist sea-
son.

(d) The augmentation of tourism infra-
structure facilities in the country is a continu-
ing process. In the case of hotel accommo-
dation, the major contribution comes from
the private sector. Therefore, in order to
encourage/stimulate private sector to invest
in the hotel industiy, Government has ex-
tended several incentives/concessions to
the hotel industry.

The major incentivés announced for the
tounism industry are the benefits of Section
‘80 HHC and CC of the income Tax Act.
Additionally, the rate of interest subsidy fos
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one 10 thees phir hotels has been increasud
from 1% tp 3% and Financial institution's
Schome of intgegst rebate linked 10 foreign
exchange earnings has been extended to
hotels.

Population Below Poverty Line

3384. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of PLANNING be
pleased to state:

(a) the percentage of population living
below the poverty line in each one of the
States as on 31 March, 1988:

(b) whether the estimates are based on
any national sample survey of household
consumer expenditure taken subsequent to
the 38 round;

(c) whether this percentage would be
substantially reduced at the end of Seventh
Plan;

(d) whether there are any serious
doubts about these figures by the leading
economists; and

(e) if so, the nature thereof and the
response of Government and the Planning
Commission about the doubts expressed in
this regard?

THE MINISTER OF PLANNING AND
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAVSINH SOLANKI):
(a) The percentage of population living be-
low the poverty line in each one of the Sta.es
on 31st Mareh, 1988 1s not available.

(b) Doses not arise.

(¢) Poverty reduction taiget for 7th P.an
was to reduce the percentage of population
with the consumption standard below the
poverty line from 36.9% in 1984-8510 25.8%
by the end of the 7th Plan. All efforts are
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being made to achieve this target.

{d) and (e). As the Question are not
spedific, information is not available.

Assistance for Introduction of Tourlist
Motor

3385. SHRI V. TULSIRAM: Will the
Minister of CIVIL AVIATION AND TOURISM
be pleased to state:

(a) whether tourist motor has been
launched in Rajasthan canal recently;

(b) if so, whether there is any proposal
under consideration to introduce similar
transport system in other States particularly
in Andhra Pradesh also; and

(c) 1 so, the details thereot and the
extent of financial assistance likely to be
provided to the State Government for the
said purpose?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRISHIVRAJ V. PATIL): (a)to
(c). The Central Department of Tourism
provides central financial assistance to the
State Government for procuremant of Tour-
ist Transport at selected centres. The finan-
cial assistance is given on the basis of pro-
posals received from the State Govern-
ments. No proposal for Tourist Motor
Launch for Rajasthan canal has been re-
ceived from the State Government of Rajast-
han. Some other States who had submitted
proposals for purchase of boats have been
given financial assistance under the Cantral
Financial Assistance Scheme for tourist
transport at selected centres. The Govern-
ment of Andhra Pradesh has sent a proposal
for purchase of 2 motor launches for
operation at Nagarjunasagar at an esti-
mated cost of Rs. 50.00 Lakhs. Thedecision
for Central financial assistance will be given
on merits of the proposdl, availability of
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funds and inter-se priorities.
Rail Pass to Freedom Fighters

3386. PROF. MADHU DANDAVATE:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether there are many freedom
fighters who chose not to apply for freedom
fighters pension and have therefore been
denied the Railway Pass facility as no pen-
sion payment order can be cited by them;
and

(b) if so, whether steps will be taken to
issue rail passes to such freedom fighters for
“Bharat Darshan™?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRRI
SONTOSH MOHAN DEV): (a) Only free-
dom fighters drawing pension from central
revenues under the Swatantrata Sainik
Samman Pension Scheme, 1980, on ac-
count of their participation in the National
Freedom struggle for independence, are
eligible to avail of the facility of frere Railway
Pass.

(bY o, Sir.

[ Translation)

Development of Keradu Tourist Spot in
Barmer (Rajasthan)

3387. SHRI VIRDHI CHANDER JAIN:
Will the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) whether Rajasthan Governmeant
have submitted a scheme for the develop-
ment of Keradu tourist spot in Barmer cis-
trict;

(b) it so, the details thereof; and
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(c) the details of the assistance pro-
vided by Union Government so far for im-
plementation of the said scheme?

THE MINISTER OF STATE OF THE
MINISTRY OF CiWL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL): {(a)
Yes, Sir.

(b) The proposal received from the
State Government for Central financial as-
sistance pertained to construction of a Tour-
ist Centre and restoration and development
of temple at an estimated cost of Rs. 18.00
lakhs.

(c) The Central Department of Tourism
has not provided any assistance for this
project as it was decided in consultation with
the State Government to shelve the project.

Repair of Jal Jivi-Madkot-Munsiari
Motor Route

3388. SHRIHARISH RAWAT: Willthe
Minister of DEFENCE be pleased to state:

(a) the amount provided this year forthe
repair of Jaljivi-Madkot-Munsiari mogor
route;

(b) whether the motor route from
Madkotto Munsiariis in a very bad condition;
and

(c) if so, the steps being taken by the
Government to repair 1t?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI CHINTAMANI! PANI-
GRAHI): (a) A sum of Rs. 8.01 lakhs has
been provisioned in the R.E. 1988-89.

(b) The road suffered large scale
damages due 1o heavy rains in Aubust-
Septembar 1988, but presently it is through
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for traffic.

(¢) (i) Maintenance as per normal
scale;

(ti) Upgradation from Class 5 to
Class 9.

Vayudoot Service for Jaisalmer

3389. SHRI VIRDH! CHANDER JAIN-
Will the Minister of CIVIL AVIATION AND
FTOURISM be pleased to state:

(a) whether Vayudoot service are oper-
ating satisfactorily in the country;

(b) whether there is no Vayudoot serv-
ice to the tourist place, Jaisalmer:;

(c) if so, the reasons thereof, and

(d) the ltkely date by which Vayudoot
service to Jaisalmer would be started?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL): (a)
Yes, Sir.

(b) to (d). Vayudoot has resumed reyu-
lar operations to Jaisalmer with effect from
22nd November, 1988 on secior Delhi-
Jaipur-Jodhpur-Jaisalmer-Bikaner and
back on Tuesdays, Thursdays, Saturdzys
and Sundays.

[Enghsh)
Guidelines to Dethi Police

3390. SHRIMATI JAYANTI PATNAIK:
Wil the Minister of HOME AFFAIRS be
pleased to state:

(a) whether new guidelines have been
sent 1o Delhi Police with regard to atten-
danca, arrest, search and escont of women,
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(b) i 90, the detaits thereof; and

{c) whether similar guidelines are pro-
posed to sent to the different States?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
1STER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) and (b). No Sir, however, a
circylar regarding attendance, arrest,
search, and escort of women dated 7.9.99
has been 1ssued by Delht Police summaris-
ing the instructions issued earlier in this
regard.

(¢) No, Sur.

Assistance for Sociai WeHtare Pro-
gramme

3391. SHRIN. TOMBI SINGH: Willthe
Minister of WELFARE be pleased to state:

(a) the financial assistance given to the
State of Manipur, Nagaland and Mizoram for
expenditure on the social welfare pro-
gramme during the last three years, year-
wise;

(b) whetherthe grants have been given
direct to the voluntary organisations on the
recommendation of the State Social Welfare
Departments/Boards; and

(¢) it so,the details of grants givento the
voluntary organisations in these States dur-
ing the last three years, year-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
SUMATI ORAON): (a)to (c). The proposals
received in the Ministry of Welfare from the
Governmenis of the States of Manipur,
Nagaland and Mizoram were examined and
grants released/aliogations made on the
basis of the approved norms,
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A statement giving details of the alioca-  States of Manipur Nagaland and Mizoram

tions made/grants-in-aid réleased by this  and/or voluntary organisations during the
Ministry under various schemes to the  last three years is given below.
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Laupch of 150 kg Satellite

3392. SHRI P.M. SAYEED: Will the
PRIME MINISTER be pleased to state:

(a) whether there is a plan to launch a
150 kg. class satellite by India;

(b) ¥ so, the special features of the
satellite; and

(c) the cost involved and the approxi-
mate time by which it would be launched?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL.-
OGY AND MINISTER OF STATE IN THE
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHR! K.R." NARAY-
ANAN): (a) Yes, Sir. The SROSS series of
satellites planned to be launched using,
Augmented Satellite Launch Vebhicle
(ASLV) are of 150 kg class.

(b) SROSS 150 kg series of satellites
have several spacial features. The satelite
consists of a versatile platform which can be
spin stabilised, dual spin stabilised or 3-axis
body stabilised. in view of this, this space-
craft can be used for multimission objectives
and for conducting scientific and technologi-
cal experimental missions in a near-earth
orbit of altitude of around 400 kms. The
satsliites are built indigenously with several
state-of-art systems at a cost optimal for
conduction such experiments. The satellites
can carry payloads from 10 to 25 kgs de-
pending on the specific mission require-
ments.

(c) The spacecraft platform cost is
about Rs. 2 crores. A series of such satellites
are expected to be launched with the help of
Augmented Satellite Launch Vehicle
(ASLV). A decision on further launches of
ASLV can be taken after the failure analysis
of ASLV-D2 is over.
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3393. SHRI RM. BHOYE: Will the
PRIME MINISTER be pleased to state:

{a) whether Government propose to set
up more electronic centres in the country;

(b) # so, the location of these centres;

(c) the numbaer of such centres at pres-
ent, State-wise; and

{9} the-main objective behind setting up
of these.centres?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF OCEAN DEVELOP.
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHR! K.R. NARAY-
ANANY): (a)to (d). Yes, Sir.

I. Centre for Eiectronics design & Tech-
nology (CEDT).

Department of Electronics propose to
set up these Centres at:

i) SAS Nagar in Punjab;
ii) Calcut in Kerala; and
iii) Gorakhpur in U.P.

Three CEDTs are operational at pres-
ent. These are located at:

i) Bangalore in Karnataka:
i) Srinagar in Jammu & Kashmir;
iiiy Aurangabad in Maharashtra;

Centre at imphal in Manipur atate will
start functioning from July 1989.
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Obijectives are:- to build up human re-
source through

(a) offering a variety of courses and
training programmes;

(b) to interact with various organisa-
tions;

(c) to provide various services to
entrepreneurs and designers of
electronics equipment;

(d) to motivate potential entrepre-
neurs and designers in electron-
ics through advice, guidance
and training.

l. Electronics Test & Development
Centres (ETDCs):

Department of Electronics (DOE)
propose fo set up these Centres at:-

i) ETDC at indore. M.P.
i) ETDC at Agarntala, Tripura.
i) ETDC at imphal, Manipur.

The number of such Centres under
control of DOE, at present, are as follows:-

i) ETDC, Bangalore;
ii‘) ETDC, Hyderabad;
iii) ETDC, Jaipur;
wv) ETDC, Mohali;
v) ETDC, Solan;
vi) ETDC, Guwahati;
vii) ETDC, Goa.

Apan from the above following are the
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ETDCs which are cantrolled by State Gov-
ernment and grants-in-aid are grovided by
DOE under its Standardigation Testing &
Quality Control (STOC) programme for the
test facilities of these ETDCs:-

) ETDC, Calcutta;
i) ETDC, Pune;
i) ETDC, Kanpur;
iv) ETDC, Baroda;
v) ETDC, Madras;
vi) ETDC, Gurgaon;
vii) ETDC, Patna;
viii) ETDC, Bhubaneshwar.

Main objectives of setting up of these
ETDCs are as follows:

i) %0 provide test amd cahbrafion
facilities to the ndystries for
development of their product
and improving the quality of the
electronics products manufac- -
tured by the local industries.

ii) providing developmental assis-
tance to the local industries and
extend quality advisory services
1o the industries.

i) regular seminars/workshop/
training couises are arranged by
the ETDCs to provide and impart
training to the technical person-
nel of local industries.

iv) technical information and htera-
ture are provided o the indus-
tries by the ETDCs by making
available technical literature/
specifications, etc.
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ill. Gentre for Material for Electronics
Technology (C-MET):

These Centres are proposed to be set
up at the following places under Electronics
Materials Development Agency, a pro-
gramme of DOE:

i) Hyderabad (A.P.);
ii) Pune (Maharashtra);
iiiy Trichur (Kerala);
There are no such Centres at present.

The main objectives of the Centres are
as follows:-

i) to establish development-cum
pilot production of critical materi-
als, so as to ascertain techno-
economic viability of the process
for commercialisation, for field
trials, for export, market devai-
opment, efc.

ii) to set up pilot plant to supply
strategic electronics materials to
meet vital requirement of the
R&D and industry.

ili) to establish adequate infrastruc-
ture to provide routine services
to industry and R&D in testing,
characterisation and failure
analysis of Electronics Materi-
als.

iv) to establish data base on Elec-
tronics Materials.

IV. LSINVLSI Design Centres:

in addition to above, DOE, Governmunt
of India is currently setting up 10 LSIVLSI
Design Centres in the country, with a view to
unarading the technology of the indigenous
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electronic equipment. The locations are as
follows:-

Bangalore (the existing DOE Design
Centre would be augumented), Hyderabad,
Madras, Trivandrum, Pune. Baroda, NOIDA
(Delhi), Lucknow, Calcutta and Bhubanes-
war.

[ Translation)

Declaration of Vaimiki’s Birthday as
Public Holiday

3394. SHRIRAJ KUMAR RA1: Will the
PRIME MINISTER be pleased to state:

(a) whether various organisations have
demanded to declare the bithday of Ma-
harshi Valmiki as a public holiday; and

(b) if so, the reaction of Government
thereto? ’

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
ISTRY OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) Yes, Sir.

(b) it has not been found possible to
acgept the proposal;

[Engligh)

Remote Sehsing Satellites to Locate
Underground Water Resources

3395. SHRI SATYENDRA NARAY-
ANAN SINHA: Will the PRIME MINISTER
be pleased to state:

(a) whether remote sensing satellitas
will help to locate underground water re-
sources;

(b) if so, whether any plan to map these
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resources has been prepared; and
(¢) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF OCEAN DEVELOP.
MENT ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHRI K.R. NARAYANAN):
(a) Yes, Sir.

(b) and (c). Undershe National Technol-
ogy Mission on Drinking Water co-ordinated
by the Department of Rural Development,
Ministry of Agriculture, the Department of
Space has prepared ground water potential”
zone maps using remote sensing sateflite:
data for scientific soutce finding of sate
drinking water. In the initial phase, 57 mini-
mission districts were identified for prepara-
tion of ground water potential maps. Out of
these, for 41 districts ground water potential
zone maps have been prepared on
1:250,000 scale. The work on the remaining
16 districts are progressing. In a subsequent
phass, it is;planned to cover all the problem
villages in the rest of the country.

The Depantment of Space has also
separately completed ground water poten-
tial zone maping covering Maharashtra,
Karnataka, Gujarat and Rajasthan and paits
of several other States. The grouhd waier.
potential zone mapping of Bihar and
Madhya Pradesh is progressing. This worh
has been carned out in active collaboration
with the State Ground Water Departments.

The ground water potential zone maps
have been found to be useful for locating
sites for drilling wells."

Non Pian Expenditure
3398. SHRIPRAKASH V. PATIL: Wil

the Minister of PLANNING be pleased to
state:
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(a) whether the Planning Commission
has suggested some corrective measurés tc
contain the rising non plan expenditure;

(b) if so, the details thereaof; and

(c) the remedial steps contemplated in
this regard?

THE MINISTER OF PLANNING AND
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAVSINH SOLANKI):
(a) and (b). The Planning Cammission has
been constantly emphasising the need to
contain the growth in non-plan expenditure.
Various suggestions in this regard have
been highlighted in the Seventh Five Year
Plan Document.

(c) The aspect relating to pruning of
non-plan expenditure is constantly under
review of the Governinent with & view to
containing its growth. Some of the ‘steps
contemplated in thisregard inchude adoption
of the system of Zero-based budgeting;
review of various subsidies; prioritization of
expenditure; examination of on-going pro-
grammes and pruning of programmes of
doubtiul economic and social merit; admin-
istrative reforms which would eliminate
unnecessaly work, reduce overlap and
simpldy procedures; moderation in the
growth of wages and salaries; prionty in
favour of completing on-going programmes
as compared with the launching of new
schemes elc.

Inclusion of State Technology Councils
in the Working of Technology Missions

3397. SHRIMATI JAYANTI PATNAIK:
Will the PRIME MINISTER be pleased to
state:

(a) whether the State Technology
Councils are proposed to be involved in the
working of the technology missions; and
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(b) if so, the details thereof; and the
guidelines sent to the State Governments in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENTS OF OCEAN DEVELOP-
MENTY, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY-
ANAN): (a) Yes, Sir.

(b) A meeting in this regard is being
organised shortly to workout the operational
details.

Terrorist Activities in Punjab

3398. SHRI SYED SHAHABUDDIN:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of persons Kkilled in
Punjab, month-wise, since the promulgation

of the President’s rule;

(b) the break-up of the above under (i)
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peopie killed by terrorists (ii) Terrorists killed
by police (iii) policemen killed by terrorists;
and

(c) the number of suspected terrorists
arrested by the police, month-wise, during
this period with the number of persons sub-
sequently released and the number still
under detention?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIQ
GRIEVANCES AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! P. CHIDAMBA-
RAMY: (a) to (c). The information furnished
by the Government.of Punjab regarding the
persons, including policemen, killed by ter-
rorists, terrorists killed in encounters with
Police and arrested during the period 12-5-
87 to 31-10-88 1s given in the statement
below.

The information regarding the number
of tarrorists released and those still in cus-
tody is being collected and will be laid on the
Table of the House.
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Collaboration for Development of light
Combat Alrcraft

3399. SHRI SYED SHAHABUDDIN :
Will the Minister of DEFENCE be pleased to
state:

(a) whether the Aeronautical Develop-
ment Agency had signed an Agreement with
the MBB of West Germany for collaboration
forthe development of a light combat aircraft
for the Indian Air Force;

(b)if so, whether the agreement isbeing
implemented or has slnce been terminated
and if terminated, the reasons thereof;

(c) whether subsequently an agree-
ment was signed with Dassault of France
andif so, whether the collaboration has beun
in progress;

{(d) if so. when the project is likely to ne
conpleted; and

(e) whether the collapse of France's
own Rafale Project is likely to have any
adverse impact on the progress of this col-
laboration.?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE: (SHRI CHINTAMANI PANI-
GRAH]I) : (a) No, Sir.

(b) Does not arise.

(c) A Contract was signed with Dassault
of France in Oct. 87 for availing consultarnicy
during the Project Definition Phase which is
nearing completion.

(d) It is hoped to start the flight trials in
mid 1991 and after successful trials will be
inducted to the Air Force in the mid nineties.

(e) No, Sir.
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Cost of Projects to Develop MBT and
LCA

3400. SHRI SYED SHAHABUDDIN :
Will the Minister of DEFENCE be pleased to
state:

(a) the latest estimate of the cost of the
projects to develop MBT and LCA; and

(b) the latest estimates for the target
date when the MBT and LCA must be
operationally available?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI CHINTAMANI PANI-
GRAH]I) : (a) The devalopment cost of the
Project estimateis at about Rs 280 croresfor -
the MBT Project and around Rs 2000 crores
lor the LCA Project. A more accurate esti-
mate for the LCA would become available
only afler a detailed evaluation of the Project
Definition.

(b) MBT 1s scheduled to be inductedinto
the Army in the early nineties after success-
ful Army trials and evaluation LCA will enter
Air Force in the mid nineties.

[ Translation]
Tourism Schemes of Rajasthan

3401. SHRI SHAN [ DHARIWAL : Will
the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) the tourism schemes pertaining fo
Rajasthan pending with Union Government
and since when; and

(b) the steps taken to clear the pending
tourtsm schames?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
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TOURISM (SHRI SHIVRAJ V. PATIL) : ()
The following projects forwarded by tie
Government of Rajasthan for central finan-

*_» cial assistance during Seventh Plan co far,

are pending with Central Department of
Tourism:-

1. Cafeteria at Jhunjhunu

2. Boating facilities at Siliserh Lake

3. Water sports facilities i
Fatehsagar, Jaisamund and Sil-
iserh Lake

4. Yatri Niwas at Mount Abu.

5. Flood lighting of Chittorgarh Fort

6. Sound and Light Show at
Udaipur

7. Tourist Complex at Fatehpur.

(b) While some of these plojects hav
been approved in principle detailed informiu-
tion/clarifications are awaited from the State
Government in respect of others.

[English]
Expansion of Nagpur Airport

3402. SHRI BANWARI LAL PUROHIT:
Will the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(@) whether any progress has been
made during the past few months for the
expansion of the Nagpur airport;

(b) if so, the details thereof; and

(c) the time by which the expansion
work is likely to be completed?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
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TOURISM (SHRISHIVRAJ V. PATIL): (a)to
(c). The drawing for the expansion and
modification are likely to be finalised shortly.
The woik of extension and modification of
the existing terminal building is likely to be
taken up during the current financial year
and is expected to be completed in about 15
to 18 month’s time after commencement of
work.

Improvement in Financial Performance
of Al

3403. DR. KRUPASINDHU BHOI : Will
the Minister of CIVIL AVIATION AND
TOURISM be pleased to stute:

(a)the profit earned by Air Indiain 1987-
88 and in the first six moths of 1988-89 ; and

(b) the steps proposed to be taken 10
improve its financial performance?

THE MINISTER F STATE OF THE
MINISTRY OF CIVIL AVIATION ARND
TOURISM (SHRI SHIVIRAJ V. PATIL) : (a)
During the year 1987-88, Air India incurred
anet loss of Ris 43.41 crores. For the period
April-September, 1988, Air India has shown
a provisional net profit of Rs 5.54. crores.

{b) Following steps have been taken by
Air India to improve its performance:-

(1) Introduction of daily non stop
services to London and Tokyo;

(2) Introduction of additional fre-
quencies to Frankfurt/Tokyo:

(3) Improvement of seivice on
beard and progressive comput-

erisation of varlous areas, etc.

Ex-Servicemen in Kerala to be Rehabili-
tated

3404. SHRI K. MOHANDAS : Will the
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Minister of DEFENCE be pleased to state
the total number of ex-servicamen in Kerala
who are yot to be rehabilitated as at the end
of 30 September, 19887

THE MINISTER OF STATE IN Thk
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTFY
OF DEFENCE: (SHRI CHINTAMAN! PANI-
GRAHI): According to the live registers of
persons seeking employment maintained in
various Zila Sainik Boards of Kerala State,
the total number of ex-sarvicemen in Kerela
to be rehabilitaled as at the end of Seplem-
ber, 1988 is 33,159.

Expenditure incurred in Prometing
Tourism during 1988-89

3405. SHRI K. MOHANDAS: Will the
Minister of CIVIL AVIATION AND TOURISM
be pleased to state:

(a) the total allocation for 1988-89 tor
promoting tourism and the amount snent 50
far; and

{(b) the details of development achivit.as
undertaken and completed in each State tins
year?

THE MINISTER OF STATE OF THt
MINISTRY OF CIVIL AVIATION AlID
TOURISM (SHRI SHIVRAJ V. PATIL): (a)
Thetotal allocation for Central depantmen. ot
Tounsm for 1988-89 1s Rs. 2,950.00 fakbhs
out of which, Rs 1,331.98 lakhs have be: n
spent tll 30th September, 1988.

(b) The details of development activitios
undertaken in States include financial as¢ is-
tance for development of tourism infrastruc-
ture under varncus schomes hke Wild ite
Tounam, Yatri Niwases, Cultural Touriem,
Baach Tourism, Infrastructura Developm.»nt
at Tounst Centres, otc. The projects sa ic
tioned under these schemes are in varnous
stages of implementation.
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Night Landing Facliity at Indore Airport

3406. SHR! SUBHASH YADAV : Wilt
the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) whathar night landing factlity instru-
ment is available at indore Airpont:

(b) if 30, the reasons for not using the
same, and

(¢) the time by which the aight landing
tacility at Indore airport would be in
operation?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (8HRI SHIVRAJ V. PATIL) : ()
Yes, Sh.

(b) and (¢). The night landing facilities
are pperational and used as and when re-
quired.

Shortage ot Trained Personnel for
Tribal Development Schemes

3407. SHRI PARASRAM BHARDWAJ:
Will the Minister of WELFARE be pieased to
state:

(a) whether the shortage of trained
parsonnel is hampering the progress of the
tribal development schames panticularly in
the State of Madhya Pradash,

(b) ¥ 50, whether any study has heen
conducted in this régard; and

(c) it so, the details regarding the sug-
gestions made in this regard?

THE: DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
SUMATI ORAON) : (a) No. Sir.

(b) and (c). Do not anse
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Whthdrawal of Frelghter Service by Alr
India

3408. SHRI SANAT KUMAR MANDAL
: Will the Minister of CIVIL AVIATION AND
TOURISM be pleased to slate:

(a) whether the Aw -Indsa has withdravin
e weekly freighter service from Calcutta;

(b) if so, the reasons therefor ; and

(c) whether it will result in mtting the
exports from the State?

THE MINISTER OF STATE OF THLC
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRISHIVRAJ V. PATIL) : (a)to
(c). Air India has withdrawn its weekly
freighter sevice from Calcutta. However, Air
India has provided capacity equivalent to 13
tonnes per week on its own scheduled thglits
from Calcutta to connect over Bombay and
Delhi. Indian Airlines also carries cargo over
to Bombay and Delhi. Arrangements have
been made by Ax India for smooth move-
ment of export cargo fsom Calcutta.

Operation of Charter Flights by Foreign
Airlines

3409. SHRISANAT KUMAR MANDAL:
Will the Mimister of CIVIL AVIATION AIID
TOURISM be pleased to state

(a) whether Government have invitec
all international arlines to operate chai'¢:
flights to varous destinations in the couruty
on a unilateral basis;

(b) if 80, the reasons therefor;

(c)the consequentialloss of trafficto ine
Air -tndia in terms of foreign exchange, and

{d) how it will be compensated?
THE MINISTER OF STATE OF THE

MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL) : (a)
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and (b). In order to enccurage overseas
tourist traffic to India the Government has
allowed tounst charter flights to operate to
Delhi, Bombay, Madras, Calcutta, Banga-
lore, Trivandrum, Dabolim (Goa), Varanasi,
Hyderabad, Ahmedabad and Bhubanes-
war.

(c) and (d). Since Air India’s capacity is
fully committed on its scheduled routes, no
loss of traflic or revenue is likely to be caused
to Air India.

Ferrying of Lone Passenger by Al
SHRI SANAT KUMAR MAN-

DAL:
SHRI KRISHNA SINGH:

3410.

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whether the Air-india ferried a lone
passenger abroad a scheduled 747 flight
from Bombay to London in the second week
of Novermber, 1988,

(b) whether a day earher, the Air-indla
fhght 125 ferried a total of nine passengers
travelling in economy class from Bombay to
London;

(c) whether these flights weie operated
as per the established piactice for the Air-
India or the International arrlines; and

(d) it so, the loss of revenue caused as
a result of ferrymng such thghts?

THE MINISTER OF STATE OF 1HE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRISHIVRAJ V. PATIL) : (a)to
(d). Information is being collected and wiil be
laid on the Table of Sabha.

Demands of Empioyees of Hotel
Centaur

3411. SHRIJAIPRAKASH AGARWAL:
Will the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:
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(a) whether Centaur Hotel employees in
Delhi were on agitation recently;

(b) if so, the detauls of the demands and
allegations made by the employees union;

(c) whether payment of bonus to the
employees is one of the demands; and

(d) if so, the action taken or proposed to
be taken on each of the demands and the
likely date by which a final decision will be
taken?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AMND
TOURISM (SHR! SHIVRAJ V. PATIL): (a)
and (b). The employees of the Centaur Holel
Delht Airport were wearing black badgyus
from 4th July, 1988 to 12th October, 19¢.8
The workers had resorted to agitation for no
justifiable reasons. Their main demand was
reinstatement of two employees who hac
been dismissed for proven misconduct. The
allegations made by the Union were that the
Managing Director of the Corporation durnng
his visits to Delhi was staying in private
hotels, paying large commissions to an
advertising agency, ordering renovation in
the Hotel for personal benefits etc.

(c) Yes, Sir.

(d) Payment of bonus to the employs« et
of Centaur Hotel Dethi Airport is not adns
sible in accordance with the provisions of he
payment of Bonus Act and as per the le ja!
opinion taken by the Corporation. The a fe-
gations made were not substantiated. A
setliement has been reached with the bm-
ployees ‘Union on 12th October, 1986
whereby the employees have agreed to
withdraw the agitation.

Insurance Claims of the Two Aircrafis

3412. DR. B.L. SHAILESH: Will the
Ministerof CIVIL AVIATION AND TOURISM
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be pleased to state the amount claimed for
the loss of the two aircrafts—one of the IAC
and the other of Vayudoot—in recent air
crashes from the Insurance companies and
the amount paid by them or likely to be paid?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL):
Boeing-737 aircraft of Indian Airlines and F-
27 of Vayudoot which met with an accident
on the 19th of October, 1988 at Ahmedabad
and Guwahati have been declared “total
loss.” While the Indlan Airlines aircraft was
insured at an agreed value of US $ 10 million
(equivalent to Rs. 14.00 crores @ 1 US § =
Rs. 14/-) the aircraft of Vayudoot was a fully
depreciated one and was insured for an
amount of Rs. 60.00 lakhs. The insutance
value of these aircraft has not yst been paid
by the Insurance companies.

Aircraft on Lease tor Indian Airlines

3413. DR. B.L. SHAILESH: Wil the
Minister of CIVIL AVIATION AND TOURISM
be pleased to state:

(a) whether the Indian Airlines attempt
to get aircraft on lease has run into rough
weather;

(b) if so, the reasons thercfor;

(c) the stage at which the matter stands
at present and its effect on the overall
operation of Indian Airlines services and its
revenue earning potential;

(d) whether any decision has been
taken either to repair the crash-landed boe-
ing arrcraft or to replace it; and

(e) how does the estimated cost on
repairs compare to the purchase of a new

one?

THE MINISTER OF STATE 'OF THE
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MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL): (a)
No, Sir.

(b) Does not arise.

(c) Indian Airlines has entered into «n
Agreement on 7.11.1988 with M/s. Airbus
Industries for lease of four B-737 aircratt. 3 of
these aircraft were delivered to Indian Air-
lines inthe second and third week of Novem-
ber, 1988 and the 4th aircraft is expected to
be delivered in the next two weeks. Memo-
randum of Understanding has already beun
executed with M/s. Druk Air for leasing of
about 1000 hours of BAE-146 aircraft be-
longing to Drunk Air. These leasing hours
are likely to be available in January, 1989.
Indian Airlines has also made arrangcments
with Ariana Afghan Airlines to operate it
india-Kabul services. Efforts are also i
hand to tinalise leasing arrangements o1
Soviet aircraft. In view of this, the question of
any effect on overall operation of Indi4n
Airlines services and revenue earning fo-
tential does not arise.

(d) B-737 aircraft of Indian Airlines was
severely damagyed in an accident at Delhion
19.6.1988. It has become necessary to have
this aircraft repared from Boeing Co. 1ne
two engines also have to be replaced. The
cost estimales of repairs are approx. hs.
11.18 crores which will be reimbursed by th«
Insurance Co. in accordance with the tenns
of the Insurance policy.

(e) It 1s understood that a new B-737
aircratt is currently priced around US § 21
million i.e. Rs. 30 crores approx. exclud ng
customs duty.

Flood Lighting of Monuments of
Historical Importance in Madhya
Pradesh

3414, SHRI KRISHNA SINGH: Wil the.
Minister of CIVIL AVIATION AND TOURISM
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be pleased to state:

(a2) whether there is a scheme for flood
lighting of the monuments of historical im-
portance and tourist attraction in Madhya
Pradesh.

(b) if so, the details of the monuments
included in the scheme and whether Vir
Singh Palace is one of them:

(c) since whenthe flood lighting projects
has been pending; the reasons for the delay;
and

(d) by when the work on each project is
likely to be completed; and the estimated
cost of each project?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL): (a)to
(d). The Central Department of Tourism
provides central financial assistance to the
State Government for floodlighting of monu-
ments of touristic importance. The financial
assistance is given on the basis of proposals
received from the State Governments. The
Government of Madhya Pradesh had sent a
proposal for floodlighting of Bir Singh Deo
Palace at Datia for which an amount of Rs.
2.12 lLakhs has been sanctioned on
31.10.1988. Of this, Rs. 1,90,800/- repre-
senting 90% of the cost of the project ha-,
alteady been released to the State Govern-
ment. The State Government has been
requested 1o execute the work expedi-
tiously.

Soviet Otier to Launch Insat-ii

SHRI KAMAL NATH

SHRI SATYENDRA NAR-
AYAN SINHA:

SHRI CHINTAMANI JENA:

3415,

Will the PRIME MINISTER be pleased
1o state:
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(a) whether the Soviet Union has of-
fered to launch India's indigenously built
INSAT-ll spacecraft at a fraction of the Ari-
ane or American launch rates;

(b) it so, tho estimated cost of the launch
in terms of rupees;

(c) the reaction of Government with
regard to the ofler; and

(d) the probable time by which this will
be launched?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND T1ECHNCL
OGY AND MINISTER OF STATE IN THE
DEPARTMENTS OF OCEAN DEVELO:’-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHRI K.R. NARAY
ANAN): (a)to (d) While early indication ficm
the Soviet Union for launch of INSAT-ll w.s
around Rs. 25.00 ciores, thu present inter-
nationaily quoted piice for a proton launch in
1990-1992 time-frame is around 25-30 n.|
lon dollars (Rs. 40-46 crores). Thoughtihis s
about 40% cheaper, on various considet a-
tions, such as compatibiity of spacecr it
with the launcher, the difficulty in obtainu.a
critical components for a Soviet launch and
many other technical considerations, a deci-
sion was taken to imit the source sclection
forthe launcih of INSAT-H Test Spacecralt, to
U.S./French sources. INSAT-ll satellites are
scheduled for launch in 1990/1992

Promotion of Education Amoig
Handicapped

3416. SHRI SRIKANTHA DATTA
NARASIMHARAJA WADIYAR Wil the
Minister of WELFARE ba pleased to state

(a) whether some voluntary organt.,
tions have been involved in the programi «
for promotion of education among the phy .-
cally handicapped persons,
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(b) if so, the names of voluntary organ-
isations working for promoting education
amongq ghysically handicapped; and

(c) the details of the work done by these
organisations in this tegard?

THE DEPUTY MINISTER IN THE
MINISTRY OF WLLFARE (SHRIMATI
SUMATI ORAON): (a) to (c). the Ministry ot
Woltare is funding a number of Voluntary
Organisations who are conducting educa-
tion for physically handicapped persons.
The lhst of these voiuntary organisations
funded by the Mintstry of Wellare inthe Year
1087-88 is given in the Statement below.
The Oiganisations conduct special educa-
tion vocational training and provide physical
and occupational the apy to disabled per-
sons to enable them 1v become physically
and economically indcpendent. Some of the
organisations which function as implemsnt-
ing agencies also provide artificial aids and
appliances to physically handicapped per-
sons free of cost if the beneficiary's income
is Rs. 1200/- p.m or less and at 50'/6 coot if
his/hep income is above Rs. 1200/~ and
below Rs. 2500/- pt r month.

STATEMENT
S.No. Name and Address
of Organisations
1 2

Andhra Pradesh

1. Thakur Hari Prasad Institute of
flehabilitation for the Mentally
Handicapped, “Shishu Niketan”,
Vivekanand Nagar, Dilsukn Nagar
Hyderabad-500660,

2 Andhra pradesh Federalion of the
Blind, 16-11/20-5-A, Saleem
Nagar, Hyderabad-500036.
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3. Hyderabad Special Schot! for fare, Mini Secretariat, Simfa.
Children in need of Special Cara,
1-3/20/9, Mahankall Street, Se-  Jammu & Kashmir
cunderabad-500003.
1. Rotary Innerwheel Home for Men-
Bihar tally Retarded Children, Bhanot
Bhavan, Kachi-Chhawni, P.B. No.
1. Girija Shankar Drighti Bihin Baliha 57, Jammu.
Vidyalaya, Bodh Nath Misra Lane
Bhikhanpur, Gumti No. 3 Karnataka
Bhagalpur.
1. Shree Ramana Maharishi Acad-
2. Prakritik Arogyashram, Rajgr, emy for the Blind, Jaya Nagar,
Nalanda. Bangalore.
Gujarat 2. National Association for the Blind,
996, HAL-Il Stage, Indira Nagar,
1. K.L. Instituteforthe Deaf, 51, Vidya Bangalore.
Nagar, Bhavnagar-364002.
3. The Belgaum district Association
2. Shn V.H. Gandhi Deaf & Lumb for the Blind, behind Ramdev Hos-
School, Modasa-383315. tel, Belgaum-590010.
3. Andhjan Vividlaxi Talim Kend:q, 4. Karnataka Handicapped Welfare
Aerodrome Road, Jamnagar-6. Association, Jeevan Beema
Nagar, Bangalore-75.
4. ShriD.S. Parekh, Deaf and Dumb
School, Near Kasturba Society, 5. Dr, Steiner's Curative Education,
Sunindranagar-1. Institute for Mentally Retarded
Children, Vidyagiri, Dharwar-
5. Andh Kanya Prakash Grah Trust, 580004.
Mam Nagar Navrangpura, Ahnie-
dabad. 6. Vishwa Dharma Mahila Makkala,
Shikshana Seva Ashram Samiti,
6. Shishu Kunj, Special School for poerapura Hukkal Oni Hubli Distt
M.R. Children, Rupallba Garden, )
M.G. Road, Porbandar. 7. Sharda Mahila Seva Samaja,
Bannur Post, T. Narasipur Taluk,
7. Shri Manav Kalyan Mandal San- Mysore District.
chalat, J.B. Upadhyaya School for
the Deal and Dumb, Talod- 8. SaraswatiMahila Samaja, T. Nara-
383215. sipur Town, Mysore.
Himachal Pradesh Kerala

1.

H.P. State Council for Child Wel-

1.

Rotary Institute for Children in
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2

need of Special Care, Behind
Tagore Theatre, Trivandrum-
695010.

Calicut Islamic Cultural Socieiy,
P.O. Kolathara, Calicut-673655.

Social Welfaie Centre, Trichur-
680005

Kerala Federation of the Blind, Tn-
vandrum-695004.

Soclety for the Rehabilitation of
Mentally Deficient Children, Can-
nanore, Kerala.

Vimla Mahila Samajam, E.C.C
Provincial Home, Nirmala Bhav«n.

Association for the Welfaie of
Handicapped, P.B. No. 59, M S
Street, Calicut-1.

Maharashtra

Spastics Society of India, Upper
Colaba Road, Opp. Atghan
Church, Bombay-400005.

The Education Audiology & Re-
search Centre, 62, Napean Sea
Road, Bombay-400006.

Jankiben Shikshan Sanstha, A-3,
Mehta Apartments, Prof. VS
Agasha Path, Dadar, Bombay-
400028.

Society for Care Treatment, Train-
ing of Children in need of Special
Care, Sewn Hills, Sewri Roud,
Bombay-400033.

Society for the Rehabilitation of
Crippled Children, Hazi Ali Park,

10.

11.

12.

13.

14.

Manipur

1.

Opp. Willington Sports Club, Clerk
Road, Mahalaxmi, Bombay-
400039.

Naticnal Association for the Blind,
11, Khan Abdul Gaffar Khan Road,
Worli Seaface, Bombay-25.

Shri 3ant Bhanudas Maharaj San-
stha, Wardha Maneri Tarvi Distt.,
Wardha

Matru Seva Sangh, Sitabuld,
Nagpur.

Rotary Weltare Trust C/o
Govardhan Tarachand Bhora, P.B.
No. 80 Main Road, Ichalkarany,
Distt. Kolhapur.

ASTITVA, Plot No. 8, Phase, |
MIDC, Dombivili (E), Distt. Thane

Society for the Special Education
for the Deaf (The Hellen Keller
Institute for the Deaf and Deaf
Blind Municipal Secondary
School), South Wing, Near 'S’
Bridge, N.M. Joshi Marg,, Byculla
(W), Bombay-400011.

Shree Trust, Guru Kripa Jivadani
Road, Virar, Distt. Thane.

Suhrud Mandal, 805, Smruti Bhan-
darkar Road, Shivaji Nagar,
Poona-411004,

BHOR Education Society’'s (Resi-
dential School) for the Deaf, Bhor
Distt. Pune-412206.

Centre for Mental Hygiene, Sagar
Road, Thiangam, Leikal, Imphal.
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Orissa tion & Education for the Mentally
Retarded Children, 15, ist Main

1. Red Cross School for the Blind Road Gandhi Nagar, Adyar, Ma-

Berhampur (Ganjam}! Orissu- dras-600020.
760001.
6. Hellen Keller Educational Society ,

2. Handicapped Welfare Associa- for the Blind, 23, Dr. Thangaraj
tion, Mission Compound, Road. Madurai-625020.
Balasore-756001.

Tripura
3. Orissa Association for the Biind,
Malegodown Road Unit lll, Bhi- 1. The North Tripura Deaf & Dumb
baneswar. School, Kailashahar, North
Tripura.
Punjab
Uttar Pradesh

1. Founder Trustee and Administra-
tor, Dr. Satya Paul Khosla Chiui- 1. Prag Narain Mook Badhir
table Memorial Trust, Shahe d Vidyalaya, Sansi Gate, Aligarh-
Udham Singh Nagar, Link Road, 202001
Jallandhar-144001.

2. Bureau of Child Welfare & Re-

2. Jeevan Nirman Sansthan, Grcle search, IT Building, Hazrat Ganj,
Bagh Road, Bharatpur. LUcknow-1.

Tamilnadu 3. Sur Samarak Mandal, E-113,
Kamla Nagar, Agra-282005.

1. School for the Young Deaf Chil-
dren, “Bala Vidyalaya, 278-D, 4. Nanhi Duniya Badhir Vidyalaya,
Mowbrays Road, Madras. 18, Kalidas Road, Dehradun.

2. Sudhar Special Education Sociely, 5. Deaf & Dumb School, D-53/104-A,
Thanjavur Sewai Nagar, Ma- Chhoti Gaibi, Varanasi.
nojipatti (BOO), Thanjavur-

613004. 6. Uttar Pradesh Deaf and Dumb
Insttute. 4, Malaviya Road, Al-
3. Society of the Immaculate Hear of lahabad.
Mary Little Flower Convent Higher
Secondary, School for the Deaf, 7. Lucknow Schoo! for Deal, Aish
Cathedral PO. Madras-600006. Bagh, Lucknow-226004.

4. Spastics Society of Tamil Nadu, 9, 8. CHETNA School for the Mentally
Archbishop Mathias Avenue, Mla- Retarded Children, B-8, Nirala
dras-600028. Nagar, Lucknow-226007.

5. “Pathway,” Centre for Rehabilita- 9. Deaf and Dumb School, 221,
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Ashok Path, Sadar Road, Meerut. 5. North 24 Parganas Disabled Asso-

ciation Habra No. 2, Rail Gate,

10. Akhil Bhartiya Viklang Kalyan West Bengal, Profullanagar, Jes-
Samiti, Distt. Faizabad, Ayoydhya sore Road, Habra.

11. Goonge Bahron Ka Vidyalaya, 6. Alakendu Bodh Niketan Residen-
104-A/266, Ram Bagh, Kanpur tial P-1/4/1, C.1.T. Scheme, VIIM,

V.I.P. Road, Kankurgachi, Cal-

12. Hanuman Prasad Poddar (Biind) culta-54.

Andh Vidyalata, Durga Kund, Viir- ’
anasl. 7. Society for Remidial Education
Assessment Counselling Handi-

13. Badhit Bal Vikas Samiti, Ambari capped, 241, Jodhpur Park, Cal-
Dist. Azamgarh. cutta-70068.

14. Sri Vrindaban Andh Maha 8. Abhinav Bharati, (Manovikas Ken-
Vidyalaya, Radha Kund, Vrind- dra) 11, Pretoria Street, Calcutta-
aban-281121, Distt. Mathura. 700071,

15. RAHPAEL, Ryder Cheshire Inter- 9. The Speech & Hearing Institute
national Centre, PO 15/, and Research Centre, 1-B, Ritchie
Dehradun. Road, Calcutta-7000189.

16. Netaj Subhas Vidya Mandir, Man- DELHI
goli, Shahbad, Rampur.

1. Federation for the Welfare of the
West Bengal Mentally Retarded (India),
Shaheed Jeet Singh marg, Kat-
1. Prabartak Institute of Mentally waria Sarai Institutional Area, New
Retarded, PO Chandannagar, Delhi-110067.
Distt. Hooghly.
2. Balwantray Mehta Vidya Bhawan,
2. Pratibandhi Kalyan Kendra Schooi Blocks E, G & H, Masjid Moth, New
for Education & Training of Deaf Delhi.
and Dumb Children, Abinash 3. Spastics Saciety of Northern India,
Mukerjee, Road, PO & Distt Balbir Saxena Marg, Near Genei al
Hooghly. Raj's School, Hauz Khas, New
Dethi
3. The Spastics Society of Eastern
India, 15 Belevadre Court, 11 & 13, 4. Janta Adarsh Vidyalaya, Sadiq
Alipore Road, Calcutta-700027 Nagar, New Dethi.
4. Dr. Sailendra Nath Mukherjes 5. Delhi Society for the Welfare of

Muka Vadhir Vidyalaya, Chandni
More, G.T. Road, Burdwan.

Mentally Retarded Children, Okhla
Road, New Delhi-110025.
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6. AmarJyoti éharitabla Trust, N-192
Greater Kailash-l, New Delhi-
110048.

7. Association for Advancement and
Rehabilitation of Handicapped,
Vasant Kunj, New Delhi.

8. Mabhila Mangal, Dakshinpuri, New
Delhi.

9. Association forthe Development of
the Multiple Handicapped, B-56.
Defence Colony, New Delhi.

10. Tamana, 183, Munirka Enclave,
New Delhi.

CHANDIGARH
1. Chandigarh Educational Society
for the Deaf and Dumb, H. No. €0,
Sector 38-A, Chandigarh.
GOA, DAMAN & DIU

1. People's Education Society,
People High School, Panaji, Goa

Recommendations of Jain Bannerje.
Panel

3417. SHRI VIJAY KUMAR
YADAV: Will the Minister of HOME AF
["AIRS be pleased to state:

(a) whether Delhi Administration heove
rejected the recommendaticns of the Jain
Bann,erjee Panelto appeal against the lower
Count decision which acuqitted those ac
cused of being involved in November "84
riots on the grounds of lack of evidence;

(b) if so, the details thereof; and
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(c) Gowvernment's reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SONTOSH MOHAN DEV): (a)to (c). Acase
(FIR No. 593/84 of Police Station Moti
Nagar) was registered under Sec. 147/148/
149/436/304 IPC against one Mahesh and
18 others. It was tried in the count of Addi-
tional Sessions Judge Delhi who vide his
orders dated 26.5.88 acquitted the accused
persons. In August, Secretary Jain-Banner-
jee Committee wrote to the Director of
Prosecution, Delhithatthe case was fit foran
appeal and suggested that the same may be
filed in the Court of compstent jurisdiction.
The matter was examined by the Delhi
Administration in consultation with their Law
Department. However, it was found that an
appeal would have no chance of success
mainly because the material witnesses did
not identify any one of the accused persons
as members of the Mob. The Committee
also did not indicate any grounds or reasons
for filing the appeal Delhi Admn., therefore,
decided not to go in for an appeal in this
case.

Short term strategy for food grains
targets

3418. SHRIMATI BASAVARAJES-
WARL: Wil the Minister of PLANNING be
pleased to state:

(a) whether a shont term strategy to
achieve the Seventh Plan targets of food-
grains has been worked out by the Planning
Commission; and

(b) f so, the efforts Goveinment have
made to achieve the targets of foodgrains
production?

THE MINISTER OF PLANNING AND
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAVSINH SOLANKI):
(a) Yes, Sir, a strategy for achieving a
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foodgrains production target of atleast 175
million tonnes by the end of the 7th Plan was
worked out by an inter-Ministerial Ta:k
Force under the Planning Commission in
March 1988. The strategy envisaged the
identification and removal of constraints in
the short term which would enable the tecli-
sation of the potential for increased
foodgrains production in specific areas.

(b) Based on the above strategy, con-
cerned Union Ministries and Depariments
launched a multi-pronged programme re-
ferred o as the Special Foodgrains Produc-
tion Programme. The major components of
this Programme are:—

(i) increased fertiliser use by 20
kilograms cof nutrients per hec-
tare.

(i) Use of improved high yieldiy
variety seeds.

(i) Better management of weeids
and timely control of pests and
diseases.

(v} Harnessing groundwater
through tubewells, completing
on-farm development works in
command areas and completing
the near completion irrigation
projects and efficient use of the
stored water.

(v) Enhancement of procureme nt
activities through effective price
support operations.

(vi) Increased flow of short term and
long term credit.

The Central Government provides financial
assistance to the State Governments for
implementing the Special Foodgrains Pro-
duction Programme.

Thefts in Hotel Centaur, Delhi

3419. SHRI JAl PRAKASH AGAR-
WAL: Will the Minister of CIVIL AVIATION
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AND TOURISM be pleased to state:

(a) whether rate of contract per security
guard has been raised recently in Centaur
Hotel, Delhi;

(b) the reasons for increase in theft and
pilferage cases;

(c) whether the Grand master key was
also lost;

(d) if so, the loss suffered on account of
increase in contract rate and loss of grand
master key; and

(e) the steps taken to check the inci-
dence of theft in the hotel?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL): (a)
Yes, Sir. This was done to provide experi-
enced ex-service personnel for security
duties.

(b) The hotel is situated in a remote
area and the security services provided by
the earlier contractor was not satistactory.
Therefore, a fresh security contract has
been awarded.

(c) and (d). The master key of Centaur
Hotel was misplaced once and subse-
quently located. There has been no loss on
account of this to the Hotel.

(e) Better secunty arrangements are
now being made at the hotel to minimise
thefts, etc.

Supply of water to Bhartiya Kisan
Union Rally

3420. SHRI BALWANT SINGH
RAMOOWALIA:

SHRI TEJA SINGH DARD!:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the supply of drinking water
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was, as reported, stopped to the Bhartiya
Kisan Union rally held recently at Boat Clup,
New Delhi;

(b) if so, the reasons thereof; and

(c) the action taken against erring offi-
cials?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SONTOSH MOHAN DEV): (a)to (c). Admin-
istrator, New Delhi Municipal Committee h.as
informed that the permission for the Bhartiva
Kisan Rally was given only for 25th Octobcr,
1988 and Delhi Police had requested for
sending a suitable number of water tanke:s/
trolleys to meet the demand of BKU Rally.
Accordingly, 3 tankers and 12 trolleys were
deployed. Fourtankers were also detailed to
refill the 15 stationed water trolleys/ttankers.
The BKU Rally later on turned into a sit-in
Dharna. The facility of water tankers/rolleys
was extended on 2)6th, 27th and 28th Oc:o-
ber as per the requisition from Delhi Police.
Thereafter, the trdlleys got jammed due to
hazardous parking of tractor trailers of tne
participants and it became impossible eitl .l
to move the trolleys or send fresh tankers tor
replenishment. Some of the demonstrators
did not allow the movement of tankeis on
29th October for replenishing the wa.er
supply in the trolleys. The NDMC, theretoie,
stationed 4 tankers on the periphery; two
each at Rafi Marg and Janpath.

It was found that the demonstraturs
were using the unfitered water supply for
ablution as well as for drinking purposes. As
the consumption of raw water, being unfit for
human consumption, could cause epiden-
ios like gastro-enteritis, cholera etc. they
requested C.P.W.D. to stop supply of unfil-
tered water on 29th October, 1988. At no
point of time, water supply, except the ur fil-
teredwater was suspended and the tank :re.
regularly wentthere to continue the supply of
fitered water to the extent possible.
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Conversion of Tribal Advisory Commit-
tee Into Development Council

3421, SHRIMADAN PANDEY: Willthe
Minister of WELFARE be pleased to state:

(a) whether Government propose to
convert Tribal Advisory Committees into
Development Councils in tribal majority
areas in the Eighth Five Year Plan; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
SUMATI ORAON;): (a) There is no such
proposal at present.

(b) Does not arise.

[English)

Persons crippled In shelling in artillery
range near {tarsi

3422. SHRISOMJIBHAIDAMOR: Will
the Ministar of DEFENCE be pleased to
state:

(a) whether Government have seenthe
press report appearing in the Hindustan
Times under the heading “Where tribals
have to dio to live” on 1 May, 1988;

(b) if so, the reaction of the Government
thereto;

(c) how many people have died since
the inception of Firing Range near ltarsi in
Madhya Pradash and to which community
they belonged;

(d) how many Adivasis have become
crippled due to the shelling by the Artillery
Range near ttarsi; and
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() whether tsovernmem propusy 10
shift the Antillery Range near ltassi 1o some
other place?

THE MIRISTER OF STATE IN THME
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI CHINTAMANI PANI-
GRAHI): (a) Yes, Sir.

(b) to (e). A Statement isgiven below.
STATEMENT

The harsi Proo! Range, emgaged in
proot testing of ammunition and weapons
proourad for the Defence Serwiess, covars
an area of approximately 117 $q. Kms. The
entire range is notitied as prohibited area by
the State Government. The press repon
published in the New Delhi edition of ‘The
Hindustan Times Weekly' of 1.5.1988 has
brought out the modus operandiof the viliag-
ers in tre@spassing into the range for coliec-
tion of unexploded metal scrap which
fetches them some valua and which in the
process has resulted in some fatal acci-
dents. While making an observation that this
is primarily due to lack of any other employ-
ment opportunities for the tribals inthat area,
it is also stated that the Army authorities
should take necessary action 1o fence tihe
area to prevent such occurrences.

2. As far as the Ministry of Detance is
concerned, the followmng steps have already
been taken to minimise such accidents:—

(i) Demarcation of the range aea
by erecting concrete pillars;

(1) Erection of warning poststa, -
at all strategic places, both n
Minat and English, warning
against the unauthorised entry
into the prohibited araa;

(ii) Provision of barbed wire fencing
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on the boundary of the range
adjoining sensitive areas near
villages; and

(iv) Educating the local residents
regarding the hazard involved i
unauthorised entry into the dan-
ger area;

3 In addition recently it has been decided
that boundaiy walls may be constructed
around 4 main target areas where most of
the firing takes place. The question of mak-
ing the provisions of Manoeuvre Figld Firing
& Artillery Practices Act more siringent is
also under exanmnatuon of the Gavernnent.

4. As per the informaton gathered from MP
State Government authorities, the total re-
ported cases of death dua to accidents in the
range since its inception are 89. The com-
munity-wise break-up of the individuals is as
under:—

Scheduled Castes — 16
Scheduled Tribes —_ 64
General —_ 4
Not known ' - 5

L Total | 89

5. There has been ho case of anyone
becoming crippied due to shelling in this
range.

6. Thete is no propasal to shift the range.
vonitoring of various Central Projoects
3423 SHRI KAMAL GCiHiAUDHARY:
Will the Minister of PROGRAMMLE IMPLEM-
ENTATION be pleased to state:

(a) whether Government have re-
viewed and monitored the implementation of
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various Centrally sponsored irrigation,
power, coal, fertilisers and stes! projects
under differom stages on construction in
Punjab during the'last thres years;

(b) i so0, the details thereof; and

(¢) the steps proposed to expedite the
implemantation of these projects?

THE MINISTER OF PLANNING AND
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAVSINH SOLANKI):
(a) to {c). Government reviews periodically
the progress of implementation of central
projects and according to the Quarterly
Monttoring System of the Ministry of Pro-
gramme implementation, only one Fertiliser
Project, viz. Captive Power Project-Bhat-
inda of National Fertilisers is under implem-
enmtation for the last three years, i.e. sanc-
tioned before 30th September, 1985. No
Centrally sponsored irrigation, coal, power
and steel project is under construction in
Punjab.

Among the steps taken fo expedite
project implementation mention is made of
the following:

(i) Intensive monitaring of the piuj-
ects by the Ministry of Pio-
gramme Implementation
through Monthly/Quarterly
Monitoring System;

() Indepth periodical review ot
progress of project Ly the admin-
istrative Ministry and constent
pressure on project authonties
for expeditious completion;

(i) Gilose follow-up by concern 0
Ministry and project authority
with equipment suppliers, con
tractors and other concerniee
igencies to minimise delays.

Scheme of Book Bank for Schedute:l
Caste/Scheduied Tribes

3424. SHRI HARIHAR SOREN: Will
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the Minister of WELFARE be pleased tn
state:

(a) whether Government have intro-
duced a scheme under which Book Banks
have been set up for Scheduled Castc,
Scheduled Tribes students studying in
Medical and Engineering Colleyes;

(b) it so, the details of the scheme,;

(¢) thetinancial provision made undes
the scheme during the Seventh Plan; and

(d) the State-wise allocation made
therefar?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMAT.
SUMATI ORAON): (a) Yes, Sir.

(b) Under the Centrally Sponsorec
Scheme of Book Banks for SC/ST student:
studying in Medical & Engineering collegus
Central assistance is provided to the Stat.
Governments on 50:50 niatching basis to-
eslablishment of Book Banks for SC/81
students pursuing Medical & Engineering
degree course$ in the country. Under this
scheme a set of text books, costing upto Rs
5,000/- or actual cost of sets, whichever it
less, i$ given to a group of three students
The life period of -a set is tixed for 3 ye.u
Steel Almnahs, costing Rs. 1,500/- plus 13s
100/- per almirah as contingency chatges
transportation chargjes, is also sanctionrd k&
store the sets of books.

(c) An amount of Rs. 2.2 crores hac
been allocatad Yor this schame during Hev
enth Five Yeur Plan,

(d) Under this scheme, no state-wius
allocations have been made in advance
Howaver, the Central assistanc.e sanctione«
during 1985-86, 1986-87 & 1987-88 given u
the Statement helow.
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STATEMENT
(Rs. in lakhs)
Sl. Name of the State 1985-86 1986-87 1987-88
1 2 3 Jd 5
1. Andhra Pradesh 11 878 5.70 7.4825
2. Assam — — 450
3. Bihar 350 2.70 3.044
4, Gujarat 1.75 1.56 1.80
5. Haryana 0.80L35 1.00 0.75
6. Himachal Pradesh 0.036 — —
7. Karnataka 0.8L% 1.00 1.50
8. Kerala 1.47% 1.85 4175
9. Jammu & Kashmir - 0.50 _—
10. Madhya Pradesh — 3.00 4.599
1. Maharashtra - — 7.86
12 Orissa 0.70 0.70 0.70
13. Punjab 0.80 2.00 0.1955
14, Rajasthan 1.00 — 0.50
15. Tamil Nadu L81> 13.735 -—
16 Tripura 0.2/3 0.115 0.325
17. Uttar Pradesh - 10.47 1.9085
18. West Bengal 0.64 0.52 —
19. Goa 0.15 0.15 0.0665
20. Delhi 0.0 —_ —_—
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1 2 3 4 5
21. Pondicherry —_ 1.56 1.257
Total 30.8955 46.56 41.263
[ Transiation) [English)
Engine factories of Bharat Earthmove:s National Employment Guarantee
Limited Scheme
3425. SHRINANDLAL CHOUDHARY: 3426. SHRI BHADRESWAR
Will the Minister of DEFENCE be pleased to TANTI:
state: SHRI R.M. BHOYE:
SRIMATI. PRABHAWATI
(a) the names of places in the country GUPTA:

where engine-factories have been estab-
lished by Bharat Earth Movers Limited dur-
ing the last three years;

(b) the details of engines or machinery
proposed to be manufactured/being manu-
factured in these factories; and

(c) thereasons for delay in setting up an
engine manufacturing unit by Bharat
Earthmovers Limited in Sagar district,
Madhya Pradesh?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI CHINTAMANI PANI-
GRAHI): (a) and (b). No “Engine-factory” of
Bharat Earth Movers Limited has been se!
up during the last three years. However, in
July this year the government has cleared a
project for the setting up of facilties to
manufacture diesel engines by the company
for its earthmoving equipments with acaprtal
investment of Rs. 30.06 crores, on the
company's own land at Mysore.

(¢) Since there has been no proposail to
set up such a unit at Sagar, the question of
delay in mplementation does not arise.

SHRI HARIHAR SOREN:

Will the Minister of PLANNING be
pleased to state:

(a) whether the National Employment
Guarantee Scheme deserves to be exam-
ined in terms of desirability and feasbility,

(b) if so, whether any steps have been
taken in this regard; and

(c) if so, the details thereof?

THE MINISTER OF PLANNING AND
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAVSINH SOLANKI):
(a) There is no National Employment Guar-
antee Scheme in existence.

(b) and (c). Do not arise.
Stay of crew of A L, in Centaur Hotel
3427. SHRI JAI PRAKASH AGGAR-
WAL: Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:
{a) whether Air india crew are now not

staying in Centaur Hotel, New Dathi where
they used to stay earlier; and
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(b) if so, the reasons thereof and the
steps proposed to be taken to make good the
loss incurred as a result thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL): (a)
and (b). Air India crew had shifted from
Centaur Hotel, Delhi airport due to the agita-
tion of workmen in the hotel. After the agita-
tion was called off and normalcy was re-
stored, halft the crew have already started
staying again in Centaur.

Meeting to remove weaknesses in
implementation of programmes

3428. SHRI K. RAMAMURTHY: Wwill
the Minister of PROGRAMME IMPLEMEN-
TATION be pleased to state:

(a) the number of special meetings
organised at the highest level to remove
weaknesses in the implementation of pro-
grammes like Strategy for Rainfed Agricul-
ture, Bigger Harvests, Minimum Wages and
Rehabilitation of Bonded Labour,;

(b) the action taken on the decisions
arrived at these meetings; and

(c) whether the weaknesses noticed
have been removed and # so, the resuits
thereof?

THE MINISTER OF PLANNING ARD
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAVSINH SOLANKI):
(a) Three meetings were held during 1907-
88 to consider and remove weaknesses in
the implementation of programmes relating
to Strategy for Rainfed Agriculture, Bigyer
Harvests, Minimum Wages and Rebhabilita-
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tion of Bonded Labour.

(b) and {c). The concerned Ministries .
were asked 10 take follow up action to over-
come these constraints and remove weak-
nasses which were brought to notice during
the meetings.

Atrocities against Scheduled Castes/
Scheduled Tribes

3429. SHRI SYED SHAHABUDDIN:
Will the Minister of WELFARE be plaased to
state:

(a) the number of cases of atrocities
against Scheduled Castes and Scheduled
Tribas, separately, state-wise and year-wise
during the last three years;

(b) the number of persons killed in
these atrocities;

(c) the number of persons punished for
these atrocities; and

(d) the number of cases pending as on
1 April, 1988 in respect of these atrocities?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
SUMATI ORAON): (a) The information 1Is
given in Statement-| below.

(b) The information is given in State-
ment-l| below.

(c) and (d). The information is under
collection and will be laid on the Table of the
House on recept from the State Govern-
ments/Union Territory Administrations.
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STATEMENT—I
THE TOTAL NUMBER OF INCIDENTS INVOL ATROCITIES ON SCHEDUYLED

CASTES BY OTHERS DURING 1985, 1986 AND 1987 AS REPORTED BY THE STATE
GOVERNMENTSA.T. ADMNS. ™~

S. No. State/U.T. Total number of cases reported
1985 1986 1987
1 2 ) 3 4 5
1. Andhra Pradesh 166 193 253
2. Assam Nil 15 3
3. Bihar 1452 1683 12M
4. Goa Nl — 03
5. Gujarat 750 €49 727
6. Haryana 121 82 85
7.  Himachal Pradesh 49 50 52
8. Jammu & Kashmir 53 89 156
9. Karnataka 294 182 287
10. Kerala 300 476 719
11. Madhya Pradesh 5133 4421 2879
12. Mabarashtra 428 462 400
13.  Orissa 159 183 212
14,  Punjab 32 196 24
15.  Rajasthan 1437 1481 1465
18.  Sikkim — - 04
17.  Tamil Nadu 852 758 650

18. Uttar Pradesh 4135 4897 4348
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1 2 3 4 5
19.  Waest Bengal 1 09 08
20. Delhi 01 —_ 03
21. Pondicherry Nil 04 02

Total 15373 15403 13529

PR e

THE TOTAL NUMBER OF INCIDENTS INVOLVING ATROCITIES ON SCHEDULED
TRIBES BY OTHERS DURING 1985, 1986 AND 1987 AS REPORTED BY THE STATE

A GOVERNMENT.T. ADMINISTRATION
SL.No. State/U.T *  Total number of cases reported
1985 1986 1987

1 2 3 4 5
1. Andhra Pradesh 22 43 39
2. Arunachal Pradesh 11 10 21
3. Assam 23 19 15
4 Bihar 221 154 118
5.  Gujarat 125 179 139
6. Karnataka 01 — 02
7. Kerala 80 85 106
8. Madhya Pradesh 2955 2721 1495
9. Maharashtra 169 221 163
10. Manipur 02 17 08
1. Mizoram - 06 —_
12. Nagalend —_ 04 —

13. Orissa 46 52 87
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1 2 3 4 5

14.  Rajasthan 379 420 406
15.  Sikkim — —_ 07
16.  Tamil Nadu 01 03 07
17.  Uttar Pradesh 04 — —_
18. Wast Bengal 16 16 13
19. A& Nislands - —_ 04
20. Dadra & Nagar Haveli — 03 —

Total: 4055 3953 2605

Note: Infarmation in respect of other Staies/).T.s is Nil
STATEMENT -H

THE TOTAL NO. OF SCHEDULED CASTE PERSONS KILLED BY OTHERS DURING
1985 1986 AND 1987 AS REPORTED BY STATE GOVTS/U.T. ADMINISTRATIONS

SI.No. State/U.T 1985 1986 1987
1 2 3 4 5
1. Andhra Pradesh 12 13 15
2. Bihar 54 56 55
3. Guijarat 22 18 13
4, Haryana 11 04 03
5.  Himachal Pradesh 01 01 -
6. Jammu & Kashmir 04 03 02
7. Karnataka 20 06 09
8. Kerala 06 09 06
9. Macdhya Pradesh 75 93 71

*
¢

10, Maharashtra 13 15 19
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1 2 3 4 5
11.  Orissa 01 04 05
12.  Punjab 08 10 07
13. Rajasthan 29 43 35
14. Tamil Nadu 20 18 20
15. Uttar Pradesh 223 270 235
16. West Bengal 03 —_ —

Total 502 563 495
Note: Information in respect of other State/U.Ts is Nil

THE TOTAL NUMBER OF SCHEDULED TRIBES PERSONS KILLED BY OTHERS
DURING 1985, 1986 AND 1987 AS REPORTED BY THE STATE GOVERNMENTS/U.T.

ADMINISTRATIONS
SLNo. State/U.T.s No of Sch. Tribes persons killed
1985 1986 1987
1. Andhra Pradesh 02 04 01
2.  Arunachal Pradesh — — 01
3. Bihar 12 10 02
4, Gujarat 10 14 17
5. Kerala 02 01 02
6. Madhya Pradesh 35 84 48
7. Maharashtra 09 15 07
8. Manipur 01 01 —
9. Mizoram —_ 03 -
10. Nagaland — 01 —_
11. Orissa 02 01 02
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1 2 3 4 5
12. Rajasthan 25 10
13. Woest Bengal 03 —
Total 162 90

Total: Information in respect of other States/ U.T.s is Nil

Manufacture of Dornier by HAL

3430. DR. B.L.SHAILESH : Will the
Minister of DEFENCE be pleased to state:

(a) whether the Hindustan Aeronautics
Limited (HAL) gets set for the jet set;

(b) if 80, the names of industrial houses
and others who have evinced interest in
buying the Dornier air-crafts for civilian use
being manufacture by HAL and its approxi-
mate cost and the firm orders booked for it so
- far or anticipated,;

(c) whether the HAL also plans to
manufacture the 30- passenger and VIP
version of the Dornier 208 for the civilian
sector;

(d) it so, the approximate cost and the
number of aircrafts for which orders have
been or are likely to be placed with HAL ; and

(e) the number of helicopters so far
manufactured by the HAL, its approximate
cost, the number of helicopters soid, the
persons to whom sold and the number tor
which orders have been booked uptill now?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TIONS AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHR!I CHINTAMANI! PAN(-
GRAHI) : (a) HAL is already manufactuning
jet aircrafts.

(b) to (d). HAL has beqp demonstrating

Dornier aircraft for civilian customers. How-
ever, no firm orders have been booked yet.
HAL has no plans for manufacture of 30
seater aircraft. HAL willtake up the manufac-
ture of VIP version of Dornier-228-101 on
receipt of firm orders. The price of the aircraft
will vary depending on the Standard of
preparation and the year of dslivery.

() HAL has been selling CHETAK and
CHEETAH helicopters to Defence Services,
Coast Guard and other civil eustomers. The
cost of the helicopter varies with Standard of
Preparation for various customers. it will nat
be in the public interest to disclose details
regarding the total number of helicopters
manufactured by HAL so far, or the persons
to whom these have been sold or the order-
book position.

Inclusion of Hill Tribes of North East in
the List of Scheduled Castes/Sched-
uled Tribes

3431.SHRIN. TOMBI SINGH : Will the
Minister of WELFARE be pleased to state:

(a) the names of the hill tribes of the
North-East demanding inclusion of their
tribes in the list of Soheduled Tribes.

(b) the likely time by which Government
proposa to take necessary steps in this
regard;

(c} whether Government have made
any field study in this regard to examine the
genuineness of the demands:; and
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(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
SUMATI ORAON): (a) to (d). All proposals
for amending the lists of Scheduled Tribes
recaived by Government are under consid-
eration of Government. Any change in the
lists can only be made by a legislation by
Parliament and no further details can he
given.

Increase in China’s Maritime Defence
Activities

3432. SHRI PRATAPRAO .
BHOSALE: Will the Minister of DEFENCE
be pleased lo state:

(a) whether Government is aware that
China has decided 1o increase its maritime
defence activities in the Indian Ocean pos-
ing a threat to the security of the country.

(b) if so, the details thereof;

(c) the reaction of Government in tihe
matter;

(d) whether this issue will figure during
the visit of Prime Minister to that country.

(e) it so, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI
K.C. PANT) : (a) to (f). Government have no
specific reports on any Chingse decision to
increase her maritime defence activities in
the Indian Ocean. During the Prime
Minister's proposed visit to China, interna-
tional regional and bilateral matters of intar-
est to both countries are expected to be
discussed.

Report of Human Rights Commission
on Harijans Entry into Temples

3433. SHRI SHANTI DHARIWAL : Wit
the Minister of WELFARE be pleased to
state:
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(a) whether the Union National Human
Rights Commission proposes 1o submit a
report to Union Government regarding entry
to Harijjans into temples and also regarding
their general social condition; and

(b) if so, the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
SUMATI ORAON): (a) and (b). Information
is being collected and the same will be laid
on the Table of the House.

Financial Assistance to Widows

3434. SHRI RAMASHRAY PRASAD
SINGH : Will the Minister of WELFARE be
pleased to stats:

(a) whether Government provide any
financial aid to widows who do not have any
source nf income:

(b) if so, the details thereof; and

(c) it not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI{
SUMATI ORAON) : (a) The State Govern-
ment extend financial aid to widows under
different schemes.

(b) There are separate schemes of
widow pensions in some States such as
Gujarat, Himachal Pradesh and Punjab; the
widows in State of Bihar, Haryana, Karna-
taka, Kerala, Madhya Pradesh, Maharash-
tra, Rajasthan, Tamil Nadu and QOrissa are
provided pensions under old age pension/
social security schemes through a special
provision: in the States like Assam, Sikkim,
Tripura and Mizoram the widows on attain-
ing a specified age get pensions like other
destitute aged women.

(c) Question does not arise.
Setting up of Children’s Rescue Homes

3435. SHRI AMARSINH RATHA"&A:
Will the Minister of WELFAE}E be pleased to
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state:

(a) whether Government have issued
instructions to the State Governments to set
up children's rescue homes at different
places; and

(b) if so, the details of educations pro-
posed to be imparted to such children in
rescue homes?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
SUMATIORAON) : (a) The Government has
not issued instructions to the State Govern-
ment to set up children’s rescue homes as
such. However, under the Juvenile Justice
Act, 1986 (No. 53 of 1986) thae State Govern-
ments/Union Territories are required to set
up Juvenile Homes for neglected juveniles,
Special Homes for the temporary reception
of juveniles during the pendency of any
inquiry regarding them.

(b) The Stata Government and Union
Territory Administrations are expected to
provide necassary tacilites including educa-
tional as contemplated in the Act and rules
framed thereunder.

[ Frans/ation]

Working Group Report on working of
PDS

3436. SHRI BALWANT SINGH RA-
MOOWALIA:

SHRI TEJA SINGH DARDI:

Will the Ministar of PLANNING be
pleased to state:

(a) whether it is a fact that a high level
working group was constituted with tha ob-
jective of giving suggestians for strengthan-
ing the present Publi¢c Distribution System
and making other improvaments in it;

(b) if 80, the details in this regard;

(c) whether the Working Group has
submitted its report;

(d) if so, the details thereof; and

(e} it not, the time by which it is likely to
submit the reporn?

THE MINISTER OF PLANNING AND
MINISTER OF PROGRAMME IMPLEMEN-
TATION {(SHRI MADHAVSINH SOLANKI):
(a) and (b). A Steering Group has been
constituted under the chairmanship of Minis-
ter of State for Planning to examine various
facets of Public Distribution System of the
formulation of policy, programmes and strat-
egy for the Eighth Five Year Ptan . A copy of
the order setting up the Group is given be-
low:

(c) No, Sir.
(d) Does not arise

(e) The working Group is expected o
furnish its report by the end of March 1989.

ORDER

Subject:-

Formulation of the Eighth Five Year Plan 1990-95 Constitution of the

Steering Group on Civil Supplies.

With a view to strengthening and restructuring the supply management of selected
essential commodities it has been decide ¢ 1¢ set up a Stesring Group to consider tha matter
in all its agpects and make appropriate rec ommendations in regard to the methods that shauld
be adopted in evolving an efticient public distiibution system as an integral parn of the socio-
economic development in the Eighth Five Yeur Plan. The composition andtesms of reference

of the Group will be as follows:

Composition

1. Minister of State in the Ministry cf Planning —_—

Chairman
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2

3.

10.

11.

12.

13.

14,

15.

16.

17.

18.

19.

Secretary, Deptt. of Civil Suppiies —_
Secretary, Deptt. of Food —

Shvi S.S.Verma, Secretary,
Ministry of Welfare —

Adviser (Agri), Planning Commission —_

Agriculture Production Commissioner,
Deptt. of Agriculture —

Concerned Joint Secretary (Contiolled Cloth)
Dapartment of Textite. _

Chief Economic Adviser, Department of Economic
Affairs, Ministry of Finance. —_

A representative of the Reserve Bank of India. —_
Adviser (Transport), Planning Commission —_
Dr. P.N. Kaul

A-85, Pushpanjali Enclave,

Pitampura, Dethi-110034. -—

Shri Ganash, Secretay (Food & Civil Supplies)
Gowt. of Uttar Pradesh, Lucknow. —

Secretary, Deptt. of Food & Civil Supplies
Gowvt. of Andhra Pradesh, Hyderabad -—

Secretary, Deptt. of Food & Civil Supplies
Gowt. of Tamil Nadu, Madras —

Secratary, Deptt. of Food & Civil Supplies,
Gowt. of Gujarat, Gandhi Napar —_

Sacretary, Deptt. of Food & Civil Supplies,
Gowt. of Onissa -_

Shri Kipgin, Resident Commuissic ner, Gowt.
of Mamipur, New Deth, —_

Shri R.M. Bahadur, Joint Secretary, Deptt.
of Civil Supphes. —

Chairman/Managing Director of Food Cor-
poration of india. —_
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20 .Dr, B.M. Bhatia, former Principal, Hindu

21,

22.

23.

24.

25.

26,

27.

28.

Coftlege, Centre for Policy Research

Dr. K. Krishnamurthy, institute of Economic
Growth

Shri Venugopal, Jt. Secretary, Ministry of
Weltare

Shri. Mithileshwar Jha, Institute of Rural
Management , Anand

Shri L.C. Jain, C/0, Industrial Devalopment

Services Pvt. Ltd. M-1, Kanchanjunga Bidg.

Barakhamba Road, New Delhi.

Shri Gyan Pandit, consumer Forum, B-24
Maharani Bagh, New Delhi.

Dr. K.N. Kohli, C-6/14, Vasant Vihar,
New Delhi-110057

Shri S.M. Meena, Director, Deptt. of Cuvil
Supplies

Dr. V. G. Bhatia, Adviser (DP),
Planning Commission
venor

Terms of Reference

To consider desirable changes

in the present system of the 4,

P.D.S. so asto reducethe subsi-
dies. This would be in particular
with reference to cereals and
sugar.

To consider measures for
extending and improving the

scope of management of sup- S.

phes of essential commodities.

To review the working of the
pubhic distribution system in-
cluding its infra-structure in the
Seventh Five Year Plan in the

light of the objectivesfargets set 6.

outforitinthe plan and the New-
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—_— Member

- Membaer

—_— Member

— Maember

—_ Member

— Member

— Member

—_ Member

Member/Con-

20 Point and Minimum Needs
programmae.

To make recommendations re-
garding the expansion and im-
provemant of the public distribu-
tion system in the Eighth Plan
particularly in the rural remote
and inaccessible argas and the
coverage of commodities.

To consider the feasibility of di-
recting the public distribution
system to the weaker and vul-
nerable sections of the society
and make suilable recommen-
dations in this regard.

Toexamine the pricing system of
various commodities sold
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10.

1.

through the public distribution
system and explore tha possibil-
ity of introducing uniform con-
sumer prices through-out the
country.,

To Study the various aspects of
coordination among the con-
cerned Departments and agan-
cies in production, procurement,
storage transportation and distri-
bution of essential commodities
and make recommendations for
evolving commodity budgets for
the commodities supplied
through the public distribution
system.

To review the role of State Civil
Supplies Corporations and
State-Lavel Consumer Coop-
arative Federations as well as of
the machinery at the regional
and local level in the expanded
public distribution system.

To assess financial require-
ments of the public distribution
system during the Eighth P:.an
and recommend the ways in
which the expanded publicdistn-
bution system should be fi-
nanced.

To assess the credit require-
ment of the public distribut on
system duringthe Eight Plan and
make appropriate recommenda-
tions for meeting them.

To review the ongoing Centi iy
sponsored/Central Secto:
schemes and to formulate sun-
able.plan schemesforthe devel-
opment of public distribution
system.

12 To review the existing enforce-
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13.

14.

15,

18.

17.
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ment machingsy with a view to
making enforcemeat of various
legisiations connected with the
supply and distribution of essen-
tial commodities more effective.

To review the existing Supply
Management Information Sys-
tem and make recommenda-
tions to make it more effective in
improving the management of
supplies of essential commodi-
ties;

To review tne measures being
taken for protecting the interest
of the consumars in regard to
matters such as quality, weight,
price etc. and make suitable
recommandations:

To examine the functioning of
the fair price shops Including
cost of distribution to detarmine
thair viability so that the mal-
practices in their functioning are
curbed.

To review the voluntary con-
sumer movement and the
people’s involvement in the
Public Distribution System and
make recommendations to
strengthen the consumer move-
ment.

To consider any other matter (s)
relevant to effective functioning
and management of the Public
Distribution System as an inte-
gral part of the national economy
and planning proeess.

The Group may co-opt any ofi-
cial or non-official as an addi-
tional Member.

The officers will draw T.A/DA it
any fromtheir respective deparnt-
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10.

mens/iorganisations. Expendi-
ture in connaction with the non-
official Membar will be borne by
the Planning Commission ac-
cording 1o rules and reguiations
of TAAJA as appiicable to Gr. |
officers of the Government of
india. They will be entitled to
travel by Aur.

The Steering Group is expected
to furnish its rapon by the end of
Mareh, 1989.

Sd/-

(J.C. Dangwal)
Directo. (Administration)

Copy forwarded to:

Charrman and all the membets
of Steering Committee

P S to Deputy Charman. Plan-
ning Commission.

PS to Minister of State for Plan-
ning

PS to Member A/B/CIY/SM

PS to Sec etary,
commission.

Planning
PS to Special Secretary, Plar
ning Commission

Ministry of Finance (Plan I
nance) North Block, N. Dethi

Ministry of Home Altairs, North
Block, N.Dethi.

All Advisers/Heads of Divisions

Administration 1Genseial
Branch-1, Planning Commis-
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sion.

11. Acoounts | Branch, Planning
Commission

12. information Officer, Planning
Commission.

13. PS to Direcior (Administration),
Planning Commission

14, Library, Planning Commission.

15. Plan coordination division, Plan-
ning commission.

Sd/-

(J.C. Dangwal)
Dirgctor (Administration)

[English]

Development of Modern information
Technology for Rural Development

3437. SHRI HARIHAR SOREN : Will
the PRIME MINISTER be pleased to state:

(a) whether there is any proposal to
develop modern information technology for
rural development ; and

(b) f so, the details thereof and the
steps taken in this regard.?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACE (SHR!I K.R. NARAY-
ANAN): (a) Yes, Sir.

(b) The Government has taken various
steps for developing a decision support
system for handling rural development pro-
grammes at the district level. The Computer-



339 Writien Answers

ised Rural Information Systems Project
(CRIPS) has been sponsored by the Depart-
ment of Rural Development with Depart-
ment of Electronics (DOE) as the nodal
agency. This project was first implemented
on a pilot basis in ten districts of the country
to develop software for monitoring and plan-
ning major Rural Development program-
mes like IRDP, NREP, RLEGP, TRYSEM
atc. Ithas been decidedto expand CRISP, to
allthe district rural development agencies in
tha country in a decentralised manner taking
the support of state level electronic agenciss
for the actualtraining and field level implem-
entation of the project. A user handbook was
prepared and various professional agencies
were engaged for training development
personnel on CRISP. As part of the first
° phase, computers have been installed in
+ 300 districts of the country and data input
has been started. In the second phase
GRIPS software will be customizad to meet
loc¥! level requirements of the users in
managing rural development programmes.
The state lavel electronic agencies have
been given the source code and system
design for modifying software as per the
requiremsnts of the state. The Institute ot
Rural Management, Anand as well as the
IAS academy at Mussoorie are now giving
training on CRISP, It is expected that sys-
tematically all the states will be brought on
line with a standardization of formats and
reporns.

CRISP software is now being con-
verted in all the Indian Languages for easter
interface with the local users. A Geographi-
cal Information System s being developed
to allow for non-officials to get graphics
represantation of various field level situ-
ations of Rural Development at the district,
block and panchayat level. It is expected tc
widely disseminate the information gathered
onthe DRDA computerfor agreater commu-
nity participation.

Use of Hindl in High Courts

3437-A. SHRI N. TOMBI SINGH: Wil
the Minister of HOME AFFAIRS ba pleasac!
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to state:

(a) the High Courts using Hindi in the
proceedings and judgements and the per-
centage of work done in Hindi;

(b) whether Government have made
any effort to enhance the usa of Hindl in the
High courts levet in tha Hindi speaking areas
like Bihar, UP, Madhya Pradesh, Haryana
and Rajasthan;

(c) it so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SONTOSH MOHAN DEV): (a) Under article
348 (2) of the Constitution and Section 7 of
the Official Languagas Act, 1963, the Gov-
ernment of a State may, with the previous
consent of the President, authorise the use
of Hindi orthe Official Language of the State.
in addition to the English language, in pro-
ceadings and for judgements, orders, stc.
passed or made by the High Court for that
State. Under these provisions Governors of
U.P, Bihar, Rajasthan and Madhya Pradesh
have authorised the use of Hindi in the
proceedings etc. of the High Courts of thase
States. The percentage of the wark being
done in Hindi in these High courts is negli-
gible.

(b) to (d). With a view 10 facilitale use of
Hindi in the High Courts, the Ministry of Law
and Justice is implementing a scheme to
give tinanciat help to the States so that the
Central Laws etc. can be translated and
published and is also implementing a
scheme to give financial help to the Auteno-
mous Institutions working in this field for the
propagation of legal activities in Indian lan-
guages. The-Bepartment of Official Lan-
guage brought forward a Gill for providing
authoritative text of Constitution in Hindh,
which has been passed by the Parliament.
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12.00 hrs
[English)

SHRI V. SOBHANADREESWARA
RAO (Vijayawada). We would like to know
whether the House is going to be extended
or not.

MR SPEAKER: You will know.

SHR! V. SOBHANADREESWARA
RAO: We have to make our programme
How can we plan our departure?

MR SPEAKER: | do not knaow.

SHRI V. SOBHANADREESWARA
RAQ: Why not Government say whether
they are going to introduce the Electotal
Raforms Bill or not and whether the session
is going to be extended or not?

MR SPEAKER: What can | do? If there
comes a demand, | will let you know,

(Interruptions)

SHRI SURESH KURUP(Kottayam)
Today at least by evening, we must know.
(Interruptions)

MR. SPEAKER: What is the problem?
Doesn't matter.

(Interruptions)

MR. SPEAKER: Aren't you interested in
running the Housa? | am interested in run-
ning the House.

(Interruptions)

MR. SPEAKER: What is the problem?

{(Interruptions)”
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MR. SPEAKER: Nothing doing. Not al-
lowed.

(Interruptions)

SHRI T. BASHEER (Chairayinkil) Re-
garding Privilege Notice in Shri
Vijayaraghavan's case, you said you wiltdo
something after receiving the report...

MR. SPEAKER: | have to get some-
thing. Only then | can do. Not otherwise . If |
do get something, then | will do it.

(Interruptions)
MR. SPEAKER : [ am dealing with it.
(Interruptions)
[ Translation)

SHRI BALKAVI BAIRAGI (Mandsaur):
Hon. Mr. Speaker, Sir, even today a number
of students are sitting on fast on the issue of
Hindi. Still English is compulsory in IAS
examinations. The Government had given
an assurance in March 1988 that English will
no longer remain compulsory in respect of
I.L.T. Examinations etc. but no decision has
so far been taken. | would like the Govern-
ment to explain its policy in this regard be-
cause Shri P.V. Narasimha Rao had given
an assurance in his Chamber and again
assurances were given in writing and the
fast was broken. A person like Anil Bordia
promised that everything would be alright in
1989 examinations but the Government did
not keep its assurance.

MR. SPEAKER: You have told us only
today. Why did you not tell us earlier.

(English]

We will do it.

* Not recorded.
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(Imerruptions)
SHRI CHIRANJI LAL SHARMA (Kar-
nal) An Additional Session’s Judge has been
kidnapped from the G.T. Road.
MR.SPEAKER: t is a State problem.

(Interruptions)

MR. SPEAKER : Nothing doing. Sit
down,

{Interruptions)

SHRI CHINTAMANI JENA (Chittoor)
Please accept my Calling Attention Motion.

MR. SPEAKER: Mest me in the
Chamber.Not here.

(Interruptions)
PAPERS LAID ON THE TABLE
12.03 hrs
[English)

Annual Report and Review on the work-
ing of Institute of Applied Manpower
Research, New Deihi for 1987-88

THE MINISTER OF PLANNING AND
MINISTER OF PROGRAMME IMPLEMEN-
TATION (SHRI MADHAYV SINH SOLANKY):
| beg to lay on the Table-

(1) (i) A copy of the Annual Repon
(Hindi and English versions) of
the Institute of Applied Man-
power Research, New Delhi, for
the year 1987-88 along with
Audited Accounts. )

(i) A copy of the Review (Hindi and
English versions) by the Govern-
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ment on the working of the Insti-
iute of Applied manpower Re-
saarch, New Dethi for tho year
1987-88. {Placed in Library See
No. LT 8874/88]

Coast Guard (Ceremonial) Rules, 1988,

Review on the working of and Annual

Reports of Garden Reach Shipbuilders

and '‘ngineers Ltd., Calcutta for 1987-88,

Maz gaon Dock Ltd., Bombay for 1987-
88 etc. etc.

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI CHINTAMAN! PAN!-
GRAHI): | beg to lay on the Table:-

(1) A copy of the Coast Guard
(Ceremonial) Rules, 1988 (Hindi
and English versions) published
in Notification No. S.R.0. 15 (E)
in Gazette of India dated the
22nd November, 1988, under
sub-section (3) of section 123 of
the Coast Guard Act, 1978
[Placed in Library See No. LT
6875/88]

(2) A copy each of the following
papers (Hindi and English ver-
sions) under sub-section (1) of
section 819A of the Companies
Act, 1956:-

(a) (i) Review by the Government
on the working of the Garden
Reach Shipbuilders and Engi-
neers Limited, Calcutta, for the
year 1987-88.

(i) Annual Report of the Garden
Reach Shipbuilders and Engi-
neers Limited, Calcutta, for the
year 1987-88 along with Audited
Accounts and the comments of
the Comptroller and Auditor
General thereon.

(b) (i) Review by the Government
on the working of the Mazagon
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(i)

(c)

(i)

(d)

(ii)

(e)

(i)

Dock Limited, Bombay, for the
year 1987-88. [Placed in Library
See No. LT 6876/88]

Annual Report of the Mazagon
Dock Limited, Bombay, for year
1987-88 along with Audited
Accounts and comments of the
Comptroller and Auditor General
thereon. [Placed in Library See
No. LT 6877/88)

(i) Review by the Government
on the working of the Bharat
Earth Movers limited, Banga-
lore, for the year 1987-88.

Annual Report of the Bharat
Earth Movers Limited, Banga-
lore, for the year 1987-88 along
with Audited Accounts and the
comments of the Comptroller
and Auditor General thereon.
[Placed in Library See No. LT
6878/88]

() Raeview by the Government
on the working of the Mishra
Dhatu Nigam Limited, Hydera-
bad, for the year 1987-88.

Annual Report of the Mishra
Dhatu Nigam Limited, Hydera-
bad, for year 1987-88 along with
Audited, Accounts and the com-
ments of the Comptroller and
Auditor General therecn
[Placed in Library See No. LT
6879/88]

() A statement regarding Re-
view by the Government on the
working of the Bharat Electron-
ics Limited, Bangalore, for the
year 1987-88.

Annual Report of the Bharat
Electronics Limited, Bangalere,
for the year 1987-88 along with
Audited Accounts and com-
ments of the Comptroller and
Auditor General thereon
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[Placed in Library See No. LT
6880/88]

(f) (i) Roview by the Government
on the working of the Bharat
Dynamics Limited, Hyderabad,
for the year 1987-88.

(i) Annual Report of the Bharat
Dynamics Limited, Hyderabad,
for the years 1987-88 along with
Audited Accounts and com-
ments of the Comptroller and

Auditor General thereon.
[Placed in Library See No. LT
6875/88]

Reviews on the working of and Annual

Reports of Indian Rare Earths . td. Bom-

bay for 1987-88, Indian National Science

Academy, New Delhi for 1987-88, Indian

Academy of Sciences, Bangalore, for
1987-88 etc.

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ICS AND SPACES (SHRI K.R. NARAY-
ANAN): | beg to lay on the Tabie:-

(1) A copy each of the following
papers (Hindi and English ver-
sions) under sub-section (1) of
section 619A of the Companies
Act, 1956:- .

(1) A statement regarding Re-
view by the Government on
working of the Indian Rare
Earths Limited, Bombay, for the
year 1987-88.

(i) Annual Report of the Indian
Rare Earths Limited, Bombay,
for the year 1987-88 along with
Audited Accounts and the com-
ments of the Comptrolier and

Auditor General thereon.
[Placed in Library See No. LT
6882/88)
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(2)

3)

(4)

(5)

(i) A copy of the Annual Report
(Hindi and English versions) of
the Indian National Science
Academy, New Delhi, for the
year 1987-88 along with Audited
Accounts.

(i) A statement (Hindi and Eng-
lish versions) regarding Review
by the Government on the waix-
ing of the Indian National Sci-
ence, Academy, New Delhi, for
the year 1987-88. [Placed in
Library See No. LT 6883/88]

(i) A copy of the Annual Report
(Hindi and English versions) of
the Indian Academy of Sci-
ences, Bangalore, for the year
1987-88 along with Auditrd
Accounts.

(i) A statement (Hindi and Eng-
lish versions) regarding Review
by the Government on the work-
ing of the Indian Academy of
Sciences, Bangalore, for tne
year 1987-88. [Placed in Library
See No. LT 6884/88]

(i) A copy of the Annual Report
(Hindi and English versions) ot
the Indian Institute of Tropical
Meteorology Pune, for the vear
1987-88 along with Audited
Accounts.

(i) A statement (Hindi and Eng-
lish versions) regarding Review
by the Government on the work-
ing of the iIndian Institute of
Tropical Meteorology, Pune, for
the year 1987-88. [Placed in
Library. See No. LT 6885/88)

(i) A copy of the Annual Repont
(Hindi and English versions) of
the Centre for Electronics De-
sign and Technology, Auran-
gabad, for the year 1987-88
along with Audited Accounts.

(i) A statement (Hindi and Eng-
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(6)

)

(8)

(9)
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lish versions) regarding Review
by the Government on the work-
ing of the Centre for Electronics
Design and Technology, Auran-
gabad, for the year 1987-88.
[Placed in Library See No. LT
6886/88]

(i) A copy of the Annual Report
(Hindi and English versions) of
the Regional Computer Centre,
Calcutta, for the year 1987-88
along with Audited Accounts.

(ii) A statement (Hindi and Eng-
lish versions) regarding Review
by the Government on the work-
ing cof the Regional Computer
Centre, Calcutta, for the year
1987-88. [Placed in Library. See
No. LT-6887/88]

(i) A copy of the Annual Repon
(Hindi and English versions) of
the Wadia Institute of Himalayan
Geology, Dehra Dun, for the
year 1987-88 along with Ac-
counts.

(i) A statement (Hindi and Eng-
lish versions) regarding Review
by the Government on the work-
ing of the Wadia Institute of
Himalayan Geology, Dehra Dun,
for the year 1987-88. [Placed in
Library. See No. LT 6888/88]

A statement (Hindi and English
versions) (i) correcting the reply
given on 3rd August, 1988 to
Unstarred Question No. 1046 by
Dr. Krupasindhu Bhoi regarding
weather Forecasting Centre in
New Delhi and (ii) giving 1easons
for delay in corraecting the reply.
[Placed in Library. See No. LT/
6889/88]}

(i) A copy of the Annual Report
(Hindi and English versions) of
the Ceontre for Elactronics De-
sign and Technology, Srinagar
for the year 1987-88 along with
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(10)

(11)

(12)

Audited Accounts.

(i) A statement regarding Re-
view (Hindi and English ver-
sions) by the Sovernment on the
working of the Centre for Elec-
tronics Design and Technology,
Srinagar, for the year 1987-88.
[Placed in Libraty. See No. LT-
6890/88]

(i) A copy of the Annual Report
(Hindi and English versions) of
the Physical Research Labora-
tory, Ahmedabad, for the year
1987-88 along with Audited
Accounts.

(ii) A statement regarding Re-
view (Hindi and English ver-
sions) by the Governmenton the
working of the Physical Re-
search Laboratory, Ahma
dabad, for the year 1987-88.
[Placed in Library. See No. LT
6891/881

(i) A copy of the Annual Repurt
(Hindi and English versions) of
the National Remote Sensing
Agency, Hyderabad, for the year
1987-88 along with Auditrd
Accounts,

(i) A statement regarding Re-
view (Hindi and English ver-
sions) by the Government on tne
working of the National Remt te
Sensing Agency, Hyderabad, 'or
the year 1987-88. [Placed In
Library. See No. LT 6892/88]

(i) A copy of the Annual Report
(Hindi and English versions) of
the Centre for Development of
Telematics, New Delhi, for the
year 1987-88 along with Audited
Accounts.

(i) A statement regarding Re-
view (Hindi and English ver-
sions) by the Governmenton the
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working of the Centre for Devel-
opment of Telematics, New
Delhi for the year 1987-88.
{Placed in Library. See No. LT-
6893/88]

Notification under All india Services
Act, 1951 and Central Reserve Police

Force Act, 1949

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SONTOSH MOHAN DEV) On behalf of Shri
P. Chidambaram, | beg to lay on the Table:-

)]

(2)

A copy each of the following
Notifications (Hindi and English
versions) under sub-section (2)
of section 3 of the All India Serv-
ices Act, 1951.

()  The Indian Administrative
Service (Fixation of Cadre
Strength) Nine Amendment
Regulations, 1988 published in
Notification No. G.S.R. 872 in
Gazette of India dated the 12th
November, 1988.

(i) The Indian Administrative
Service (Fixation of Cadre
Strength) Tenth Amendment
Regulations, 1988 published in
Notification No. G.S.R. 873 in
Gazette of India dated the 12th
November, 1988. [Placed in
Library. See No. LT 6894/88]

A copy each of the following
Notifications (Hindi and English
versions) under sub-section (3)
of section 18 of the Central
Reserve Police Force Act,
1949:-

(n The Indo-Tibetan Border
Police {Non-Gazette Telecom-
munication Cadre) Recruitment
(Amendment) Rules, 1988 pub-
lished in Notification No. G.S.R.
720 in Gazette of india dated the
10th September, 1988.

(i) The Central Reserve Police
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Force (Amendment) Rules,
1988 published in Notification
No. G.S.R. 784 in Gazette of
India dated the 8th Octeber,
1988.{Placedin Library. SeeNo.
LT-6995/88)

Annual Administrative Report of An-
daman and Nicobar Administration for
1985-86

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SONTOSH MOHAN DEV): 1 beg to lay on
the Table a copy of the Annual Administra-
tive Report (Hindi and English versions) of
the Andaman and Nicobar Administration for
the year 1985-86. [Placed in Library. See
No. LT-6896/88]

12.04 1/2 hrs.
MESSAGE FROM RAJYA SABHA

[English]

SECRETARY-GENERAL: Sir, | have to
report the following message received from
the Secretary-General of Rajya Sabha:-

“In accordance with the provision of rule
127 of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, | am directed to inform the Lok
Sabha that the Rajya Sabha, at its sit-
ting held on the Ist December, 1968,
agreed without any amendment to the
Commissions of Inquiry (Amendment)
Bill, 1988, which was passed by the Lok
Sabha at its sitting held on the 24th
November, 1988."

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE
{English)
Recent Sirike by Workers of Industrial
Establishments in Delhi and nearby

areas

SHRI BAJU BAN RIYAN (Tripura East):

DECEMBER 5, 1988
by Workers of Industrial establishments in Delhi

Call Attention re: Strike 352

I callthe attention of the Minister of Labour to
the following matter of urgent public impor-
tance ,and request that he may make a
statement thereon:

“Recent strike by a large number of
workers of industrial establishments in
Delhi and nearby areas and the steps
taken by the Government to resolve the
issues invoived.”

THE MINISTER OF LABOUR (SHR!
BINDESHWARI DUBEY): The Centre of
Indian Trade Unions, Delhi Committee gave
anoticeto Lt. Governor, Delhion 19.10.1988
to observe strike in industrial establishments
at Delhi from 22.11.1988 to 28.11.1988. A
similar notice was addressed by the Centre
of Indian Trade Unions, District Committee,
Ghaziabad to the Chief Minister, UP to ob-
serve strike in Ghaziabad. The major de-
mands made by the Delhi Committee related
to payment of minimum wages at Rs. 1,050/
- per month and variable D.A. with a rate of
Rs. 2/- per point rise in Consumer Price
Index, abolition of contract labour system,
provision of crechas at places of employ-
ment of women workers, provision of hous-
ing facilities to workers, ooening of closed
tactories, preventing closure of Delhi Cloth
Mills, reinstatement of employees of the
Delhi Transport Corporation and non-inter-
ference by police in the trade union move-
ments. The demands made by the District
Committee, Ghaziabad, more or less were
similar. In Faridabad (Haryana) also similar
demands were raised.

Under Section 3 of the Minimum Wages
Act, 1948, the responsibility of fixing mini-
mum wage is placed upon the appropriate
Government which according to Section 2
(b) is the State Government or the Union
Territory Administration except in some
cases, where the Central Government has
been defined as the appropriate authority.
Thus, the responsibility for fixing and revis-
ing minimum wages in the area of Delhirests
with Union Territory Administration of Delhi
and in case of U.P. and other States it is
State Governments. The Minimum Wages
Act provides for the Advisory Boards which
aretripartite in nature, and include represen-
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tatives of the workers, 1o advise the appropri-
ate government in the matter of fixing and
revising minimum wages. Therefore, the
appropriate forum for the workers to preus
their demands for revision of minimun
wages would be concerned State Govern-
ments or the Union Territory Administration
and their representatives in the Advisory
Boards could advise on the appropriate
wages to be fixed.

12.07 hrs.
[MR. DEPUTY SPEAKER in the Chaur)

The modalities of revising the minimum
wages waere discussed in the 31st Labour
Ministers Conference held in 1980 which
recommended that the minimum wagus
should be reviewed and revised atleast once:
in two years or on a nse of 50 points in
Consumer Price Index, whichever is earlier.
The 36th Conference of the Labour Minis-
ters held in May, 1987 reaffirmed this recom-
mendation that the minimum wages shot:id
be revised in the manner suggested by the
Conference in 1980. The Labour Ministcrs
Conference held on 7th November, 1938
agreed to examine the suggestion that the
level of minimum wages should be protected
against inflation by some mechanism linking
it to the corresponding rise in the Consumer
Price Index and communicate the view of
their governments.

The Minimum wages in the Union Terri-
tory of Delhi wera last revised and fixed at
Rs. 562/- for unskilled workers, Rs. 635/- fol
semi-skilled workers and Rs. 749/- for the
skilled workers. In Haryana, the minimum
wages with effect from 1.10.88 are Rs. 542/
- per month for unskilled workers, Rs. 567/-

for Grade 1l and Rs. 592/- for Grade | of
semi-skilled workers and Rs. 627/-for Grade
It and Rs. 652/- for Grade | of skilled workers
and Rs. 717/- for highly skilled workers. In
Uttar Pradesh ason 1.10.1988 the minimum
wages in respect of engineering establish-
ments employing upto 50 workers and cov-
ered by the Minimum Wages Act are Rs.
610/~ for unskilled workers, Rs. 632/- for
semi skilled workers and Rs. 677/- for skilled
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‘workers. The Delhi Administration has fur-

ther proposed a revision of the Minimum
Wages as on 30th September, 1988 follow-
ing an increase of over 50 points in the
Consumaer Price Index, for unskilled workers
at Rs. 601.34, for semi-skilled Rs. 679.45
and for skilled workers Rs. 801.43. This
should ensure full neutralization due to the
rise in the Consumer Price Index in Delhi.

Coming to the demand for abolition of
Contract Labour Section 10 of the Contract
Labour (Regulation and Abolition) Act, 1970
empowers the appropriate governments to
prohibit employment of contract labour in
any process or operation in an establish-
ment after consulting the Contract Labour
Advisory Board which is a tripartite body. All
States and the Centre have these Advisory
Boards which consider such demands and
after examining the justification make rec-
ommendations to the appropriate govern-
ment. The forum for raising this demand is
the appropriate State Government and the
concerned Advisory Boards through their
representatives. However, the Act does not
envisage complete abolition but also pro-
vides for regulation where abolition is not
feasible. As regards the demand for provi-
sion of creches for women workers, the
same is provided for in the various Labour
Legislations which are to be enforced by the
concerned State Governments or Union
Territory Administrations. The enforcement
of Labour Laws has been emphasised once
again in the Labour Ministers Conference
held on 7th November, 1988,

As regards the demand for housing, the
problem of getting a house in places like
Delhi and Ghaziabad is confined not to in-
dustrial workers alone but relates to almost
all the persons. The concerned administra-
tions do have schemes for low income group
housing for which persons having an annual
income of less than Rs. 7,200/- are eligible.
Besides this, under points 14 and 15 of the
20 point Programme, the government has
included the programme for LIG Housing
and improvement of slums.

The closure of factories is reguiated
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under Section 25 (c)of the Industrial Dis-
putes Act, 1947 and once again it is the
appropriate government which, in all such
cases being the State Government, is the
competent authority.

in the case of Delhi Cloth Mills, the
management submitted an applicationto the
Delhi Administration on 27.3.85 seeking
permission under the Industrial Disputes Act
to close down their unit at Bara Hindu Rao,
Delhi. The permission for closure was re-
fused by the Delhi Administration on
15.4.85. The management filled a writ peti-
tion inthe High Court against the order of the
Delhi Administration. On a direction from the
High Court by its order dated 22.7.1088, the
Delhi Administration reviewed the closure
application and once again rejected the
application on 29.10.1988. The manage-
ment has moved the High Court again
against the order of the Administration. It
also issued a closure notice on 31.10.1988.
The Delhi High Court has stayed the
operation of the notice on an application
filled by the workers.

The Government have taken a series of
measures to deal with closures arising from
sickness. These include setting up of the
Board for Industrial and Financial Recon-
struction and the creation ot a textile Reha-
bilitation Fund which provides assistance to
the workers of closed textile millson atapet-
ing basis for a period of three years.

SHRIBAJU BAN RIYAN (Tripura East):
Mr. Deputy Speaker, Sir, | am not satisfied
with this statement and, | hope, this state-
ment also does not satisfy the 13 lakh stiik-
ing industrial workers. Through this state-
ment the intention and reaction of the Gov-
ernment is not clear. During this strike the
mill owners and industrialists have regis-
tered some false cases against the workers
and the leaders of CITU who had called'the
strike but the Minister has not mentioned
here how many of them were arrested. What
were the charges against them? So far as |
know 60 leaders were arrested on false
charges. The workers and leaders hoped
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that the Central Government will intervens in
the matterbut here what we find isthe Centre
haskeptitssilence. Actually inthe statement
what they have given. They have advised
the UP Government, the Delhi Administra-
tion and the Haryana Government just to
settle with the striking workers.

Now, what are their demands? The
Contral Government has said nothing
whether the demands are just or these are
unjust demands. The Central Government
should make their stand clear about this.
They have focussed the seven-day strike. |
would like to-know whether the Central
Government agrees with their demands or
not. lf they don't agree, they should tell us as
to why they are not agreeing. If they agree
with the demands, then they should tell the
Delhi Administration and the UP Govern-
ment to pressurise the mill owners to accept
the demands of the striking workers.

What are their main demands? Among
them, the major demands related to pay-
ment of minimum wages at Rs. 1,050 per
month and variable DA with a rate of Rs. 2
per point rise in consumer price index. All
these demands aie mentioned in the state-
ment. | don’t want to repeat all of them.

The strike has been supported by the
democratic masses throughout the country.
They have openly expressed their support
for this strike. Almost all the political parties
have supported the strike. But leaders of
some political parties, that is, those ruling at
the Centre and another party in Parlia-
ment—I don’t like to mention its name — are
opposing this strike. The workers who went
on strike had no other alternative except to
go on 7-day strike. in January 1987, they
want on one-day token strike, After that, in
November 1987, they had gone on three-
day token strike. Butthe reactions of Central
Government and that of the Delhi Admini-
stration, UP Government and the Haryana
Government were not positive. So, the work-
ers had to go on strike.

Now, | request the Central Government
to give a positive reply s to whether they
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would pressurise the Delhi Administration
. and the UP Government so that they accept
the demands of the striking workers. | also
request the Government to take back all
those workers who have been retrenched
and also those who were prevented from
joining their duty after this strike. The 29:h
November, some of the striking workers
went to join their duty but tha management
and the mill owners prevented them. As per
my information, the number of workers, who
were prevented in Ghaziabad area, was
more than 900. And in Delhi and Faridabad
it is about 400 to 500. | do not know whether
it is in the knowledge of the Government or
not. The Government did not declare the
strike illegal, and therefore, | would request
the Central Government to put pressure on
the mill ownersto take the workers who were
prevented from joining the duty and to with-
draw all the cases against them. According
to my information, about 690 CITU and other

leaders were arrested on false charges. | -

would request the Government to look into it
and use their good offices to withdraw all the
cases. Again, | would like to know, whether
the Central Government would put pressure
on the three Governments concerned to
meet the demands raised by the striking
workers.

During the strike, our Member of Parha-
ment from Rajya Sabha, Mr. M.A. Baby went
to Tihar Jail to meet some arrested CITU
leaders. At that time he was assaulted. This
matter was raised in both the Houses and
the Government assured that the officials
who committed this offence would be pun-
ished and suspended immediately. | want to
know the present position.

SHRI AJOY BISWAS (Tripura West):
Sir, | have gone through the statement of the
hon. Minister. Actually, the statement is a
deceitful one and it has exposed the charac-
ter of the Central Government thoroughly
that this Government is ‘anti-working Class
Government.

In the statement, it has been men-
tioned:
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“The Labour Ministers’ conference held
on 7th November, 1988 agreed to ex-
amine the suggestion that the level of
minimum wages should be protected
against inflation by some mechanism
linking it to the corresponding rise inthe
consumer price index...”

It is a decision of the Conference of the
Labour Ministers that you must link the
minimum wages with the rise in the con-
sumer price index. But what are you going to
decide? Now your proposal is that for every
50 points consumer price index, you will
consider to increase the minimum wages.
What is the latest proposal? For 50 point
increase in the consumer price index, you
will give an increase of Rs. 39. But according
to the Central Government's decision, all
non-Government workers will get 1.65 per
point as neutralization of the consumer price
index. According to that, the increase should
be more than Rs. 80. Tell me, what is your
mechanism? But in the case of daily work-
ers, you will give an increase of Rs. 39for 50
points of consumer price index. It is not
deceitful? Is it not total exploitation of the
workers on the part of the Central Govern-
ment?

I will give you a 1ew examples. In 1987,
the total increase from May 1987 to March
1988 in the consumer price index was 94
points, but you increased the wages by Rs.
75. In 1982, the total price consumer price
index increase was 23 points, and the wage
increase was Rs. 10 only. | am not asking
you to fix the minimum wage at a higher level
than what it should be. | am only asking you
to just neutralise the consumer price index.
In the month of 1988, the CPl was 873. If we
calculate, if you will neutralise it at the rate of
Rs. 1.65 per point, it comes to Rs. 1441/,
Their depand is only for Rs. 1050, which is
far below than the total neutralisation with
the CPI.

The Dethi Administration is run’by your
own Government. In Uttar Pradesh too you
have the Congress (l) Government. In the
Central Government you have your own
party. But you have not been able to force
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your own Government to implement the
policy which has been accepted in the Con-
ference of the Labour Ministers.

Sir, for the last three years around 13
lakh workings in Delhi and its surroundirg
arecs are demanding that their wage must
be increased. Their first demand is that the
minimum wage at 600 points should be K.
900. They were forced to go on strike. Fu .,
they went on a one day strike. Then th.y
were on athree day strike. Lastly, they we -¢
on a ten day strike. In the case of three d ..y
strike, even the INTUC called upon tie
workers 10 go on strike.

Sir, whatis the condition of the workers?
Thy are living in jhuggies in inhuman condi-
tions. And what is your attitude towards thaor
workers? You are treating them like anima's
Also, what are the conditions in difterent
milis? Most of the mill owners do not ma n-
tain their names inthe registers. That mean.
the workers are deprived of their provident
fund, ESt benefits and so on. The Deihi
Administrations and the Government ot Ut-
tar Pradesh are actually acting as the agents
of the mill owners. The condition of the
workers is miserable and the mil owners are
depriving the workers of their right to provi-
dent fund, etc. In spite of that your Labou!
Department is not reacting against this ex-
ploitation.

I may give you one instance. In afactory
near Lawrence Road, 22 workers died due to
fire. But no compensation was given. ltis the
responsibility of the mill owners to give all
sorts of help to the families of the deceas«:d.
But no help was given. What did your Labour
Department do at that time? They did ncth-
ing. They only helped the millowners. inyour
statement you have mentioned that the
minimum wage is to be fixed linking it with
inflation and the consumer price index. $0.
what is the basis on which you fixed me
minimum wage at Rs. 562 or the latist
proposal that has been made to fix it at Ks.
6017 Secondly, | would like to know whether
the Central Government is ready to consider
to raise the minimum wage of the workers as
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per the decision of the Labour Ministers’
Conference. Their minimum wage is to be
linked with the CPI and if it is to be linked,
then will they pay Rs. 1.65 for every point as
minimum wage for the workers?

Thirdly, whether the Government will
withdraw all the cases against the striking
women workers who were on 7 day strike?

So, | want specific reply from the Minis-
ter as to what is the basis of the formulation
of the minimum wage and whether are you
ready to consider or accept the formula
which has been accepted in allthe sectors of
the Central Government and the non-Gov-
ernmental sectors that Rs. 1.65 will be paid
as compensation for every point?

[ Translation)

SHRI HARISH RAWAT (Almora): Mr.
Deputy Speaker, Sir, if we give some sug-
gestions to Mr. Dubey regaiding the subject
of calling attention, it will amount to carrying
coal to New casteless because no one
knows betterthan him. Sofar as the question
of labour problem 1s concerned, no one
among us will be having as much as sympa-
thy in his mind for labourers as he has for
them.

CITU had given a notice of strike and
they mentioned therein so many demands.
Prior to the submission of strike notice by
CITU, INTUC had also drawn the attention of
Government to some points on this subject
that Delhi Administration and State Govern-
ments, are not following the decisions taken
by Labour Ministers’ Conference binding on
them with that promptness with which the
consumers’ price index is increasing. | think
had Delhi Administration taken action
promptly, which was obligatory on their part
and had considered seriously about revising
minimum wages, there would have been no
strike. would like to point out that the Labour
Organisation of Delhi Administration is not
working promptly. Several complaints about
Labour Organisation are received in the
Ministry. lwould lke to appealto the Govern-
ment to ask Delhi Administration to makethe
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office of Labour Commissioner so compe-
tent that it could take decisions itself. This is
very strange that minimum wages have not
been increased by the Government with the
same promptness as the consumers’ Price
Index has been increased. The same thing
has been mentioned by the hon. Membar
Shri Ajay Biswas. Thers is no compatrison in
the proportion of increase between mini-
mum wages and consumers’ price index. if
both are compared, we will find that mini-
mum wages have not been increased in
accordance with the increase in consumets’
Price Index.That is why today not only the
labour of Delhi but also the labour of Ghazia-
bad and its adjoining area Faridabad are
also becoming restless and we should pay
our full attention to their difficuities. if we are
unable to get justice for the labour of Delhi,
how can we expect justice for the labour of
Calcutta. Delhi Administration and U P
Administration have not increased the mini-
mum wages to the same extent, the price
index has been increased. | therefore, re-
quest you to urge the Government of We st
Bengal to 1ake steps in this direction be-
cause it is equally slack like Delhi Admini-
stration and Haryana and Chandigarh
Administration. In this matter no Govern-
ment can claim that labourers are getting
wages according to their entitiement in the
States. Whether it is the Government of
Congress party or any other party, the bu-
reaucracy becomes — hindrance betwe :n
the Government and the labour and our
officers are influenced by big industriatists
and thus the realities do not come to the
notice of the Government. ltis very clear that
had the Dethi Administration taken timaly
action then there would have been no strike.
You belong to u political party and CITU is
also an organ of a political party but only 10
take political advantage. They incited the
sentiments of the labour to such an extent
that now a demand has been made that
labour should be provided with accommoda-
tion. No Government can provide the hous-
ing facility to the labour. Not only in Delhi
labourers live in "Jhuggi-Jhopri” but at most
of the places you will see the labour living in
same conditions.

As regards the contract labour, | would
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like to submit that the recommendations of
labour Ministers ‘Conferancs, the guidelines
of Central Government and the provisions of
Contract Abolition Regulation Act are not
being followed. Most of the daily wage labour
come from the poor States such as Eastern
Uttar Pradesh, Bihar and Orissa where
people are haif-fed and are exploited. | have
seen in Modinagar that the people of this
area do not employ the local labour, they
employ the labour of Bihar. They employ
them because they leave everything in Bihar
and come here and it is easy to retrench
them also. Therefore, the Government will
have to keep strict control over these indus-
trialists. If you want to leave it to the Advisory
Board, | may tell you that your Advisory
Board is quite ineffective. Advisory Board
did not serve the purpose for which it was
constituted. Today, fortunately you are the
labour Minister of the Central Government.
You are fully conversant with this problem
and only you can solve it. The Central Gov-
ernment should get some powers in this
connection so that the Labour Advisory
Board could act promptly.

In the end, | would like to speak on the
closure of D.C.M. Mill. You have explained
the entire situation. | do agree that we can't
preventthe D.C.M. management from going
to court because as a citizen, they possess
this right. But it is clear in this matter that
some officers of Dethi Administration and to
some extent the officers of Central Govern-
ment also tried to help D.C.M. Management.
I think that the people like Chhatar Singh of
‘Mazdoor Union’ belong to INTUC and the
Congressmen deserve congratulations. |
can proudly say that these were the people
who compelied Delhi Administration not to
allow D.C.M. Management to closs the unit.
Otherwise Delhi Administration was quite
ready to give the land worth more than Rs.
800 crore to them. These big industrialists
want commerciatl utilisation of the whole land
worth Rs. BOO crore by distributing only Rs.
8-10 crore among labourers. Today this situ-
ation is not confined to D.C.M. only. D.C.M.
is only atest case. Today if D.C.M. is allowed
tobe closed down, | am fully confident that all
mills situated at important places in Delhi will
be closed on one plea or the other as the
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owners of these mills will also like to sell their
lands worth muiti million rupses. The same
thing is taking place in Bombay also. Several
capitalists have started closing down their
mills in Bombay. The owners of such compa-
nies as I.T.C., J.T.C. and tobacco and ciga-
rette companies are also taking stepto close
down their mills. They have also submitted
their notices of closure although they are
earning a profit of lakhs and crores of rupeus
at present and no labour-problem exists
there. They say that they will re-establish
their factories in remote rural areas because
they can earn crores of rupees by selling that
land. | would therefore, like to request you to
enact such legislation through which they
may not be able to selltheirland and may not
close down the mills. Even if they wish to
close down their mills, the land should not
remain with them. The Central Government
should acquire this land from them. The
Government should sell that land and th:
capitalists should not be given any right to
sell that land. If once the Government ce-
cided to deal with this matter leniently, some
people will become multi-millionaire and
then we would not be able to remove this
blot.

With these words, | thank e hon.
Minister who has furnished this statement
containing detailed information and | hope
that the purpose of calling attention moved
by us will be served.

[English)

MR. DEPUTY SPEAKER: Shri Purna
Chandra Malik.

SHRIPURNA CHANDRA MALIK (Dur-
gapur): Mr. Deputy Speaker,  want to speak
in Bengali.

MR. DEPUTY SPEAKER: Is the trans-
lator there? Have you given an intimation?
Let him come, | will call you then.

Shri Wadiyar.

SHRI SRIKANTA DATTA NARA-
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SIMHARAJA WADIYAR (Mysore): Hon Mr.
Deputy-Speaker, | have gone through the
statement made by the hon. Minister in re-
spect of the strike of industrial workers in the
capital and in Ghaziabad in the neighbouring
State of Uttar Pracesh. | would like to know
from the hon. Minister the position about the
following demands that have been made by
the industrial workers, namely, one is that
the minimum wage of Rs. 1,050 per month
should be fixed, second is the revised dear-
ness allowance formula linked with the con-
sumer price index may be accepted and the
third is about the withdrawal of the Industrial
Relations Bill. There are various other de-
mands which have been made, with which |
shall deal later.

There is a great deal of frustration
among the workers because of the low
wages and intolerable working conditions.
There are some establishments in Ghazia-
bad and in Delhi where a lot of irregularities
are taking place.

| would like to know from the hon.
Minister whether any such reports regarding
low rate of wages and intolerable working
conditions fixed and followed by some es-
tablishments have come to the notice and if
so what action does he propose 1o take in
this respect, whether any decision has been
taken with regard of fixing the minimum
wage of Rs. 1,050 per month. The rainimum
wage that has beenfixed is rather low. It was
fixed after the Thirty-sixth Conference in
1987 and is rather low and the specific level
of minimum wage demanded appears to be
very reasonable and has been arrived at
partly on the basis of the need based mini-
mum calculated at the prices prevailing in
January 1987 and partly by fixing at the level
of the wages of the lowest paid Central
Government employees in Delhi. The dear-
ness allowance rate demanded is the same
and the trade union have been clamouring
tor that since the Government have ac-
cepted the recommendations of the Fourth
Pay Commission granting full neutralisation
of the rise in the cost of living to employees
drawing salary up to Rs. 3,500 per month.
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| would like to know from the hon. Min-
ister what steps have been taken in this
regard and whethe! he groposses to link the
demands of the labourers to the recommen-
dations of the Fourth Pay Commission.

Further among the other demands
made by the workers, the abalition of Con-
tract Labour Act, tahing action against ram-
pant corruption prevailing in the Labcur
Department of Delhi Administration, the
Trade Unions allege that this has ensured
major labour laws including the Minimum
Wages Act, the Contract Labour Act, the
Provident Fund Act, the ESI Act and others
including those relating to the safety of work-
ers have been blatantly violated with impu-
nity, particularly by smaller establishments.
But the Delhi Administration has not taken
any steps against such smaller establish-
ments. | would spe.cifically like to know from
the hon. Minister whether any of these 1s-
sues have come to his notice; if any of thece
issues will be taken up with the Delni Admini-
stration; if so, the reaction and response uf
Delhi Administraticn thereto. Also | woutd
like to know from the hon. Minister the steps
laken to ensure efleclive implementation of
vatious labour laws 1n Delhi, Ghaziabad and
alsointhe country as a whole. | would like to
know the steps taken by the Government to
check the rampant corruption in the Labour
Department of the Delhi Administration |
would also like to know the steps taken to
meet the demands of women working in
various factories such as providing places,
etc

Further, | would like to know from the
hon. Minister whethet he has any proposalto
introduce productivity-linked wage scale tor
industrial workers; if so the dates from which
it would be effected; whether it would be
applicable for unorganised nd also organi-

.sed industrial workers both in public and
private sectors; whether the Government
have a proposal to formulate a Naticnal
Wage Policy; and if so the steps taken
thereof.
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Sir, in the Twenty Point Programme,
point nos. 14 & 15 deal with Low Income
Group Housing especially for industrial
workers. In this respect, | would like to know
the steps the Mmister and the Ministry of
Urban and Development proposes to take to
solve the housing problem of the labourers.

| once again urge the Minister to kindly
reply to the questions raised by me.

[ Translation)

*SHRI PURNA CHANDRA MALIK (Dur-
gapur): Mr. Deputy Speaker Sir, the indus-
trial workers of Delhi, Haryana and U.P. went
on stiike from 22.11.88 to 28.11.88 under
the leadership of CITU. Nearly 13 lakh work-
ers are employed in the public and Private
sectorindustnal units inthese 3 states. They
are exploited and deprived of the minimum
wages payable to them under the minimum
wages act. The owners of these industrial
units have nottaken any steps to implement
the minimum wages act in their establish-
ments for a long time. Inspite of notice being
issued to the Government and the owners of
the industrial units of these States iepeat-
edly, no steps have been taken to give to the
workers the minimum facilities due to them
under the law. In fact no attention has been
paid tothem. Thatis why the 13 lakh workers
were forced to give notice of one week's
strike under the leadership of CITU. This
strike continued from 22nd to 28th Novem-
ber, 1988. This strike was called to extract
the rightful dues of the workers. The wages
that are paid to them today is wholly inade-
quate to get the minimum requirements of
their families in view of the sky-rocketing
prices of all the commodities of their daily
use. The prices are rising every day. Apart
from that they are denied the minimum
medical and housing facilities also. They do
not have any proper placeto live in. They are
being deprived of all legitimatle dues day
after day. Sir, when the workers went on
strike, which is their right the Government of
UP. and the Delhi administration unleashed

* Translation of the speech originally delivered in Bengali.
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their police forces 1o suppress the workeis.
A good number of workers and labour lead-
ers were arresied. Incidents have come to
notice that representatives of various demo-
cratic organisations, the Mabhila Samiti,
youth and students organisations and even
Members of Parliament were assaulted
when they went to express their support and
solidarity with the workers. Sir, the behavi-
our of the Dethi administration and the police
in this connection was highly deplorable but
no action has been taken against them. In
West Bengal where the Left Front Govern-
ment is in power, lakhs of workers are work-
ing in the unorganised sector. They are
getting organised today to get their rightful
dues from the employers. They are extract-
ing their legitimate dues of minimum wages
from the employers through struggles. This
is being possible there because they have
the support of the people on the one hand
and on the other hand because the admini-
stration of the left tront government and the
police do not jump on them to throttle their
rightful struggle. The police are not un-
leashed on them to suppress their move-
ment there. But in Delhi, Haryana and U P.
we see thatthe poor workers do notget even
the minimum living wages. When they go on
strike to extract their just and legitimate
demands of minimum wages, the police
force is unleashed on them. In this way thair
rightful and democratic movement is being
suppressed by force. Therefore we tind that
the administration here is acting on the side
of the employers. A war is being declared on
the workers by the employers and the ad-
ministration jointly. Sir, the poor workers are
producing all the wealth with the sweat of
their brow. We are being all fed and clothed
with that wealth. But the workers themselves
are being deprived of the use of that wealth.
They have norightonthem. Inthe statement
of the Hon. Minister here we do not find any
indication of a solution of this problem. How
to enable the workers to get the minimum
wages? What steps are being taken by the
Government in this regard? What steps
have been taken against the officers of the
administration and the police officers who
pounced on the poor workers to suppress
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their rightful strike? Nothing has been men-
tioned in this statement about that. There-
fore | will request the Hon. Minister to take
action against the guilty police officers. He
should also take steps to ensure that these
13 lakh workers may get the minimum
wages as provided in the law. Their other
legitimate demands should also be con-
ceded. He should take steps to initiate a
bilateral talk between the employers and the
workers so that the poor workers may get
their just and legitimate demands fulfilled
through an agreement. With this request to
the Hon. Minister | conclude my speech.

SHRI BINDESHWARI DUBEY:
Mr.Deputy Speaker, Sir, | think that the hon.
Members who have moved this Calling At-
tention Motion may be aware that as per the
Central enactments on the statute book, the
spheres of responsibilities of the Central and
state Governments as weil as of the Union
Territories have been specitied. The subject
of Labour comes under the Concurrent List.
Therefore, the Centre as well as the States
can frame laws on this subject. However, it
is clearly specified as to who will undertake
the responsibility of enforcement and im-
plementation of different laws and as to
which employment and process centres are
within the sphere of the Central Government
and which are under the State Govern-
ments. It has been given in the Schedule 1
and 2 of the Minimum Wages Act. Since this
motion is connected with the strike organi-
sed for certain demands in Delhi, | will con-
fine my reply to this point only.

As | have stated, the definition of the
appropriate government has been given in
the Minimum Wages Act. As regards the
fixation of minimum wages, it has been
specified in the Act as to for which types of
employment and processes as the Centre,
State and the Union Territories are respon-
sible. If you want, | can clarify it further by
reading the definition. Section 2 of the
Minimum Wages Actdefines the appropriate
government and Minimum Wages Act reads
as thus:
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“The appropriate government means,
in relation 1o any Scheduled employment
carried on or under the authority of Central
Gevernment or a Railway Administration or
in relation to a mire, oil-field or major port or
any corporation established by the Central
Act, Central Government, and in relation to
any other Scheduled employment, State
Government.”

[Translation)

it has been specified as to where the
Central Government is responsible for fixing
minimum wages. Inrest of the spheres, tie
State Government is responsible. As lhave
pointed out in my si1atement that the respon-
sibility of the fixation of wages in those units
in Delhi where strike has been organised or
anotice forthe same hasbeengivenrestson
the Dethi administration for which there s an
independent industnal relation machiney.
Moreover there is also an independent Mini-
mum Wage Advisory Board in Delhiwho and
the appropriate governinents under the Act
in different States like U.P. and Haryana
have been fixing minimum wages. Sofar as
the fixation of minimum wages in Delhi is
concerned, as | have stated, minimum
wages ware fixed on 16th March 1988, No
fixed formula has been laid down in this
regard. Therefore, minimum wages are
fixed by the respective States and the Union
Territories keeping in view the situation ex-
isting there. The Central Government can
request the State to adopt a uniform pattern
in respect of fixation of minimum wages. In
1980, discussions were held in this rega:d.
Oneofthe provisions inthe Minimum Wages
Act is that minimum wages will be reviewed
andrevised every 5years. As the consumer
price index was increasing rapidly, this con-

~ sensus decision had been taken in 19¢0.

The Central Government can neithar intet-
vene here nor take any action in this regard.
A meeting of all the state Labour Ministars
was convened and a consensus decision
was taken that after avery two years or if
there is a 50 points rise inthe consumer price
index, the minimum wages should be re-
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viewed and ravised. Many States have not
implemented it. This was a consensus
decision and all the States have agreedtoit.
Somae States have implemented it and some
have not. Therefore, it was again raised in
the Labour Ministers’ Conferance. Once
again, it was reaffirmed and said that it
should be implemented. The consensus
was that minimum wages should be revised
every 2 years or in case of 50 points rise in
price index. In regard to the units under the
authority of the Central Government, a mini-
mum of the variable D.A. has been fixed
which is 1.65. It relates to all the Public
undertakings under the Ceniral Govern-
ment. The industrial D.A. was 1.30 previ-
ously which was increased to 1.65 subse-
quently. As regards those employees who
are covered by the Central Pay Commis-
sion, tneir D.A. variable D.A. service condi-
tions, etc. have been given in the award of
the Central Pay Commission. As regards
the Public undertakings, wages aie fixed on
the basis of bilateral and bipartite discus-
sions and there is one pattern of D.A. and its
neutralization rate is 1.65. Real wages
should be there to protect the interest of the
workers. There are some States where the
system of variable special D.A. has been
introduced for industnies undsr their conirol
and the rates vary. All the States have not
yet adopted it. Therefore, | had made this
proposalinthe Labour Ministers Conference
held on November 7, 1987. Apart from
Central Government empioyees who are
guided by the Central Pay Commission and
the Public undertakings where wages are
decided by bilateral discussions, the rest of
the organisations have adopted the vanable
D.A. For exampile, it has been adopted in 73
processes of the mines recently. This D.A.
has been granted on the basis of the six
monthly increase registered inthe consumer
price index. This will be granted to the
underground and other workers on specific
rates prescribed for them respectively atter
every 4 point hike in the price index. We
have undertaken the process of implemen-
tation of the mechanism of the variable D.A.
But sofar as the sphere of the State Govern-
ment is concerned, the Centre cannot inter-
vene or give directions. it is the State
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Government's responsibilily and advisory
bodies are there to give it a proper form.

Hon. ShriHarish Rawat wanted to know
whether the Government will intervene
where the State Governments are not carry-
ing out their responsibilities.

[English]

inthe matter of workmen’s Compensa-
tion Act, in the matter of Contract Labour
(Regulation) Act, in the matter of Minimum
Wages Act or in relation to other Acts in
which they are responsible for implementa-
tion and enforcement.

[ Translation)

And consider to bring some changes in the
law in view thereol ? Itis a separate matter
but under the circumstances, we are com-
pelled to do it. As you are aware, there have
been many disputes regarding the Centre-
State relations and our Constitution is based
on the co-operative federal system where
the powers of the Centre and States have
been clearly defined, we cannot intervene in
each other’s jurisdiction. Even in the case of
minor issues the state accuses the Centre of
intervention in the affairs of the State. There-
fore, it is a very sensitive matter and hence,
the Centre cannot issue directives in case of
those issues for the implementation of which
the State Governments are alone account-
able. Therefore, suchissues are discussed
in the meetings of the State Labour Minis-
ters’ meetings which are called from time to
time for reaching a consensus. As | have
stated earlier also the Government thought
that nutrilization after every 50 points hike in
the price index would not result in full nutrili-
zation.

Therefore, in the Labour Ministers’
Conterence held in 1988, it was suggested
that as the system of variable D.A. has been
imp'emented in the Central Government
units, the State Governments should also
deliberate on this matter and evolve a
mechanism by which the wages of the work-
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ers can be fully protected and there is no
erosion of any sort in their wages. However,
no consensus was reached in thi-  jard.
The Labour Ministers of States ana Union
Territories stated that they would send their
reactions after duly considering this matter.
We shall convene a meeting of the Labour
Ministers again. Of course, there was con-
sensus onone point and it was that since two
years have elapsed and there has been 50
points hike in the cost of living index when
thn last decision was taken last year in April,
all the State Governments should review
and revise the Minimum Wages Act. There
has been ageneral consensusinthis regard.
As Delhi Administration revised the mini-
mum wages in March and notified a proposal
in September. As per the Minimury Wages
Act, the appropriate government has to no-
tity about the changes being made in the
minimum wages at least 2 months in ad-
vance. Therefore, they notified the proposal
in September. The minimum wages fixed in
March were based on consumer price index
of 808 and in Septemberthere was 55 points
hike and thus the price index rose to 863
which means that it was mare than 50 points
and accordingly minimum wages had to be
revised in September and the hike was fully
nutrilized.

SHRI SYED MASUDAL HOSSAIN
(Murshidabad): What is its mechanism?
How much raise is given per point ?

SHRI BINDESHWARI DUBEY: The
mechanism of per point rise is not contained
in the variable dearness allowance. Butthe
minimum wages, which had been fixed at
808 consumer price index, have been raised
proportionately upto 863 points. 1had, there-
fore, said that it was fully neutralised. This
very thing is called full neutralisation. But the
notification which has been issued by the
Union Territory of Delhiwas for November. A
notice cf two months was required under the
legal provisions, in December. That is why
they igsued a notice of two months. Nowthe
representatives of labourers should raise
their demands before the Advisory Board
which is the appropriate forum for fixing
minimum wages. They are of the view that
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even if there is a rise in the Consumer Price
Index after the issue of notification, full neu-
tralisation should be ensured at the time of
issuing final notification.

Shri Harish Rawat has raised the issue
of Delhi-Cloth Mills. It is a long story and
cannot be described in brief. We shall have
to read the whole story once again. This
issue has been simmering since 1985. He
might be aware of this situation. But the
latest position is that the Delhi Administra-
tion has turned down the proposal of closure
of the mill sent by the owners. Under the
provisions of the law where more than 100
workers work, it is obligatory for the owners
to take prior permission of the appropriate
Government for the closure of the mill. Ifitis
closed without permission, it will be treated
as illegal. That is why they sought permis-
sion but the Delhi Administration turned
down their request. Thereafter, Yhey ap-
proached the High Court and filed a petition.
The High Court ordered the Delhi Admini-
stration to reconsider it. The case was
reconsidered and rejected. The owners
approached the High Court against this
decision and now the matter is subjudice.
The Delhi Administration rejected their pro-
posal for the c'osure of the mill twice. If tae
court does not decide otherwise, the owne rs
will stick to their stand. The court is of the
view that the mill is not hazardous and it will
be improper to close it. There is some other
motive behind the closure of this mill and that
is why we will not permit its closure. Even to-
day the Delhi Administration is on this stand.
So far as abolishing the contract labour i1s
concerned, there is an act called the Con-
tract Labour Abolition and Regulation Act.
This Act prescribes the circumstances unde:
which contract labour should be abolished If
these circumstances prevait there, the Ce n-
tralGovernment is responsible forit. The Act
further defines the circumstances uncer
which the State Governments should act
While taking any decision in this regard, tne
State Governments as will as the Central
Govermnment should consult their respective

Labour Advisory Boards. Reports of these’

boards are regularly received. The Central
Advisory Board on contract system advises

AGRAHAYANA 14, 1910 (SAKA)

of Industrial 374
establishments in Delhi

that the contract labour system should be
done away with in such and such employ-
ments or in so and so establishment, it is
being done illegally and therefors, it should
be stopped or the contract system must be
abolished. Where the contract system is not
abolished, the provisions of regulation is
there. The contractor is asked to take
measures for the welfare of workers. If any
laxity is shown in making payment, it is the
responsibility of the principal employer to
seethatpaymentis made o labouters as per
the Minimum Wages Act. It has been a point
of discussion in a number of establishments
in the Government undertakings that the
Central Labourers should also get same
amount of wages as a regular worker for
similar nature of work. if itis not done, itis a
violation. If the contractor does not make the
payment or does not take necessary welfare
measures for the workers, it is the responsi-
bility of the pringipal employer to take action
and raecover the amount by deducting it later
from the contractor's bill. Mr. Deputy
Speaker, Sir, that is why | suggest that this
Calling Attention Motion shoulc not be dis-
cussed here, because generally we do not
discuss state subjects here. But | would
preferto remain silent on it since it has been
approved by you. Here | would like’to say
this much that we are discussing a thing
which is beyond the jurisdiction of the Cen-
tral Government. The demands that have
been placed fall beyond the jurisdiction of
the Central Government. That is why we
cannot take any decision in this regard.
Since it is not within our sphere, we cannot
interfere in it. We cannot intervena in it and
1ssue any directive in this regard. It any
State Government does not implement the
decisions on which a consensu's has been
arrived, we write tothem and requestthemto
do the neediul. This is the position. it is not
at all proper to say that the Central Govern-
ment sympathises with the mill owners. As
far as the jurisdiction of the central Govern-
ment is concerned, we have fixed appropri-
e minimum wages, whether it is in the
sublic sector or the private sector. We are
trying to raise the minimum wage to fair
wage and living wage. The steel sector,
railway sector and mining saector, aré now
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talking of fair wages and living wages. What
are the minimum wages that are being paid
to the employees of these sectors and what
are the total emoluments of the lowest paid
employee. But how far is it justified to criti-
cise the Central Government and say that it
lacks will inthe area which are in the jurisdic-
tion of the State Government. | would like to
ask my hon. colleaguas who are talking of
formula if they had ever verified in their
respective States whether they are dis-
charging their responsibilities and whethar
they are implementing the decisions prop-
erly on which a consensus was arrived. As
such, it is not proper to blame the Cent:al
Government for everything. It has been ai-
leged that the Central Government does not
put pressure on the Government'’s of Union
Territory and Uttar Pradesh where the ruling
party is in power. Then, | ask the hon.
Members from West Bengal as to why they
are not putting pressure on the Government
of West Bengal. It is the responsibility of the
Government of West Bengal to implement
the laws in their State. Why are they not
implementing the laws and why the hon.
Members are not putting pressure on their
Government. They have also their members
inthe Legislative Assembly. Why don’tthese
Members exart pressure on the Government
of their State. What have they to say in tnis
regard? It is not at all proper to level wild
allggations like this and blame the Central
Government for everything and say that ihis
is being done with a political motive. They
should talk on merit. Even the discussion on
calling Attention Motion should keep merit
basis in view. Then only we can understend
the relevance of thair points. If | go on relat-
ing, | can say confidently that the information
available with me ts more than the informa-
tion available with them about the non-Con
gress Governments which have made maxi
mum violation of labour laws. Minimum
Wages are low in these States, but | neve:
allowad myself to be drawn into this contro-
versy and never raised my fingers at the
State Governments in this regard or re-
proached them for this.

SHRI

VIRDHI CHANDER JAIN

Matters Under 376
Rule 377

(Barmer): We want information on this.

SHRI BINDESHWARI DUBEY: We
know our limitations. We do not want to
create any difference or dispute between the
Central Government and the Governments
of the State. Centre-State relations are
being discussed quite often. There was a
discussion on the Sarkaria Commission
report recently in the Rajya Sabha. While
some hon. Members were of the view that
the Centre should become more strong,
some other hon. Members expressed the
view that the Centre enjoys maximum pow-
ers and it should be curbed. As | said, the
concept we have adopted in our constitution
is co-operatise federal concept. When all
communities live iIn harmony only then we
willbe ableto preserve the unity and integrity
of the country. lf we try to drift apart, we will
not be able to achieve the objectives of our
Constitution and the objective for which we
achieved independence. That is why we
cannot go beyond our ethical limits. Those
who follow the ethical values, cannot break
them. Two wrongs cannot make a right. |
have all along been holding this view.

I have clarified all the points raised by
the hon. Members.

13.24 hrs.
MATTERS UNDER RULE 377
[English]

(I) Need to repair the Sone canal
with World Bank aid

SHRI C.P. THAKUR (Patna). Mr. Dep-
uty-Speaker, Sir, this year one crore popula-
tion of Bihar has been adversely affected by
nan-availability of water in Sone canal. The
paddy crops have dried up and sowing ot
Rabi is also not possibla. Since many years,
this has become a perpetual feature and
after Benisagar Agreemant, more and more
water is diverted to Uttar Pradesh and
Madhya Pradesh and in Singrauli coal field.
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if proper steps are not taken, Sone belt of
Bihar which is considered arice-bowl, will be
converted into a desert. In the meanwhil-,
the water-tax this year should be condonud
and proper steps should be taken to release
water. This is partly not possible because of
the damages in the canal, which causes lous
and which has been assessed by Worid
Bank and they have suggested a scheme of
Rs. 1,200 crores. This scheme should be
implemented without any delay.

[ Translation}

(ii) Need to entrust the erstwhiie
Tagore Hospital of Dandakar-
anya Project to the National
Institution of Communicable,
Delhi

SHRI MANKURAM SODI (Bastar):
After the completion of Dandakaranya Proj-
ect, Belladila or Bhilai Steel Plant refused to
run the Kondagam Tagore Hospital. As it is,
the local people had a doubt in their mind that
once the administration of the hospital is
transterred to State Government, there will
be a drastic fall in the quality of its function-
ing. Though the Central Government has
approved to meet the entire expenses of the
hospitai for the next 5 years the entire man-
agement of the hospital has been dislocat :d
since It came under the charge of the Sti.te
Government,

I, therefore, request the Central Gov-
ernment to run this hospital as a branch of
the centrally administered National Institute
of Communicable Diseases, Delhi.

[English]

(ili) Need to set up electronic -
dustries in Mithila region o’
Bihar

DR. G.S. RAJHANS (Jhanjharper)
Mithila region of North Bihar is one of tne
most backward regions of the country. There
is no industry in this region worth the name.
The investment by the Central Governm.:nt
in this region is negligible. This has retarced
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the economic growth of Mithila and has
pushed up unemployment which is resulting
in social unrest. The situation needs to be
changed.

The Central Government has a scheme
to encourage electronic industry. A large
number of concessions have been an-
nounced in the last two Budgets for the
electronic industry. The advantages of elec-
tronic industry are many, the most important
being total tack of pollution. Mithila is the
most suitable place for setting up large
number of electronic industries. This will, on
the one hand, solve the unemployment
problem and on the other improve the eco-
nomic condition of the region.

I would, therefore, request the Central
Government to take initlative in setting up
some electronic industries in Mithila. Be-
sides, it should sanction special allocation
for Bihar so that it may set up a chain of
electronic industries in the Mithila region.

(iv) Demand for conversion of
State Highway between Kadiri
and Anantapur into a National
Highway

SHRI K. RAMACHANDRA REDDY
(Hindupur). There is a cause way across
river ‘Chitravathi’ on State Highway between
Kadiri and Anantapur. This cause way was
very badly damaged this year due to heavy
rains. Traffic could not pass through this
cause way au there was heavy down pour
and the river was in spates for three or four
days and traffic was held up.

it is requested that steps may be taken
immediately for converting this state high-
way info a National Highway and construc-
tion of a bridge acioss the river 'Chitravathi’
may be taken up at an early date.

(v) Need to include cuitural
troupes from Assam in the
Festivals of India held abroad

SHRI PARAG CHALIHA (Jorhat): Al-
though Assam is noted for its traditionally
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rich and colourful culture, it is distressing to
note that only ance—ot, at the most twice in
course of decades—a cultural troupe from
Assam has been selected for any exhibition
and/or demonstration in foreign countnies. In
course of the series of the Festivals of incla
in UK, USA, France, Sweden, Japan and
USSR, only once a cultural party from As-
sam was included for a programme under
the Festival. Although many well-knov/n
experts in painting and graphic arts as al 0
antisans with proved excellence in weaviny,
designing and handicraft are available in
Assam, yet not one of them has ever becn
sponsored by the Government of India to
visit or demonstrate abroad. While interna-
tionally famous maestros in the arts must
necessarily be invited for displaying their
artistry in other countries, it is also impet -
tive that the inherent skill and acumen of t e
people of the rural and backward regic i«
should be patronised for wider and fuller
exposition of their talents, so that they 1+ el
inspired for turtherance ot their artistic a wd
professional skilis.

The Department of Culture, is therefore
urged to take urgent effective steps so as to
allay the misgivings in this regard persistiig
in the minds of the people of Assam.

[ Translation)

(vi) Need to sot up thermal plai.ls
at Kapurdi and Jalepa tor
mecting the shortage of ¢!i-c-
tricity in desert areus ol Ha-
jasthan

SHRI VIRDHI CHANDER JAIN
(Barmer): A lignite based thermal plant of
2x210 MW capacity is being set up by the
Neyvelli lignite corporation at Barsingsal
arcaof Bikaner district in the State of Rajast-
han. The power to be generated from thai
plant will be allotted to Rajasthan.

Arrangements should be made to en-
sure that the above thermal plant ste s
generation of power at the earliest possivle
and the State Electricity Board receives
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electricity from that plant at the earliest.

Apart from this lignite deposits of about
10 crore tonnes have been found at Jalepa
in Barmer district. Thermal plants of 1000
MW capacity each could be set up Kapurdi
and Jalepa on the basis of these deposits.

There is acute shortage of power in the
State as compared to the requirements of
the people. It should, therefore, be ensured
that the State of Rajasthan receives power
from these thermal plants as it has been
receiving from the plant at Barasingsar. The
above work should be started within one
year and the problem of power inthe dessen
area should be solved accordingly.

[English)

(vii) Need to set up paper milis in
Pnhulbani district of Orissa

SHRI RADHAKANTA DIGAL (Phul-
bani): Phulbani is one of the backward
districts in Orissa. It was identified as a ‘No
Industry district’ in 1982. After that, Govern-
ment have taken steps to set up some indus-
tries in that district. But most of industries set
up in that district were small units. It is
regretted that those units have fallen sick.
Phulbani is ideally located for setting up of
forest-based units like pulp and paper mill. if
such units are set up in that district, it will go
a long way in solving the unemployment
problem of that district. |, theretore, request
that efforts should be made immediately to
set up some major and medium paper mills
in Phulbani district, Orissa.

13.31 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS (TAMIL NADU) 1988-89...Contd.

(English)

MR. DEPUTY SPEAKER: The House
will now take up further discussion and vot-
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ing on the Supplementary Demands for
Grants in respect of the Budget for the Sta.e
of Tamil Nadu for 1988-89. Shri Thampun
Thomas...

SHRI THAMPAN THOMAS (Mav-
elikara): Sir, | would like to know from the
hon. Minister whether Rs. 419 crores which
have been provided for Tamil Nadu for the
year 1988-89 are based on Gadgil formula
and taking into account the population of
Tamil Nadu? | would also like to know from
him whether sufficient provision has been
made on the basis of that because it is felt
that certain States are getting their entitle-
ment on the basis of Gadgil formula and
certain States are not getting on the basis of
that formula. (Interruptions)

I would like to know the basis on which
ithas beenworked out. What is the approach
that the Government has adopted? Sir, the
main problem being faced by peoplein Tainil
Nadu is the drinking water problem. This
problem is still very acute. Although in cer-
tain other States there were good rains yet in
Tamil Nadu there were not sufficient rains.
Efforts to solve this problem of drinking water
especially in rural areas have to be made by
Government because it is poorman’s need.
The traditional industries in Tamil Nadu are
suffering. The handloom, silk-weaving and
such other industries are not being encour-
aged. Therefore, some encouragement has
to be provided for these traditional indus-
tries. Tamil Nadu comes above the national
average so far as per capita income is cun-
cerned. But | would like to bring it to the
notice of the hon. Ministerthat infact, alarge
population is suffering from poverty in tha
State. This is the State where minimum
wages are not being paid to the workers. In
the agricultural sector, even now there ~rc
people who work for Rs. 3-4 per day. It ic
lamenting to note that with such low wag ..,
the people are working in the paddy fie 4=
and even in the industries. The Governmeont
of India has prohibited the child labour. In
Tamil Nadu, even now the child labour is in
practice. Especially in Sivakashi and in ai-
eas where people are working in match-
making industry, small children at the age of
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7-9 yeas are being employed on wages o!
Rs. 1.50. Whenthereis an Act, which prohit»
its the child labour, earnest steps havetobt
taken to prohibit this sort of inhuman practics
which is going on in Tamil Nadu.

| would like to bring to the notice of the:
hon. Minister that because of low wages in
Tamil Nadu areas, industries from other
States are going over there for the purpose:
of exploiting the manpower. Recently, the:
cashewnutindustries, which are thereonthe
borderline of Kerala, have nowgone to Tamil
Nadu. Butwhat is happening in Tamil Nadu?
The people in that area are given very low
wages. These industries are going espe-
cially to Tirunelveli district and adjoining
areas. Eventhe industrialists from Kerala go
and start their industries there and bring
back the products back to Kerala. They are
involved in the export business. This is
because of absence of reasonable minimum
wages. For the purpose of such industries,
there should be a programme of the Govern-
ment to provide for a minimum wage which
is necessary for the peopie to live.

Recently, one of the cashew industrial-
ists in Quilon showed me an order. | don't
know why it had happened. According to
that, if he starts anindustry in TamilNadu, he
will be given the bank loan. An industrialistin
Kerala will be given a bank loan provided he
slarts his industry in Tamil Nadu! This is
given by the nationalised bank. Of course, |
have ro objection in helping Tamil Nadu in
bringing up industries. But there should be a
policy. it means that the workers should not
be exploiied to that extent. So, why should
the nationalised banks, which are owned by
the Government of India, issue such direc-
tions: Go from there; start industry there;
exploit the manpower to the maximum pos-
sible extent? Thisis not at all agood practice.

I would like to know another important
thing from the hon. Minister. you have consti-
tuted a Committee. What is the purpose of
that Committee? You formed a Consultative
Committee for Tamil Nadu. | saw my name
also. One day, | got an invitation from Delhi:
Comse on: we will have a meating. Subse-
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quently, | received a telegram saying that
everything is cancelled. Such a Consuttative
Committee is not constituted senously. Be-
fore bringing such proposals before this
House, you could have called a meeting of
the Consuitative Committee and placed
things before them. You could have given
the opportunity for the Parliamentarians who
are involved in the matter of Tamil Nadu.
That is not happening. The Consuitative
Committee, which was constituted, gous
without any purpose. It can go on record

| hope that elections will be there wittun
short period. It apgears that after Pongai or
before Pongal the elections will be held
there. It is well taken that the Consultalise
Committee was constituted only for tae
paper purposcs. It was not meant seriou.ly.
It is just 10 satisfy some formality that the
Committee was constituted.

Now, of course, | would like to tell about
the Prime Minister’s visits to Tamil Nadu. |
don’t know why he has gone there seven
times. How much expenditure has bean
incuned by the State exchequer for that
purpose? When somebody goes to tie
State, whether he is the Prime Ministe! or
anybody holding a position at the Centie,
and it is for panty purposes, for election
purposes, the exchequer should not be
taxaed. Arrangement for these seven visits of
the Prime Minister to Tamil Nadu would have
cost at least Rs.10 crores. This monay coul
have been usefully spent for the weifare of
the people. If he goes for election propa-
ganda, or for party work, his party shoula
have tinanced it; not that the money of the
people should be spent for this purpose.

Shri Alexander, who is from my con
stituency, i1s reigning there in Tamil Nadu as
Governor and | know that he is involving
himself in poltical activities. They wan: o
demarcalion for Dravidian rule. Faise prcm-
ises are being given. Somebody claimed
that Kamra) rule can come through Con-
gress only. It is absurd. Kamrajwas never in
the Congress. He was in the Congress (D)
How can Shri Rajiv Gandhi claim that
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Congress(l) can claim Kamraj traditions. If
anybody can claim, it can only be Janta
party, now Janta Dal. They are the real
followers of Kamraj. Why all this propa-
ganda? They say thatthey are going to bring
back that rule in Tamil Nadu.

MR. DEPUTY-SPEAKER: They are
only supporting you. Why do you bother?
You should be rather happy.

SHRI THAMPAN THOMAS: | am
happy, but they should not claim like that. It
1s not Congress(l); Congtess(l) has its own
programme, but it was Kamirajwho haddone
something for the Tamil Nadu people and
people remember him. To oppose the Drav-
idian movement and campaign in the name
of Kamraj i1s not coirect. Kamraj supported
the Dravidian movement also. What he
preached is part of the Dravidian movement.
Karnraj is a part and parcel of the Dravidian
movement. He wanted upliftment of the poor
people. Shri Rajiv Gandhi goes there and
claims allthose things; that is not coirect and
he goes there at the expense of the public
exchequer. That is not proper. While speak-
ing on the Demand for Grant of Tamil Nadu,
| wanted to specially stress this point.

SHRI N. TOMBI SINGH (Inner Ma-
nipur): Mr. Deputy-Speaker, Sir, we are
today discussing the Budget for Tamil Nadu.
Though | am far away from Tamil Nadu, yet
culturally the country is one. Particularly
Tamil Nadu and my State of Manipur have
been in cultural exchange programmes. |
ke Tamil Nadu and the way it has nuitured
various aspects of Indian culture over thou-
sands of year. It is one thing which is very
very important for the whoie country. Today,
it is the most important seat of our ancient
culture, traditions or whatoever we may call it.
The southern culture, or the Indian culture
that is there in Tamil Nadu reyion is sup
ported by the neighbouring States like Ker-
ala, Karnataka, Andhra Pradesh etc.

Today, that culture is almost extinct in
other parts of the country like north-eastern,
eastern or northern parts, because those
pans have underdone a lot of changes, and
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annihilation by frequent and a constant for-
eign attacks. Today, the Home Department
in Tamil Nadu is facing a very serious prob-
lem because the Sri Lankan problem is
deeply rooted in Tamil Nadu and in order .0
solve the situation in Sri Lanka, the Govern-
ment had to work through the Government of
Tamil Nadu. Tamil Nadu has, therefore, o
play its role for controlling the situation in &ri
Lanka and even in other friendly countrios
like Maldives and other places.

Inthis context, Iwould liketo make afew
observations. Often we go there as pilgrii..s
or in connection with our officials program-
mes. When we see the general condition
and the law and order situation in Tamu
Nadu, wefind that today Tamil Naduisinthe
grip of an exaggerated regionalism. Of
course, one can understand some dose of
regionalism because India is a vast couniry
and a variegated culture is our wealth. But
when a developed, highly civilised and
deeply cultural State and its people zr
engiossed in exanqgerated kind of region
1sm and wen a particular aspect cr culture 15
tuo much empiasiscd and if some political
colour 1s given fo it, then it bacomes a di n
ger.

Particulatly, in the context of Tainl
Nadu, a lotof things have happened afler t.
fall of the last Congress Ministry. After th at,
what followed was the successive rule by
regional parties. We are not opposed 10
regional paities coming up. But then, re-
gional parties with exaggerated regionalicm
may lead to unseen growth of insurgency
among the disgruntied youth of that region
This has happened in my State. So, tou.y
when we discuss Tamil Nadu, we are 10t
merely discussing the passing of some lakns
or crores of rupeaes for the maintenance of its
various departments. Of course. the list is
also there giving all these details.

| would like to observe in this context
that the Government of India has to mak. —
as it has haan making earlier also—a spec ial
survey of the situation in the Tamil Nadu
region not merely from a political angle. 1 :mn
very surprised to find that Shri Thampan
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Thomas is not happy over the Prime
Minister's visits to Tamil Nadu. Sir, every
State likes that the President, the Prime
Minister and important ministers should visit
their State. | do not understand why a very
senior member of the House and also his
friend who spoke the other day, should
grudge the visit of the Prime Minister to Tamil
Nadu. Of course, when a Prime Minister or
the President visit a State, there is expendi-
ture allotted for it. There are blue books for
this purpose, and this is an authorised and
common practice and it is notto be resented.
Moreover, every State likes such visits and
particularly a State like Tamil Nadu which is
suffering for various instabilities for some
time now, should welcome it. The State is
now under the President’s rule and nobody
likes it to continue for a long time. Howso-
ever good a rule may be, a good administra-
tion is not substitute to a democratic govern-
ment. this is the democratic principle. Why
should we grudge if the Prime Minister goes
there very often to sce the condition of the
people in the rutal areas in different pans of
that region? This will only contribute to tha
wall-being of the poople and to the fast
development of the economy of that region.
| just express my surprise over what Shri
I'hampan Thomas said with regard to the
Primme Ninister's visits. We do not like this
kind of an attitude. The Prime Ministe:
should visit and see that a State like Tamil
Nadu grows properly not only cconomically
but in all respects. Tamil Nadu is one of the
very developed States. | cannot say that
Tamil Nadu is a backward State, though
there are some undeveloped regions in the
State. What is most important in the case of
Tamil Nadu is that it should be put on a
healthy footing which will be conducive to
healthy competition among different regron.
The aspect of regionalism should not be
over-emphasised and exaggerated by re-
gional parties so that the younyer genera-
tions would be controlled.

Many discussions have bwen held
about the anti-Hindi agitation in the State o!
Tamil Nadu. | do not belong to Hindi region.
But, for a country of the size and nattre of
India, there should be a language which is
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spoken by all, understood by all and used by
all for convenience and Hindi happens to e
that language. Why should we grudge it? If at
alithere is political colour addedto this policy
of official language by interested people who
work just for meeting soma political ends and
for some selfish reasons and not for natioral
ends and not even for the development of
that particular region, it should be opposed.
As | said in my earlier part of the speech
today, Tamil Nadu is the seat of the growth
of every important classical Indian Dance,
say for examplc Bharatnatyam, etc. As I sue
from my own angle, how difficult it 1s to
preserve a classical form of dance. How
much commitment, how much dedication,
the whole society has to give for the presewr-
vation of classical dances. The Governin. nt
have {0 adhere to the firm policy asfaras t 12
maintenance of schools and the mainte-
nance of the standards of various agencies
are concerned In regard to classical dances
and other things. How difficult it is for tae
Government to adhere to all thesa things. It
is very difficult for the Government in sprezc-
ing out all these things throughout the coun-
try.

it shouid see that not only in the ca.c of
Bharatnatyam but also in all other cases it
should preserve the standard. It should be
seen that the standard is well maintaincd.
Misrepresentation should not be allowed.

With these few words, | support the
supplementary demands for grants for the
State of Tamil Nadu.

SHRIN. SUNDARARAJ (Pudukkotiai):
Mr. Deputy Speaker, Sir, | rise to speak in
support of the Supplementary Demaiids
presented by the Minister of State for Fi-
nance. Tamil Nadu was in the forefront in
ragard to industry, employment and otl.er
things during the regime of Shri Kamaray. He
was our Chief Minister. But now, it has dete-
riorated. It has gone down to 13th place, if
you take India as a whole. No industry ic
coming there. No pioneers of industry aie
prepared to come over to Tamil Nadu for
starting aindustry. it is mainly becauseof the
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policies of the Government of Tamil Nadu.
But after the imposition of President’s ruls,
the Governor and the State Government
took new steps towards starting new indus-
tries. We are very thankful to the Govern-
ment of India particularly forinaugurating the
Kudankulam Atomic Energy Project in Tamil
Nadu. It was singed by our respected Soviet
Leader Gorbachev and our Prime Minister
Shri Rajiv Gandhi. It is a 2000 MW atomic
energy plant. By means of this, electricity
can also be distributed to the States of Ker-
ala, Andhia, Karnataka and others in the
national grid. But | understand there are
some agitations which are politically moti-
vated are going on in some parts of Tamil
Nadu whera this Kudankulam projectisto be
located. This 1s because they fear that this
will be a health hazard and they also say so
many other things.

Evenin Paris, | was told, Atomic Eneryy
Station had been built within the city limits.
But there is no health hazard. This is a
politically-motivated action of some people
who want that poverty in Tamil Nadu should
not be alleviated. They don’t want progress.
By having this project, Tamil Nadu could be
self-sufficient as far as electricity is con-
cerned. Rather | would say, not only Tamil
Nadu but all the Southern States would be
sefl-sufficient it a number of new indus-
tries—big, small or medium—could be
brought into Tamil Nadu and various other
States. By doing so, you can employ lot of
labourers and also the economy of Tamil
Nadu could be improved. Another new in-
dustry which is to be commissioned is the
Aromatic Plant in Madras. In that Rs. 850
crores will be incurred and thousands of
people will get employment.

Another new industry which has been
inaugurated by our hon. Prime Ministeris the
Graphite industry at Sivaganga. It will cost
about Rs. 27 crores. This amount is a very
small one.

But if ancillary units are started in that
area by investing nearly athousand crores of
rupees, then some 10,000 to 20,000 unem-
ployed labour could get employmaent in that
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area.

At the same time, | would like to thank
the Government of India far giving new ii-
cences for sugarcane industry. | understand
that 7 new licences have been issued which
could boost agricultural production n
Tamilnadu as well as provide employmet
opportunities to the agricultural labourers. At
the same time, the income of the agricultur-
ists will also improve in Tamil Nadu.

After the imposition of the President’s
Rule in Tamilnadu the Governor of
Tamilnadu, with earnest desire to help the
new entrepreneur, small scale industries,
has given concessions nearly worth Rs. 50
crores, which are welcome by the small
scale industries as well as medium scale
industries. At the same time, | would like {0
thank the Government of India for sending a
telex message to the Governor of Karnatar.a
for releasing water from Cauvery. But, |
doubt, whether they will release it. They aie
not prepared to release water to help the
farmers of Tamilnadu. Even after the Pririe
Minister has appealed to the Government of
Karnataka to reloase water and the Gover-
nor of Tamilnadu has also sent a telex to
them to release water, still, they are not it. a
mood to release water. | request the Hou s«
to petsuade the Government of Karnatake. to
release water for Tamilnadu farmers to save
crops in Tanjore District, in Trichy and vari-
ous other districts in Tamilnadu. Those agri-
culturists who have planted rice seedlings
and they are about to ripen, will not be able
to get good crops this year, if the water 1s not
released.

In order to find a permanent solution tor
this problem, Cauvery water dispute should
go to a tribunal. They are simply meeting
Tamilnadu officials or Karnataka officials ot
ministerial officials. So far, these meeting:
have not borne fruits; they are just imeeting:
nothing has happened. So, | request the
government to send the Cauvery wate| cis-
pute to a tribunal so that some permanent
solution could be found out whereby thc
farmers of Tamilnadu could be saved by
drought and other natural calamities. With-
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out waler, nothing could be grown in
Tamilnadu.

At the sama time, after the President's
Rule in Tamilnadu, the Governor's Rule was
able to put an end to political corruption; but
just by putting an end to the political corrup-
tion dose not mean that there js no corrup-
tion at all. We have found that a lot of
corruption is going in certain parts. In my
district, one Chief Education Officer was
given aclearance lo racruit 300toachers. He
got Rs. 5000-10,000 fiom each candidate
with the result that he was able to amass a
huge amount of money because there was
no political interference. This Chief Educa-
tion Officer felt that there was no one to
check him. He could do whatever he liked:;
he was all in all in that matter. He ::ruited
only those candidates who were able to pay
him money. In that way, political corruption
should be stopped. But there is some official
corruption which should be chacked imme-
diately.

14.00 hrs.

At the same time, | would like to thank
the Government of Tamil Nadu for clearing
so many projects. | would also like to the
Government of Tamil Nadu through you to
clear one major project as far as my district
is concerned, that is, Pudukkottai, for sup-
plying drinking water to Pudukkoftai town,
the capital town of the district, The proposal
hzs been sent to the Government of Tamil
Nadu, and it costs Rs. 19.5 crores. | request
the Government to clear it immediately so
that people of Pudukkottai district which is a
drought-prone area for the past so many
years, would be able to get drinking water
from Cauvety. At the same timno, | would like
to thank the Governmant of Tamil Nadu tor
taking drastic action as far as certain other
projects are concerned.l would like to thank
the Prime Minister Shri Rajiv Gandhi for
coming to Tami. Nadu so many times to see
the reality of Tamil Nadu, to see, on the spot,
the State of Tamil Nadu and the living condi-
tions of the people there, the industrial davel-
opment there and various other factors. He
was able to personally understand what is
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Tamil Nadu and he was impressed what
happened during the period of Kamaraj
whom he was the Chief Minister. There are
$0 many demands for reservations on com-
munalbasis and so many otherthings, which
he was able to put an end to, and also to
communal disputes in those States, by g'v-
ing reservation to the needy. But later on
when soma people took over as Chief Min:s-
ter of Tamil Nadu they wanted to specify
certain candidates to get some posts, so that
they were prepared to vote for him. Some
people were included in the list of backward
classas. As a result of it some hundreds ot
people were included in the so-called back-
ward classes, thereby some needy back-
ward classes were deprived of the reserva-
tion quotas and those facilities. Now it has
taken a new turn whereby we in Tamil Nadu
find that all the communities, nearly every
community is agrtating, and they are holding
rallies, seminars and they are demanding
reservations up to 20 per cent, 10 per ce i,
25 per cent, 30 per cent and so on, whichv.ill
go up to 100 per cent, and so on. It that 1o
agteed to, scme thousands of pecple will ¢ et
reservations, or t may go upto 500 per cent,
8OO0 per cent or even 900 per cent. Hon.
Minister Shri Narasimha Rao is having taks
with those leaders. | hope that a solution will
be found to those problems of the backward
classes and the so-called backward classes
who have been included later on, years atier
Kamraj's time will be excluded.

Atthe sametime, | would like to express
my thanks to the Prime Minister and the
Government of India for taking as many
steps as far as foodgrains are concerned.
Foodgrainwere givento Tamil Nadu, in huge
quantities but the public distribution system
{ is not properly maintained. Inthe earlier days
to the President’s Rule there used to be
some fearlessness among the people man-
ning the public distribution system but fate:
on it is found that there is no fearlessness.

Secondly, peopla belonging to the
lower strata of society are not able to get
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foodgrains in the fairprice shop in Tamil
Nadu. Rice is not available. Grains and other
foodgrains are also not available. As aresult,
there is some kind of animosity towards the
Government there among the lower strata of
society.

I request the Government to take nec-
essary steps on those who are hoarding the
rice allotted to the fair price shops and selling
itto otherbusinessmen in the town, whereby
proper distribution will be ensured in Tamit
Nadu.

With these words, | support the Supple-
meantary Demands for Grants (Tamil Nadu).

[ Translation}

*SHRI P. SELVENDRAN (Peri-
yakulam): Hon'ble Deputy Speaker Sir, |
would like to say a few words on the supple-
mentary Demands for Grants relating to the
budget for Tamil Nadu for the year 1988-89.
It is a tragedy of the times that this budget
which should have been discussed by the
Legislature of the State is being discussed
here bacause a duly elected State Govern-
ment was toppled for poitical reasons. |
honestly wish that this should be the fast
occasion for this Lok Sabha to discuss the
budget of the State. This budget demands
relate to Rs. 419,35,58,000, out of which Rs.
30,000/- is being demanded for the purpose
of police. The people of Tamil Nadu are
really aware how the police is being misused
and how the police activeiy aided and abet-
ted the Congress rule under the Governor. A
rally was organised and the Prime Minister
led the rally which was organised to com-
memorate the Nehru Birth Centenary cele-
brations. Newspapers in Tamil Nadu repon
that a Khadi Dhoties and a Khad! scarves
were given to policemen who attended the
Congress Rally wearing the Khadi Dhoti and
Khadi scarf, Thus the police actively cooper-
ated in providing people for the Rally. Per-
haps this Rs. 30,000/- demand by the Minis-
ter is an action of gratitude towards the
police. ltis forthe Ministerto clarify, It may be

* Translation of the speech originally delivered in Tamil.
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a small gift to the police for the thankful job
they have done on the day of Ratly, but even
then the allocation is, | feel, less than what it
should have been. An allocation of mora
than 26 crores have been made for educa-
tion. Atew months back the teachers all over
the State in cooperation with the JACTEA
agitated for redressal of certain genuine
grievances. The agiation lasted for one
month. That agitation was also cited as an
alibifor postponing the elections in the State.
When the agitation was on, the statements
made by the Governor and the justification
he made for refusing the demands of teach-
ers still remain in my memory as bittsr
events, The Governor held out abar threatto
the teachers and the other Governments
servants, who participated in the agitation
that if they did not give up their strike they
would have had to face a ditferent Governor.
That 1 am unable to forget. He also asked the
agitating teachers and Government scr-
vants whether he was Kuberto show munfi-
cence on the teachers and Governinent
servants and give them whatever thuy
wanted. This also i1s still afresh in my mem-
ory. However centain assurances were given
to the JACTEA. Since the Governor has
failed to fulfil the assurances given by him to
the JACTEA, two days back, the JACTEA,
took out a rally in support of the demands.
The Government is keen to exploit this fertile
situation for the purpose of postponing ele-c-
tions once again. The JACTEA is sought to
be used as trump card by the Central Gov-
ernment for posiponing the election. Per-
haps this may be their idea. Perhaps with
this in view the Governor has failed to fulfil
the assurances he had giventothe JACTEA.
Though more than 26 crores of rupees has
been sought by the Minister for education
still many of the schools in Tamil Nadu ars in
apathetic condition. Many of the schools are
running on rented premises. Many of the
schools do not have even rooves. There are
no pucca buildings. Particularly the Pirama-
lai Kallar community which is a mostback-
ward community is the worst affected by
these conditions of the schools in the state.
This community was the most neglected
community in the State. Conscious of the
plight of the community the British Govt.
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brought a scheme called Kallar Reclamation
Scheme for rehabilitating the Kallar commu-
nity in the State. The Kallar community were
required in those days to sign the register
kept in the nearby poiice station every day.
They were required to inform the paolice
before they c1oss the bounds of the village or
thecity of which they were residents. Numer-
ous other indignities and acts of dishonour
were committed on the Kallar community.
The British Govt. therefore brought this Kal-
lar Reclamation Scheme simply to uplift the
Kallar community which was the most ne-
glected community of the State. Under that
scheme, it was the utmost duty of the Gowt.
to provide education to the Kallar commu-
nity. In my district alone, there are more than
100 schools and 40 hostels for the Kallar
students but 50% of these schools and
hostels run on rented premises. Certain
schools do not have rooves and children
have to sit in sun and wet in rain because
there are no pucca buildings. Most of tha
time, because of the dislocation and discom-
fort caused by these natural tactors, the
schools remain closed for days together. |
therefore appeal to the Minister to apportion
asizeable amount of e a'incation made for
education in this Bill for the purpose of devel-
opmentof Kallar community under the Kallar
Reclamation Scheme.

Hon. Member who just spoke before me
while refuting the arguments made by Hon.
Member Shri Thampan Thomas pleaded
that the people should be happy with the visit
of the Prime Minister to the State. Let us
contirm that we are ready to welcome the
Prime Minister at any time; let him come any
number of time to the State; we would wel-

‘come him but every such visit of the Prime

Minister must bring some benefit to the poor
folk of the State. If he visits the State for the
purpose of announcing some development
programmes, we would sing hymns in praise
of him. If his visit brings prosperity to the
State and heralds a new era for the State,
then the people of the State would welcome
him with folded hands. But if the Prime
Minister visits with a begging bowl for votes,
then the people are not gullible to fall in the
trap. How can the people except him i his
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visit is not fruittul in terms of benefits to the
people of the State? | am asking an open
question 1o all the members assembled in
this august House. Let them search their
hearts and tell whether any of the five visits
the Prime Minister has made to the State has
brought any prosperity to the State? The fact
isthat he visited the State five times. The fact
is also that on every such visit more than 10
crores has been spent. The fact then again
is that more than 50 croras from the Public
Exchequerthat is people’s money has been
spent. Public money has beenfrittered away
on fruitless missions to the State. Has he
announced any new developmental pro-
gramme for the development of the State?
Was he able to provide any developmental
scheme as a gifttothe State on his visit? For
a long time the implementation of the Sedu
Samudra Project was a demand made by all
sections of the people in Tamil Nadu. Hon.
Member Shri Sundar Raj is here very much
sitting. The Congressmen do not possess
even that much simple prudence to urge
upon the Prime Minister to give an assur-
ance thatthe long pending demandinregard
to the Project would be acceded. This Sedu
Samudra Project was approved as early as
in 1968 by the Cabinet. Even the Hon. Presi-
dent of today, Shri R. Venkataraman, when
he was the Defence Minister gave an assur-
ance in this very august House that the Sedu
Samudra Project would be taken up as a
defence project and completed expedi-
tiously. Shri R. Venkataraman is an able
administrator and an experienced politician.
He is an elder Statesman and he had given
an assurance keeping in view the secuity
demands of the region. This Governmcnt
has not given respectto the assurance given
by it awn Minister. This is the regard and
respect this Government has for the able
defence Minister and the present Presideni
of India for his commitment he had made to
this august House. The Prime Minister who
visited Tamil Nadu did not even bother to
refer to this Project.

The Prime Minister visited my Constitu-
ency. He came to Theni. He came to Bodi
aiso. He inaugurated the water purification
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project in Chinamarathupatti in Bodi. This
was an official function. | was not even
invited and my name was not printed in the
invitation cards printed for the purpose of
official function. Will it not be courteous to
include the name of the Member of Parlia-
ment who is concerned with the Constitu-
ency in the invitation card. This is the condi-
tion of the administration under the Gover-
nor in the State and this is being praised by
the Prime Minister sky-high. All sorts of eu-
logies are being sung in praise of the
Governor's rule by the Prime Minister and
his men. If this is the way public dignitaries
like Members of Parliament are disre-
spected, ignored and dishonoured, do not
think it lies in the months of the Congress-
men to praise the Governor's rule any more.
The Prime Minister came to Koodalur which
is my birth place two years ago. The Kannagi
Koil junsdiction problem is a burning prob-
lem. That is a problem between two States.
it is a problem between Tamil Nadu and
Kerala. It is the question of territorial jurisdic-
tion over the temple as to whether it belongs
to Tamil Nadu or Kerala. This problem is a
long pending problem. When he visited
Koodalur two years ago, | personally pre-
sented a petition in this regard. | personally
appealed to him that he must intervene and
settle the problem. Now since then he has
visited the State several times, but the prob-
lem remains. The records petitaining to the
dispute have already been sent to the Cen-
tral Govt. The records relate to the history of
the temple including the details regarding
who owned the temple in olden times. Now
all these records are available with the
Central Govt. Daspite the possession of
these records and other resources at their
command, the Central Govt. and the Prime
Minister, particularly, have not found it as
their duty to resolve this problem. He has
failed to clarify the Govt's stand on the dis-
pule. Then how the people of the State
would be pleased to walcome the Prime
Minister who always comes with a begging
bowl for votes.

When Hon. Members from the other
side spoke on the demands, they were
making centain political statements. Many
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~ members vowed that they would restore the

glorious rule of Kamraj in Tamil Nadu. They
glorified Kamraj rule as the Golden rule of
the Congress. Hon. Shri Sunder Raj also
affirmed that the rule of Kamraj was the
Golden rule of the Congress. | would like 10
ask them a question. If you glorify the Kama-
raj rule as the golden rule of Congress, then
would you prefer to describe the rule of Rajiji
and Bhaktavatchalam as the stone age of
Congress? It amounts to that. it would be in
the interests of the Congress party itself to
come out with a clarification whether they
would call the Rajaji's rule as Stone age of
Congress and that of Shri Bhaktavalchlam
as the dark age of Congress, while they
jubiliantly callthe Kamarajrule as the golden
rule of Congress.

Hon. Member Shri Thampan Thomas
when he spoke restrained the Congressmen
not to use the name of Kamraj as he never
belonged to the Congress(l). He rightly
pointed out that Shri Kamraj belonged to
Janata Party as he originally belonged to
Congress (O). Congress (O) is the mother of
Janata party. He categorically asserted that
the Congress () has norightto use the name
of Kamraj for petty electoral interests. We
accep! that idea as a right idea. It is this
Congress (l) which expedited the last days of
Kamraj. When emergency was clamped on
the whole of india, history would stand testi-
mony to the fact that it was Kamraj wno
steadfastly stood by democratic ideals and
openly and fearlessly pronounced that the
imposition of emergency had given a body
blow to these democratic ideals. Now the
same Congressmen who betrayed denio-
cratic ideals and thereby Kamraj are invok-
ing the name of Kamraj who they have
politically murdered. In villages there is a
saying: To hide the wounds on the necks of
cows and bullocks, ring their necks with
silver beads. Likewise, the Congressmen
who have suffered deep injuries in the elec-
toral battle in Tamil Nadu for the past 20
years are now covering them up with the
velvet banner of Kamraj. The Prime Minister
comes fo the State several times and says
that he would restore Kamraj rule. Why?
Why should not they tell the people that they
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would instal the Rajiv Gandhi Gowt. in the
State? Why should not they tell the peaple
that they wauld instal Indira Gandhi's rule in
Tamil Nadu? Today the Congress party is
destined 10 take shelter behind the grave-
stone of Kamraj. This is the stark truth of
which the people of Tamil Nadu are very well
aware.

Let me quickly look at the price situ-
ation. What is the price of rice in the State.
When Dr. MGR was the Chief Minister of the
State, rice was sold at Rs. 3.50 per KG.
There was no increase for the 10 years he
was the Chief Minister. This was tha biggest
economic achievement of Dr. MGR. Nowthe
rice which was selling at Rs. 3.50 Kg. is
selling at Rs. 5.00 to 7.00 per kg. Who is
responsible for that? Now a Kg. of dried
chillies, only one Kilo, sell at Rs. 45.00.
Today one may live, tomorrow he may not, is
the Vedanta. Todays price of a commodity
will notbe tomorrow's price but that willbe an
higher one. This is your sidhanta. But you
are praising the Governor's administration
as the most efficient one and enlightened
one. This is nothing but a cheap attempt to
cheat the public. | can only appeal to you to
discontinue your efforts to dupe people in
this manner for the people are going to be
ultimate victors over you, Congressmen.

With these words, | conclude.

DR. G.S. RAJHANS (Jhanjharpur): Mr.
Deputy Speaker, Sir, whenaver there is
President rule in a state, it provides an op-
portunity to the Members of this House to
discuss the matter and to get detailed infor-
mation about that state alongwith the details
of their Budget and understand the circum-
stances prevailing in that state. | have been
very attentively listening to the entire debate
and have also carefully gone through the
supplementary demands.

| have not been able to understand why
people criticise the Prime Minister’ going
round the state. | saw it on the television that
the Hon. Prime Minister was warmly greeted
by large gatherings everywhere. Is it believ-
able that there was a large number of police-
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men in plain clothes who had gathered the. s
as a crowd. 1t is unbelievable that lakhs of
policemen in plain clothes were deployed
here to increase the number. In fact Shn
Rajiv Gandhi is very popular in that area.
Everything would be clear in the next two
months there. There is afamous saying that
the obvious truths need no proof. It is very
ridiculous to say that it was wrong on the part
of the Hon. Prime Minister to go there be-
tause the general public was not with the
Congress. During the President rule in the
state, a number of cases of corruption have
been detected and the Governor Shri Alex-
ander has also geared up the whole admini-
stration.

A demand of Rs. 419/- crores has be 2n
included in the Supplementary Deman.s
which is meant for various welfare schemes
introduced by the Governor. Nowhere eise
have such schemes been implemented |
wanted them for my State Bihar too.

Thare is «'so a provision for the Supply
of learning-matenal to the students of pri-
mary and secondary schools in the ae-
mands of this state. In other stales, at least
in my state, there is no such proviston.
Besides this, a provision, for two teachers
instead of one teacher in a school has been
made. In Bihar, thereisinnumerable numt.er
of schools where only one teacher has been
appointed and he also remains absent from
the school for long intervals. | am of the
opinion that people of every state should be
given an opportunity o visit other states 1o
see with therr own eyes the conditions ot
living in that particular state and to realise
their achievements and the adversities of
others. The Central Government should not
hesitate even to provide transportationfacili-
ties at subsidised rates for such people. If the
people of our State Tamil Nadu happen to
visit Bihar, they would find themselves to be
quite well off.

Suppltementary Demands include tne
provisions forimprovement in the pay scales
ofteachers andforincreasing the production
of{oodgrains. The entire state of Tamilnadu
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which includes the city of Madras and many
other cities, is facing acute shortage of wa-
ter. The Government have paid full attention
to solve this problem. The thing | liked most
is that the Government have prepared sev-
eral schemes of general welfare and have
provided sufficient aid to the Municipalities
and other local bodies. As regards the provi-
sion for civic amenities, Govt. have pro-
posed to sanction 50 percent of the amount
as loan and 50 percent of it as subsidy. |
would like to urge upon the Government to
give hundred percent of the amount in the
form of grant for this purpose. The Central
Government should rather provide subsidy
to the states willing to provide sanitary facili-
ties and also ensure the utilisation of funds
on the execution of the work for which it was
given. Hundred percent subsidy should be
given for such purposes. What happened in
trans-Yamuna areas. In want of sanitary
facilities, the epidemic of cholera broke out.
Now the Central Government propose to
provide some amount in form grant and
some as loan to Tamil Nadu. But no state
Government would be interestad to get loan
for such purposes. | would like to urge upon
the government to provide grant or subsidy
in placc of loan for executing the work of civic
amenities

Gowt. has also taken a welcome step as
they have made a provision in the demands
for free note-books to the students belong-
ing to scheduled castes and scheduled
tnbes. Many other states do not have that
provision. For employment also, provision
has been made under the National Rurai
Employment Schemae. | would like to point
out that the Members of the House entertain
controversial views regarding the setting up
of Atomic Energy Plant in Tamil Nadu. |
would request the Government to set up the
proposed plant in the state of Bihar in case
the Government of Tamil Nadu is not inter-
ested in this project as there is perennial
crisis of energy in Bihar and most of its parts
remain without power supply. So | would
urge upon the Government to set up the
nuclear power plant in Bihar, in case Tamil
Nadu Government is not interested in .
(Interruptions)
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 SHRI BALWANT SINGH RAMOOW-
ALIA: Are you speaking for Bihar or Tamil
Nadu?

DR. G.S. RAJHANS: | am speaking for
Tamil Nadu. A few Members from Tamil
Nadu have just said that they don't approve
of the idea that an atomic energy plant
should be set up there. My request is, if you
don't want that atomic energy plant there, let
that be set up in Bihar.

MR. DEPUTY-SPEAKER: The Minis-
ter will consider it.

(Interruptions)
[Translation)

DR. G.S. RAJHANS: So | would like to
say that in fact it is for the first time after the
imposition of president rule in Tamil Nadu
that a major welfare scheme has been intro-
duced there and all the people should give
their utmost co-operation to make it a suc-
cess. The entire country stands by Tamil
Nadu. Culture of this state is the richest
amidst all the states, though the cuiture of
Bengal is also in no way inferior to any other
culture. We have appreciation for the culture
of Tamil Nadu and feel proud of it. We don't
want to involve ourselves in any controversy
over the issue of language. We want that
Tamil and Hindi should be given equal op-
portunities to progress as both of them be-
long to this very country. Tamil Nadu is nota
separate entity.

In the end, | would like to say that very
good proposals have been given here, and
the work performance of the state during the
Presidents Rule has been very appreciable.
We extend our whole hearted support forthe
demands and wish all prosperity for the
people of Tamil Nadu.

SHR! RAMASHRAY PRASAD SINGH
(Jahanabad): Mr. Deputy Speaker, Sir, |
would like to give some suggestions regard-
ing the demands of grants for Tamil Nadu,
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which are being discussed here in the
House. All the states under President Rule
have been suffering a great back, Contrary
to the rule of a democratically elected Gov-
ernment we find that'in a state under the
President rule, bureaucrats have their domi-
nance and the backward and downtrodden
sections of society are all the more affected.
Affiuent ones reap the maximum gains.
Besides, corruption aiso has its undaunted
sway. So | would like to point out to the hon.

Minister that further extension of the Presi-
dent Rule would not be in the interest of the
nation. it encourages the creation of regional
parties in the country. After all who is respon-
sible for the formation of regional parties and
whether these parties serve any national
interest or they work against it. Infact they
concentrate on their regional interests and
isolate the individuals from the wider inter-
ests of the nation as a whole. The Govern-
ment itself is totally responsible for this.

Since you have been in power for quite a
long period, how is it so that regional parties
have sprung up. It is all due to the regional
attitude and wrong policies of the Central
Government and weaknesses of the na-

tional parties, that the regional parties have
been formed. | would like to urge upon the
Government to modify their policies in the
interest of the nation particularly for the
downtrodden and the weaker sections pf the
society who have been drifting apart with a
violent gesture. So many people are being
killed in Bihar either by the Zamindars or by

the police. But | would like to know whether
any of the victims belongs to the rich. He is
always from amongst the downtrodden

because he is up in arms against them, ¥ at
allthe Government want to save the country.

they should change their wrong economic
policies and provide the actual benefits of

the schemes to the poor people. The Hon.

Prime Minister has himself admitted that

only 18 of the amount spent on them

reached down to them in the villages. There

may be several region in the country but
regionalism has confined the thinking of the

individuals to the interests of their own

states. Be it Punjab or Tamilnadu, they think
alike. But a country is not the parts but one

organic whole and a federal state. i the
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Central Government is to preserve the na-
tional integrity, they should change their
policies as it have been causing ali the
problems. That is they only way out and
bullets are no solution to our present prob-
lems. With these words conclude.

[English]

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN THE
MINISTRY OF FINANCE (Shri B.K.
Gadhvi): Mr Deputy Speaker, Sir, | am very
grateful to the hon. Members who have
participated in the discussion.

Sir, it is a very small supplementary
demand, which | am planing before this
House on behalf of the State of Tamil Nadu.
The gross amount is Rs. 41936 crores. But,
Sir, out of this Rs. 58.67 crores istowards the
adjustment items and there is no cash im-
pact of this on the Budget. Rs. 262.71 crores
is the repayment of ways and means ad-
vance to RBI and there is no Budget impact
for this. s0, the net supplementary demands
which have got an impact on the Budget is
about Rs. 97.98 crores.

It would be appreciated that out of Rs.
97.98 crores, there would be two major
demands. One is for Rs. 15.92 crores per-
taining to the revision of scale of pay the
teaching staff of Government and private
colleges, as perthe recommendations of the
University Grants commission. | am very
happy thatthis demand of the revision of pay
scales has been met by the Government It
was a long pending demand and the Gov-
ernment of Tamil Nadu has fulfiled that
demand by making the revision.

The other area of major demand is the:
National Rural Employment Scheme, for Rs.
20.90 crores. You will be happy to know that
in the area of NREP,IRLEGP and RDP, the
pragress of the State of Tamil Nadu is quite
satisfactory, and , therefore , more allo:a-
tions are being made because they .urc
meeting the target. In seven months, the
achievement of IRDP is 72% NREP 83%
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and RLEGP 70%, Therefore, people have
started appreciating that under the
President’s rule, governor is implamenting
the schemes in proper way and people have
just started comparing the past regimes and
the present one and thereby they are going
to make their course for future also.Shri
N.V.N. Somu who Iinitiated the discussion
appearedto meto be avery scared membet,
politically. | thought that his speech would be
relevant to the financial and economic as-
pects of the Supplementary Demand and
the situation obtaining in the State but it was
more or less of political nature. 1do notintend
and wish to reply in political terminology but
| would certainly like to emphasise that it is
unbehoving of any of the hon. Member in this
Houseto criticise as to why the Prime Minis-
ter of the country is visiting aparticular State.
Prime Minister of India is shouldering the
responsibility of the country and if he visits a
particular State , either twice, thrice or as the
occasion arises, then there is absolutely no
point in objecting to it. If people have started
rallying round the Prime Minister, if people
applaud him and appreciate him and if the
opposition feels that the carpet under their
feet is slipping away, then they find them-
selvescriticising the other party. They create
storm in atea cup. ltis not an ideal approach
in the State of Tamil Nadu.

SHRi C. MADHAV REDDI :(Adilabad) :
Kindly refer tothe Member concerned, not to
the Opposition.

SHRI B. K. GADHVI : | am speaking
only with regard to the Members who have
participated. Most of the Members have
taken part from the opposition side. That is
the point. They say Prime Minister is going
round . Why is he visiting? When Prime
Minister goes round the country, his security
is involved. The expenditure on the security
of the Prime Minister is of no consequence.

The industrial growth of Tamil Nadu s
good. | am happy to say that in power gen-
eration, the plant loa tactor has considera-
bly improved. The transport system has
improved and under the PDS, more than
21,000 tair price shops are being operated
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and they are adequately stocked with rice
and other essential commodities. But, even
then one Member has made a complaint that
sometimes there might be leakages or
blackmarketing. | would certainly assure him
that government would tighten up investiga-
tive machinery so that the pilferage or leak-
age or blackmarketing do not take place at
the PDS level and that enough supply is
maintained to the PDS shops. Of course, of
late the rains are not coming. We were
hoping that the monsoon will be very good.
It came for four days. Later on, it is very bad.
Again the rain comes. but there are ..........
difficulties and we wish that the neighbour-
ing States which were requested to release
the Cauvery water for irrigation purposes
may prove to be good Samaritans. In regard
to supply of drinking water, of course, we are
trying to provide drinking water through lor-
ries and through other systems to Madras

city.

The permanent solution is the Telugu:
Ganga Project. | wish and hope that Govern-
ment of Karnataka may show a positive
gesture in agreeing to this Project and may
not put an obstacle sothatit could have early
clearance toth for the purpose of drinking
water as well as for the purpose of irrigation
tacilities.

With regard to nuclear power project,
there is no need for any scare. It has been
decided that in all our nuclear power sta-
tions, enough care and caution must be
observed technologically as well as organ-
isationally so that there is no room for atomic
hazards outside. | would like to say that
enough precautions are being taken. The
House is already aware that we have got
only 3 percent of the nuclear power genera-
tion in this country. Even, with our plants for
2000 A.D., it may go up to 10 percent. In the
Europe and other countries, where nuclear
power generation is 30 percent and more,
there also these hazards hava not come up
With regard to all our nuclear power, plants,
we are taking enough precautions so that it
may not have any adverse effects on the
Population by way of radio-activity or radia-
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tion or any other type. Thersfore, the appre-
hensions are misplaced.

With regard to the Automatic Project,
Government has cleared it. | think some
formalities about collaboration or something
are wanting and it may also come up.

Sir, Mr. Somu is not present. But, for his
information,! may say .nat even in his Con-
stituency there was need to have a protec-
tion wall. He should be happy to note that this
protection wall sea wall to protect-has been
sanctioned at the cost of Rs. 85,68 lakhs.
Other Members have also raised certain
points.-Most of the points were political
points like Dravidian rule and other rule. But
the point is that the people of Tamil Nadu
have to elect their own representatives. To
approach elections with a narrow and pare-
chial approach was never the creed and
culture of Tamil Nadu. Kamaraj was a great
man and so were the other leaders like Rajaji
and others who fought valiantly during the
independence struggle and made their mark
in the history of India. Tamil Nadu has al-
ways produced patriots. It has always given
great Parliamentarians, administrators, vi-
sionaries to this country. Of course, the
political parties may, for their selfish end, say
that Kamarajdid not belong to us and Kama-
raj belong to then, this and that. | would say
that Kamaraj belong to the entire country
and the entire country has a revarence and
more so, he is with us: he is more revered by
the Congress people. Than any other
people who were against him in the past. He
was our Congress President. He was a
builder of new ideas and new approaches to
the Congress Party. History is there. | do not
want to repeat that History. They were all
great men who had dedicated and contrib-
uted to the building up of this nation.

Some of the Members raised the lan-
guage point | think Dr. Rajhans and others.
It is, our accepted policy that we do not want
to impose Hindi on any State which do not
want it voluntarily. That policy is very clear.
€~ long as the people themselves do not
acc«pt a particular national language, there
is no ( uastion of imposition of that language
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on such a State. That should be clear. We
want that Hindi should develop and foster.
So also, we want that all the regional lan-
guages of our country should develop and
foster. We also feel that imposition of any
language by compulsory method is unwar-
ranted in this country. It is the accepted
policy ever since the time of Pandit Jawahar-
lal Nehru. It was accepted by Indiraji and it is
accepted by Rajivji also. Therefore, there
should not be any misapprehension about it.
As linitially stated, this is a small supplemen-
tary and all the while to speak on the outer
areas of this proposal, may be, is time con-
suming for the House which 1 do not wish to
take. One point was made by Shri
Kupuswamy and he gave a letter to me
mentioning about some malpractice in the
Tamil Nadu Electricity Board. | assure that
we will get it investigated and if it is found
corract, then we will certainly take action.

One Member Mr. Sundarraj right now
spoke about the corruption in recruitment of
certain teachers. Although as per the prac-
tice prevalent, thare is a Board now under
the leadership or chairmanship of an IAS
officer and, therefore, the Education Officer
himself has a very little role to play, we will
certainly look into it. If anything irregular is
found, then we will take corrective meas-
ures. Not many financial and economic
aspects were raised in this debate | think, |
have answered most of the points raised by
the Hon. Membaers. Perhaps, Mr. Thomas
raised a point that industries from Kerala are
going out to Tamil Nadu. That is, of course,
for the industrialists. | cannot help it. Any
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industrialist is entitied to establish industry
anywhere in the country where he finds it
congenial to do so.

So far as child labour exploitation is
concerned, we would certainly look into it. if
children ofthe age of two orthreeyearsso he
was suggesting, are exploited and are en-
gaged in some work and if there is flouting or
violation of law then we will certainly look into
it. lwill ask the otficers to investigate and find
out what is the truth about i.

With these words, | have tired to satisfy
the points raised by Members during the
discussion. lwish that now the august House
would be pleased to approve the Supple-
mentary Demands for which | have come
before the House.

MR DEPUTY SPEAKER: | shall now
putthe Supplementary Demands for Grants
(Tamil Nadu), 11988-89 to vote.

The question is : “That the Supplemen-
tary sums not exceeding the amounts on
Revenue Account and Capital Account
shown in the third column of the Order
Paper, be granted to the President out of the
Consolidated Fund of the State of Tamil
Nadu to defray the charges that will come in
course of payment durirg the financial year
ending the 31st day of March, 1289 in re-
spect of heads of demands entered in the
second column thereof against:

Demand Nos. 4,9,11,13,15,17,10
21,23,26,28,1031,35,t0 39,4110 43, 47 to
48, 51 to 53, 55, 56, 58 and 59.”

The motion was adopted

Supplementary Demands for Grants (Tamil Nadu), 1988 °9 Voted by Lok Sabha

No. of Name of Demand Amount of Demand for
Grant voted by the House
1 2 3
Revenue Capital
Rs. Rs.
4, Geoneral Sales Tax and Other Taxes 23,74,000 —_

and Duties-Administration.
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9. Head of State, Ministers and Head- 7,24,000
quarters staff
11. District Administration 10,91,000
13. Administration of Justice 2,92,000
15. Police 30,000
17. Education 26,54,46,000
18. Medical 47,74,000
19. Public Health 27,70,000
20. Agriculture 6,81,70,000
21, Fisheries 45,00,000
23. Co-operation 45,19,000
26. Handlooms and Textiles 1,66,92,000
28. Community Development Projects 27,17,37,000
and Municipal Administration
29. Labour including Factories 5,80,000
30. Social Welfare 27,84,000
31. Welfare of the Scheduled Tribes 2,08,59,000
and castes, sfc.
35. Civil Supplies 10,00,00,000
36. Irrigation 1,44,00,000
37. Public Works-Buildings 7,06,000
38. Public Works-Establishment and 1,85,000
Tools and Plant
39. Roads and Bridges 75,58,000
41, Relief on account of Natural Calamities 1,50,57,000
42. Pensions and Other Retirement Benefits 40,69,000 -
43. Miscellaneous 45,99,97,000 —
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(Tamil Nadu) , 88-89 Approriation (No. 3) Bill
1 2 3
47. Information, Tourism and Film 10,35,000 —_
Technology
48, Rural Industries 78,34,000 —_—
49, Water Supply 6,21,76 ,000 —
51. Capital Outlay on Industrial Development —  4,15,83,000
52. Capital Outlay on lrrigation —  3,83,00,000
53. Capital Outlay on Public Works-Buildings —_ 31,95,000
55. Capital Outlay on Road Transport Services — 75,00,000
and Shipping
56. Capital Outlay on Forests —_ 11,00,000
58. Miscellaneous Capital Outlay — 3,17,60,000
59. Loans and Advances by the Government — 10,25,07,000

MR. DEPUTY SPEAKER: The Minister
may now move for leave to introduce the
Appropriation Bill.

14.47 hrs
[English]

TAMIL NADU APPROPRIATION (NO.3)
BILL*, 1988-89

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN THE
MINISTRY OF FINANCE (SHRI B.K
GADHVI): | beg to move for leave to intro-
duce a Bill to authorise payment and appro-
priation of certain further sums from and out
of the Consolidated Fund of the State of
Tamil Nadu for the services of the financial
year 1988-89.

MR. DEPUTY SPEAKER: The ques-
tion 1s: “That leave be granted to introduce
a Bill to authorise payment and appropria-
tion of certain further sums from and out of
the Consolidated Fund of the State of Tamil

Nadu for the services of the financial year
1988-89."

The motion was adopted

SHRI B K. GADHVI: |introduce** the
Bl

MR DEPUTY SPEAKER: The Minister
may now move that the Bill be taken into
consideration.

SHRI B.K. GADHVI: | beg to movet:

“That the bill to authorise payment and
appropriation of certain further sums from

*Published in the Gazette of India Extraordinary. Part il section 2 dated 5-12-1988.
**Introduced with the recommendation of the President.
1 Moved with the recommendation of the President.
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and out of the Consolidated Fund of the
State of Tamil Nadu for the services of
the financial year 1988-89 be taken into
consideration.”

MR. DEPUTY SPEAKER: The question

“That the Bill to authorise payment and
appropriation of certain further sums
from and out of the Consolidated Fund
of the State of Tamil Nadu for the serv-
ices of the financial year 1988-89 be
taken into consieration.”

The motion was adopted
MR. DEPUTY SPEAKER: The House
will now take up clause by clause considera-

tion of the Bill.

The questienis: “That Clauses 2 and 3
and the Schedule stand part of the Bill.”

The motion was adopted

Clauses 2 and 3 and the Schedule were
added to the bill

MR. DEPUTY SPEAKER : The ques-
tion is:

“That clause 1, the enacting formula
and the Title stands part of the Bill”

The motion was adopted .

Clause 1, the Enacting Formula and the
Title were added to the Bill
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SHRI B.K. GADHVI : | beg to move:
“That the Bill be passed.”

MR. DEPUTY SPEAKER : The ques-
tionis:

“That the Bill be passed.”

The motion was adopted.

14.50 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS - (PUNJAB), 1988-89

(English)

MR. DEPUTY SPEAKER : The House
shall now take up discussion and veting on
the Supplementary Demands for Grants in
respect of the Budget for the State of Punjab
for 1988-89.

Motion Moved:

“That the Supplementary sums not
exceeding the amounts on Revenue Ac-
count shown in the third column of the Order
Paper be granted to the President out of the
Consolidated Fund of the State of Punjab to
defray the charges that will come in course of
payment during the financial year ending the
31stday of March, 1989 in respect of heads
of demands entered in the second column
thereof against Demand Nos. 17 and 22.”

Supplementary Demands for Grants (Punjab), 1988-89 submitted to the Vote of Lok

Sabha

No. of Name of Demand Amount of Demand for Grant
Demand submitted to the Vote of the House

1 2 3

Revenue
Rs.
17. Local Government, Housing 70,00,00,000
and Urban Development
22, Revenue and Rehabllitation 1,00,00,00,000
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MR. DEPUTY SPEAKER : Shri Reddy

SHRI K. RAMACHANDRA REDDY
(Hindupur) : Mr. Deputy Speaker Sir, now
the House is taking up the Supplementary
Demands for Grants for expenditure by the
State of Punjab for the year 1988-89. The
House is taking up this painful business for
the fifth or the sixth time. lterm it as painful
because of two reasons—{irstly the financial
aspectof it and the second one is the political

aspect of it.

While replying to the debate on Tamil
Nadu, the Hon. Minister tried to decry the
political aspect of it. With great respect |
would like to submit to the Minister that both
these things go together ; he cannot sepa-
rate both the financial and the political as-
pects, both the aspects have to be touched
and then the Minister has to answer both the
points.

14.51 hrs.
[SHRl SHARAD DIGHE in the Chair

As far as the financial aspect is con-
cerned, it is quite clear that more than Rs.
170 crores - Rs. 174 crores to be precise is
being sought as additional grants for Punjab.
Out of these Rs. 174 crores, two items con-
sume almost all the amount. One is Demand
No. 17 local government, housing and urban
development; Rs. 70 crores. The second
one is Demand No. 22-revenue and reha-
bilitation; Rs. 100 crores.

Before going into the details of these
two demands | would like to say that when |
peruse these demands, | cannot get an idea
idea as to why these amounts are being
sought to be approved by the House. What
are the necessities; how these amounts are
being spent; and what is the purpose of it?
We have got a very very brief statement as
afoot note wherein the Minister says, Rs. 70
crores are being asked for to be spent for
urban development in and around the
Golden Temple. The otheroneis for Rs. 100
crores which is being sought for develop-
ment and rehabilitation work.
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Now the House, without knowing any-
thing as to pass these two demands. No
details are given; the Minister has not made
any statement nor have we got any details.

As far as Rs. 70 crores is concerned, it
is to be spent for housing complex or some
such thing around the Golden Temple. | am
noi able to understand what is the purpose of
it. | don't know why the Government wants
Rs. 70 crores. | don't know what are the
houses to be constructed, whau is the
amount likely to be given as compensation.
No such details are there. The House is kept
completely in darkness as to the utility of this
Rs. 70 crores. And the House is asked to
pass this demand for Rs. 70 crores ! That is
one aspact.

As far as the other demand for Rs. 100
crores is concerned, it is for rehabilitation.
The foot note which is given says that the
amount is being asked for so thatthe amount
may be spent for those people who are
affected by the calamities. We don't know
where the calamities have occurred, we
don’t know the magnitude of the calamities;
whether these Rs. 100 crores are sufficient
or not or whether it is more; and how this
amount is being utilised. It says that Rs. 40
crores has already been spent. Why is the
Government trying to prevent the House
from knowing the full facts?

They should have come forward and if
representative government of the people
were there they would have known which
areas had been affected more and which
were not affected and where this amount is
to be sentimmediately. All thesse things only
peoples’ representatives can know. It is only
an MLA who represents a constituency will
know how much is the loss. President’s rule
has been imposed in Punjab for the last two
years and we do not know when will it be
lifted. 1 only hope President’s rule will not be
extended further. | would also like to request
the hon. Minister to furnish some more de-
tails as to how this Rs. 177 crores are going
to be spent. Is this amount sufficient or not?
| hope the hon. Minister will clarify all these
things in his reply.
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The second point is about the political
aspect. You cannot separate political aspect
from financlal aspects. As far as Punjab
problem is concerned it has become a very
peculiar problem. All these days you were
giving the impression that the terrorists are
being trained and helped by Pakistan. They
are arming them. These terrorists comeinto
India and after committing murders and
shooting they go back to Pakistan. Most of
us believed it to be true but had there been
any truth in it then why did the Government
not make any effort during the pasttwo years
to discuss this matter with the Pakistan
Government at diplomatic level? The very
fact that Government has kept silence and
has not been trying to take any steps to
discuss the matter with the Pakistan Gov-
ernment shows that what the Government
has been proclaiming is not true. It seems
they have no evidence. So they are not
moving the Pakistan Government in this
matter.

Sir, Punjabis are a martial race. They
fought a number of wars for the country. A
number of their sons had lost their lives for
the honour of this country. It seems as if you
want to subjugate this martial race and, as
such, you are playing with the feelings of
Punjabis. | am of the view thatgovernment is
nottrying to understand the nature of Punjab
problem. The Government is not trying to
understand the psychology of Punjabis. One
feels in order to subjugate this martial race
the Government has resorted to all this. It
seems Punjab probiem is the creation of
Congress Government. From Bhindrawalla
down to Mr. Rode all these people were
encouraged by Congress Government.
These people are responsible for creating
Punjab problem. Mr. Rode has not come
forward to give up claim of Khalistan. (/nter-
ruptions)

so | would like to know is the Govern-
ment really concerned about solving this
problem? Has it made any effort to under-
stand the psychology of the people there? |
am sure this Government will not be able to
solve this problem. You are trying to solve
this problem with the help of Governor or
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police officar. Reports have come against
the Governor that he is mis-behaving in
Punjab and is not able fo understand the
matters. He is going to the extent of allowing
police officers to kill Punjab people who may
not even support or believe in Khalistan.
Such an allegation has been made by a
police officer. | do not know how far this is
true but a police officer cannot risk to make
such a charge against a Governor.

15.00 hrs.

So, you are trying to solva the Punjab
problem with the help of such police officers.
The second thing is that you have got a top
official whom you have placed at the helm of
affairs in Punjab a man who misbehaved
with a woman, his own employee. A com-
plaint has also been lodged against this
man. A lot of things have appeared in the
Press. so, with the help of such discredited
people does the Government really think
that they will be able to create some confi-
dence in the people of Punjab and that the
problem will be solved? so, it is time that
such a such a Person, police officers, who
has misbehaved with woman employee and
against whom a complaint has been filed,
must be transferred immediately and some
other competent and reputed man be posted
in his place.

As far as the Longowal Accord is con-
cerned, the Government has put it in cold-
storage. This accord was signed about 30-
35 months back. The main point in the Ac-
cord is the transfer of Chandigarh. The sec-
ond point is about the Sutlej Yamuna Link
Canal. This was a very important matter for
the people of Punjab. For the past about 30-
35 months, the Government has not been
able to take up these two matters. Why has
the SYL canal not been taken up? If this link
canal had beentaken up, it would have given
a psychological satistaction for the people of
Punjab that the Central Government is very
sincere to implement the Accord. You are
not doing i. In spite of this, we don't hear a
single word in this supplementary budget.
Even in the main budget, what is the amount
allotted for SYL Canal? Nothing isthere. So,
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by doing all this, do you think that you will be
able to satisty the psychology of Punjab
people, who are a martial race, who feel that
this Government is cheating them in a differ-
ent manner, and that they will be satisfied?
What about the transfer of Chandigarh?
When the Longowal accord was signed, why
was it not transferred to Punjab? Why has it
been kept pending for the last 30-35 months.
These are the two important things. when
you are not able to implement the accord for
the past 2-3years, doyoureally think thatthe
people of Punjab will be satisfied, will have
trust in you, will be able to believe you?
Under these circumstances, | am very sorry
to say that this Government has no intention
of solving the Punjab problem. The Govern-
ment has no intention of trying to understand
the problem. The Government has no inten-
tion of going deep into the matter and try to
find a solution. Under these circumstances,
I would like to suggest a solution. You can't
solve the Punjab problem alone. The mat-
ters are connected with Haryana and Rajast-
han very intricately. If you try to tackle the
Punjab problem, you have to involve Rajast-
han and Haryana. Those two States also
have to be brought to a table and then some
discussions will have to be held. How to
satisfy them? You are trying to convert the
Punjab problem into a national problem for
your own peculiar gain. | tell you that it is not
a national problem. It is more a regional
problem. The regional feelings have been
hurt. That's why some misguided youth are
crying for Khalistan.

The Congress Party is supposed to be
a national party. | don't think that the con-
gress Party is in a position to understand this
regional problem of Punjab . They are not
able to understand the psychology. They
don't want to go into the matter. So, | request
the Government to appoint a committee of
some regional parties. For example, Shri
N.T. Rama Rao in Andhra Pradesh is there.
Then, Mr. Hedge in Karnataka and Mr.
Mahanta in Assam are there. Such regional
party leaders are very successful. You ap-
point a committee of some such people. Let
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these people discuss the problem with Hary-
ana, Rajasihan and Punjab. Atter consulta-
tionwith these regional party leaders, | hope,
the problem will not arise. As far as the
Punjab problem is concerned, we have to
remove all those half-hearted measures, for
example, release of detenus of Jodhpur.
You will have to think of releasing them at a
stretch. If you had released these people
one year back, you could have created a
very good opinion in the minds of people of
Punjab. You could have created a very good
atmosphere in Punjab.

You could have created a very good
atmosphere in Punjab, as far as the sincerity
of the Government is concerned. Govern-
ment did not do it. Government to do it In
piecemeal. after all thrs could have been
done very easily. For two years, you have
been languishing over this problem. You
have taken two years to release these de-
tenus. so, unless and until the Government
makes sincere effort to solve this Punjab
problem by implementing the Rajiv-Lon-
gowal Accord, it will not be solved. It will be
a very sore thumb n the body of India. |
request the Government at least, when you
cannot solve tit, to appoint some Committee
of some other States and ask those few
people to discuss and then come to a
conclusion.Then only the Punjab problem
can be solved.

SHRI R L. BHATIA : (Amritsar): Mr.
Chairman, Mr. Reddy who spoke just before
me had a bad brief and he put the brief very
badly to this House. He has no knowledge
aboutthe Punjab situation. | think somebody
from here has explained something to him
and he has statediton the floor of the House.

He has objection to the giving of Rs. 170
crores to Punjab—Rs.100 crores for reha-
bilitation and Rs. 70 crores for widening of
Golden Temple area. He was objecting to-
day as to why this money is being spent
there? For all these years, the discussion
was taking place that Golden Temple has
become the seat of the terrorists and the
neighbour is utilising it and it was difficult for
the security forces to play their role. Then it
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was decided to widen that area.

Firstly, it is one of the biggest centres of
religious attraction. Sikhs from all over the
world come over there. There were con-
gested houses around the Golden Temple.
Firstly we wanted to beautify it and secondly
it was for the security reasons. So, Rs. 70
crores are being spent for the compensa-
tion, for the demolition of the houses and
widening of roads around it and also to
beautify our most sacred and most wor-
shipped places, that is Golden Temple.

With regard to Rs. 100 crores, he has
said what for this relief? Nothing has been
explained. In Punjab we had the woist
floods. Punjab has never seen such magni-
tude of floods. In my constituency-Amritsar-
river Ravi was in spate and there was 12 feet
of water which took away everything-includ-
ing the belongings of the poorfarmers. Then
houses had collapsed. Their animals were
killed and anything and everything they had
in their houses were lost.

Similarly floods in Sutlej and excessive
rains for three days in Punjab and the cloud
burst in our area have affected Punjab.
Punjab has never witnessed such heavy
rains. It is for that reason only, the Punjab
Government is coming forward to ask
money from the Centre to be paid as com-
pensation to the people and to rehabilitate
Punjab and | am surprised that you are
objecting to the rehabilitation of Punjab. The
Government of India has been rehabilitating
Bihar every year, Assam every year. ltis for
the first time that Punjab is coming to the
Centre for help. Punjab which is the grenary
of India, which is feeding India and which is
giving 70 percent to your procurement sys-
tem and your kitty and you are objecting to
that. | am surprised to know that.

SHRI K. RAMACHANDRA REDDY: |
am not objecting to it. | am only saying what
it the purpose of this money? (Interruptions)

SHR! R.L. BHATIA: For the damages
and for the losses amounting to Rs. 1000
crores, what the Government of India is
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paying is only Rs. 100 crores. It will not
satisfy the Punjabis. You can ask your friend
Mr. Ramoowalia how perturbed the Punjabis
are on this issue. How he is perturbed? It is
only a small help.

You should not object to this. You
wanted an explanation. | have given you an
explanation. You are ignorance you do not
know what had happened thers.

SHRI K. RAMACHANDRA REDDY:
We are not objecting to this.

(Translation)

SHRI C. MADHAYV REDDI (Adilabad) :
That is very small amount for help. The
Government of India is paying only Rs. 100
crores which means that it constitutes only
30 percent of the total amount required for
this purpose and the remaining 70 percent
should be provided by the state in their
Budget. But it should be given by the Centre.
Itis not acentral but a state Budget whichwe
are going to adopt here in this House. The
Government of India should increase the
amount from Rs. 100 crores to Rs. 300
crores. If they are prepared to grant that
amount?

[English]

SHRI R L BHATIA : As you know, the
political situation in Punjab is very bad, and
the Punjab is virtually depending on the
centre for all this. But if you go into these
technicalities that Punjab should give so
much and the Centre should give so much,
then no help can go to those people. We are
very grateful to the Centre for the help which
they are giving to us. It will go to the help of
those people who have been marooned and
who have suffered a lot.

Coming to the political aspect of it, { am
very much surprised at the analysis of Mr.
Reddi. His argument is that Pakistan is not
training terrorists but the government is
saying again and again that they aretraining
terrorists. Mr. friend is very much ignorant
aboutit. Either you don‘tread the newspaper
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or you do not discuss about it with your
friends who have given you this brief. Allthe
people who have been arrested are terror-
ists; they have given statements; they have
given a lot of information what has hap-
pened; where they have been training in
Pakistan; how they were given money; how
they were given arms and weapons and
everything. So much so, he also says that if
we have knowledge about it, then why
should we not protest against it to Pakistan.
Meetings at the level of Secretaries have
been place. The Government of India have
given all the information to them to which
they have no answer. They were provided
with places where they were being trained,
the amount of money they had passed on to
them and the weapons they had given to
them. | would like to inform you that we have
protested; we have given them information
on that respect.

Then he was referring to Punjab situ-
ation he also said that Chandigarh should be
given; then he also mentioned about Sutlaj-
canal-link. Then, he also said that it is inter-
linked with Haryana as well as Rajasthan. As
you know, it is very difficult to solve those
issuas which are linked with other States; it
is not that the government does not want to
solve them; we are keen to solve them as
anybody else. There are difficulties as they
are inter-linked. Many meetings have taken
nlace and many more meetings will take
place. He also suggested that there should
be a committee. Wall, if the opposition par-
ties can go into the matter, we have no
objection. Let them talk to all of them; and if
there is a consensus, we are prepared for it.

Coming to the budget, | rise to support
the supplementary budget for Punjab. In this
connection, | have only to say afew things as
many things have already been said in the
previous budget. | want to say something
about basmati rice which is produced in
Punjab. It has aspecial arrowmark andit has
a consumer preference inthe Middle-east. It
fetches a good price. For instance, one bag
of basmatirice, if we export, we can import 8-
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10 bags of imported wheat. So, we should
encourage the export of basmati rice; and for
this, many a time, we have approached the
Centre that more area should go into the
production of basmati rice; for this certain
things should be given to the Punjab so that
they may be able to have more area under
basmatirice. For this, our demand is first the
support price for basmati rice should be
fixed. It will help the farmers. Secondly, the
government should create export develop-
ment fund and subsidise the losses to the
procurement agencies. As you are awars,
we have the best procurement system inthe
whole of India and we give 60-70 percent of
basmati rice to your kitty. Therefore, we
expect from you that you will have export
development fund to halp the procurement
agencies to meet their losses.

There were exports worth only Rs. 85
crores, of Basmati rice form India. But now
we have increased it to Rs. 240 crores and it
can considerably increased because, as |
said, it has consumer perference abroad.
So, if some facilities are given to the Punjab
farmer and Punjab Government , we can
have more of this crop.

Secondly, coming to the point of elac-
tricity, we have tw. projects, one is Ropar
Thermal Plant Project and the other is Guru
Nanak Dev Thermal Plant which have been
cleared by the Central Government, but the
Planning Commission is not coming forward
to give us the money so that we may carry
on those two projects, which are very vital
projects, for our agricuitural economy and
we must give them electricity to enable the
farmers to grow more.

Coming to the utilisation of funds, every
single rupees that has been utilised and the
utilization is the best in Punjab, compared to
any other State. If you kindly see the amount
given to us and how it has been utilised, you
will be very each satisfied that, that this
project, Ropar lil, has been commissionedin
34 months, whereas it was supposed to be
completed in 45 months. See the efficiency
of our officers who have been able to
achieve this objective.
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Secondly , you take the plant load tac-
for. Again, it is the highest in India. The all
India average is 56, but in Punjab it is 72
perceng:)st see how this plantload factoris
being achieved in Punjab, see their effi-

ciency.

Then there is a great 1arget of one lakh
tubewslls to be enetgised in the Seventh
Plan. You will be glad to know that instead of
five years we have completeditin fouryears,
keeping in view the efficiency of the Punjab
administration, | would request you tc kindly
help us in the Ropar and Guru Nanak Dev
Power Projects.

Then, you have given us aid for
Punjab’s relief and rehabilitation. As | have
already said in replying to some questions,
this aid is very inadequate and we are not
coming to the Centre every year or once in
every two years orfour years. This is the first
time we have come to you and | hope that
you will be magnanimous in giving aid.

On the other day, there was a question
in Parliament when | asked about the money
which was given to us in this regard. It was
not a clear answer. The Minister said, that
more than Rs. 153 crores was given. 1 do not
think that it is a true figure and they also said
that for tubewells etc., they had given some
extra money and for roads also. Kindly make
it ciear how much money you have given 1o
us and how much youintendto give us more.
Your budget also shows Rs. 100 crores. So,
lam not clear as to how much will be the total
sum that will be given to us.

Mr. Chairman, You please give me five
minutes more. This is only the first part, |
have replied. | have yet to speak about the
political part.

The present political situation in Punjab
continues to be same, but there is one im-
provement, that in fact there is some of
stability. Stability in the sense that people of
Punjab have decided to meet the challenge
and now there is no migration at all. So, this
is one feature, which has come to Punjab,
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thatthe Punjabis have decided to stay where
they are and they will fight out terrorism and
will not leave their homes. That kind of
demoralisation is over and people are stay-
ing. But in this situation all the political par-
ties are trying to help.l would request the
Akali Party also to come forward and jain the
mainstream in fighting the terrorism be-
cause that will make a much difference. My
past experience shows that right from 1981
to 1988, they have been supporting Bhin-
dranwale or Bhindranwale Front. Shri Ra-
moowalia will say that his section of Akali Dal
did not do that. My statement is general. In
1981 when Bhindranwale was being ar-
rested, the statement made by the Akali
leader was, that the Government is trying to
finish Sikhism and if he is not released , they
will start Morcha, and they also threatened
us that they will lead movements in Punjab.
Then, the Akali Party again took Bhin-
dranwale to Golden Temple. He was staying
in Chowk Metha. They started certain move-
mentin Punjab, butthey failed. They btougbt
Bhindranwale to Akal Takht. For the first
time, '‘Dharamyudh’ or ‘religious war’ was
started against the Government. For that,
they invited him and asked him to stay there.
Bhindranwale and the Akali leader spoke on
the same stage. Later, when Rode became
the head of the Akal Takht, some section of
Akali party—here | will differentiate because
last time you have said that you did not do
it—went there, offered him sarope and
honoured him. today, Mr, Reddy also has
given this impression and somebody also
may say that Rode is our creation or some-
thing like that. But, when Rode was made as
the head of the Akal Takht these Akali lead-
ers went there and honoured him.

(Interruptions)

SHRI E. AYYAPU REDDY (Kurnool) :
They had received the suppcrt from the
Congress party............ (Interruptions)

SHRI BALWANT SINGH RAMOOW-
ALIA (Sangrur) : A former Home Minister
had gone to Bhindranwale and he was pro-
moted for doing that .......... (Interruptions)
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SHRI R. L. BHATIA : When your turn
comes, you reply. |amtrying to establish that
it is your creation , you helped him, you have
brought him to the Golden Temple now to-
day you ara saying that it is our refations and
all that.

Shri Sukhinder Singh, ex-Akali Minister
said that they wanted Khalistan and that was
not contradicted by the Akali leader then.
Then, Baba Joginder Singh father of Bhin-
dranwale was made as the leader of the
UDA. Can they deny it? They made him the
leader of the party.

Sir, what | mean to say is that nght from
1981 to 1988, it was the Akali party who did
not have a clear thinking as to how to deal
with the situation which was prevalent in
Punjab. They have been either siding with
him or encouraging them and probably they
were thinking that it will be the terrorists and
the extremists who are fighting war, let them
fight with the Central Government, and then
they will take advantage of it. But, this is not
the situation now. The situation has slightly
changed, as | said.

About 400 Congress leaders have been
shot dead by the extremists so far and a
large number of people belonging to CPIM,
CPM and BJP have been shot dead. Now,
the leader of the Akali party Mr. Talwand:
was also shot dead. We are very sorry and
we condemn this. Now, atleast the Akal
panty should think, what is happening, what
they have achieved in seven years by doing
this. Well, you can accuse the Government.
Naturally you can always do it. Nobody can
stop you, as Mr. Reddy has already accused
the Government.But | just want to see your
action. What is it that you have been doing
forthe last 7 or 8 years? It is because of your
confusion that the problem in Punjab per-
sists. The day you are clear in you mind, the
day you will feel that you want to fight against
terrorism, the boys are doing something
wrong, they are being helped by Pakistan
and other foreign forces, | am sure, the same
day, the situation in Punjab will become
clear. Therefore, | request them that if they
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have made mistakes in the past, it is time
nowthatthey should change andthink as the
the other parties are thinking like Congress
Party, CPl. CPM. All these parties are
against anti-national forces, who are being
backed by the foreign forces. Let the Akali
Party think over it and come forward to help
other parties inthis matter. The momentthey
do it, | am sure, the Punjab situation will
change.

With these words, | again request them
to ponder over, change and help other par-
ties so that we have a better situation in
Punjab.

With these words, | support the Supple-
mentary Demands for Grants in respect of
Punjab.

SHRI V.S. KRISHNA IYER {(Bangalore
South): When | spoke on the Punjab Budget
during the last session, | had expressed a
hope that it would be the last occasion that
Punjab budget would be discussed In this
august House. But unfortunately, we are
forced to discuss it again and again. It is
better if State subjects are discussed in the
State Assemblies.

Just now, | heard with rapt attention my
esteemed colleague, Mr. Bhatia, for whom
we have very great respect. He is a very
seasoned Parliamentanan. He is a person
who is respected by all. | thought, he would
throw some hght on the solution to the
Punjab problem. | was happy to learn from
him, because he hails from Punjab, that
there was a shght improvement in the situ-
ation. But | do not know what he means by
that

SHRI R.L. BHATIA : | said that et the
Akali Party also think over this issue. The
day you think, | think and he thinks on this
issue of Punjab, the solution to the Punjab
problem will be there.

SHRI. V.S. KRISHNA IYER : The
Punjab issue is not an issue for Punjabis
alone. The whole nation is concerned. If the
situation there is improving , the whole na-
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tion will be happy.

I would like to know what has happened
to the Punjab Accord? Mr. Bhatia did not
throw any light on this. The House, the
nation, has given the approval for that. Now
Ido notknow whether it has been keptin cold
storage.

My friend, Mr. Reddy, who has initiated
the discussion, touched two points. One is
with regard to Chandigarh. Of course, it is a
sensitive matter and it is an inter-State prob-
lem. But with regard to canal, | think, there
has not been any progress at all. It has been
kept aside.

The Government has not done anything
atall with regard to the implementation of the
Accord which created confidence in the
minds of the people of Punjab. Time and
again, we form this side, have been urging
that the Government must take the opposi-
tion into confidence. Of course, there has
been some talks with the local opposition
leaders in Punjab. | would like to know from
the Government whether at any time after
the last Budget session, after the promise
made by the Prime Minister, the opposition
leaders of Parliament have been consulted
in the matter. Why do you not consuitthem?
We are also interested to see thatthe Punjab
problem is solved. It is not the concern of
Akalis only. It is the concern of everybody.
So it is a lapse on the part of the Govern-
ment. | do not know why they are avoiding
the opposition parties. For the last 1/12
years, neither during session nor during (n-
ter-session the opposition parties have been
consulted. It is possible that the State level
leaders of the opposition might have been
consulted, but no national leader has been
consulted. With regard to the situation in
Punjab itis very unfortunate that even today
we have\aeen hearing in the newspapers
about killings in Punjab. These killings are
confined not to Punjab alone but these have
been extend to border States like Haryana
where very recently we had very ghastly
murder of about 30 people. So, this is a vety
serious matter. Now we are given the im-
pression that’ the administration is very
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strong. | am very sorry to say, as Mr. Reddy
has said, that the Governor has not been_
able to contain the situation and allis not well
with the State of Punjab. Itis notthe question
of terrorists alone, it is a question of contain-
ing terrorism also. | would like to know from
the Government why did the DIG of police,
Mr. Chaman Lal resign from his post. What
prompted him to resign from that post?
Everybody knows that he was an efficient
officer and he was doing very well. So, these
matters are very important and should be
considered. | earnestly and strongly urge
upon the Government that they should take
the initiative. Of course, whenever we raise
this issue, the Prime Minister or the Home
Minister will say: “When should we talk to in
Punjab?” | say, talk to Mr. Bhatia who is a
representative of the people of Punjab, who
is a Member of this House. Talk to Mr.
Ramoowalia. There are so many Sikh
Members. You have not eventalked to these
people from Punjab. You cannot say that
there is nobody to whomyou cantalk. | would
urge the Government to take unilateral deci-
sion. Of course, we are happy that after the
Operation Black Thunder we thought there
would be some normalisation which would
clear the Golden Temple of terrorists. The
whole nation knows that at that time an
assurance was given by the Prime Minister
to the nation that a plan of action is ready for
Punjab by which the situation in Punjab will
improve. After that a tew Jodhpur detenues
were released and then afterwards there
was full stop. Nothing happened after that.
This is a continuous process. They should
not stop there. A permanent solution of the
Punjab problem is a continuous process. We
should not take rest till that is achieved and
it must be achieved urgently, immediately.
so, sir, | hope that the Government of India
will take it seriously and give earnest consid-
eration to see that the Punjab Accord also is
implemented and a permanent solution also
is found to this problem.

Comingthe budget, of course,there are
only two main items which, | am glad,
Mr.Bhatia has explained because in the
explanat note it was not forthcoming.
Nobody has opposed the Demands. Even
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Mr. Ramachandra Reddy did not oppose it.
He only wanted the details. | am glad that he
has given the details. so, obviously there
would be no objection to the Supplementary
Demands.

1 know very much what should be done
in Punjab. | have not visited Punjab recently
but | understand, as Mr. Bhatia has said, it
contributes seventy percent of the
foodgrains to the national pool. We are all
happy. We are proud of Punjab. it is doing
very well in agriculture. Even during the
drought period, it contributed sixty percantto
the national granary. But what | was given to
understand was that industrially it is going
from bad to worse. During the last General
Budget time, | pointed out that the provision
under the head ‘industries ‘ had been re-
duced by Rs. ten crores.

We find a number of unemployed
youngsters. Inone of the Reports lfoundthat
nearly seven lakh youths ware unemoloyad
nearly three lakhs in the urban areas and
anotherfour lakhs in rural areas. The young-
sters were frustrated. Of course, there is
unemployment everywhere in the country
but particularly Punjab being a developed
State it is not a backward State still we find
unemployment there. Out of the educated
youth, | understand nearly fifty percent are
unemployed. So , this is a very serious
problem and that is why they become frus-
trated and they have taken up this wrong
path. | would strongly urge that the Govern-
ment of India should not only give earnest
attention, they should give up topmost prior-
ity to have some major industries there and
also they should see that the agriculture is
diversified. Of course, dairying is an impor-
tantindustry and | learnthat even with regard
to dairying , it stands first in the country. They
contribute nearly ten percent of the milk to
the country ‘s milk pool. But that can be
further strengthened and alsc you can ".ke
up food processing employment in Punjab,
though we are not agresing with your view in
so far as the multi-nationals are engaged in
this activity. The country sentthem cut once.
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| do not know when they have been brought
in the background again for production of
Pepsi Colo, etc. They say that it is in the
interest of the country but we are not con-
vinced about it. However, | leave it at that.
But the processing is an important industry
and it is agro-based industry and it must be
strengthened, it should be given priorities.
Once again, | urge upon the Centre that they
should invest more and more funds in the
industries in the State of Punjab. Mere es-
tablishment of one railway workshop or a
coach factory is not sufficient. We should
have more and more such industries in the
Stata of Punjab.

Sir, another point is about the security of
Punjab. It is a very sensitive of the country.
It is very important. But we have not heard
anything about the fencing of the boundaries
ofthe Punjab State. We do not find any funds
provided for the scheme. At whose cost the
fencing will done? | do know whether the
Government of India will provide funds orthe
State Ciovernment will provide funds for this
work. Therefore, | urge upon the union
Government that fencing must be done and
completed very soon. Now, politically, |
would say that a democratic Government
has been set up in Pakistan. The activities of
tarrorists may go down in Punjab. That is the
hope of everybody because it has been
proved beyond doubt that Pakistan had
been aiding the terrorists. Now, the new
Government has come into existence in
Pakistan and the Government also made
statements on this matter. Sn, <ir, 1 ¥ »pe that
terrorists’ activities may not repeat in Punjab
and it will also be much reduced bacause of
the democratic Government set up in Paki-
stan Last time also | have said and many
memberifrom the ruling party also said that
this would be the last occasion for discussing
budget for Punjab in this House.

Sir in this connection | would like to
point out one thing. When there is the Presi-
dent rule in a State, it is the practice that we
will have a consultative Committee compris-
ing of the members of the parliament of that
State. For instance; there is one like that in
Tamil Nadu where President’s rule in exis-
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tenca. But | do not know whether you have
got such a Committee in PUnjab. Even you
have not consuited the M.P.s. of Punjab in
regard to the matter connected with Punjab
budget. Than | talked to one of the MPS of
Punjab State , he said thatthey had not been
consufted in this matter. So, it is a lapse on
the part of the Central Government. It is very
necessary to have a consultative committee
for Punjab because it is more than two years
now that Punjab has been under president’s
rule. If | am not exaggerating it is the duty of
the Government to constitute the committee
for Punjab. It is the responsibility of the
Centre and it is now looking after the admini-
stration of the State. It is the care-taker
Government and the Governor is there as
the head of the state. He must have a good
rapport with all sections of the society there
Mr. Arjun Singh helped in arranging a meet-
ing with Sant Longowal with the then Gov-
ernment. The then Government did some-
thing. | do not know whether the present
Government has been meeting all the
people in the state very often. | do not know
whether the Governor consults the MPs of
the State. In a democratic set-up it is very
necessary. | hope it will be the last occasion
that we are discussing the budget of Punjab
State in this House.

(Translation)

SHRI AZIZ QURESHI (Satna) : Mr.
Chairman, Sir, | rise to support these de-
mands. Whenever we talk of Punjab, its

ole history comes before us. The land of
the brave warriors, whereg, songs of peace
and harmony used to be sung, where sven
today/the love storigs of H¢er-Ranjha, Soni-
Mahjwal, Shashi Punnu and Vijay Sahiba
are immprtal and unique, where today the
right path of the life is shown and peace and
harmony is taught,where people have re-
mained unaffected by all communal forces,
is foday immersed in a pool of blood. We
have been hearing it since childhood that
Punjab is such a land where during peace
time the farmers ploygh their fields, and
Supply foodgrains to aﬁ the states and in the
war-time turn into warriors to face the ene-
mies and sacrifice their lives for the cause of
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their nation. These were age-old things but
today it is regretting that all our faiths and
beliefs have been belied and the land of
Punjab is bleeding.

In this connection our colleagues from
opposition have made some points regard-
ing the solution to the Punjab problem. |
would like to ask them with the due respect
as to what extent they themselves or their
parties are sincere in solving this problem? |
do not say that all the Parties are alike but in
general the Opposition Parties have tired to
defame the hon. Prime Minister “Shri Rajiv
Gandhi and the Congress Government by
exploiting the feslings of people on the
Funjab issue. They have no soft corner for
the victims of terrorism. Their policies are
just before the people.

The masses in India are very well aware
of this. Just now a Member from the Opposi-
tion party said that the Government is not
taking any steps to implement the accords
signed for the solution of Punjab and Chan-
digarh problems. My submission is that if a
solution is found out or an accord is signed
amidst bloodshed, rivts and violence then it
is not a solution. Before we arrive at any
solution it is essential to have peace, har-
mony law and order as well as the people’'s
faith that they may lead a peaceful life.
Action should be taken thereatfter to find out
a solution to maintain the law and order and
that solution will be a lasting one.

| personally feel that we are prepared to
hand over Chandigarh to Punjab but, sir, |
would like to submit with the due respect that
you should ask your colleagues in Lok Dal as
to whether they are prepared to hand over
Chandigarh to Punjab. You should make
declaration to this effect in the House. But
you say one thing here inthe one House and
the other outside this House and yet another
in the public. You have been simply exploit-
.ng the masses but the Indian masses are
not going to be exploited any more. They will
retaliate. (Interruptions)

If you ar